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 Tuesday  July  ‘19,  977!Asadha  28,  3899
 (Saka):

 The  Lak  Sabha  met  at  Eleven  of  the
 lock.

 (Mr.  Deputy  SpraktR  है  the  Chair)
 ORAL  ANSWERS  TO  QUESTIONS
 Performance  of  MRTP  Commission

 *525  SHRI  06.  Y.  KRISHNAN:
 Will  the  Minister  of  LAW.  JUSTICE AND  COMPANY  AFFAIRS  be  pleased to  state:

 (a)  whether  it  is  a  fact  thet  the  Monc-
 polies  and  Restrictive  Trade  Practices
 Commission’s  performance  his  net  been
 found  satisfactory  in  curbing  the  growth
 of  monopolies  and  restrictive  trade  prac-
 tices;  and

 (b)  if  so,  what  steps  Government  pri
 pose  to  take  to  achieve  the  c-bjectives  ?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  :
 (a)  and  ).  The  perform:nce  «f  the
 Monopolies  and  Restrictive  Tr:  de  Prac-
 tices  Commissicn  in  curbing  the  gr  wthof
 monopoliesand  restrictive  trade  practices
 is  narrated  in  details  in  the  five  statutory Annual  Reports  pertaining  to  the  execu-
 tion  of  the  provisions  of  the  MRTP  Act,
 1969,  which  have  already  been  laid  on  the
 Table  of  the  House  from  time  t'  time.
 However,  a  High  Powered  Expert  Com-
 mittee  has  been  constituted  recently  by
 the  Gcevernment  to  review  the  pr:  visions
 of  the  MRTP  Act,  including  the  working of  the  MRTP  Commissicn,  to  ७  nsider
 whether  any,  and  if  so,  what  changes  are
 necessary.

 SHRI  G.  Y  KRISHNAN  :  It  has
 been  mentioned  that  a  bigh-powered
 committee  to  consider  changes,  if  any, needed  in  the  Act  has  been  ७  nstituted.
 Who  is  the  chairman  of  this  6  mmittee,
 and  who  are  its  members?  Sec  ndly, in  view  of  the  contradict:  ry  p  licies  of
 the  Ministers  in  the  Janata  party  हिपस्टाणन
 ment,  i.e.  contradiction  between  the
 Finance  Minister  who  is  siding  with  the
 36ll  LS—l.
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 capitalists,  and  the  Industries  Minister who  is  siding  with  the  have-n  ts,  can
 the  pr:  visiens  cf  the  Act  end  the  pc  licy of  restrictii  ns  on  meni  pc  fists  be  imple- mented  ?

 SHRI  SHANTI  BHUSHAN  :  I  do
 net  knew  whit  the  hon.  Member  is  im-
 plying.  I:  he  suggestir  gthrt  ir  the  p:st, the«  bjectives  ५4  the  MRTP  Act  have  nt
 beenimpiemented:  cr  is  he  pr  iectirg Sc  methirg  :  bc  ut  the  futuic  _  We  we  uld
 like  ७  sey  thet  the  Janata  prity  ९४  verre
 ment  is  keen  tc  implement  the  Directive
 Principles  द  f  the  Ci  nstituticr  in  crder
 to  avoid  ७  neentratic  nc  f  ec  nc  mic  ७९  wer
 tothe  ommien  detrimert.  Thactcre,
 the  pelicic:  «f  the  guverrment  wil)  be
 pursued  with  a  vicw  to  secing  th:t  the
 growth  co  ६  me  nc  90  listic  pe  Wer  is  cccque+
 tely  curtailed.

 SHRI  6.  Y.  KRISHNAN:  That  is
 inthe  ry.  I  put  the  questicn  scgiicirg
 the  centradict:  ry  pc  licies  ¢  f  the  Fini  nce
 Minister  and  the  Industries  Minis‘er.

 AN  HON.  MEMBER:  There  is  ne
 contradictic  n,

 SHRIG.Y.KRISHNAN:  There  are:
 contredicti:  ns.

 SHRISHANTI  BHUSHAN  :  Jonly
 wanted  t:  say  that  if  the  hin,  Member has  seen  ९  mething  which  dees  net  exift,
 of  course  we  are  nc  t  able  tc:  help  him.

 SHRI  G.  Y.  KRISHNAN  :  The
 proceeding:  ५६  yesterday  and  dey-beft  re-
 yesterday  themselves  indicate  it.

 DR.  V.  A.  SEYID  MUHAMMED  :  I
 understcd  that  the  Minister  tis  teen
 pleased  ti  ‘tate  thet  a  high-p:  wered
 committee  has  been  cc  nstitutca,  Tf  thet
 is  sc,  I  would  reque:t  the  Minister  to

 “enlighten  u:  whether,  in  view  ¢  f  the  fect
 that  sc  me  ५६  the  definitic  ns  like  de  mini  nt
 undertukings  and  menc  pc  istic  uncer-
 takings  are  very  restrictive  and  limited— Lam  referring  tc  Sectiin  2—a9re  in

 Pa of  the  fact  that  the  penalties  are  very  mild—
 which  we  find  when  we  c  mpare
 the  pr  visic  ns  of  this  Act  with  the  6८  rres-
 ponding  flaws  in  cther  countrie:  ¢.g.  in
 the  U.S.  anti-trusts  and  arti-m  rop:  lists
 law,  including  the  Kefauer  smer  dment— this  high-p:  wered  cc  mmittee  will  g  into
 all  these  aspects  so  that  the  o  nt  |  Gver
 the  mcm  pr  lies  will  be  mc  re  effective  and!
 more  efficient.
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 SHR]  SHANTI  BHUSHAN  :  As}
 said  eirlier,  the  hon,  Member  mzy  take  it
 thit  the  Government  i*  interested  in  im-
 plementing  the  Dircctive  I  rincipics  in  the
 Constitutitn,  namely,:av  idance  «  f  con-
 eentrati  nt  +f  economic  power  to  the
 comm  n  detriment,  Theref  re,  the  poe
 licie.  £  the  Government  w.  uld  be  direc-
 ted  at  ichieving  thove  erds,  urd  that  is
 why  the  C  mmittee  hat  been  ay  pointed
 to  go  into  these  matters  ast  where  there
 were  failures  and  how:  rectity  them,

 Dr.  V.  A.  SEYID  MUITAMMED  :
 Wha  sre  the  terme  of  reference  ?

 HRI  SHANTI  BHUSHAN  :  The
 terms  ५4  ceference  are  included  there.
 They  have  been  published.

 श्रो  कवर  लाल  गुप्त :.  मैं  मंत्री  जी  से
 जानना  चाहता  हूं  क्या  यह  बात  ठीक  है  कि

 कांस्टीट्यूशन  के  डायरेक्टिव  प्रिंसिपल  में
 यह  बात  हंति  हुए  भी  कि  मोनोपाली  नहीं
 होनी  चाहिए,  कांग्रेस  के तीस  माल  के  रेजीम
 में,  यह  कहने  के  बाद  भी  कि  वे  समाजवाद
 में  विश्वास  करते  है,  मोनोपाली
 हाउसेज़  की  वेल्थ  हर  साल  बढ़ती  चली  गई,
 खास  तौर  से  टाटा,  बिड़ला,  मफतलाल  के
 मोनोपाली  हाउसेज  बढ़ते  जा  रहे  हैं  डस
 तरह  से  वे  कहते  कुछ  थे  और  उनके  काम  इस
 तरह  के  थे  जिससे  मानोपाली  बढ़ी  |  मैं
 पूछना  चाहता  हूं  क्‍या  मंत्री  जी  कम  से
 कम  ऐसे  दस  बड़े  बड़े  हाउसेज़  के  बारे  में
 बता  सकते  हैं  कि  पिछले  दिनों  उनके  पास
 कितनी  बेल्थ  थी  श्ौर  भागे  कैसे  केसे  बढ़ी  ?

 मेरा  दूसरा  सवाल  यह  है  कि  क्या  आप
 इस  कानून  में  कुछ  तब्दीली  करने  की  बात
 भी  सोच  रहे  है  ?

 श्री  शांति  भूषण  :  लार्ज  हाउसेज़
 जिनको  ऐक्ट  के  अ्रन्दर  कहा  जाता  है
 उनके  अमेट्स  पिछले  25  सालों  में  कितने
 बढ़े  हैं,  यह  माननीय  संदस्य  ने  पूछा  है  लेकिन
 पिछले  25  सालों  के  श्रंकड़े  इस  समय  मेरे
 पास  नहीं  हैं।  इस  समय  मेरे  पास  श्रांकड़े
 969  से  974  तक  के  हैं  यानी  i969

 में  उनके  टोटल  असेट्स  क्या  थे  श्ौर
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 i974  के  आखिर  में  उनके  टोटल  असेट्स
 कितने  हो  गए।  969  में  टाटा  के  टोटल
 अ्रसेट्स  505.  58  करोड़  थे  जो  i974  में
 739.45  करोड़  हो  गए  ।  बिडला
 ¥969  में  टोटल  अरोट्स  ‘418.  49  करोड़
 थे  जो  1974 में  बढ़  कर  729,  36  करोड़
 हो  गए  ।  यहां  पर  मै  एक  बात  साफ  क२
 देना  चाहता  हूं  कि  कुछ  ऐसी  कन्सन्‍्स  हैं
 जिनके  बारे  में  मतभेद  हैं  कि  वह  बिड़ला  ग्रुप
 की  है  या  नहीं  ।  कुछ  लोग  कहते  है  कि
 वहू  बिड़ला  ग्रुप  की  हैं  जब  कि  बिड़ला  ग्रुप
 इसको  डेनाई  करता  है  1  इस  बात  का
 इन्क्वायरी  से  पता  लगाया  जा  रहा  है  कि
 वह  बिड़ला  ग्रुप  की  है  या  नहीं  ।

 इसी  तरह  से  i969  में  मफतलाल  की
 टोटल  असेट्स  63.01  करोड़  थी  जो
 974%  232.  98  करोड़  हो  गई।  जे०  के०
 सिहानिया  की  असेट्स  i969  में  8i.94
 करोड़  थी  जो  974  में  i86.36  करोड़
 हो  गई  ।  थापर  की  असेट्स  i969  में
 94,52  करोड़  थी जो  i974 में  167.  56
 करोड़  हो  गईं।  i969  में  बांगर  की

 प्रसेट्स  102.59  करोड़  थीं  जो  974
 में  बढ़  कर  64.26  करोड  हो  गई  q

 आई  सी  भाई की  1969 में झसेट्स 7  असेट्स  124,  59
 करोड़ थीं  जो  974  में  बढ़  कर  60.92
 करोड़  हो  गई  ।  सिधिया  की  असेट्स
 969  में  70.11  करोड़  थीं  जो  974

 में  बढ़  कर  54.33  करोड़  हो  गई  ।
 श्रीराम  की  अ्सेट्स  i969  में  109,  56
 करोड़  थीं जो  974 में  बढ़  कर  144.  09
 करोड़  हो  गई  ।  इसी  प्रकार  ए  सी  सी
 की  असेट्स  1969  में  2.97  करोड़
 थी  जो  974  में  बढ़  कर  40.96
 करोड़  हो  गई।  इस  समय  मेरे  पास  यही
 आांकड़े  उपलब्ध  हैं  |

 SHRI  KANWAR  LAL  GUPTA  :
 Do  you  prop  se  to  change  the  provisicns of  the  Act?
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 SHRI  SHANTI  BHUSHAN  :  A
 ‘Committee  has  been  appointed  under  the
 -chairmanship  of  Shri  K.S.Hegde,  an  hon.
 Member  c  f  this  Huse,  ६  r  the  purpose  of
 going  into  these  questions,  nc  ९  c  nly  into
 the  provisiens  and  working  of  the  MRTP
 Act  but  also  the  Companies  Act  so  that
 the  entire  matter  will  be  gcne  inte.

 Some  Hon.  MEMBERS  rose—
 Mr.  DEPUTY-SPFAKER  :  If  you

 Stand  up  and  shout,  ४  u  are  nit  8०  Ing  to
 catch  myeye.  Youcan¢  nly  cetch  my  car,
 but  that  does  not  help  you.

 SURI  R.  K.  MHALGI  :  What  ts
 the  date  ५  f  the  app:  intment  of  this  Com-
 mittce  and  who  are  the  Members  ot  this
 Committce  ?

 SHRI  SHANTI  BHUSHAN  :  The
 Committce  was  app:  inted  «n  23rd  June,
 1977.  The  names  of  the  Members  are:
 Shri  K.  S.  Hegde,  M.P.,  Chairman;
 Shri  S.  Ranganathan,  M.  P.,  _  Shri
 R.D.  Gattani,  M.P.,  Shri  Beda-
 brato  Barua,  M.P.,  Shri  F.  S.
 Narimin,  Senior  Advocate  of  the
 Supreme  Court,  former  Additi  nal  Solici-
 tor  General  of  India;  Shri  Sanianu
 DeSai,  President  of  the  Merchants,
 Chamber:  f  Commerce  and  former  Presi-
 dent  «  f  the  Institute  of  Chartered  Acc-
 ountants  of  India:  Shri  S.  Srinivasa  Rao,
 Professi_nal  Accountant  (f:  rmer  President
 of  the  Institure  of  Cc  st  &  Works  Acc-
 ountents  «  f  India  and  8]४0  a  Member  of
 the  Institute  of  roy  mpany  Secretaries  of
 India)  ShriD.  C.  Ket!  Fari,  Industrialist  of
 Madras,  f  »rmer  President  पी  FICCI  and
 President  «  f  the  Asian  Chember  ¢  f  Com-
 merce;  Shri  Keshav  Mahindra,  Indus-
 trialist,  Bombay;  Shri  K.  P.

 Tip
 athi,

 Aabur  leader;  and  Shri  K.  K.  Ray,  Secre-
 tary  of  the  Department  «of  Company
 Affairs.  These  are  the  Members.

 SHRI  S.R.  DAMANI:  I  welc  me
 the  app  intment  of  the  Committec,  but
 I  want  to  draw  the  attention  «f  the  hon,
 Minister  to  the  fact  that  certain  pro-
 visions  of  the  Act  are  so  vague  that  many
 companies  which  have  nc  thing  tc  do
 with  big  houses  are  being  br  ught  under
 the  MRTP  fr  having  a  comm  n  Director
 only.  I  want  to  know  whether  this  fact
 has  cme  to  the  knowledge  of  the  hon,
 Mini.ter  and  is  going  to  be  rectified  at
 the  earliest,

 SHRI  SHANTI  BHUSHAN  :  If  a
 common  Director  is  a  link  between  one
 concern  and  another,  that  is  also  a
 matter  which  necds  to  be  |»  ked  into  and
 theref  re,  it  ०४770  t  be  said  that  there  is
 70  reason  to  bring  in  th  se  concerns
 within  the  purview  of  the  Act,  but,  a3  I
 said,  tre  whole  matter  would  be  gone
 into  by  the  Committee,
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 SHRI  JYOTIRMOY  BOSU:  In
 view  of  the  fact  that  the  Wancho’  Cr  m-
 mittee’s  Interim  Repert  published  in
 November,  1970,  revealed  that  there  wes
 at  least  Rs.  9,000  crc  res  of  bleck  wealth  in
 circulation  in  the  country,  will  the  hen.
 Minister  kindly  try  and  enlightcn  this
 House,  in  the  context  cf  what  he  has  stud
 with  regard  to  the  growth  of  certrin  big
 business  houses,  as  to  what  he  undcr-
 Stands  by  wealth  in  terms  <{  bli.ck  momy and  will  he  also  be  pleased  ७  enlighten the  House  as  to  what  is  the  gre  wth  rate  of
 rupee  companies  owned  by  f  :reign  mono-
 p  lyand  multi-naticnal  ००  rporatic  ns  ?

 SHRISHANTI  BHUSHAN  :  Sv  far
 as  black  moncy  is  c  ncerned,  the  hon.
 Membcr  himself  would  appreciate  that
 the  very  fact  that  mc  ncy  is  black  means
 that  money  is  undergr  und,  net  known
 to  the  public  or  to  the  G:  vernment,  and,
 therefore,  ५  bvicusly  the  figures  that  I  have
 given  do  not  include  blick  mcney.  If
 anybody  has  bleck  mc  ney  in  additic  n  to
 his  disclosed  assets,  they  do  net  fi  rm  part of  the  statement  which  I  have  made  about
 the  assets,

 About  the  other  question,  I  do  not
 have  the  facts  at  the  mc  ment,  If  notice
 is  given  by  the  hon,  Member,  we  shall  try to  get  the  information.

 SHRI  JYOTIRMOY  BOSU  :  Will
 you  take  a  shcrt  notice  question  on  that  ?

 SHRI  SHANTI  BHUSHAN  :  If  we
 can  ‘collect  the  informatic  n,  we  shall.

 Mr.  DEPUTY-SPEAKER  :  This  is
 not  the  way.  First,  Speaker  will  figure in  as  far  as  the  short  notice  question  i5
 concerned.

 SHRI  S.  KUNDU  :  I  am  indecd
 happy  that  the  Minister  has  said  that  it
 is  necessary  to  curb  the  growth  of  ccono-
 mic  power  because  it  is  vitally  linked
 with  the  growth  of  political  power,  parti+
 cularly  of  certain  individuals  and  that
 mecessary  steps  will  be  taken  in  this
 regard.  The  figure,  which  he  gave  show
 very  revealing  fas  thet  within  a  period of  five  years,  some  big  houses  have  grown in  their  wealth  and  as:  ets  by  almost  100%, . Does  he  know  that  during  the  period  of
 emerg  “ney,  ten  big  houses  have  8.0  gown in  their  wealth  and  assets?  Can  he  give the  figures  as  to  how  much  increase  was
 there  in  their  wealth  and  assets  during the  period  of  emergency  i.e.  from  975  to
 March,  1977?

 SHRI  SHANTI  BHUSHAN  :  I  do
 not,  at  the  moment,  have  the  figures
 which  really  indicate  what  has  been  the
 increase  of  their  wealth  during  emergency.
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 SHRI  K.  LAKKAPPA  :  I  was  a
 member  of  the  Consultative  Committee
 of  the  Ministry  of  Law,  Justice  and  Com~-

 oll
 Affairs,  in  the  last  Lok  Sabha.  I

 know  how  the  MRTP  Act  was  by-passed because  of certain  vague  procedures  which
 were  adopted  then.  The  monopoly
 houses  were  not  properly  hooked  by  the
 Commission.  I  would  like  to  know
 whether  the  present  Government  would
 plug  those  loopholes  that  are  there  in  the
 MRTP  Act.  The  appointment  of  this
 high  level  committee  only  shows  that
 you  want  to  by-pass  the8e  monopoly
 houses  which  will  again  have  a  very  good
 opportunity  co  build  up  their  resources

 cheat  this  country.  Therefore,
 what  are  the  short  term  measures  that  you
 are  going  to  take  to  list  these  monapoly houses  in  the  terms  of  reference  of  this
 committee?  Whether  the  monopoly houses  would  be  hooked  properly  to  see
 that  they  are  curbed  down  in  this  country.

 SHRI  SHANTI  BHUSHAN  :  The
 assurance  that  this  committee  shall  act
 for  this  purpose  to  implement  the  direc-
 tive  principle  namely,  avoidance  of  con-
 centration  of  economic  power  to  the
 common  detriment,  is  the  fact  that  the
 Janata  Party  is  wedded  to  it.  This
 Committee  is  headed  by  an  important member  of  the  Parliament  belonging  to
 the  Janata  Party  and,  therefore,  that  is
 an  assuratice  that  the  Committee  shall
 direct  its  deliberations  to  that  objective.
 So  far  a3  the  detailed  manner  in  which
 the  Committee  would  progress,  the  Com-
 mittee  will  take  stock  of  such  facts
 and  <uch  relevant  material  etc.  which  are
 Necessary  to  assist  it  in  coming  to  a  coa-
 clusion  and  making  its  recommendations
 to  the  Government.

 SHRI  SONU  SINGH  PATIL:  How
 much  time,  this  high-powered  committee
 will  take  to  submit  its  report  to  the  Go-
 verfment  ?
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 SHRI  SHANTI  BHUSHAN  :  The
 notification  provides  that  the  report  of
 the  committee  shall  be  submitted  to  the *  Government  of  India  not  later  than  3Ist
 December,  7977.
 Firms  Involved  in  Oil  Import  Racket:

 *527  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  names  of  the  Directors  and  Mana-
 gers  of  the  73  firms  which  have  been
 involved  in  Oil  import  racket  including the  Godrej  Soap  Manufacturing  Com-
 pany  and  Apeejay  (P)  Ltd.,  Calcutta;  and

 (b)  the  relation  between  Apecjay  Pvt.
 Ltd,  and  Aminchand  Pyarelal  Co.,  which
 was  involved  in  Stainless  Stee]  Import racket  sume  years  ago  attd  other  fullest
 detail.  with  regard  to  the  above  mentioned
 firms  ?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  :  (a)
 Of  the  13  firms  referred  to,  it  is
 found  that  only  5  are  companies  in-
 corporated  under  the  Companies  Act.
 The  rest  appear  to  be  partnership  and/or
 proprietary  concerns  and  the  Department
 of  Company  Affairs  have  no  information
 about  them.  A  statement  showing  the
 names  of  the  Directors  of  the  5  incorpora~
 ted  companies  is  attached.

 (b)  Inquiries  reveal  that  a  partnership
 firm  by  name  M/s.  Aminchand  Pyarelal
 is  co  nected  with  Apeejay  Pvt.  Ltd.
 through  the  latter’s  subsidiary  Decor
 Steel  Pvt.  Ltd.  which  is  a  major  partner
 of  the  said  firm.  No  other  details  about
 this  firm  are  available.  A  statement,
 showing  details  of  M/s.  Apecjay  Pvt.  Ltd.
 is  attached.

 Statement  (a)

 Name  of  the  Company

 te  M/s.  Godrej  Soaps  Private  Ltd.,  Br  mbay

 2,  M/s.  Vegetable  Vitamin  Foods  Compeny  दिए,
 Ltd.,  Bombay.

 Names  of  Directc  rs

 .  Sri  Scrabji  Pir  jsha  Godrej
 a  Dr.  Burjerji  Pirojsha  Godrej

 (Mg.  Director)
 3.  Sri  Naor  ji  Pirc  jsha  Ge  drej
 4.  Sri  Adi  Burjorji  Godrej
 5.  Sri  Nadir  Burjorji  Godrej
 le  Sri  Gc  drej  Palanyi  Jc  shi
 2.  Sri  Faraz  Gedrej  Jushi
 3.  Sri  Rustom  Godrej  Joshi
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 3.  MJs.  The  Jai  Hind  Oi}  Mills  Company  (Bom-
 (bay)  Pvt,  Ltd.,  Bombay.

 4.  M/s.  Prabhat  Solvent  Extraction  Industries
 Pvt.  Ltd.,  Gujarat.

 5.  M/s.  Apecjay  Private  Ltd.,  Calcutta.

 3.  Sri  Devandas  Kodumal  Kishnani
 2.  Sri  Nanikram  Kotumal  Rishnani
 3.  Sri  Reluma]  Holasam  Hemrajani
 x.  Sri  Dayalal  Dhanji  Vadalia
 2.  Sri  Bhanji  Dhanji  Patcl

 7.  Spi  U.  फ  Ramanamurty  (Whole-time
 Director)

 2.  Sri  Baij  Nath  Singh  (Whole-time Director)

 Statement  (b)

 Details  of  M]s.  Apeejay  Private  Ltd,

 Le  Incorporation

 a  Present  Business

 3.  Directors  के  हि

 4.  Capit],  क्र

 5.  Share-hoiders,  +

 The  company  was  incurpor  ted  cn  4th  May, 1959.
 The  company  deals  with  muirly  ८०]  pipes, textile  goods  and  furnishing  fabrics  and, manufacture  furnishing  fabrics,
 Shri  U.N.  Remanamurty. Shri  Baij  Nath  Singh.
 The  company’s  paid  up  capital  is  Rs.  ‘1$*CO. lakhs  consisting  of  35,0c0  equity  shares  of Rs.  To0}>  each  fully  paid  up.
 i.  Kathua  Steel  Works(P)Led.  14,970  Shares.
 2.  U.  V.  Ramanamurty  70  3
 3.  Ram  Singh  Goel  70  ,,
 4.  Baij  Nath  Singh  TO  yy

 1§,000

 SHRI  JYOTIRMOY  BOSU  :  I  am
 Sorry  to  say  that  the  Minister  has  read out  that  no  information  is  available  with the  Department.  I  am  surprised  because I  can  see,  as  it  used  to  be,  the  friends of  Aminchand  Pyarelal,  Apeejay,  Jit  Pal, Saraj  Pal  und  Bhoothalingam  are  very much  activein  the  Ministry.  The  matter was  fully  covered  by  two  P.A.C.  Reports, Soth  Report  and  560  Report,  and,  I think,  these  Reports  were  given  during  the Fourth  Lok  Sabha  and,  on  the  floor  of the  House,  several  statements  were  made and  they  had  fixed  the  reaponaibility  on perarns  like  Bhoothalingam,  Bam  and others.  Therefore,  I  am  now  positive that  the  fullowra  of  these  peop fe.  the
 lobby-men  and  the  contact-men,  are  very ‘ul  in  the  Ministry.  Otherwige,
 how  could  the  Minister  come  our  with ‘that  kind  of  a  reply....

 MR.  DEPUTY-SPEAKER  :  Whatis your  question  ?
 SHRIJYOTIRMOY  BOSU  ;  I  must deat  with  the  statement  because  it  is  very surprising.  All  these  criminals,  anti-

 national  and  anti-social  arc  there,  Mr. Krishna  Menon  used  to  say  that  a  capi- talist  cam  never  be  a  Vegetarian  tger. That  is  what  itis,
 MR.  DEPUTY-SPEAKER  :  Please put  your  question.

 SHRI  JYOTIRMOY  BOSU  :  The  facts
 of  the  case  are—I  wish  the  Commerce Minister  was  here—that  Rs.  526  crorea worth  licences  were  issued  to  private ties.  The  imports  were  not  more  than Be  45  crores.  Apecjay,  a  subsidiary compahy  of  Aminchand  Pyarclal  of
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 which  Mr.  Jit  Pal  and  Mr.  Saraj  Pal  are
 the  real  owners-—Mr.  Sanjay  Gandhi's
 money  carriers  abroad,  I  am  told..
 (Interruptions)  I  would  like  the  Minis-
 ter  to  cover  the  stainless  steel  Import racket  which  figured  in  the  debate  on  rgth
 December,  1968.  Therefore,  this  reply  is
 not  clear.  How,  I  wouldlike  to  know,

 AN  HON.  MEMBER  :  That  was  only a  preliminary.
 MR.  DEPUTY-SPEAKER  :  I  can- Not  be  allowing  that  kind  of  a  preliminary. What  is  your  question?
 SHRI  JYOTIRMOY  BOSU  :  I  am

 only  wanting  to  know  how  the  erstwhile
 erce  Minister  was  closely  involved

 in  the  issuance  of  licences  to  33  firms, what  was  the  total  value  of  imports  firm-
 wise  and  what  is  the  actual  amount  allo-
 cated  in  foreign  exchang.....

 MR.  DEPUTY-SPEAKER  :  What  is
 your  question?

 SHRI  JYOTIRMOY  BOSU  :  2r
 days,  notice  does  not  give  erough  time
 and  opporturity.  So,  I  have  got  to  ela-
 borate.  wa

 MR.  DEPUTY-SPEAKER  :  No
 question  of  that.  I  am  very  sorry  to  sav
 that  you  have  already  taken  §  minutes  to
 put  a  quest  ion.

 SHRI  JYOTIRMOY  BOSU  :  I  am
 only  assisting  you.

 MR.  DEPUTY-SPEAKER  ;  This  is
 the  Question  Hour.

 SHRI  JYOTIRMOY  BOSU  :  I
 would  like  to  know,  besides  that,  whether
 Mr.  Godrej  is  the  Chairman  of  the  Im-

 rt  Export  Adviory  Committee  and
 whether  he  is  the  founder  and  the  past
 President  of  the  Fair  Trade  Practices
 Association  of  India.

 SHRI  SHANTI  BHUSIIAN  :  The
 number  of  import  licences  granted  for
 edible  oi]  during  the  months  of  January—
 March,  7977  Was  3.675  of  a  total  value
 of  Rs.  §26  crores,  The  estimated  imports
 upto  the  middle  of  May.  7977  were  of
 the  order  of  Rs.  45  crores.

 SIIRI  JYOTIRMOY  BOSU  :  Please
 give  us  firm-wise  the  actual  amount
 allotted  for  importation  and  the  actual
 amount  utilised  for  importation.  That
 is  important.

 SHRI  SHANTI  BHUSHAN  :  There
 are  a  very  large  number  of  licences,  as
 {  said,  several  thousands,  and,  there-
 fore,  those  details  of  foreign  exchange
 allocation  in  respect  of  each  individual
 and  other  things  are  not  available  with
 me  at  the  moment.
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 MR.  DEPUTY-SPEAKER  :  You

 can  give  that  information  of  the  hon..
 Member.

 SHRI  SHANTI  BHUSHAN  :  Yes,.
 Sir,

 SHRI  JYOTIRMOY  BOSU  :  Let
 him  lay  it  on  the  Table  of  the  House.

 MR.  DEPUTY  SPEAKER  :  He  will
 give  it  to  you.

 SHRI  JYOTIRMOY  BOSU  :  Let  him
 give  it  to  me  within  three  days.

 In  view  of  the  misdoings  by  M/s. Aminchand  Pyarelal,  Saraj  Pal  and  Jit Pal,  I  would  like  to  know  from  the  hon.
 Minister  whether  he  would  consider  to
 institute  an  enquiry  commission  int¢ this  oil  deal;  if  not,  the  reasons  thereof  ?
 As  far  as  this  firm  is  concerned,  I  would like  to  know  whether  their  income  tax
 paren

 were  scized  by  the  Income  Tax
 epartment  on  the  exort  contract  of
 ound-nut  seeds  to  USSR,  Bulgaria  and

 Sofia  2  Lalso  want  to  know  the  num-
 ber  of  such  importlicences  between  ‘1975- 7977  (emergency  period)  and  the  progress
 of  enguiry  which  has  been  instituted  in
 the  month  of  May  as  stated  by  the  Minis-
 ter  In  the  Rajya  Sabha?
 SHRI  SHANTI  BHUSHAN  :  The
 enquiries  are  currently  made  in  regard  to:
 these  import  licences.  In  the  case  of  33
 firms.  They  are  as  follows  :—

 Le  M/s.  Godrej  Soaps  Ltd.,  Bombay.
 a  M/s.  Jamnadas  Madhavji  &  Co.,

 Jamnagar,  Gujarat.
 3.  M/s.  Jai  Hind  Oil  Mills  Co.,  Bom-

 bay.
 4.  M/s.  Kamani  Oil  Mills  Co.,  Bom-

 bay.
 5.  M/s.  Shree  Krishna  Oil  Mills,

 Bombay.
 6.  M/s.  Karachikhopra  Mills,  Bombay.
 7.  M/s.  Appejay(P)  Ltd.,  Calcutta-36.

 8.  M/s.  Prabhat  Solvent  Extraction
 Industries  (P)  Ltd.,  Manayadar.

 a  M/s.  Oceanic  Solvent  Industries,
 Badeshwar,  Jamnagar.

 10.  M/s.  Krishna  Oil  Cake  Industries,
 Porbandar  Road,  Upleta.

 it.  M/s.  Bajrang  Lal  Amithkumar,
 Calcutta-27.

 12  M/s.  The  Vegetable  Vitamin  Foods
 Co,  ७;

 Ltd.,  Plot  No.  108,  r09-B,.
 Soin,  Bombay-22.
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 13.  M/s.  Mulji  Devshi_Co.,  H.  No.
 i6,  Mulji  Devshi  Building,  rr6-
 Keshavji  Naik  Road,  Bombay-9.

 In  the  case  of  six  parties,  the  matter
 has  been  referred  to  the  Directorate  of
 Enfor  for  enquiry  under  the
 Foreign  Exchange  Regulations  Act.
 These  are  as  followws  :

 3.  M/s.  Godrej  Soap  Ltd.,  Bombay.
 2,  M/s.  Jamnadas  Madhavji  &  Co.,

 Jamnagar.
 3.  M/s.  Jai  Hind  Oil  Mills,  Bombay.
 4.  M/s.  Prabhat  Solvent  Extraction Industries  (P)  Lid.,  Manayadar.
 5  Mis.  The  Vegetables  Vitamin  Foods. Co.  (7)  Ltd.,  Plot  No.  :08-r09B, Soin,  Bombay-22.
 6.  M/s.  MuljiDevshi  &  Co.,  ia  No. 6,  Mulji  Divshi  Building,  :6—
 Keshuvji  Naik  Road,  Bombay.

 SHRI  JYOTIRMOY  BOSU  :  He has  not  replied  whether  he  is  going  to
 institute  an  enquiry  under  the  commission of  Enquiry  Act  against  this  firm;  if  not the  reasons  thereof.

 SHRI  SHANTI  BHUSHAN  :  As  l
 said,  the  enquiries  are  currently  in  pro- gress  and  tteking  of  action  will  depend upon  the  results  of  those  enquiries.

 SHRI  JYOTIRMOY  BOSU  :  Mr.
 Shanti  Bhushan,  there  should  be  a  proper enquiry  by  a  Supreme  Court  Judge.
 ‘This  is  not  a  matter  which  could  be  left inthehands  of  .(/nterruptions)

 भी  हुकम  खन्द  कछवाय  :  माननीय
 मंत्री  जी  ने  उत्तर  दिया  कि  3675  लायसेंस
 लगभग  पांच  सौ  करोड़  रुपये  के  दिए  गये  ।
 क्या  यह  बात  सही  नहीं  है  कि  जिन  लोगों  को
 लायसेंस  दिये  गये  शौर  जिन्होंने  विदेशों  में
 माल  खरीदा  उन्होंने  प्रधिक  मूल्य  मिलने
 के  कारण  उस  माल  को  बाहर  ही  बेच  दिया  ?
 यदि  यह  सही  है  तो  मैं  जानना  चाहता  हूं  कि
 कितना  भाल  विदेशों  में  खरीद  कर,
 विदेशों  में  ही  बेच  दिया  गया  भौर  कितना
 माल  भारत  में  आया  ?  जिन  लोगों  ने
 विदेशों  में  माल  खरीद  कर  बिदेशों

 ह  ५
 ही  बेच  दिया,  उनके  नाम  क्या
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 भी  शांति  भूषण  फ्री  लाइसेंसिंग
 प्रोसीजर  जनवरो  से  अप्लाई  किया  गया  +

 इसके  झस्तगंत  यह  था  कि  जो  भी  लायसेंस
 मांगे  शौर  जिस  बेल्यू  तक  इम्पोर्ट  करने  का
 लाइसेंस  मांगे  उसको  उस  वेल्यू तक  का  लायसेंस
 दे  दिया  जाए।  जिन  लोगों  को  लाइसेंस
 दिये  गये  भौर  जिन्होंने  लाइसेंस  यूटिलाइज
 क्रके  तेल  इम्पोर्ट  किया,  उन्हें  फारन  एक्सचेंज
 रिलीज  किया  गया  ।  जिन्होंने  तेल  इम्पोर्ट
 नहीं  किया  उन्हें  फारन  एक्सचेंज  रिलोज
 नहीं  किया  गया  ।  यह  इंगवायरी  हो  रही
 है  कि  किस  ने  खरीदने  के  बाद  ऊंचे  दाम  पर
 बाहर  बेच  दिया  ।  फारन  एक्सचेंज  एक्ट
 में  यह  है  कि  भ्रगर  इस  तरह  का  कोई  केस  हो  तो
 उसे  रिपेटरियेट  करना  पड़ता  है।  अगर
 कोई  रिपेटरियेट  नहीं  करता  है  तो  वह  फारन
 एक्सचेंज  एक्ट  का  कंट्रावेंशन  होता  है  ।
 मैंने  भ्रभी  बताया  कि  6  कंसनंस  हैं  जिनके
 केस  डायरेबटोरेट  ध्ाफ  'एन्फार्समेंट  के  पास
 भेजे  गग्ने  हैं,  जिनके  बारे  में  इन्क्‍्वायरी
 हो  रही  है  कि  उन्होंने  माल  खरीदा  या
 नहीं  खरीदा,  खरीदा  तो  ऊंचे  दाम  पर  बेचा
 या  नहीं  बेचा,  झगर  बेचा  तो  फारन  एक्सचेंज
 रिपेठशियेट  किया  या  नहीं  किया  ।  झगर
 उन्होंने  रिपेटरियेट  कर  दिया  तो  कोई
 कंट्रावेंशन  नहीं  हैं  ।

 भी  हकम  चनन्‍्द  कछबाय  :  कितना
 माल  भारत  में  भ्राया  ?

 शी  शांति  भूषण  :  मैंने  प्रभी  बतलाया
 कि  जिस  किसी  ने  बाहर  ही  बेच  दिया  उसके
 फिगस  मेरे  पास  नहीं  हैं  ।॥  लेकिन  जो
 लायसेंस  जनवरी  से  मार्च  तक  इस्यु  किये
 गये  वे  526  करोड़  रुपये  के  किए  गये  और
 45  करोड़  रुपये  का  यहां  माल  भाया  ।

 DR.  SUBRAMANIAM  SWAMY  :  I
 would  like  to  know,  paticularly,  with
 regard  to  Godrej,  which  isin  my  consti-
 tuence,  what  is  the  exact  nature  of  the
 cl  against  them,  whether  they have  represented  tothe  Government  and
 whether  the  Government  has  made  up  its..
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 mind  how  quickly  it  proposes  to  deal  with
 this  representation  and  cometoa  conclu-
 sion,

 SHRI  SHANTI  BHUSHAN  As
 I  said,  the  matter  is

 being
 inquired  into, and  as  I  further  said,  if  somebody  has

 purchased  the  oil  in  some  foreign  country and  has  sold  it,  without  repatriating  the
 profits  here,  then  in  that  case  that  would
 involve  contravention  of  the  Foreign
 Exchange  Regulations  Act,  and  therefore, he  would  be  actionable  But  otherwise, after  taking  these  licences  if  he  has
 not

 unporled
 at  all  nor  has  he  purchased or  sold  for  any  reason,  then  m  that  case there  would  be  no  contravention

 SHRI  SHYAMNAND  AN  MISHRA
 The  hon  Munistcr  was  pleased  to  say, and  it  has  been  emphisized  by  some
 other  hon  Membeis  alsc  that  the  parties associated  with  the  grant  of  licences
 numbercd  about  3675  One  would  lke
 toknow  how  na  ly  partics  were  associated
 with  th  grant  of  licace  of  the  order
 of  Rs  45  crorcs,  because,  out  ot  Rs
 536  crores,  only  Rs  45  crores  worth
 of  licences  were  utilised  I  want  to  know
 how  many  partics  were  associated  with
 these  Rs  45  crores  worth  of  hcences
 and,  secondly,  how  many  parties’  hcenccs
 had  been  cancelled  after  that  and  what
 was  the  intention,  if  the  hon  Miunuister
 could  enlighten  us,  in  granting  licences
 of  the  order  of  Rs  526  crorcs  Was  it
 the  intention  that  edible  con  of  this  amount
 —Rs  526  crores—should  be  imported into  the  country  >  What  was  the  intention
 गा  granting  licences  of  this  order  ?

 SHRI  SHANTI  BHUSHAN  So
 far  as  this  information  solicited  by  the
 hon  Member  38  concerned,  namely,
 how  many  parties  were  associated
 with  these  imports  of  the  value  of  Rs
 45  crorcs  which  were,  7  fact  made, I  do  not  have  the  figurcs  at  the  moment
 So  far  as  licences  granted  during  January- March  are  concerned,  as  I  said  3,675 licences  were  granted  of  a  total  valuc  of
 Rs  526  crores  If  thehon  Member
 would  so  desirc,  I  would  get  the  inform-
 ation  and  supply  that  to  him

 SHRI  SHYAMNANDAN  MISHRA
 How  are  we  to  know  how  many  are  the
 guilty  partics  against  whom  Government
 48  procecding,  whether  the  partics  against whom  Government  is  procceding  i$  not
 smaller  than  it  should  have  been  ?

 SHRI  SHANTI  BHUSHAN  If
 those  wh  >  obtained  Iicenccs  have  imp  r-
 ted  of  this  value  then  of  course,  no
 question  ariscs  because  they  obtsined
 licences  and  then  thcy  imported  of
 that  value,  therefore,  no  question  of
 contravention  arises  But  th  se  who
 obtained  licences  and  thereafter  in  whose
 cases  it  has  been  discovered
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 SHRISHYAMNANDAN  MISHRA
 We  would

 like  to  know  the  number  of
 parties,

 SHRI  SHANTI  BHUSHAN  If hon  Member  would  give  notice,  we
 would  supply  all  this  information.

 There  was  one  more  question  which was  asked  by  the  hon  Member,  as  to
 what  i8  now  the  present  policy  I  would
 indicate  that,  firstly,  it  has  been  decided
 that  all  liccnces  which  hgyve  already  been
 granted  and  against  @#hich  no  firm
 commitments  by  way  of  opening  ot
 irrevocable  letters  of  credit  or  any  other
 irrevocable  commitment  to  import
 goods  havc  bccn  made  within  thre.  mon
 ths  from  the  date  of  issue  of  such  licences, will  be  automatically  deemed  to  havc
 been  invalidated  for  importation,  second
 ly,  licences  for  edible  oils  and  oilseeds
 will  now  be  granted  on  the  basis  ef
 firm  commitments  entered  into  tv  the
 applicant  with  the  overseas  supplicrs thirdly,  the  value  of  heunces  the  items
 to  be  imported  and  the  valrdit.  period of  licences  will  be  in  terms  of  the  firm
 contracts  entcrcd  into  by  the  applicart with  the  overseas  supplicrs  fourthly, licenccs  will  be  required  to  submit
 a  report  to  the  licensing  authorities
 concerned  as  soon  as  the  imports  have
 been  effected,  and  finally,  the  mability
 to  effect  import  on  the  basts  of  licences
 issued  for  rea  ons  beyond  the  c  ntr  I of  the  licences  should  be  reported  to
 the  licensing  authorities  concerned
 within  ten  days  from  the  date  on  which
 the  licence  has  failed  to  cffect  imports as  per  the  original  contract

 चोधरो  बलबीर  सिह  :  यह  जो  सवा
 पांच  सौ  करोड  का  घोठाला  है  जिस  की
 इतक्वारी  एनफोसंम्रेंट  स्टाफ  से  कराई  जा
 रही  हैं  उससे  इसकी  इनक्वायरी  करवाने
 के  बजाय  क्‍या  हाउस  की  कमेटी  बना  करके
 उससे  करवाएगें  ताकि  इनक्वायरी  ठीक  ढंग
 से  हो  सके  ?  जिन  के  साथ  मिल  कर  यह
 सारा  काम  हुआ  हैं  वही  इनक्वायरी  करने
 वाले  लोग  है  7  वे  कैसे  'ठीव  ढग  से  इन-
 क्वायरी  कर  सकते  है  ?  ये  जा  शभ्रपोजीशन
 में  बैठे  हुए  लाग  हैं  इनके  च्े  बहुत  पुराने
 हैं।  शौर  बह  1. अ  जो  हैं  उनसे  वह  काम
 लेते  हैं  और  वही  लोग  इनक्यायरी  करते
 हैं।  तो  कोई  बात  हमारे  पल्ले  पडने  वाली
 नहीं  है।  तो  इसके  लिए  हाउस  की  कमेटी
 मत्री  महोदय  बनाने  को  तैयार  है  ताकि  इस
 सारे  धपले  मे  क्या-क्या  हुआ  है  वह  सारे
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 बातें  पब्लिक  के  सामने  भरा  सकें  धौर  जो  लोग
 जिम्मेदार  हैं  इस  काम  के  लिए  उनके  खिलाफ़
 बाकायदा  ऐक्शन  लिया  जा  सके  ?

 शी  शांति  भूषण  :  मैं  माननीय  सदस्य
 के  लिए  एक  बात  साऊ  कर  दूं  कि  जब  मैंने
 यह  कहा  कि  3675  लाइसेंसेज़्  जनवरी  से
 माचे  तक  ग्रान्ट  हुए  थे  526  करोड़  द्०  की
 वेल्यू  के  तो  मेरा  यह  मतलब  नहीं  था  न  मैंते
 यह  कहा  कि  उन  सब  ने,  45  करोड़  का  जो
 इम्पोर्ट  हुआ  है,  बाकी  सब  ने  वहां  खरीद  कर
 जरूर  ही  बेच  दिया  हो  ।  बात  यह  है
 कि  कुछ  ऐसे  हो  सकते  हैं  कि  जिन्होंने  उसको
 नहीं  खरीदा  श्लौर  नहीं  इम्पो्टे  कर  सके  V
 लेकिन  इसकी  जानकारी  की  जा  रही  है
 जिन्होंने  वहां  खरीद  कर  बेच  दिया  और
 अगर  उन्होंने  वह  रुपया  जो  एफ०  ई०  शझार०

 ए०  के  श्न्दर  रिक्वायर्ड  है  कि उसको  भारत
 में  लायें  शर  रिज्वे  बैंक  को  रिपोर्ट  करनी
 चाहिए  ।  भौर  भ्रगर  उन्होंने  रिपोर्ट  नहीं  की
 तो  इस  फ़ैक्ट  की  इनक्वायरी  करके  जो  उचित
 कदम  होगा  वहू  लिया  जायगा

 चोघषरी  बलबोर  सिह:  भाप  हाउस
 की  कमेटी  बनायेंगे  कि  नहीं  ?

 शी  शांति  भूषण  :  हाउस  की  कमेटी
 बनाने  की  कोई  झ्रावश्यकता  नहीं  है।  सरकार
 के  पास  पूरी  मशीनरी  है,  सब  जानकारी  करके
 पूरे  कदम  उठा  सकती  है  ।

 शमती  मृणाल  गोरे  :  जिन  6  फर्म्स
 के  खिलाफ़  एफ०  ईल  झ्ार०  ए०  के  झन्दर
 कार्यवाही  हो  रही  है  उसमें  कितनी  रकम
 इनवाल्ब्ड  है  ?

 भरी  शांति  भूषणण  :  यह  जानकारी
 झभी  मेरे  पास  नहीं  कि  जिन  6  फ़र्म्स  के  मैटर
 डायरेक्टोरेट  झाफ़  ऐनफ़ोसमेंट  को  दिये  गये
 हैं  फ़ौरेन  ऐक्सचेंज  के  कनेक्शन  में  उसमें
 कितती  रकम  है  ।
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 शीमती  भूजाल  गोरे  :  जितको  लाइसेंस
 दिया  गया  उन्होंने  कितना  रुपया  कांग्रेस  के
 इलेक्शन  फंड  में  दिया  है  ?

 MR.  DERUTY  SPEAKER:  You  have
 put  your  questions  and  he  has  answered tha’.  You  cannot  ask  another  question,

 at  राम  मत्ति  :  क्या  सरकार  के  पास
 कोई  ऐसी  ऐजेन्सी  है  कि  जो  लाइसेंसेज  दिये
 गये  उनके  देने  के  बाद  लाइसेंसेज़  को  देखें
 कि  उनकी  ऐक्टिविटी  ठीक  हो  रही  है  था
 नहीं,  कोई  गडबड  हो  रही  है  या  कैसे  वह
 लाइसेंसेज़  इस्तेमाल  में  लाए  जा  रहे  है  ?
 भ्रगर  कोई  एजेन्सी  नहीं  है  तो  बनाने  की
 मंत्री  जी  सोचेंगे  1

 थ्री  शांति  भूषण  :  जो  इम्पोर्ट  लाइसेस
 दिया  जाता  है  उसके  माने  यह  होते  हैं  कि
 फ़ोरेन  'ऐक्सचेंज  उतना  रिलीज़  किया  जायगा  |
 जब  वह  इम्पोर्ट  होता  है  तभी  फ़ौरेन  ऐक्सचेंज
 रिलीज़  किया  जाता  है,  उससे  पहले  नही
 किया  जाता  है  ny

 दूसरी  बात  यह  है  कि  बिना  लाइसेंस
 के  भी  श्रादमी  बाहर  खरीद  सकता  है  शौर
 बेच  सकता  है  अगर  उसका  बहू  रुपया  फ़ौरेन
 ऐक्सचेंज  रेगूलेशन  ऐक्ट  में  रिपोर्ट  कर  के
 यहां  ले  शाये  तो  कोई  कन्ट्रावेंशन  ला  का  नहीं
 होता  ।  लेकिन  हां  यह  हो  सकता  है  कि
 यह  लाइसेंस  लेने  से  कुछ  उनको  इस  तरह
 की  खरीदफ़रोक्त  करने  में  कुछ  मदद  हुई
 हो  ।  लेकिन  उसका  जब  इम्पोर्ट  होता  है
 तभी  उसका  कन्ट्रावेंशन  होता  है  वरना
 नहीं  t

 Setting  up  of  a  petrochemical
 Complex  at  Haldira

 #530  SHRI  SAMAR  GUHA:
 SHRI  DINESH  JOARDER:

 Will  the  Minister  of  PETROLEUM AND  CHEMICALS  AND  FERTI- LIZERS  be  pleased  to  state  :
 (a)  whether  the  attention  of  the  goy:  rn- ment  has  been  drawn  to  a  report  pu! Bished on  29th

 be  =  30०77  in  Daily  Ananda  Bazar Patrika  of  Calcutta  to  the  effect  that instead  of  setting  up  of  the  Petrochemical
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 Complex  at  Haldia,  the  Government  is
 thinking  of  taking  a  changed  view  of
 building  such  complex  in  the  area  of
 Bombay  Port  ;

 (b)  whether  a  foreign  Multi-National
 Corporation  proposes  to  invest  Rs.  900 crores  for  the  purpose;  and

 (c)  if  so,  the  facts  thereabout  ?

 THE  MINISTER  OF  PETROLEUM, CHEMICALS  AND  FERTILIZERS
 (SHRI  H.N.  BAHUGUNA)  :  (a)  to  (c).
 A

 statement  is  laid  on  the  Table  of  the
 ‘couse.

 Statement
 (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  With  regard  to  the  setting  up  of

 a  petrochemical  complex  at  Haldia,  the
 position  is  that  proposals  have  been
 received  from  the  State  Government
 of  West  Bengal  from  tme  to  time
 for  the  setting  up  of  a  petro- chemical  complex  at  Haldia  and  for
 expansion  of  the  capacity  «f  the
 Haldia  Refinery  to

 Es
 for  higher availability  of  Naphtha,  The  two

 tes tions  of  expansion  of  Haldia  Refinery and  the  setting  up  of  a  petrochemical complex  there  are  interlinked  aa  the
 Naphtha  available  from  the  existing  capa-
 city  of  Haldia  Refinery  has  already been  tied

 up
 for  use  by  the  Fertilizer

 Unit  of  FCI  and  unless  the  refinery
 capacity  is  increased,  Naphtha  will  not
 be  available  for  setting  up  of  a  petroche-
 mical  complex.  The  proposals  have  also
 come  up  te  discussion  between  repre- sentatives  of  the  State  Government  and
 the  Ministry  of  Petroleum  (including at  Minister’s  level)  more  than  once. Government’s  view  on  the  subject has  been  that  the  plans  for  expansi
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 Some  entrepreneurs  under  the  name
 and  style  of  M/s  Technical  Works  and Industrial  Link  Ltd.  had  some  time
 back  come  ferward  with  a  proposal  fer
 setting  up  a  Rs.  700  crores  petrochemial
 complex  in  Western  Region.  The
 proposal  envisages  the  setting  up  of  an
 export  oriented  petrochemicals  complex. No  final  decision  on  the  proposal  has
 been  taken  so  far.  It  is,  however,  men-
 tioned  that  the  proposal  involves  setting
 up  a  petrochemical  complex  whose
 products  are  substantially  and  predo-
 minantly  for  export  and  that  this  comp- lex  is  not  by  way  of  substitution  for  any
 petrochemical  complex  that  might  be
 set  up  at  Ialdia.

 SHRI  SAMAR  GUHA  :  Although  the
 hon.  Minister  has  said  ‘No’  in  reply  to
 my  second  part  of  the  Question  in  his
 statement,  but  in  the  last  part  of  it,  he
 has  directly  admitted  that  Messrs.
 Technical  Works  and  Industrial  Link
 Ltd.  had  already  applied  for  setting  up a  Rs.  700  crores  petrochemical  cumplex at  Bombay.  For  the  last  five-six  years, talks  have  been  going  oninterminably  and
 assurances  have  been  given  on  innumer-
 able  occasions  in  this  House  thatdifferent
 complexes  including  ship-building  and
 petrochemicals  would  be  developed  at
 the  new  port  of  Haldia.  Almost  every
 session,  questions  are  brought  here  and
 assurances  are  given  in  this  respect. But  I  now  find  that  the  hon.  Minister
 has  given  a  reply  as  if  it  is  interlinked
 with  the  production  and  avatlability of  naptha  and  as  naptha  is  not  available,
 therefore,  the  petro-chemical  complex cannot  be  developed.  It  appears  so.

 T  want  to  know  from  the  hen.  Minister
 whether  for  the  petro-chemica]  ०  mplex that  has  been  propesed  by  scme  mutti-
 national—their  name  is  mt  given—if at  alfa  licence  is  given  to  that  ०  mpony,, even  if  it  is  exp  rt-  riented,  why  such
 a  petro-chemical  complex  shuld  net
 be  allowed  t  be  set  up  at  Haldia  ?
 Be  Haldie  has  also  equal  edv.  ntage of  refinery  capacity/development  of

 petrochemical  industry  shall  have  to
 take  into  account  many  factors  and  the
 setting  up  of  any  new  petrochemical  unit will  inter-alia  depend  upon  the  availa-
 bility  of  resources,  More  recently,  the West  Bengal  Industrial  Development
 Corporation  had  applied  for  industrial licence  for  setting  up  of  naphtha  cracker and  downstream  units  at  Haldia,  An
 inter-departmental  committee  and  the
 licensing

 committee  went  into  these
 proposals  and  decided  that  before  any decision  could  be  taken  on  the  proposals, the  West  Bengal  Industrial  Develop- ment  Corporation  would  have  to  furnish
 further  data  and  this  would  have  to  be
 appraised  by  the  Planning  Commission to  ascertain  whether  the  proposals  were
 ecanomically  viable.

 ofindustri  lond  engineering  ba  ¢8  behind it  like  Calcutta,  H'  wrah,  J:  mshedpur,
 Kharagpur.  etc.  and  all  the  sequirements
 are  there.  Therefi  re,  I  want  t  knew
 from  the  government  tha‘,  if  at  all  any licence  is  given  and  even  if  it  is  exp  rt- oriented,  as  it  is  linked  with  the  empl-y- ment  creati  n  pregramme  if  West
 Bengal,  it  will  be  _c  nsidered  that  it Should  be  set  up  at  Haldia.

 SHRISHYAMNANDAN  MISHRA  :
 Why  shuld  y  u  ignore  Barauni  2

 SHRI  H.N.  BAHUGUNA  :  I  am
 Second  to  nm  ne  in  trying  to  d'  what this  government  can  do  fer  Haldie.  I
 have  said  and  promised  the  chief  Mini- Ster  of  West  Bengal  also  that  we  are
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 trying  to  Iccate  na
 aphahe

 and  if  we  can
 locate  naphtha  without  prejudice  to  the
 requirements  or  claims  of  these  places
 where  it  is  available,  we  will  certainly
 have  Cr  try  our  best  to  have  something
 of  a  soluticn  fer  this  problem.

 So  far  as  this  particular  concern  is
 concerned,  in  7975  they  applied  but
 they  cruld  not  put  up  the  plant.  Now
 this  whole  complex  will_c  st  anywhere
 ab-ut  Rs.  800  creres,  This  particular
 firm  has  never  done  any w  rkof  more than  Rs.  30  lakhs  over  a  period  of  8
 years  cf  their  existence.  S  ,  their  credi~
 bility  r  capabilify  is  rather  in  doubt.
 Theref:  re,  the  question  of  ९  ur  relying  on them  has  mt  been  «ne  of  something
 which  has  excited  me.

 {  can  assure  the  ftcn.  Member,
 Shri  Samar  Guha  that  we  are  at  it.  [
 have  nt  said,  ‘Nu’.  My  reply  should
 not  mean  to  say,  ‘No’,  but  I  must  say  that
 T  cannet  do  it  at  the  cost  «  f  Barauni  or
 Mat!  ura‘  7  at  the  cc  st  of  thers,  And,  yet,
 Hialdia  has  |catic  nal  advanteges.  Haldia
 has,  from)  many  other  points  also,  many
 advantages  and  West  Bengal’s  needs
 are  secvnd  to  none  and  Haldia  tco  is
 in  the  picture.  But  let  me  first  kc  cate
 naphtha  and  as  son  as  Ide  it,  we  shall

 baad
 have  a  petre-chemical  complex

 there.

 SHRI  SAMAR  GUHA  :  I  ¢  fier  my
 heartfelt  thanks  for  the  sympathetic
 attitude  the  Minister  has  taken  ४0५  ut  the
 Haldia  petre-chemicu]  ०  mplex  because
 the  reason  is  as  I  said,  the  acute  un-
 empl:  yment  problem  in  West  Benge)  and
 that  can  be  ९४४९० ६०  sme  extent,  That
 is  one  reason.  There  are  twe  parts  about
 setting  up  a  petr  -chemical  cc  mplex.

 LT  want  to  know  from  the  hon.  Minister
 whether  the  Central  06  verrment  them-
 selves  will  initiate  ४  ९  pr  ject.  (2)
 Racently  the  West  Bengal  Government
 have  c  me  with  a  concrete  pr  pcsal  to
 the  Central  Government  f:  r  their  appro-
 val.  But  I  find  in  the  reply  that  there  are
 two  lacunae,  a)  They  have  asked  for
 further  data.  What

 ‘ype
 (६  data  they

 ask  again  and  again,  I  de  not  know.

 (2)  Appr  val  of  the  Planning  Commi-
 ssion,  G  d  alone  kn:  ws.  Even  fi  r  small
 thing,,  the  Planning  C  mmissi-n  takes
 days  and  days  and  months  and  months
 fi  rapproval.

 I  want  to  know  whether  the  Central
 G_vernment  will  themselves  take  initi-
 ative  ६९  set  up  the  petr  -chemical  cc  m-
 plex.  Sec_ndly,  with  regard  te  the  West
 Benval  Government’s  pr  p  sal  to  ex-
 Pedite  it,  something  has  t'  be  done.  Will a  decision  be  taken  quickly  abvut  the
 pr  p.Sal  made  by  West  Bengal  ?

 SHRIH.N.  BAHUGUNA  The  Cen-
 tral  1८ अ  vernment  cr  the  State  Gr  vern--
 ment  cannc-t  actin  isolatic  nin  this  matter.
 Both  have  to  be  involved.  Therefi  re,
 the  questicn  of  isolating  ne  as  sgainst
 the  other  dees  not  arise.

 So  far  as  the  Planning  C:  mmissicn
 is  concerned,  it  cc  mes  inte  the  picture even  if  we  give  it  to  the  private  sectcr.
 The  question  of  fcreign  exchenge  and
 BO  many  «ther  things  are  inv  Ived.
 Therefi  re,  we  find  out  whether  the
 kitty  will  permit  and  if  the  kitty  0०९5
 not  permit,  the  Planning  C  mmissicn
 will  ccme  inte  the  picture.  We  cannct
 avoid  it.  But  I  canassure  the  hon.  Member
 that  itis  not  a  fault  cf  the  Planning
 Commissicn  cr  a  fault  cf  the  West  Bengal
 Government,  From  197%,  f  think,  the
 West  Bengal  Government  have  always
 been  writing  to  us  s  mething  ५  7  the  cther
 and  the  G  vernment  cf  India  hes  been
 writing  t’  them,  ‘No’.  It  is  fer  the  first
 time,  now  thet  the  Janata  Gc  vernment  is
 there,  that  we  will  try  to  find  a  way  to
 help.  Earlier  they  were  Saying  ‘We  cannc  t
 do  it’,  Then,  the  West  Bengal  G  vern-
 ment  uSed  tv  write,  ‘All  right.  Increase
 the  capacity  «f  your  plent  at  Haldia.”
 The  Government  of  India  said,  ‘We
 have  cnly  i°§  millicn  tcnnes.”  They
 said,  ‘Make  it  3:§  million.’  Again,  the
 reply  was,  ‘Nc.  We  cannct  dc  it  because
 whatever  naphtha  we  get  at  Haldia  is
 committed  to  Durgapur  fect  ry.’  It  is
 committed  elsewhere.  I  cannct  ck  se
 Durgapur  Fertilizers,  That  will  nct
 give  West  Bengal  better  empl:  yment
 position,  Then  the  Government  of  West
 Bengal  said—make  it  7  millicn  tc  nnes
 capacity  refinery.  Where  have  we  to  get
 crude  from  ?  Even  if  we  cannct  have
 naphtha  cracker,  we  can  have  8९  wnstream
 things  se  that  we  can  meke  naphtha.
 Everything  has  to  be  w  rked  (  ut  in  the
 interest  «  f  Haldia.

 DR.  SUBRAMANIAM  SWAMY  :
 A  news  item  is  there  saying  that  the
 people  «  f  Bombay  have  had  a  lung  full of  polluticn  caused  by  Petrc-Chemical
 complex.  Will  pricrity  be  given  0५  anti-
 polution  werk  ?

 SHRI  H.N.  BAHUGUNA  :  I  am
 beholden  to  the  hin,  member  fi  r  extend-
 ing  me  his  दक  ~  peration  ind  help.  I  will
 certainly  make  use  of  that  help.

 Pollution  has  been  there  fcr  a  very
 leng  time.  Some  steps  have  been  taken.
 T  have  pre  mised  hon.  members  that  we
 wil]  have  aj  int  meeting  with  Maharash-
 tra  G  vernment,  their  anti-p  Iluticn
 Beard,  hin,  members  in  B:  mbay,
 particularly  Mr.  Subremanism  Swemy
 in  whose  realm  [havet  i¢  n  Bombay.
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 SHRI  KRISHANA  CHANDRA  HAL-
 DER:  Itis  absolutely  necessary  to  have  a

 complex  in  Haldia  to  remove
 regional  imbalance.  The  Minister  is
 very  sympathetic  to  remove  the  diffi-
 culties.  I  would  like  to  know  from  the
 hon,  Minister  whether  he  will  issue
 order  for  expansion  of  Haldia  Refinery
 so  that  the  Haldia  Petro-Chemical
 Complex  can  be  constructed  in  the
 Shertest  pcssible  time.

 SHRI  H.  N.  BAHUGUNA  :  At  the
 outset,  I  had  said  that  the  difficulty  with
 Haldia  is  that  we  do  nt  have  mcre
 crude  to  refine  it  there.  Existing  capacity
 and  expansi  n  prc  gramme  in  the  ०  untry

 is  g  Od  enough  to  process  crude  by  the
 year  3933-84,  Therefire  expansiin  of
 Haldia  AS  not  immediately  really  there
 in  the  picture.

 I  em  seying  it  is  net  a  question  of
 Haldia.  If  you  think  of  Haldia
 expann  only,  take  it  from  me  this
 complex  will  never  smprove.  We  have
 to  think  «f  all  parts  cf  the  ccuntry.  We
 are  finding  ५  ther  meth:  ds  to  6.  nt.

 Tris  not  a  question  of  regional  umbal-
 ance  «r  sympathy.  It  is  cur  duty  to  Icck
 to  the  interest  of  every  part¢  f  the  country and  Government  is  willing  to  0०  it.

 DR.  KARAN  SINGH  :  Sir,  the
 question  $f  p  Lutien  and  kw  p  lution
 technol  gy  has  been  raised.  May  I  ask
 the  hon.  Minister,  when  these  pr:  jects
 are  sancti  ned  ह  expansion  takes  place,
 whether  the  Nationa]  Cc  mmittee  for Environmental  Planning  and  C:  ordina-
 tin  which  was  sct  up,  particul  rly,
 to  ensure  that  in  a_  devel-ping  nation
 we  should  try  to  take  full  advantage  of
 ny-priluti:n  technol.  gy,  whether  the
 experts  associated  with  this  ०७  mmittec, will  be  inv:Ived  very  carefully  in  any
 such  expansicn  हे

 SHRI  H.  N.  BAHUGUNA  :  As  far
 as  this  Government  isc  ‘ncerned,  the
 decisi  n  is  that  the  mechanism  fi  r  taking
 foolproof  anti-pt  Huten  measures  will be  in-built  in  any  plant  that  we  sanction
 any  proyect  that  we  sanction  hercafter
 so  that  nothing  is  g  ing  to  happen,
 What  we  ure  facing  is  the  neglect  of
 some  past  peri:  ds,

 DR.  SUSHILA  NAYAR  :  May  I
 ask  the  h  n.  Minister  whether  it  is  not
 a  fact  that  the  State  Gvernment  are  so
 keen  to  have  bi

 eae
 that  the

 safety  uspect  and  the  nc  ए  Ilution  aspect is  pe  a  80-09  and  whether  it  is  also
 not  a  fact  that

 ee  =  Pore  age rough-shod  ver  the  advice  experts
 eg  ance,  for  Mathura  Refinery,  the
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 experts  Opinion  wad  thet  it  weuld  be
 dangerous  for  the  people  of  Agra  ond
 those  living  down-stream  to  drink
 Jamuna  water  if  the  refinery  is  located  at
 Mathura.  I  am  glad  that  a  new  lock  is
 being  given  to  that  proposal,  But,  Sir, I  want  an  assurance  from  the  hon.
 Minister  that  the  advice  cf  the  experts will  not  be  ignored  and  further,  may  I
 also  ask  him  whether  it  is  a  fact  that  in
 Chembur  the  health  survey  sh  ws  that
 ss  to  7S%  of  our  children  are  suffering
 from  lung  infection,  because  ¢  f  the  pollu- tion  of  the  atm:  Shpere  there.  What  dies
 he  prop:  se  to  do  in  order  to  undo  the
 damege  that  has  already  been  dine  by
 Setting  up  industries  indiscriminetely without  full  precautions  for  teking  ce
 of  the  atm:  spheric  pollution  ?

 SHRI  H.N.  BAHUGUNA :  Sir,  the
 hon,  Dr.  Nayar  has  raised  two  or  three
 questions,  pehaps,  three,  The  first  part  of
 her  quettion  s  :  whether  Gi  vernment
 officials,  in  their  excitement,  ride  rc  ugh- shod  over  the  c«piniens  of  experts.  I
 have  mede  it  very  clear  that  the  expert
 opinion,  hereafter,  will  be  final  ard
 binding  so  that  no  pollution  5  caused
 by  any  project  which  we  put  up.  The
 Second  part  ef  her  =  questicn is  :  whether  the  pollution  in  Chem-
 bur  is  caused  because  ५६  this«r  not,  I
 agree  that  pi  Hutien  is  being  caused.
 But,  I  cannt  vouchsafe  for  the  figures
 because  they  have  not  really  come  in
 that  way  to  me,  But,  I  have  already  pio- mused  her  in  this  House  about  that.
 In  fact,  we  had  fixed  the  dete  but
 we  had  to  shift  it  because  the  date  which
 we  theught  would  be  suitable  te  scme
 of  the  people  there  was  not  suitable
 to  the  Maharashtra  Gi  vernment  and
 so,  we  are  changing  the  date.  And  scme
 time,  in  the  first  week  of  August,  we
 would  have  to  take  these  particuler  types of  study,  Sit  there  alcng  with

 thetpantic and  other  repr  ives  and  Li the  matter  tc  take  steps.  Some  steps  ore
 already  under  wry.  There  has  becn  a
 Study  of  it  te  see  what  more  requires  to be  dene.  Money  will  not  be  any  mcre  a
 consideratit  nin  the  matter  cf  mzking  it  i8
 Study.  But,  certainly,  this  canni  t  be  dc  ne
 in  one  ycar—it  will  take  vlong  period  cf
 years.  I  can  assure  the  lady  Member that  I  am  second  to  none  in  taking effective  anti-p:  Juticn  messures.

 The  last
 pet

 cf  her  questan  was  : whether  this  Mathura  Refinery  will effect  di  wnstrezm,  that  is  the  pei  ple living  के  wn-‘tream  J:muna,  bey.  nd Mathura,  Full  precautions  ux  boing taken.  I  can  suatisty  her  cn  the  pr  pr  cals fer  taking  anti-p:  Nuticn  messurcs.  But because  «  f  the  rising  ७  st,  we  have  decided that  the  water  which  c  mes  cut  of  the
 refinery,  the  effluent,  will  be  so  treated that  it  shall  cease  to  have  any  pc  Nuri  n
 effect.
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 MR.  DEPUTY-SPEAKER  :  Mr.
 Dinen  Bhattacharya,

 SHRI  SAMAR  GUHA  :  Sir,  I  want
 to  ask  a  question,  I  cnly  want  half  a

 inate,
 MR.  DEPUTY-SPEAKER  :  I  have

 already  called  Mr.  Bhattachirya.

 SHRI  SAMAR  GHUA:  Sir,  I
 only  want  to  Say  that  it  was  because  cf
 the  pressures  of  the  capitolists,  that  the
 C  ngress  Government  did  nct  bring forward  the  Anti-p:  Hutii  n  Bill.

 SHRI  DINEN  BHATTACHARYA  :
 Sir,  this  House  has  discussed  this
 project  on  a  number  of  times  and  we  got the  assurances  also  sO  many  times.
 Today  the  Minister  is  saying  that  he  has
 all  sympathy  and  will  make  efforts  to  see
 that  the  Haldia  project  comes  up.  But
 here  I_  find  from  his  statement  that  he
 has  asked  the  West  Bengal  government to  supply  further  data.  May  I  know  as
 to  what  data  are  required  and  also  the
 reaction  of  the  State  government  thereto  ?

 SHRI  H.N.  BAHUGUNA  :  The
 hon‘ble  Member  has  referred  to  some
 past  promises,  I  can  assure  him  that
 the  promise  I  make  today  is  subject  to
 scrutiny  by  him  that  we  are  locating
 naptha  and  also  sceirg  whether  we  can
 have  naptha  cracker  and  downstream
 units  at  Haldia.  In  connection  with  that
 we  are  asking  for  details  as  to  wheather  the
 State  government  is  prepared  to  go  along with  that,  I  have  written  to  the  Chief
 Minister  of  West  Bengal  that  I  propose to  go  to  Haldia  myself  and  invite  him
 there  and  discuss  on  the  spot.

 SHRI  VASANT  SATHE  :  In  view
 of  the  fact  that  the  hon’ble  Minister  has
 just  Now  promised  that  money  will  be  no
 consideration  where  life  of  the  people  and
 also,  I  believe,  of  our  culture  is  concerned,
 I  would  like  to  know  whether  has  he  got the  report  of  National  Environment
 Research  Institute  which  has  said  that
 the  waters  of  the  Yamuna  will  be  pol- luted  by  the  Mathura  Refinery  and  it  will
 be  hazardous  to  the  life  of  the  people and  no  amount  of  effort  that  you  may  put
 in  will  prevent  sufficiently  this  pollu- tion

 Secondly,  the  same  report  says  that
 the  Taj  will  be  completely  damaged
 over  a  period  of  50  —  by

 wale
 hur

 dioxide  that  may  flew  from  the  Mathura
 tefinery  and  you  cannot  stop  it.  Will
 you  atter  50  years  talk  or  shifting  the  Tay and  insist  on  not  shifting  the  Mathura
 refinery  for  financial  consideration  ?
 What  is  your  attitude  ?
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 SHRI  H.  N.  BAHUGUNA  :  895. the  foundation  stone  of  the  Mathaur
 Refinery  was  laid  by  the  then  Prime
 Minister  and  more  than  Rs.  60  to  80
 crores  have  already  been  spent.  I  can
 assure  Mr.  Sathe  that  we  will  see  to  it
 that  not  a  drop  polluted  water  enters  the the  Yamuna  and  we  will  take  actions
 subject  to  satisfaction  of  such  bodies
 which  are  concerned  with  kecping  of
 environment,  As  far  as  the  Taj  is
 concerned,  I  have  answered  the
 question  jn  this  House  earlier.  I  say  it
 again  that  there  are  expert  opinion  that the  Taj  will  not  be  affected.  But  one
 Or  two  experts  raised  some  more  cucs-

 tions.  We  have  again  gone  to  the  Com-
 mittee  to  see  what  action  should  be
 taken.  Sulpher  dioxide  is  one  thing which  can  be  treated  completely  and
 taken  care  of  by  solami,  by  so  many
 things,  to  see  that  not  an  ounce  of
 vapour  can  be  allowed  to  come  out.

 A  little  more  investment  will  be  needed
 for  this  purpose.  So,  we  will  take  all  the
 precautions  to  see  that  the  Taj  will
 not  be  harmed.  What  l  would  expect from  Mr.  Sathe  is  that  he  had  been  as
 alert  as  he  is  today  about  the  ‘T'aj  Mahal
 when  both  he  and  I  were  on  the
 same  side.

 SHort  NoTICe  QUESTION
 Strikes  and  Labour  Agitations in  Thumba  Space  Rescarch

 Centre
 +

 SN.Q,  27.  SHRI  SAMAR  _  GUHA:
 SHRI  VASANT  SATHE:
 SHRI  OM  PRAKASH  TYAGI: SHRI  C.  K.  CHANDRAPPAN;

 Will  the  Minister  of  SPACE  be
 pleased  tostate  :

 (a)  whether  Thumba  Space  Research
 Centre  is  facing  strikes  and  other  labour
 agitations  causing  fall  of  efficiency  of  the
 centre  from  ‘100%  to  30%  ;

 (b)  if  so,  facts  thereabout  and  the
 reasons  for  such  labour  troubles  ;  and

 (c)  the  steps  taken  or  proposed  by Government  to  deal  with  the  situation  ?
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI)  :  (a)  There  have been  recent  incidents  when  a  sec-
 tion  of  employees  of  the  Vikram
 Sarabhai  Space  Centre  (VSSC)  resorted to  agitations  including  strike  and  gherao. While  the  normal  working  of  the  Centre
 getsi  nevitably  dislocated  when  employees resort  to  such

 jeanne
 there  is  nothing to  show  that  efficiency  of  the  Centre  has

 fallen  from  I00  percent  to  30  percent.
 py  Two  incidents  cocutred  recendy  :
 (i)  On|  June

 27,  7977  a  _tool-down
 strike  was  organised  by  a  large section  of  employees  as  a  protest
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 against  shifting  of  a  Horizontal
 Boring  Machine  on  25th  June,  5977 from  VSSC  to  the  ISRO  Centre
 at  Sriharikota  where  it  was  urgently
 required.  Normal  functioning  of
 the  Centre  was  dislocated.  The
 Strike  lasted  till  the  evening  of
 June  27,  ‘1977.  No  untoward
 incident  occurred.

 Gii)  On  July  8,  ‘1977  about  200  employ-
 yees  orgnised  a  gherao  of  a  Headof
 Division  and  Head  of  a  Section  in
 VSSC  insisting  on  the  withdrawal
 of  a  Memo  of  warning  issued  to  a
 helper  who  had  attended  office
 late  without  prior  permission
 and,  when  questioned,  is  alleged to  have  used  abusive  language  and
 threatened  his  Supervisor.  The
 gherao  continued  till  late  in  the
 afternoon  when  the  police  give  pro- tection  and  removed  33  employees who  directly  ob.  tructed  the  officers.
 These  employees  were  released
 the  same  evening  on  their  personal
 security.

 (c)  The  employees,  who  are  Govern-
 ment  servants,  have  been  warned  that
 such  agitations  are  in  contravention  of
 Government  Servants  Conduct  Rules  and
 may  render  them  liable  for  disciplinary
 action.  Every  effort  is  being  made  to
 ensure  that  the  work  of  the  Centre  proceeds
 smoothly.  Suitable  machinery  exists
 at  VSSC  to  deal  with  matters  like
 employee  relations,  redressal  of  genuine
 grievances,  staff  welfare,  etc.

 SHRI  SAMAR  GUITA  :  Asan  humble
 student  of  Science,  am  very  much
 interested  inthe  Atomic  Research  Insti-
 tute,  a  spec  al:y  the  Vikram  Sarabhai
 Space  Centre.  I  put  this  question  with
 the  intention  to  see  that  at  least
 in  such  specialised  in.titutes  and
 Centres,  this  kind  of  agitation  on
 behalf  of  the  employees  does  not  occur.
 As  I  have  already  said  that  since  it  is
 a  specialised  research  centre,  the  Govern-
 ment  should  take  special  care  to  evolve
 a  certain  kind  of  machinery  a  reconcilia-
 tion  mochinery-so  that  whenever  there  is
 a  dispute  between  the  labour  and  the
 authorities  of  the  Research  Centre,  a
 prompt  measure  can  be  taken  for  the
 solution  or  the  redresal  of  the  employees, Here  it  has  been  mentioned  that  :  ppro-
 priate  machinery  has  been  set  up.  I
 ‘want  to  know  from  the  hon.  Minister  the
 nature  of  that  machinery  for  dealing  with
 grievances  of  labour  and  the  composi- tion  of  that  machinery  and  the  objeotive of  that  machinery  ?
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 SHRI  MORARJI  DESAI  :  In  the
 first  place  it  is  necessary  to  see  that  these
 trade  unions  cease  to  exist.  There  is  no
 scope  for  trade  union  activities  in  research
 ins:itutions  ;  they  are  not  industries  and
 therefore  they  are  no’  covered  under  that
 law.  They  can  have  associations  as  there  are
 associations  of  government  servants  under
 the  government  servants’  conduct  rules
 where  no  outsiders  can  g:2t  leadership. That  is  what  has  happened  there  and
 therefore  this  kind  of  thing  hes  taken
 place.  We  have  the  usual  machinery  which
 is  in  all  g  venment  departments  to  ensure
 that  the  g-revancss  of  employees  are
 heard  promptly  and  after  taking  into
 account  the  conditions  there  whatever
 has  to  be  given  has  been  g  ver.  That
 machinery  +५  there.

 SHRI  SAMAR  GUHA  :  We  expect from  the  Janata  govenment  that  the  kind
 of  machinery  should  be  changed;  the
 attitude  should  he  changed.  This  kind  of
 a  reply  becomes  a  specialised  reply.
 I3  persons  were  removed  and  it  says here  that  they  were  released  on  personal
 security.  If  person:  are  removed,  there
 is  >  que  tion  of  their  release  on  personal
 security.  That  means  they  were  arrested.
 Inthat  case  why  the  word  ‘arrest’  was  not

 used.  Thi.  shows  that  the  same  mentality, the  same  attitude  is  continuing.  If  they had  arrested,  the  word  ‘arrested’  should
 be  used  and  not  ‘removed’.  I  want  to
 impress  upon  the  hon.  Ministers  one
 thing.  I  quite  agree  that  in  research
 institutions  the  usual  type  of  labour
 agitations  or  labour  relationship  should
 not  be  there.  But  at  the  same  time  go- vernment  should  also  adopt  a  certain
 kind  of  attitude,  certain  measures  so
 that  the  employces  would  be  assured  that
 their  g-ievances  would  be

 promptly
 and

 justly  attended  to  by  the  authorities.  That
 is  why  I  had  put  the  question.  Unfortu-
 nately  the  an  .wer  was  only  the  usual  form, in  the  form  in  which  it  used  to  be  at  the
 time  of  the  Congress  Government.  I
 want  to  know  whether  that  outlook, that  usual  form  will  be  changed  in  the
 days  of  the  janata  governmnment.

 SHRI  MORARJI  DESAI  :  If  my  hon,
 friend  thinks  tht  when  gwernment changes  everything  changes,  he  is  very
 much  mistaken.  There  are  mary  things common  to  all  governments,  common
 with  the  past  g  »vernment.  I  am  not  one  of
 those  who  say  that  everything  that  was
 done  by  the  former  government  was
 wrong;  I  would  never  say  that  would  be  a
 totally  wrong  attitude.

 SHRI  SAMAR  GUHA :  Ses  they  are
 clapping.  I  was  only

 pone
 that  the

 mentality  should  be
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 SHRI  MORARJI  DESAI:  You  have
 given  them  food  for  clapping.  We
 should  be  careful  in  not  giving  them  food
 for  clapping.  Why  blame  them  for  clapping
 when  they  have  an  opportunity  to  clap. I  cannot  say  anything  about  it.  ]  had
 explained  it.  The  hon.  Member  need
 not  have  put  the  question  I  have  said  at  the
 end  of  my  reply  :  suitable  machinery  exists
 to  deal  with  matters  Ike  employer-
 employee  relations,  redressal  of  genuine
 grievance:.,  staff  welfare,  etc.  But  if  he
 want~  a  description  of  that  machinery  let
 lim  put  another  question  and  I  shall
 certainly  supply  him  with  it.

 SHRI  VASANT  SATHIE  :  In  view  of
 the  fact  that  the  suitable  machinery exists  for  the  redressal  of  the  grievances of  the  employees  as  the  hon.  Prime
 Minister  has  just  now  said,  how  is  it  that
 the  conditions  have  deteriorated  to  such
 an  ex/cnt  that  the  efficiency  has  fallen
 down  from  100%  to  30%  after  the  demise
 of  Shri  Vikram  Sarabhai.  It  is  reported  that
 the  efficiency  has  fallen  from  100%  to
 30.%  |  Ww  also  reported  that  the  scien-
 पं  and  engineeors  appear  to  be  develop-
 ing  a  fear  complex.  3  am  a  king  on  the
 ba  i+  of  the  report.  Is  it  a  fact  that  the
 scientists  and  the  engineer’  sppeur  to
 have  developed  a  fear  complex  because
 they  have  received  anonymous  telc-
 phone  culls  and  letters  to  them  elves  and
 their  fam:ties  ?  I  would  also  like  to  know
 whether  because  of  these  ten  ions  in  the
 local  labour,  lower-class  employees  and  the
 supervisory  and  the  technical  _  staff,
 because  of  the  reduction  in  efficiency,
 there  is  any  psibility  of  the  decision  to
 put  up  an  orbit,  in  December  next  year
 being  put  off.  What  has  the  Pnme
 Minister  got  to  say  for  this  ?

 SHRI  MORARJI  DESAI  :  As  I  have
 said  already,  there  is  no  lessening  of
 efficiency.  It  is  existing  only  in  the  imagi- nation  of  some  people.  That  is  all  I  can
 say.  Work  can  be  lessened  for  the  time
 being.  That  always  happens.  That  does
 not  effect  the  efficiency  of  the  Centre  at
 all.  The+  pace  work  is  going  on.  The  sate-
 lite  work  will  also  go  on.

 श्री  कोम  प्रकाश  त्यागी  :  मै  जानना
 चाहता  हूं  कि  क्या  यह  सही  है  कि  यह  जो  टूल
 डाऊन  स्ट्राइक  हुई,  उसके  पीछे  एक  मजदूर
 की  घटना  नहीं  है  ?  मेरी  जानकारी  में
 धाया  है  कि  वहां  बी०  एस०  एस०  सी०  में
 मशीन  बेकार  पड़ी  हुई  है  वहां  का  कार्य

 बाहर  ठेके  पर  कराया  जा  रहा  है,  वहां  तीन
 शिफ्टों  की  एक  शिफ्ट  कर  दी  गई  है  t
 मेरी  जानकारी  में  यह  भी  झाया  है  कि  इसकी
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 बजह  से  मज़दूरों  में  भ्रसंतोष  है  शझौर  वह
 चाहते  हैं  कि  बाहर  काम  न  कराया  जाए
 बी०  एस०  एस०  सी०  में  ही  एक  शिफ्ट  की
 बजाय  दो  शिफ्ट  चलाई  जाएं  ।  मेरी  जान-
 कारी  में  यह  भी  झाया  है  कि  वहां  जो  स्कूल
 है  उसमें  स्टाफ  के  बच्चे  भी  पढ़ते  हैं  और
 मज़दूरों  के  बच्चे  भी  पढ़ते  हैं।  स्कूल  की
 एक  बस  है  जिसमें  स्टाफ  के  लोग  मज़दूरों
 के  बच्चों  को  नहीं  जाने  देते  हैं  ?  क्‍या  ये
 सब  शिकायतें  वहां  है  ?  यदि  है  तो  क्‍या
 प्रधान  मंत्री  जी  ग्राश्वासन  देंगे  कि इन  सबको
 तुरन्त  दूर  किया  जाएगा  ?

 श्री  मोरारओ  देसाई  :  मुझे  पता  नही
 के  ऐसी  शिकायतें  माननीय  सदस्य  कहां
 से  ले  आये  ।  ऐसी  वहां  कोई  बात  नही  है  t
 बाहर  से  कोई  काम  कराया  जाता  है  यह  सरा-
 सर  गलत  है।  उनकी  डिमा”ड  यह  थी  कि
 हेह्प्स  को  जो  नोटिस  दिया  था,  वारनिंग
 दी  थी,  उसे  वापस  लिया  जाए  ।  दूसरी
 बात  जो  चलाई  गई  है,  उनमें  सम्मानित
 सस्दयों  को  नहीं  जाना  चाहिए  ऐसी  मेरी
 प्रार्थना  हैं

 SHRI  rom  K  CHANDRAPPAN  :
 Sir,  the  Hon.  Minister  has  stated  that
 when  the  Space  Centre  wanted  to  remove
 the  horizontal  boring  machine  from
 Vikram  Space  Centre  to  Sriharikote
 there  way  a  tension.  I  would  like  to
 inform  the  hon.  Minister  that  there  is  a
 great  fcar  in  Kerala,  which  is  the  basis  of
 all  these  troubles,  that  this  space  centre
 may  be  removed  from  Kerala.  Therefore
 I  would  like  the  hon.  Minister  to  remove
 that  fear.  That  will  remove  the  major hurdles  and  the  major  problems  in  regard to  the  pre.ent  tense  situation  there.

 I  would  also  like  to  know  from  the
 Prime  Minister  whether  itis  a  fact  that  the
 workers  have  so  many  grievances  which
 they  have  placed  before  the  authorities
 and  very  unsympathetic  consideration
 is  being  given  to  t heir  problem:.  May  I
 know  whether  the  government  will  look
 into  the  matter  and  whether  the  problems will  be  solved  in  a  manner  that  a  good  at-
 mosphere  will  be  created  there  ?

 SHRI  MORARJI  DESAI  :  There  is
 no  question  of  shifting  the  centre  from
 that  State.  I  do  not  know  how  this  has
 arisen.  But  what  some  of  my  friends  are
 insisting  is  that  atl  such  new  activities
 must  come  to  Kerala,  to  which  I  am  never
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 going  to  agree.  What  is  the  meaning  of  it.
 I  cannot  understand.  Every  new  centre will  have  to  be  opened  where  it  is  consi- dered  necessary  to  do  so  and  where  it  is
 efficient.

 SHRI  C.  K.  CHANDRAPPAN  :  I
 did  not  say  so.

 SHRI  MORARJI  DESAI  :  You  did not  say  so,  but  that  is  what  you  imagine.

 SHRI  C.  K.  CHANDRAPPAN  :  It
 is  not  in  my  mind  at  all

 SHRI  MORARJI  DESAI  :  I  amthank-
 ful  to  you  and  I  am  sorry  to  attribute  it
 to  you.  But  this  is  what  is  reported  to
 me  That  iswhat  the  workers  said:
 CInterruptions)  Why  become  ‘o  im-
 patient  २

 If  there  are  grievances  which  have
 not  been  sympathetically  con.idered
 and  if  I  know  about  them,  I  will  certainly look  into  them.  But  sympathy  dors  rot
 mean  that  all  demands  aeserve  sympathy. Those  demands  which  do  not  deserve
 sympathy  will  receive  no  sympathy. Let  me  make  it  clear.

 SHRI  VAYALAR  RAVI:  The
 Prime

 gate
 ter  mede  sme  «bserva  ion

 regarding  the  functioning  of  the  units
 also.  I  hope  he  knows  that  I  am  connec-
 ted  with  the  union  there.  I  take  this
 opportunity  to  assure  the  Prime  Minister that  from  the  side  (६  the  workers,  we
 willtry  our  utm  »st  to  give  all  c  operation, But  he  must  give  an  assurance  that he  will  look  into  the  problems  of  the
 emplyees.  The  Prime  Minister  may
 be  knowing  thet  ISRO  was  an  indepen- dent  organisation  during  the  time  of
 Shri  Vikram  Sarabhai,  bef  re  it  was
 taken  over  by  the  Department  ¢  f  Space. The  later  leader  of  the  CPI(M),  Shri
 A.  K.  Gopalan,  was  the  President  of
 one  union.  [  am  the  President  cf
 another  union,  We  were  functicning there  and  there  was  no  trouble.  Even
 the  n-rmilisation  has  been  done  very
 smoothly.  There  is  no  tension.  [
 have  no  complaint  generally,  but  only in  certain  departments  there  is  scme
 tensi‘n.  Only  on  tw>  occasions  there
 was  some  tensien.  One  was  on  the
 question  of  shifting.  So  far  as  the
 recent  gherao  js  conce:ned,  I  myself did  not  approve  the  too!  down  strike
 by  the  workers,  I  am  sorry  for  what-
 happened.  But  the  head  uf  the  depart- ment  used  some  unparliamentsiy  words
 against  the  workers,

 MR,  DEPUTY-SPEAKER  :  But
 that  is  not  Parliament,
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 SHRI  VAYALAR  RAVI:  I  cannot
 repeat  them  here.  They  ere  abusive
 words,  That  was  the  provocation,  My
 Surprise  is,  the  Prime  Minister  went  to
 the  extent  of  saying  that  pc  lice  protection had  to  be  given  and  so  on,  There  is no  such  situaticn.  The  Prime  Mirister
 Stated  that  there  is  no  we  rk  being  given one  ntrect,  I  believe  the  Prime  Min  ttcr has  been  given  baseless  inf  rmeticn
 by  the  <fficers,  There  were  three
 shifts,  Theat  was  reduced  to  ine. I  am  bringing  the  facts  befire  you.
 The  questiin  is  whether  the  Prime
 Minister  will  verify  whether  it  is  a  fact that  there  were  three  shifts  ind  they were  reduced  to  cne  and  still  miny werks  have  been  given  ¢n  cntrect
 and  also  at  the  same  time,  whcther it  is  a  fact  that  a  deliberate  attempt hes  been  made  by  scme  pec  ple  in  the
 TSRO  to  bring  discredit  to  the  Vikrim Sarabhai  Space  Centre  with  un  ultimate mc  tive  to  shift  as  well  as  to  mike  any further  expansion  in  that  area  as  scid
 by  the  Prime  Minister  imp:  s‘ible.

 SHRI  MORARJI  DESAI:  Sir, the  gharao  at  that
 pee:

 wes  ¢«  rgunised
 by  the  unicn  with  which  the  hen.
 Member  is  ७  nnected  ind  therefi  re, I  can  understand  his  ap  ik  gia  fir  thet.
 But  he  shculd  not  be  there  at  all.  As
 an  hen.  Member  he  cught  te  knew
 that  Government  Servants  cannct  have
 trade  unicns  like  this,  They  cennt
 have  cutsiders  and  he  is  en  6  utsider
 there,  nct  here  cf  ccurse.  But  there
 he  is  and  85  Ieng  as  such  ५  utitders
 ecntinue  such  troubles  will  cc  ntinue.

 SHRI  VAYALAR  RAVI:  I  take
 strong  Objection  to  ycur  statement.
 I  do  not  expect  such  a  statement  fre  m
 the  Prime  Mirister  that  I  myself
 apolcgised  this  Hcuse.  He  stid  I
 should  apelgise.  I  tld  him  there was  no  trouble  because  ef  my  ess  cirticn
 with  it,  Iam  so  srry  the  Prime  Mini-
 Ster  made  such  a  statemert.  If  I
 want  to  create  trcuble  ह  cen  ind  wu
 cannot  do  anything.  Do  nct  thresten
 me,  Mr.  Prime  Minister.

 SHRI  MORARJI  DESAI:  I
 cannct  prevent  ycu  here,  but  I  cen
 prevent  you  there.

 SHRI  VAYLAR  RAV]  :  For
 six  yeers  there  wars  no  strike.  Yeu
 please  Ieck  into  the  files.  I  helped
 the  Government.  I  kncw  it  is  an
 internatic  nel  institution.  Io  went  to
 maintsin  proper  order  there.  I  em
 very  sorry,  you  cannct  remcve  me
 from  there.

 (Interruptions)
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 I  represent  that  constituency  and  I
 am  a  responsible  parliamentarian.  I
 am  very  sorry  that  even  with  all  my
 Operation,  you  are  talking  like  this,

 SHRI  MORARJI  DESAI:  The
 hon.  Member  throws  to  the  winds  all
 rules  of  procedure  even  in  this  House
 When  [  am  standing,  he  gets  up  and
 talks.  He  has  no  right  to  get  up  when
 I

 am  Speaking.  I  am  not  giving  way to

 If  he  does  like  that  here,  I  do  not
 know  what  must  he  be  doing  there.
 Therefore,  one  has  to  be  careful  abvut
 it.  He  is  trying  to  threaten  me  with

 “all  trouble.  But  I  know  how  to  put
 down  trobule.  [tis  no  use  threatening
 me.  I  d>  not  threaten  him  at  all.  I
 ds  not  want  to  threaten  anyb  dy.
 But  I  d>  net  accept  any  threats  frm
 anyb  dy.  Tnatelso  he  must  understend.

 MR.  DEPUTY  SPEAKER  :  Ie
 Kotexctted,

 SHRI  MORARJI  DESAI:  He
 Bt  excited  because  there  was  Some
 einseience  pricking  from  inside,  What
 cwuld  [  d  ?  Let  him  hear  what  he
 has  ta  hoot.  As  IT  said,  there  is  no
 place  tor  trade  umins  there  and  as
 there  is  no  place  for  trade  unicn,
 there  i5  no  place  f  r  him  to  lead  that
 uni‘n,  Therefore,  he  has  to  know  that
 and  as  a  Membr  ot  Parliament,  he
 ought  to  set  an  example.

 (Interruptions)
 Therefore,  that  is  not  the  question

 If  what  he  says  that  there  are  three
 shifts  working,  now  there  is  only  one
 shift  and  some  other  things  are  being
 done  is  a  fact,  let  him  give  it  to  me
 in  writing.  I  will  certiinly  enquire

 bout  it.  If  I  find  that  they  are  wrong
 I  will  certainly  haul  them  up.  But  if
 he  is  wrong,  he  must  then  apolcgise On  this  condition  only  I  will  look  into
 it.

 Then  the  question  is  that  when  a
 Centre  starts,  the  works  starts  and  if
 itisundererection,  there  are  always
 mire:  people  employed.  There  are
 different  kinds  people.  When  the
 =  bg  oo  function,  oy  = peo  most  certai  t
 cannot  be

 a
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 HRI  KANWAR  LAL  GUPTA
 The  Prime  Minister  has  rightly  assured
 this  House  and  the  country  that  he
 would  give  proper  attention  to  all  the
 Grievances  of  government  servents,  cr
 otherwise.  May  I  ask  the  Prime
 Minister  whether  he  will  confirm  that
 gherao  has  no  place  in  this  cc  untry, whether  in  government  institutic  ns,
 or  otherwise  ?

 SHRI  MORARJI  DESAI:  That
 has  been  made  clear  frcm  time  to  time
 It  does  nt  require  any  further  clears  nce.
 Only  action  is  required.  And  pr  per action  will  be  taken  against  every  gherav.
 bh

 me  make  this  clear  cence  end  fir
 all

 WRITTEN  ANSWERS  TO  QUESTIONS

 घाट  में  चल  रही  शाला  लाइने

 *526.  श्री  महादोपक  सिह  शाक्य  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  रेलवे  की
 बहुत  सी  शाखा  लाइने  घाटे  में  चल  रही
 है;  और

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी
 है  और  इस  घाटे  को  रोकने  के  लिए  सरकार
 ने  क्या  कार्यवाही  की  है  ?

 रेल  संत्री  (प्रो०  मधु  इंडबते)  :  (क)
 जी  हां।

 (ख)  ऐसी  लाइनों  की  संख्या  मे  वर्षातु-
 वर्ष  भिन्नता  होती  है।  वर्ष  975-76
 में  ऐसी  132  शाला  लाइने  थीं  जो  घाटे  में
 चल  रही  थीं।  संचालन  व्यय  में  यथासम्भव
 कमी  करमे  के  लिए  प्रयास  किए  गए  हैं  ।
 अनेक  खण्डों  पर  अलग-अलग  साल  तथा
 यात्री  गाड़ियों  क ेबदले  मिली-जुली  गाड़ियां
 चलायी  गई  हैं।  व्यापारिक  संगठनों  के
 साथ  निकट  सम्पर्क  बनाए  रखा  जाता  है  ।
 खाली  डिब्बों  को  समय  पर  सप्लाई  करने
 की  व्यकस्था  की  जाती  है  भर  माल  डिब्बों
 के  खंदान  तथा  उन्हें  लाली  किए  जाने  के
 काम  पर  तिमराती रखी  जाती  है।  पारगमन-
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 समय  को  कम  करने  के  लिए  प्रयास  किए
 जाते  हैं  ।  बिना  टिकट  यात्रा  की
 रोक-धाम  “के  लिए  जांच  के  काम  में  तेजी
 लायी  गई  है।

 Train  service  between  Bombay
 and  Trivandrum

 #528  SHRI  K  RAJAN
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state

 (a)  whether  Government  are  aware
 t  there  is  lack  of  train  facilities
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 from  Trivandrum  to  Bombsy  to  meet
 high  number  cf  passengers;  und

 (b)  if  s+  whether  Governsnment pro- 9086  to  start  daily  Express  train  service
 between  Beombsy  and  Trivandrvm  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 and  (b).  At  present,  Nc  s.  ‘81/82,  Bc  mbzy-
 Ernskulsm/Mergak  re  bi-weekly  Jiycrti
 Janata  Express  pr¢evides  cc  nver  ient
 connections  at  Ernakulem  fir  travels  g
 between  Bo  mbsy  VT  and  Trivendivm
 Central  as  indicated  bek  w  _

 No.  82  Jayanti No.  83  Jayanti
 Janata  en  Janata  Express

 35°55  9.  Bombay  YT’  A.  04°25

 06+  r0  A.  Ernakulam  D.  30°35

 No.  9  Madras-  No.  374  Trivand:um-
 Trivandrum  Mail  Ernakulam  Venad  Ex-

 ———__ Press

 74S  D.  Ernakuiam  A.  ‘10°00

 12°00  A.  Trivandrum  D.  0  00

 In  addition,  one  I  class  and  cne  IT
 class  3-tier  sleeper  coaches  ore  alu
 running  between  Dadar  and  Trivendrum
 Central  by  AfI2  Dadar-Madras  Express and  ccnnected  trains

 Tn  response  to  the
 Ss

 demand
 from  the  public,  it  has  been  decided
 to  quency  cf  81/82
 Bi  y-Ernakulsem/M  lore  Jayanti
 Janata  Express  from  bi-weekly  t0  8
 daily  Service  with  effect  frcm  r-0-977

 New  Areas  for  Oil  Drilling  in
 Gujarat

 #529,  SHRIAHMED  M.  PATIL: Willthe  Minister  of  PETROLEUM AND  CHEMICALS  AND  FERTILI- ZERS  be  pleased  to  state
 (a)  the  new  areas  selected  for  oil  drill-

 ing  during  the  next  two  years  in  the
 Gujarat  State  ;

 (b)  the  parties  in  collaboration  with whom  work  be  undertaken;  and

 ook
 she  terms  and  conditions  of  the

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA)
 during  the  years  1977-78  and  1978-79,  ¢
 ONGC  plan  to  drill  new  expl  ratory
 locations  at  Rupwati,  Jctana,  Umra,
 Dahej,  Amod,  South  Dadhar,  Malfur,
 South  ag

 Te
 Sarbhan.  Matar.  Arr  eh,

 Warason,  Khweo,  Linch  and  Mehssra
 Horst.  Locations  at  Arrey,  Suttri, and  Rajkot  are  also  under  consideraticn
 for  drilling  during  these  years.

 (७)  ONGC  will  undertake  this  work
 of  drilling  operations  on  its  own  without
 any  collaboration  with  any  other  Indian
 or  foreign  party.

 (c)  Does  not  arise,

 Train  Derailmeat  on  Sabarmati Botad  Line

 Muli
 zo.  SHRI  PRASAN: TA  :  Will  the  ae WAYS  be  pleased  to  state

 wel?
 whether  2

 gerald ot,
 the  Bebe  Bent y  on  20th

 ia  3397,
 Je  Samedlas
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 whether  the  train  was  carrying

 soda  ash  and  common  salt;
 (ec)  whether  any  enquiry  has  been

 made  in  this  regard  and  if  BO)  findings thereof  5
 (d)  whether  all  the  goods  in  the  train

 were  damaged  ;  and

 (e)  if  so,  total  loss  suffered  by  the
 Railways  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :(a) Twelve  wagons  of

 637  Up  Goods
 train  derailed  between  Gandhigram  and
 Sabarmati  stations  on  79-6-3977«

 (b)  Yes,  sir.

 (०)  Yes,  sir,  The  teport  of  the
 Inquiry  Committee  is  awaited.

 (d)  No,  sir.

 (e)  The  cost  of  damage  to  the  goods
 has  been  esti  d  at  approximately Rs.  /5,000/~  and  to  Railway  property at  Rs.  65,000/-.

 Imports  of  Crude,  Petroleum
 and  Petroleum  Produeta

 *532  SHRI  DHARAMA  VIR  VASI-
 5  :  SHRI  MANORANJAN  BHAKTA  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state  :

 (a)  the  steps  if  any  taken  to  cut  down
 the  imports  of  crude  oil,  petroleum
 and  petroleum  products  in  view  of
 cas

 on  our  foreign  exchange  reserve; an

 (b)  the  steps  taken  and  the  succtss
 achieved  in  striking  rupee-bas's  agrce- ments,  if  any  for  the  import  of  these items  together  with  the  names  of  countries
 and  the  nature  of  the  agreements  reached  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS:(SHRI  ह: न  N.  BAHUGUNA)  :
 (a)  Although  the  demand  for  petroleum Products  in  India  in  the  past  (1968-69, to

 I973
 74)  had  been  rising  at  a  com-

 pound  rate  of  820  [ad
 annum,  a  number

 of  fiscal  and  r  ory  measures  have
 been  taken  in  th  (४  wake  of  the  pheno- menal  ittcreases  in  crude  prices  since
 7973  to  curb  the  inessential  consumption of  petroleum  products  without  affecting the  essential  needs  of  the  economy.
 Amongst  the  important  measures  are  :——

 wo  Efforts  are  being  made  to  increase the  production  of  ide
 oi,  Saploration  S  =  ‘Poth

 Written  Answers  38

 cory  zoned  pera  layed
 been  ms tensified,  and  with  t  er ‘a crude  oil  in  the  Bombay  offshore area,  the  prospects  of  attaining  self-

 sufficiency  have  improved.
 (ii)  Fiscal  and

 regulatory
 measures  hive

 been  taken  to  curb  the  consumpiun of  motor  gasoline,  kerosene  und
 diesel  and  increase  the  production of  naphtha  for  use  mainly  ap  feed
 stock  for  the  fertilizers  and  petio- chemical  industries.

 (iii)  Through  varicus  optimisaticn  cs-
 ercises,  the  yield  pattern  of  crude
 in  the  refinerics  has  been  adjusted to  get  the  maximum  yield  of  middle
 distallates  (High  Speed  Diesel,
 Kerosene  etc.).

 (iv)  Considerable  =  switch-uver  —  fr¢m
 furnace  oil  to  coal  has  been  echieved
 in  various  power  plants  of  the
 country.

 (v)  Major  industries  const  ming  furnace
 oi]  have  been  adviscd  to  adopt
 measures  for  improvarcnrt  of  ¢ffi-
 ciency  in  the  use  of  furnace  oil.

 (vi)  Studies  for  greater  cfficitrcy  in
 utilisation  of  high  specd  diesel
 in  the  transport  scctor  have  teen
 initiated.

 (vii)  State  Governments  have  tien
 advised  to  statutorily  impose
 speed  limits  tor  passenger  transport vehicles  within  cities  ard  towns
 and  on  road  transport  vehicles
 in  order  to  achieve  ¢fficiency  in
 diese]  consumption.

 (viii)  State  Governments  have  also
 been  requested  to  control  goods
 and  passenger  vehicles  with  high
 smoke  exhausts.

 (ix)  An  improved  kerosene  wick  stove
 has  been  devised  by  the  Indian
 Oil  Corporation  Ltd.,  possessirs
 a  thermal  efficiency  of  about  60%
 as  compared  to  the  no:mal  theimal
 efficiency  of  about  40  to  45%  in
 similar  Kerosene  stoves.  This  stove
 is  expected  to  reduce  the  kerosene
 consumption  by  about  one-third.

 (b)  The  following  bilateral  trede  ari-
 angements  exist  covering  imyort  of
 crude  oi}  anc  petroleum  products  durirg
 3977  on  rupee-basis;

 Quantiry
 Item  Country  in  million

 tonnes.

 Crude  oil  U.S.S.R.  ro
 Crude  oil  Egypt  O83

 High  apeed  diesel  /
 ercsene  USSR.  Ig



 39  Written  Answers

 Doub!  of  Delhi-Ahmedabad
 Mes  allway  Line

 3533
 SHRI  0.  D.  DESAI:  Will

 the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 ४)  when  does  he  expect  to  complete
 the  0

 of  the  Delhi-Ahmedabad ne;
 (b)  whether  he  expects  improvement

 in
 oo

 services  following  this  work;
 an

 (c)  if  so,  details  thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a) to  (0).  A  length  of  204  Km.  out  of
 the  total  length  of  933  fem  of  Delhi-
 Al  bad  metre  gauge  route  is  already
 doubled.  Alternative  proposals  for
 increasing  the  line

 capacity
 on  the

 route  to  meet  the  growing  traffic  require-
 ments  are  current  iy  under  consideration.

 Setting  up  of  a  net-work  of
 Fertilizer  Plants

 S34
 SHRI  D.  3B.  CHANDRA

 GO'  A;  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state  :

 (a)  whether  Governmenthaverequested
 certain  foreign  firms  to  set  up  a  net-work
 of  fertilizer  plants  in  the  country;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Book  Stalis  on  Railway  Platform
 by  unemployed  educated  persons

 ९९४४
 SHRI  2.  K.  CHANDRAP-

 PAN  :  Willthe  Minister  of RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  are  conti-
 nuing  the  policy  of  giving  facilities
 to  educated

 pmmplores
 to  run  book

 ‘Stalls  on  the  Railway  platforms  as
 a  part  of  self-employment  scherne;

 (b)  ifso,  how  man:  le  of  this  ca
 have  been  pres  Rese! facilities  in  the fat  three  years,  year-wise;  and
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 (c)  whether  Government  have  sny
 proposal  to  further

 Rromots
 this  scheme

 so  that  in  future  the  book  stalls  run
 on  Railway  platforms

 4  mk  | youths  will  replace  the  book  sellers
 who  are  monopolising  the  trade  on
 Railway  platforms  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :  (a)
 This  facility  has  been  given  to  unem-
 ployed  graduates.

 (b)  During  19745,  79  and  19765 bookstalls  have  been  allotted  to  Io,
 ¥o  and  40  unemployed  graduates  res-
 pectively.

 (c)  The
 Present  policy  for  the  award

 of  bookstall  contracts  at  railway  stations
 is  that  all  fresh  allotments  of  bookstalls
 will  be  given  to  individual  unemployed
 graduates  within  the

 wee.
 group  I8  to

 30  years,  their  partnerships,  associates
 and  cooperatives,  at  :

 (i)  stations  where  there  is  no  bookstall
 at  present  but  a  bookstall  may  be
 considered  necessary  in  future;

 (ii)  new  stations  which  may  be  opened  in
 future:  and

 (ii)  new  platforms  added  after  (1-1-1976
 to  existing  stations,  even  where
 there  is  already  a  bookstal]  cont-
 ractor.

 Bookstal]  contracts  at  256  stations
 have  already  been  earmarked  for  the
 unemployed  graduates,  their  partnerst  irs, associations  and  cooperatives.  Bascd  on
 the  response  from  the  unemployed
 graduates  and  their

 performance
 in

 running  the  bookstall  contracts,  a
 decision  will  be  taken  on  this  subject  at
 an  sppropriate  time.

 Reservation  of  Berths  from
 Calicut

 75
 SHRI  TULSIDAS  DASAPPA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Government
 ate  8

 ware
 that  the  travelling  public  js  sufferin

 er
 ht

 Wee  get  3  ation hs  from  Calicut  td  70 ra  Madras Bombay  and  Calcutta;  and

 (b)  whether  in  view  of  such  hardshi
 ip “propose:  ito  increase  t!

 reservation  quota  from  Oslicut  to  these
 four  cities  ?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  ADHU  DANDAVATS):  (a)

 ked earm:  f  gers  secking  res-
 ervation  gt  Calicut  for  Delhi,  Madras,

 present,  lowing  quotes  are  Bombay  and  Calcutta  3

 Train  Ne.  3  allotted  77
 First  class.  Second  class

 For  Madras  Centrai  No.2  Mail  4  92
 No.  28  West  Coast  Express.  2  25

 For  Bombay  VT  No,  28/14  Jonata  8  (in  through  coach}
 No.  84  Janata  (Bi-weekly)  90

 For  New  Delhi  No,  737  Jayanti  Janata  (5  days inaweek)  58
 No.  28/15  G.T.  I  (in  through  coach}

 For  Howrah  No.  १42  Cox  mandal  Express  4
 (Bi-weekly).

 (b)  The  quotas  mentioned  above  for
 Bombuy,  Deshi  and  Madras  are  consi-
 dered  adequate  to  cater  to  the  present level  of  traffic  «-ffering  at  Calicut.  For
 the  facility  of  Howrah  bound  passengers,
 however,  it  has  been  decided  to  allot
 @  quota  of  2  second  class  sleeper  berths
 to  Calicut  with  effect  from  (20-97-1977
 by  No.  38  Madras-Howrah  Janata
 Expreso.

 Prive  ]  on  medicinea  of
 common  use

 #537.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  he  is  aware  that  bith  the
 indigenous  and  foreign  drug  manufac-
 turers  are  chasging  arbitrary  prices  of  the
 medicines  of  common  use,  thus  endan-
 Sering  the  lives  of  poor  patients;

 b)  if  80,  whether  Government  pre-
 pose  to  contro]  the  prices  cf  the  medi-
 cines  of  common  use;  and

 (a)  the  time  by  which  it  would  be
 done

 THE  MINISTER  OF  PETROLEUM,
 CHEMICA:  LIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to  (c). The  prices  of  drugs  are  already  statutorliy
 controllod  under  the  provisions  of  Drugs
 (Prices  Control)  Order,  1970,  The  prices
 once  fixed  by  vernment  under
 the  gaid  order  cannot  be  increased  by  the

 the  Gaecroment.  pebpeicr  af  a of  no
 charging  arbitrary  prices  of  drugs  by  both

 the  Indian  and  ६  reign  drug  m:nufictu-
 rerS,  therefore,  dees  net  esise

 Small  Scale  drug  manuficturing  units
 having  turn-over  not  exceeding  Rs.  50 lakhs  are,  however,  &t  present  exempt from  the  purview  cf  Drugs  (Prices
 Contrel)  Order,  797०

 Licence  for  constructing  a  ehemical
 plant  at  Haldia

 *538.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  PETROLEUM,  CHEMI- CALS  AND  FERTILIZERS  be  pleesed tO  State

 (a)  whether  HinduStan  Lever  hes  been
 Granted  a  licence  for  ccnStructing  a
 Chemical  Plent  at  Haldia;  and

 (b)  if  so,  the  progress  in  the  prefect So  far  ?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICA  ID  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA)
 (a)  and  (b).  Yes,  Sir.  Hindustan  Lever
 has  been  granted  a  licence  for  the  menu-
 facture  cf  Sodium

 Tripe  iyphe
 Sphete  at

 Haldia.  Their  application  fcr  impcit  cf
 capital  gcods  has  been  clerred.  Lind  fir

 has  been  acquired  and
 orders  for  25%  of  indigenous  machinery
 have  been  placed.  Constructicn  work  cn
 the  site  has  started.
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 Oil  Drilling  by  American  Com-

 panies  in  Kutchy
 *539.,  SHRI  ANANT  DAVE:  Will  the

 Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  State:

 (a)  whether  the  American  companies
 have  started  il  drilling  in  the  Kutch
 region  in  Gujarat  State;

 (b)  if  s+,  the  progress  thereof;

 (c)  whether  any  c  ntract  between  the
 Indian  Government  and  American  com-
 panic;  was  signed  fir  the  purpi  se;
 and

 a)  if  ss,  what  are  the  terms  and
 conditi  ng:  {the  contract  ?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAITUGUNA)  :

 (a)  to  (da).  A  contract  was  aworded  on
 May  24,  7974  to  Reading  and  Bate
 Group  of  USA  f  r  ¢il  exploraticn  ¢  f  the
 €  ’niunental  shelf  in  the  Kutch  basin,
 The  main  features  of  this  contract,  inter-
 alia,  were  given  in  reply  to  Unstarred
 Question  No,  3238  answered  cn  June
 (21,  ‘3977.

 ‘The  contractor  conducted  rec.  nnats-
 sance  seiSmic  survey/detatled  seismic
 Surveys  during  October,  1974—May,
 497६  and  commenced  drilling  «  f  a  well an  Outober,  1975.  The  well  was  drilled
 to  a  depth  of  4500  mts,  But  had  to  be
 abandoned  as  a  dry  wellin  January,  ‘1976,
 Having  fulfilled  the  obligations  f  r  Phese
 L  of  the  c  ntract,  comprising  thice  ycars
 ending  (31-97-1977  and  not  havirg  dis-
 covered  hydrocarbens  in  this  basin,  the
 contractor  exercised  the  opticn  fer  ter-
 minati.  n  ct  the  c  ntract  effective  fm
 7-है-7977«

 Results  cf  the  surveys  and  drilling  car-
 ried  out  by  the  Contractcr  in  ¢  fishcre
 Kutch  are  being  evaluated  by  the  ONGC
 on  which  would  depend  the  possibility
 of  further  cil  exph  ration  in  the  basin,

 Nationalisation  of  foreign  Firms  and
 abolition  of

 —
 names  of  selected

 rugs.
 *540,  SHRI  s.  R.  DAMANT:  Will  the

 Minister.  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  nationalisation  of  fcreign
 fiems  and  abolition  cf  brand  names  of
 Selected  drugs  were  recommended  by  the
 Hathi  Committee;  and

 (b)  by  what  time  these  will  be  impic-
 mented  ?
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 THE  MINISTER  OF  PRTRO-

 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (४)  and  (b).  The  Committee  on  Drugs  &
 Pharmaceuticals  Industry  in  their  repc  rt
 recommended  by  a  majc  rity  view  that  the
 multi-national  firms  shculd  be  taken
 Over  forthwith.  It  also  recommended
 that,  having  regard  to  the  present  stage of  development  of  the  drugs  industry,
 fir  the  purpose  of  FERA  guidelines  this
 industry  shuld  nt  be  eligible  fcr  a
 preferencial  treetment  fcr  items  speci- fied  in  Appendix-I  to  the  Industrie]
 Licensing  Policy,  1973.  Fcreign  undcr-
 takings  Operating  in  this  country  should
 be  directed  to  brirg  dt  wn  their  equity to  40%  ferthwith  end  further  redvce  it
 progressively  ६६  26%.  In  segard  to  alk
 liticn  of  brand  names,  the  Committee
 have  recommended  that  brand  nemes
 Should  be  abolished  in  a  phesed  manner
 and  that  a  beginning  sheuld  be  made
 for  a  change-over  to  generic  names  stert-
 ing  with  the  73  drugs  identified  by  the
 Committce.  The  recommendations  cf
 the  Committee  are  under  consideration
 and  a  fina]  decisicn  is  hkely  to  be  taken
 soon,

 Use  of  Placentas  and  Placental  Blocd
 in  Manufacturing  of  certain

 dicines
 8541.  SURI  K.  PRADHANI:  Will  the

 Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  FERTILIZERS  be
 pleated  to  state:

 (a)  whether  human  placentas  ind
 placental  bk  od  are  being  used  fir  the
 indigenous  manufacture  cf  certain  medi-
 cines  for  treatment  (  f  jaundice,  meesics,
 mumps  ctc.;

 (b)  whether  ary  reseerch  h:  s  been  cc  n-
 ducted  in  this  regasd:  and

 (c)  whether  cny  drugs  have  since  been
 patented  and  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA):
 (a)  Yes,  Sir,  fer  the  manufecture  of
 Human  Gumma  Gk  bulin,

 (b)  The  manufacture  of  Human
 Gamma  Globulin  fiom  Human  Placenta
 and  Placental  Bicod  has  been  well  estab-
 lished  and  no  research  is  required  to  be
 conducted  on  this  particular  espect.

 (c)  Messrs  Curewell  (India)  Limited,
 who  are  the

 mat)
 १

 producers
 of  Humen

 Gamma  Gio  >  haye  not  taken  out
 any  pstent  for  this  so  far.  As  to  whether
 any  other  company  have  obtained
 patent,  is  being  ascertaired.
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 Censtrection  of  sheds  of  Porters

 542.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RATLWAYS  be
 pleased  tO  State:

 (४)  whether  Government  are  consi-
 dering  anv  pr:  pxsal  to  construct  scme
 reSidentiel  open  commen  sheds  at  ond
 Near  imp  rtant  bigger  railway  staticns
 ह  the  convenience  cf  the  hundreds  «f
 ‘helterles*  end  helpless  auchorised  railwav
 p  rters;  and

 (b)  if  5»,  the  salient  features  there-
 of  2

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  (a)
 and  (b).  There  ts  no  prop  sal  to  provide
 residential  accomm  ‘dati  n  fr  licensed
 porters  at_and  nea  xzalwey  Stations.
 However,  Rest  Shelteis  with  brths  and
 drinking  water  facthties  are  being  pro-
 videdon  a  programmed  basis  atimp  rtant
 railway  stations  for  the  use  of  Ieensed
 porters.

 भ्रशोषित  तेल  की  रायल्टी  के  भुगतान  के  सम्बन्ध
 में  गुजरात  सरकार  की  झोर  से  सुझाव

 #543.  श्री  धर्म  भाई  पटेल ६
 क्या  पेद्रोलियस  तथा  रसायन  और  उबरक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 अशोधित  तेल  की  रायनूटी  का  भुगतान  करने
 के  लिए  इस  समय  क्‍या  मापदण्ड  अपनाया
 जाता  है  और  कया  गुजरात  सरकार  मे  इस
 में  परिवर्तन  करते  के  लिए  कोई  सुझाव  दिये
 हैं  औौर  यदि  हा,  तो  इस  सम्बन्ध  में  क्या  कार्य-
 वाही  करने  का  विचार  है  ?

 पेट्रोलियम,  रसाथन  शौर  उबरक  संत्री

 (६ |  हेमवती  सम्दन  बहुगुणा)  :  कच्चे  तेल
 पर  स्वामित्व  की  दर  प्रत्य  बातों  के  साथ-
 साथ  बैलहैद  (कूप-मुख)  भ्रथवा  तेल  क्षेत्रों,
 जैसा  भी  मामला  हो,  में  कच्चे  तेल  के  देशी
 उत्पादनकर्त्ताओं  को  जिस  बिक्री  मूल्य  की

 झनुमति  दी  जाती  है  को  ध्यान  में  रख  कर
 निर्धारित  की  जाती  है  1  कश्चे  तेल  शौर
 केसिंग-हैड  कंण्डैस्सेट  पर  रायल्टी  की  दर  में
 झाठ  सितम्बर,  .976  से  5  रुपये  प्रति
 भी»  टन  से  दद्  कर  42  रुपये  प्रति  सी  ०
 टन  तक  कर  दी  गई  थी  ।  गुजरात  सरकार
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 ने  सुझाव  दिया  है  कि  रायल्टी  की  दर  मध्य-
 ष्बे  देशों  के  कच्चे  तेल  की  पूर्ण  मं  कित  सम-
 तुल्य  मूल्य  का  कम  से  कम  0  प्रतिशत  पर
 निर्धारित  की  जानी  चाहिए  |  तेल  क्षेत्र
 (विनियमन  तथा  विकास)  अ्रधितियम
 948  के  उपबन्धों  के  प्रन्तर्गंत  रायल्टी  को

 दर  में  «4  वर्ष  में  केवल  एक  बार  वृद्धि  की
 जा  सकती  है  ।

 श्रीष्ष्रियों  के  मूल्य

 +544.  Sto  लक्ष्मी  नारायण  पाण्डेय:
 क्या  पेट्रोलिकयम  तथा  रसायन  झौर  उबेरक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  विभिन्न  झौषध  निर्माता
 कम्पनियों  ने  बहुत  सी  झोषधियों  के  मूल्य  मे
 वृद्धि  करने  की  मांग  की  है  ;

 (ख)  क्या  हाथी  समिति  ने  यह  सिफा-
 रश  की  है  कि  कुछ  श्रौषधियों  के  मूल्यों  में
 कमी  की  जानी  चाहिए;  जौर

 (ग)  यदि  हा,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रित्रा  है  ?

 पेट्रोलियम,  रसायन  शौर  उर्वरक  संत्री
 (श्री  हेमबती  नन्दन  बहुगणा) :  (क)
 झौषध  निर्माता  कम्पनियों  से  विभिन्न  औषधों
 के  मूल्यों  में बुद्धि  के  लिए कोई  आम  मांग  प्राप्त
 नहीं  हुई  है  ५  तय,  प्रपुज  ौषधों  शौर,

 सूत्र॒योगों  के  मूल्य  संशोधन  के  लिए  विशिष्ट
 भ्रावेदनों  पर,  औद्योगिक  लागत  और  मूल्य
 ब्यूरो  द्वारा  अपेक्षित  लागत  जांच  के  बाद,
 प्रौषध  (मूल्य  नियन्त्रण)  आदिश,  1970
 के  प्रावधानों  के  प्रन्तगेंत  विचार  किया  जा
 रहा  है।

 (ख)  हाथी  समिति  ने  भपनी  रिपोर्ट
 में  प्रपुंज  भौषधों  भौर  सूत्रयोगों  के  मूल्यों  को
 युति  संगत  बलाल  के  झारे  में  सिफारिशों
 की  है।
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 (ग)  समिति  की  सिफारिशें  विचारा-
 धीन  हैं  भौर  शी  प्र,  भ्रन्तिम  निर्णय  लिये  जाने
 को  संभावना  है

 Representation  from  employees  of
 Rayon  Corpors

 3929.  SHRI  PUNDALIK  HARI  DA-
 NVE:  Will  the  Minister  of  LAW,  JUS
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  have  received
 a  written  representation  of  the  Employees Association  cf  National  Rayon  Cc  rpura- tion  of  Bombay  dated  33st  March,  3977
 regarding  gross  mismanagement  in  the
 concern;

 (b)  if,  so  what  action  have  Government
 taken  or  porepose  to  take;  and

 (c)  if  Government  have  taken  the  ac-
 tion,  the  result  thereof  ?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 ous

 SHANTI  BHUSHAN):  (a)  Yes,
 ir
 (b)  and  (c).  The  Company  Law,  Board

 has  already  taken  a  decision  on  the  arith
 July,  7977  appointing  8  Directors  on  the
 Board  of  the  Ccempany  under  section
 408(I)  of  the  C  »mpames  Act,  1956.

 जैतवारा  रेलवे  स्टेंशन  पर  उपरि-पुल  के
 निर्माण  का  प्रस्ताव

 3930.  शो  सुखेख  सिह:  गया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  सतना
 जिले  के  प्न्तगंत  जैतवारा  रेलवे  स्टेशन  पर

 हपरि-पुल  न  होने  के  कारण  सदव  लोगों  के
 जीवन  को  खतरा  बना  रहता  है  झ्ौर  भब  तक

 बहुत  से  लोगों  की  मृत्यु,  हो  चुकी  है;  भौर

 (@)  क्या  सरकार  का  विचार  उपरि-
 पुल  का  निर्माण  शीघ्र  प्रारम्भ  करने  का  है
 झौर  यदि  हां,  तो  इसे  कब  तक  बना  दिया
 जायेगा  ?

 प्त  मंत्री  प्रो०  भधु  बंडबते  :

 (क)  जी  गहीं।  एक  ग्  मदिता  जिसनें
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 (29~2=-1976  को  4  शठन-हावड़ा-अम्बई
 भेल  के  सामने  झाकर,  प्लात्महत्या  कर  सी
 थी,  के  झलावा  पिछले  चार  बचों  के  दौरान
 किसी  भी  व्यक्ति  के  कुचल  जाने  की  कोई
 चटना  नहीं  हुई  है  ।

 (ख)  इस  स्टेशन  पर  बहुत  कम  यात्री
 यातायात  को  दृष्टि  में  रखते  हुए  ऊपरी  पैदल
 पुल  के  निर्माण  का  कोई  प्रस्ताव नहीं  है  ।  भ्रप
 और  डाउन  प्लेटफार्मों  के  बीच  में  रेल  पथ
 पार  करने  के  लिए  इस  स्टेशन  पर  यात्रियों
 के  लिए  स्‍लीपरों  की  एक  पगडंडी  पहले  से
 ही  मौजूद  है।

 भागलथुर  और  थाना  बीहपुर  के  बीच  स्टीमर
 सेवा

 393i.  Elo  रामजी  सिह  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगें  कि  :

 (क)  ऐसी  क्या  परिस्थितियां  हैं
 जिनके  कारण  गत  तीन-चार  वर्षों  में  भागलपुर
 ौर  थाना  बीहपुर  के  बीच  रेलवे  स्टीमर
 सेवा  संचालन  को  धीरे  धीरे  बंद  करने  के
 प्रयास  किये  जा  रहे  है  हालांकि  भागलपुर
 के  निकट  गंगा  नदी  पर  रेलवे-ब-सड़क  पुल
 अभी  तक  नही  बनाया  गया  है;  धौर

 (ख)  क्‍या  सरकार  को  पता  है  कि
 भागलपुर  से  थाता  बीहपुर  के  बीच  चल  रही
 रेलवे  स्टीमर  सेवा  के  बंद  होने  की  स्थिति  में
 भागलपुर  &  बीहपुर  जाने  वाले  यात्षियों  को
 बरौनी  के  रास्ते  से  जाने  पर  50  मील  की
 दूरी  तथा  फरक्का  के  रास्ते  से  जाने  पर
 200  मील  की  दूरी  तय  करनी  पड़ेगी  जब  कि
 भागलपुर  से  बीहपुर  तक  के  बीच  की  दूरी
 केवल  लगभग  20  मील  है  ?

 रेल  मंत्री  (प्रो०  मधु  वष्डबते  ye
 (क)  पूर्वोत्तर  रेलवे  के  थाना  बीहपुर-
 भागलपुर  खण्ड  पर  महादेवपुरधाट  भौर
 बरारीषाट  के  बीच  धाट  उ7राई  सेवाएं  चलाते
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 में  होने  बाली  या्षर्ती  हानि  क ेकारत  झोर
 संसद  की  प्राक्कलन  समिति  की  सिफारिशों
 के  भनुसार,  महादेवपूर  बट  शौर  बरारीचाट
 के  बीच  रेल  विभाग  द्वारा  शालित  चाट
 उतराई  सेवा  बन्द  करके  इसे  बिहार  की
 राज्य  सरकार  को  सौंपे  देने  का  विचार
 है  t

 (ख)  चूंकि  महादेवपुरधाट  और  वरारी-
 चाट  के  बोच,  राज्य  सरकार  द्वारा  लाइसेंस  पर
 दी  गई  प्राइवेट  चाद  उतराई  सेवा  पहले  ही
 मौजूद  है,  इसलिए  रेल  विभाग  द्वारा  चालित
 चाट  उतराई  सेवा  बन्द  कर  देने  से  यात्रियों  को
 कोई  असुविधा  नहीं  होगी  ।

 Offehore  Oil  exploration  in
 Ratnagiri

 3932.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  off-shore  exploration  in
 Ratnagir:t  area  on  West  coast  of  Maha- rashtra  State  has  yielded  any  promising result  from  the  exploratory  well;

 (b)  if  so,  whether  any  decision  to
 continue  further  exploration  in  that
 area  has  been  taken;  and

 (c)  the  number  of  wells  proposed  to
 be  drilled  and  the  prospects  there  {  ?

 THE  MINISTER  OF  PETRO-
 LEBUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  ते,  N.  BAHUGUNA):
 (a)  to  (c).  The  results  from  the  one  off-
 shore  exploratory  well  off  Ratnagiri  area have  been  inconclusive.  The  data  from  the
 geological  and  seismic  surveys  as  also from  the  drilling  of  the  well  arc  being evaluated  on  which  would  depend  further
 exploration  in  the  area,

 Labourers  indulging  into  ferages
 and  thefts  at  Naini  and  wtanenes

 RoR
 SHRI  JAGDAMBI  PRASAD

 Y.  हि ८  Will  the  Minister  of  RAIL-. ‘WAYS  be  pleased  to  state:

 le
 a)  the  details  of  labourers  detected in  pilferages  (thefts  in  Goods Sheds  at  Naini,  Allahabad  and  Parcel

 Office  at  Allahabad  during  the  lest  three
 years;
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 (b)  whether  cases  have  been  registered against  such  labourers  under  Railwa: Property  Unlawful  Possession  Act;
 7

 working  under  Cooperative  Sccie functioning  at  Naini  and  Allahabad;  and
 (d)  if  so,  what

 against  the  Socie
 minals  ?

 action  has  been  taken ties  fcr  employing  cri-

 THE  MINISTER  OF  RAILWAYS (PROF.  MADHU  DANDAVATE):  (a) Ny  of  labourers  detected  indulging  in pilferages/thefts  during  the  last  three years  are  aS  under:—
 Naini  Goods  Shed  4
 Allahabad  Goods  Shed  4
 Allahabad  Parcel!  Office  6

 TOTAL  24

 (b)  Yes.
 (०)  They  were  w.  rking  with  the  Socie- Ues  but  after  they  were  found  indulgirg in  pilferages/thefts,  they  were  removed

 from  service  and  are  no  longer  in service  of  the  Cooperative  Societies.
 (d)  Does  not  arise,  since  the  labs  urexs concerned  were  removed  frcm  service by  the  Societies  after  they  were  found

 indulging  in  pilfereges/thcfts,

 Mathura  refinery  and  its  ancillary units.

 3934.  SHRI  SATISH  AGARWAL: Will  the  Minister  of  PETROLEUM AND  CHEMICALS  AND  FERTILI- ZERS  be  pleased  to  state:
 (a)  when  will  the  Mathura  Oil  Refinery complex  start  producticn  and  is  it  legging behind  the  targetted  schedule  cfits  imple- mentation,  if  so,  what  are  the  reax  ns;
 (b)  whether  the  Central  Goverrment or  the  State  Gévernments  cf  Rajasthan or  Uttar  Pradesh  made  meny  surveys/ proposals  to  list  the  ancillary  and  0९  wn- Stream  industrial  units  on  the  besis  cf this  refinery,  if  so,  what  acticn  is  taken 07  proposed  now,  if  nct,  is  there  ery

 proposal  for  s  a  survey;  and
 (c)  whether  Government  have  decided that  ancillaries  to  the  refinery  should  be

 sicher
 in  private  sector,  if  so,  what  will the  share  of  Rajasthan  which  bc  rders Mathura  ?
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 THE  MINISTER  OF  PpRTRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  As  per  the  Schedule  approved  by  the
 G-vernment  Matbura  Refinery  is  to  be
 mechanically  compkted  by  the  end  of
 3979  and  ready  for  commissi  ning  by
 April,  r980.  The  implementati  n  «  f  the
 Pr  ‘ject  is  Keeping  to  the  schedule  and
 as  on  date  the  above  target  date  cf  com-
 missioning  the  Refinery  appears  quite feasible.

 (b)  Various  egencies  of  the  U.P.
 Government  heve  been  in  touch  with
 IOC  Project  authorities  for  setting  up of  ancillary  and  downstream  indu:  tries
 based  (n  Mathura  Refinery.  In  view  ५६
 the  type  and  design  of  the  Refinery,  ne
 ancillary  indu‘try  can  solely  depend  up  n
 the  needs  f  the  Refinery.  Accordingly,
 the  setting  up  «f  an  ancillary  complex €  r  the  refincry  was  n-t  fund  fecsible.
 Mathura  Refinery  will  produce  petrelJeum
 products  such  as  moter  gas  Jire,  ker
 sene,  aViati  n  turbine  fucl,  hugh  speed diesel  and  furnace  ctl.  The  Refinery  will
 also  produce  seme  re‘idual  products
 Gow  sulphur  heavy  stock/hcot  heavy stock  which  is  already  carmerked  is
 feed  stock  f  2  the  fertilizer  plants  at
 Nangal,  Bhatinda  and  Panipat.  Tw>
 units  f  r  the  minuficturing  t  Carb  n
 blick  bused  on  a  prsduct  called  clarified
 ihave  been  prop  sed;  one  at  Ghaziabad

 in  the  private  secter  und  an  ther  under
 tae  U.P.  Industit2]  Devel  pment  C  de
 pr-aion,  In  cise  vfter  the  munufacture

 fo  mot  r  gaolne  and  .fter  meeting
 tatrquirement  ot  f°  tilizer  plants,  exi-t-
 ing  er  Under  constuction,  any  surplus
 Naptha  becomes  wWatlabh,  the  -verucs:  f
 utihzan  n  cf  such  surplus  Nipthe  will
 be  explo.ed.

 (c)  Does  n  t  arise,

 स्टेशनों  पर  बिकने  वाली  चाय  को  वरें

 3935.  श्री  बदेश्वर  हेमरम  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या.  सरकार  को  इस  बात  की
 जानकारी  है  कि  वाणिज्यिक  भ्रधिकारियों  ने

 इलाहाबाद  डिवीजन  के  रेलवे  स्टेशनों  पर
 बिकने  वाली  चाय  की  दो  भिन्न  दरें  निश्चित
 की  है;

 (ख)  क्‍या  प्याले  में  चाय  30  पैसे
 एवं  कुल्हड़  की  चाय  25  पैसे  में  इलाहाबाद
 डिबीजन  के  स्टेशनों  पर  विकता  है  जबकि
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 गाजियाबाद  तथा  झन्य  स्टेशनों  पर  कुल्हड़
 में  30  पैसे  में  चाय  बिकती  है;  भौर

 (ग)  क्‍या  सरकार  का  विचार  सभो
 रेलवे  स्टेशनों  पर  जिकने  वाली  चाय  की
 दरों  में  कमी  करने  का  है  ?

 रेल  मंत्री  प्रो०  मधु  बंढवते )  :
 (क)  जी  हां।

 (ख)  जी  हां  ।  बेजी  गई  चाय  की
 मात्रा  के  भ्रनुसार  कीमत  ली  जाती  है।

 (ग)  जी  नहीं  t

 Rail  link  between  Orai  and  Phaphund Via  Jalaunuariya

 3936.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  r9  a  fact  that  Late  Shri
 Lal  Bahadur  Shestri  the  then  Minister
 of  Railways  hed  assumed  the  pet  ple  of
 district  JajJaun  f.r  linking  Ora:  0  Phi-
 phund  via  Jalaun-Auiiya  in  U.P,  by  o  n-
 structing  a  new  iailwey  line;

 (b)  if  so,  what  steps  Governm_nt  bave
 taken  in  the  mutter;

 (@Q  whether  Government  are  aware
 that

 WA
 e  is  no  other  rail  line  which

 can  calr  te  the  need  ९६  this  area;  and

 (d)  if  s>,  what  steps  Government  pro-
 P  se  to  take  to  construct  this  line  in
 view  of  its  impcrtance  fir  movement
 of  passengers  and  goods  to  the  biggest
 two  main  Mandis  of  Jalaun  and  Auriya  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a) and  (b).  G>vernment  are  not  aware  of  any agsurance  having  been  given  by  Late
 Shri  Lal  Bahadur  Shastri  regarding  cons-
 truction  cf  railway  line  frcm  Orai  to
 Phaphund,  However,  a  treffic  survey for  construction  cf  a  railway  line  from
 a

 to  Jalaun  was  undertaken  in  ‘1987-
 58.

 (c)  and
 ®

 Due  to  paucity  of  funds
 it  will  not  be  possible  to  consider  cons-
 tructivn  of  raliway  line  between  Oraiand
 Phaphund  at  this  stage.
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 Goncession  for  hill  station  ह... .. ल

 journey  tickets  from  New  Dethi

 3937.  SHRI  DURGA  CHAND:  Will
 the  Minister  cf  RACLWAYS  be  pleased
 to  stefe:

 (a)  whether  there  is  any  prvp  salunder Government’s  consideration  to  give  con-
 cessions  on  hill  station  return  journey
 tickets  for  the  passengers  travellii  g  from
 New  Dethi  to  Simla  and  New  Delhi  to
 Pathank.t  and  Joginder  Nagar  in  Hima-
 chal  Pradesh;

 (b)  if  so,  the  details  there:  ६६  and

 (c)  whether  G  vernment  pr  p  se  to
 m.uke  Hille  neessi  वा  tickets  avail  bief  r
 th;  passenge:s  for  their):  urneys  to  hall
 stations  covering  a  distance  «{  400  and
 more  km.  as  was  avuil  ble  earlier  >

 THE  MINISTER  OF  RAILWAYS
 (PROF  :  MADHU  DANDAVATE):  (a)
 and  (b).  Hill  concession  retuin  Uckets  at
 i}  oingle  journey  fares  f  r  ist  and  2nd
 class  ure  introduce!  from  year  to
 year.  Fer  the  present,  this  facthry  is
 available  upto  3rst  December,  7977.  It  can
 be  availed  by  passengers  travelling  to
 Simla,  Pavhankit  ond  J  ginder  Nagar
 railway  stations  from  July  to  September,
 7977  (rom  stations  from  where  the  charge-
 abl:  di.tunce  45  mt  less  than  800  kms.
 and  trom  Octeber  December,  :977
 from)  stati»ms  where  the  chargzable
 distance  4५  not  less  than  500  km.  Ac-
 cordingly,  this  concessi  can  be  availed
 fiom  New  Delhtt»  Simla  and  Joginder
 Nogar  during  Oct  ber  t°  December,
 977  only,  It  cannot  be  av  iled  from  New
 Deini  to  Pathank't  as  the  chargeable
 distance  is  less  than  500  km.

 (c)  Ne.

 Proposal  to  put  restrictions  on
 expansion  of  big  business  houses

 3938.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  whether  there  is  any  prop  sal  to
 Put  renexieons  on  the  expansion  of  big

 wsiness  houses  in  the  country;
 (b)  if  s>,  the  details  of  the  proposal; and
 (c)  the  action  taken  thereon  ?
 THE  MINISTER  OF  LAW,  JUS-

 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  Apart from  the  restrictions  already  imposed eader  che  ousrent
 policy  anc  saeturhsto  check  the 4

 of
 big

 business  houses  as  provided  in  tHe’
 MRTP  Act,  there  is  nc  prt  pi  Sal  at  pre-
 sent  to  put  any  additic  nal  restrictic  ns  ¢n
 the  ८

 is]
 sion  of  such  houses  in  the  ७९  u-

 ntry.  However,  a  high-px  wered  Expert
 Committee  hes  recently  been  set  up  ty
 the  Government  to  undertske,  inter  alia
 a  comprehensive  review  cf  the  MRTP
 Act  :nd  :ecommend  chrrges  which  aie
 required  to  be  made  in  the  preeedun:.
 eamuniscention

 and  opereticn  uf  the  ssid
 ct.
 (b)  and  (०.  Decs  not  arite.

 भोपाल  में  मथ्य  प्रदेश  उच्च  न्यायालय  की  बेख

 3939.  श्री  राघव  जी  :  क्‍या  विधि,
 न्याय  शौर  कम्पनी  कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  भोपाल  में
 मध्य  प्रदेश  उच्च  न्यायालय  की  बैच  स्थापित
 करने  सम्बन्धो  कोई  ज्ञापन  अथवा  प्ावेदन-
 पत्र  प्राप्त  हुआ  है  ,

 (ख)  यदि  हा,  तो  उस  पर  सरकार  ने
 ब  तक  क्या  कार्यवाही  की  है;  और

 (ग)  क्या  सरकार  का  विचार  भोपाल
 मे  उच्च  न्यायालय  की  बैच  स्थापित  करने
 का  है?

 विधि,  न्याय  झोर  कम्पनी  कार्य  मंत्री  (भरी
 शांति  भूषण)  :  (क)  जी  हां  ।
 भोपाल  बार  एसोसिएशन  से  एक  प्रभ्यावेदन
 नवम्बर,  976  में  और  फिर  मई,  977  7
 प्राप्त  हुआ  था  ।

 (@)  शौर  (ग).  नवम्बर,  3  976  में
 जो|प्रभ्यावे दन  प्राप्त  हुआ  था  वह  राज्य  सरकार
 के  पास,  उसके  विचार  जानने  के  लिए  भेज
 दिया  गया  था  ।  राज्य  सरकार  ने  फरवरी,
 3977  में  झपना  जो  उत्तर  भेजा  उसमें  बह

 मुख्य  रूप  से  इस  भाधार  पर  उस  प्रस्ताव
 के  पक्ष  में  नहीं  थी  कि  भ्न्य  स्थानों  से  इसी
 प्रकार  की  मांग  की  रोकना  कठिन  हो  जाएगा  |
 उसके  बाद  राज्य  सरकार  से  कोई  प्रस्ताव
 प्राप्त  नहीं  हुआ  है
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 welt  aren  को  भाड़ियों  में  सोलमगामों  के
 लिए  ठेके

 3940.  थी  मथाथ  सिह  चौहान  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लम्बी  यात्रा  के  लिए  एक्स-
 प्रेस  माड़ियों  के  भोजनास्थानों  के  ठेके  प्राइवेट
 ठेकेदारों  को  दिये  जाते  हैं  या  रेलवे  स्वयं  इन
 भोजनयानों  का  संचालन  करती  है  ;

 (ख)  पिछले  दो  वर्षों  में  कितने  ठेके-
 दारों  को  इन  भोजनयानों  का  ठेका  दिया  गया
 झौर  उनके  ठेकों  की  शर्तें  क्या  थीं  ,

 (ग)  क्‍या  सरकार  का  विचार  झापात
 स्थिति  के  दौरान  जिन  व्यक्तियों  को  मध्य
 तथा  पश्चिमी  रेलवे  की  गाड़ियों  के  भोजन-
 यानों  के  प्रबन्ध  का  ठेका  दिया  गया  उनके
 मामले  पर  पुनविचार  करने  का  है;  और

 (घ)  यदि  हां,  तो  कया  थे  ठेके  भारी
 घनराशी  ले  कर  दिये  गए  है;  यदि  हां,  तो
 तत्सम्बन्धी  तथ्य  क्‍या  है  ?

 रेल  मंत्री  प्रो०  मधु  बंड वते)  :

 (क)  लम्बी  दूरी  की  गाड़ियों  में  भोजन-
 थानों  का  प्रबन्ध,  रेलों  द्वारा  विभागीय  तौर
 पर  झौर  साथ  ही  प्राइवेट  ठेकेदारों  द्वारा
 किया  जाता  है  ।

 (ख)  पिछले  दो  बर्षों  क ेदौरान  भोजन,
 रसोई  भंडार  यानों  के  4  ठेकेदारों  को
 झावंटित  किये  गए  थे  ये  ठेके  5  वर्ष  की
 अवधि  के  लिए  सामान्य  शर्तों  पर  दिय  गय
 थे  ।  रसोई-भण्डार  यानों  के  विषय  में,
 ठेकेदारों  को  “परोसने  के  लिए  तैयार”
 भोजन  उन  रसोईघरों  से,  जहां  इनकी
 ज्यवस्था  है,  लेना  पड़ता  है।

 (ग)  भ्रापातकाल  के  दौरान  मध्य  भौर
 पश्चिम  रेलों  पर  खान-पान/रसोई  भण्डार
 यान  के  लिए  कोई  ठेका  झावंटित  नहीं  किया
 गया  था  |

 (घ)  प्रश्न  नहीं  उठता
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 SHRI  KUMARI  ANANTHAN?

 Will  the  Minister  of  Railways  be  pleased to  State  :
 (a)  the  number  of  overbridges/Rail

 bridges  level  crossings  being  constructed
 on  the  Kanyakumari-Trivandrum  line;

 (b)  the  estimated  expenditure  to  be
 incurred  on  the  approach  roads  for  the
 level  crossings  and  the  amount  the  State
 Governments  have  agreed  to  share;  and

 (c)  the  time  by  which  the  first  phase  of
 the  line  will  be  completed  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE:

 (a)  No.  of  overbridges  32
 No.  of  under  bridges  8
 No.  of  railbridges  341
 No.  of  level  crossings  82

 (b)  The  estimated  expenditure  to  be
 incurred  on  the  approach  roads  for  level-
 crossing  in  Trivandrum-Kanyakumari
 section  is  Rs.  उ*26  lakhs,  The  entire
 cost  is  to  be  borne  by  Railways  and  no
 portion  of  the  expenditure  is  to  be  shared
 by  the  State  Government.

 (c)  The  first  phase  of  the  line  from
 Trivandrum  to  Negercoil  is  expected  to
 be  completed  by  3979८
 Train  from  Ko!  ur  to  Viramgam-

 Gandhidham

 394
 2.  SHRI  ANNASAHEB

 GOTKHINDE  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  Whehter  there  is  a  demand  for  a
 through  train  from  Kolhapur  to  Viram-
 gam-Gardhidham  and  vice-versa  ;  and

 (b)  if  so,  the  rection  of  Government thereto  ?
 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE  ):

 (a)  Yes.
 b)  The  proposal  has  not  been  found

 feasible  for  lack  of  traffic  justification.

 went  से  गोट  स्टेशन  तक  वन  दिसाग  को
 दी  गई  सूसि

 3943.  श्री  सही  साल  :  गया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ले  काठघर  से

 गोट  रेलवे  स्टेशन  तक  की  मीटर  मेज  रे

 लाइन  के  दोनों  तरफ  की  भूमि  वृक्ष  लगाते  के

 लिए  बन  विभाग  को  दी  है  ;
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 (w)  बदि  हां,  तो  क्या  इसके  परिणाभ-
 स्वरूप  इस  लाइन  को  बड़ी  लाइत  में  बदलते
 के  लिए  रेल  लाइन  के  दोनों  जोर
 मिंट्री  डालना  असंभव  हो  जायेगा;  भौर

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  वन  विभाग  को  दिये  गये  उक्त  आदेश
 को  रह  करने  को  है  ?

 रेल  मंत्री  (प्रो०  मधु  बंड बते)  :  (क)
 जी  नहीं  t

 (ख)  और  (ग).  प्रश्न  नहीं  उठता।

 औराही  रेल  स्टेशन  पर  उपरि  पुल  के
 निर्माण  के  लिए  योजना

 3944.  श्री  राम  चरण  क्या  रेल
 मंज्नी  यह  बताने  की  कृपा  करेंगे  कि  क्‍या
 उत्तर  प्रदेश  के  जालौन  जिले  में  श्रौराही  रेलवे
 स्टेशन  पर  उपरि  पुल  का  निर्माण  करने  की
 कोई  योजना  है  ;  भर  यदि  हा,  तो  इसे  कब
 तक  क्रियान्वित  कर  दिया  जायगा  ?

 रेल  मंत्रों  (प्रोण  मधु  बंडबते)  :  इस
 समय  ऐसा  कोई  प्रस्ताव  विचाराधीन
 नही  है।

 Elections  to  Lok  Sabha  and  State
 Assemblies

 3945.  SHRI  B.C.  KAMBLE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  thetotal  number  of  seats  each  poli-
 tical  party  or  group  or  individuals  won  in
 recent  Lok  Sabha  Elections  and  Assembly
 Elections  in  each  State  and  each  Union
 Territory  out  of  (i)  reserved  seats  of

 cheduled  Castes  and  Scheduled  Tribes
 and  (ii)  general  seats  ;

 (७)  per  centage  of  votes  each  political
 or

 grou ay,  in  part  (8)  abuse  in  each
 State  and  Union  territory  ;

 how  do  sas  mentioned  in
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 THE  MINISTER  OF  LAW,  JUS-
 AFFAIRS COMP.

 (SHRI  SHANTI  BHUSHAN  )  :  (a) to  (०).  The  information  is ed  and  will  be  laid  oa  the  of  the
 House.
 Representation  by  B.D.R.  Railway users’  Association,  Bankura

 3946.  SHRI  BIJOY  MONDAL
 ्  the  Minister  of  Railways  be
 pleased  to  state  what  action  is  being taken  by  his  Ministry  on  the  representa- tion  submitted  to  the  Railway  Munister on  the  roth  June,  7977  by  the  B.D.R.
 Railway  Users’  Association,  Bankure  ?

 THE  MINISTER  OF  RAILWAYS
 (PR  MAD  DANDAVATE  ) The  Bankura  Damodar  Railway  Users*
 Association  has  represented  about  the
 giuge  c  nversion:  f  Bankara-  Raingznj line  to  broad  gauge  and  its  extension  up to  Tarkeshwar.  They  have  been  advised
 that  it  will  not  be  possible  to  consider  the
 resources.

 बीरमगाम  शोबा  पोरबन्दर  लाइन  को  बड़ी
 लाइन  में  बदलने  का  काम  परा  करने  के

 बारे  में  ज्ञापन

 3947.  श्री  धर्मोसहू  भाई  पटेल  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  वीरमगाम-ओोखा-पोरबंदर
 मीटर  गेज  लाइन  को  बडी  लाइन  में  बदलते
 का  काम  पूरा  करने  के  बारे  में  कोई  जशापन
 प्राप्त  हुए  है,  शर

 (ख)  यदि  हा,  तो  किससे  और  ये
 ज्ञापन  कब  प्राप्त  हुए  थे  तथा  उन  पर
 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 रेल  मंत्री  (प्रो०  मधु  दंड  बते)  :  (क)
 श्रौर  (ख).  वीरमगाम-प्रोखा  पोरबन्दर
 मींटर  लाइन  को  बड़ी  लाइन  में  बदलने
 का  काम  पूरा  करने  के  बारे  में  एक  शापन
 हाल  ही  में  9-5-77  को  राजकोट  नैम्बर्स
 आफ  कामस,  राजकोट से  प्राप्त  हुआ  है  ।  इस
 परियोजना  को  शीघ्र  पूरा  करने  के  लिए
 पूरा  प्रयास  किया  जा  रहा  है,  लेकित  मह
 संसाधनों  की  उपलब्धता  पर  निर्भर  करेगा  |

 तदसूसार  चैम्बर  को  सूचित  कर  दिया  बया
 है
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 Institute  for  Constitutional  and
 Parliamentary  Studies

 Beas.
 DR.  VASANT  KUMAR

 PANDIT  :  Will  the  Minister  of  LAW,

 befell
 AND  COMPANY  AFFAIRS

 pleased  to  state  :
 (a)  Whether  it  is  a  fact  that  there  are

 complaints  of  malpractices,  mismanage- ment  and  victimisation  of  Research
 scholars  and  administrative  staff  at  the
 Institute  for  Constitutional  and  Parlia-
 mentary  Studies  (ICPS)  at  Delhi  ;

 (b)  how  much  grant  or  financial  assist-
 ance  is  given  by  the  Law  Ministry  to  the

 3
 (c)  how  much  grant  or  financial  assist-

 ance  ICPS  received  from  Foreign
 Foundations;  and

 (a)  whether  there  is  a  proposal  for  the
 take  over  of  ICPS  by  the  Government  ?

 THE  MINISTER  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 cone

 SHANTI  BHUSHAN  )  :  (a)
 es,  Sir.
 (b)  During  the  financial  years  1969°70 to  3975-76  the  Institute  received

 from  the  Ministry  of  Law,  Justice  and
 Company  Affairs  (Department  of  a
 Legal  Affairs)  annual  grant-in-aid of  Rs.  2  lakhs  and  Rs.  4  lakhs  in  1976-
 47.

 (०)  According  to  the  available  informa-
 tion  during  the  period  3967  to  4970  the
 Institute  received  a  total  grant  of  about
 Ry ie

 from  the  Ford  Foundation,

 (dy  No,  Sir.

 Non-Paynmeent  of  overtime  to  staff
 of  Assvati  Railway  Station

 (Central  Railway)

 394  %
 CHAUDHARY  HARI  RAM

 MAKKASAR  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  for  the  last  three  years  no
 jayment  of  overtime  to  the  staff  of

 Reavati  Railway  Station  (  C.R.)  has  been
 made;
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 Station  has  been  made  r
 Cpularly

 duri
 the  lest  three  years.

 2

 of  the  revision  of  the  onfee  with  retro-
 spective  effect

 cae
 eas

 dlr
 4  could  not

 be  paid.  The  way  inistration
 has  taken  necessary  steps  to  arrange  for these  payments  to  the  employees  con-
 cerned  as  early  as  possible.

 in  Barauni  R

 3950.  SHRI  RAM  VILAS  PASWAN:
 Willthe  MinisterofPETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS be  pleased  to  state  the  number  cf
 Harijans  and  Adivasi  emplcyes  cn
 varirusS  p.stS  categcry-wise  in  the
 Barauni  Oil  Refinery  ?

 Harijans  and  Adivasi  Employees

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA)  :
 The  number  «f  Scheduled  Castes  ind
 Scheduled  Tribes  empl  yees  on  visit  us.
 posts  categ’  ry-wise  in  the  Barauri  Rcfi-
 nery  is  ast  lows  :—

 SCHEDULED  CASTES
 Scales  Rs.  725—-3405  No.

 Instrument  Engineer.  I
 MechanicalEngineer  I

 Scale  Rs.  400—826
 Stock  Verifier  7  7  I
 Mason  Gr.  I  +  +  I

 Scale  Rs.  355-683
 Boiler  Operator  ‘B’  I
 Operator  ‘B’  I
 Technician-II  (Maint)  2
 Mason  Gr.  IT  नि  I

 Scale  Rs.  -300—$70
 Operator  (F  ar  d  S) (b)  whether

 pee
 spite  of  several  req

 the  concerned  staff  did  not  prepare  the

 pal
 of  overtime  for  the  above  period  ; an

 (c)  Ifso,  the  action  being  taken  in  the
 matter  ?

 दि ४: स  MINISTER  OF  RAILWAYS:
 (PROF.  MADHU  DANDAVATE  ):

 (a)  to  (c)  Payment  of  current  over- time  due  to  the  staff  of  Asavati  Railway

 Jr.  Teacher  I  हे
 Steno-Typist
 Sr.Clerk  .  .  .  .
 Technician-III(  Elect)  .
 Operator  ‘C’  नि
 Tech.  Gr.  III  (Rigging)  .
 Tech.  Gr.  TIT  (Automant)  .
 Mason  Gr.  ITI  on  .  ee

 रत
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 Scale  Rs.  245—440  No.
 BoilerClegner
 Tech.—IV  (Blect.)
 Tech.  IV  (T.C.)
 Operator  ‘D’
 Chamberman
 Tech.  IV  (Maint)
 Rigger  नि
 Tech.  IV  (Inst.)  +  5
 Plumber-IV
 Typist/Clerk
 Jr.  Teacher-II
 Scale  ह  215376
 Simpler
 Sp].  Yardman
 Dup.  Machine  Operator
 Ferro  Printer  .
 Loco  Shunter-cum-Helper
 Yardman
 Cook-Bearer  .
 Helper

 Scale  Rs,  80—277
 Bus  Conductor
 H:3tper,  Labour  Mazdoor
 Hospital  Attendant
 Materia  Khalasi
 Mili-cum-Chowkidar
 Messenger
 Sweepers

 SCHEDULED  TRIBES
 Scale  क्या,  02§—625

 Senior  Mech.  Engineer.

 Scale  Rs.  400—~826
 Head  Mistress.

 Scale  Rs,  300—570
 Staff  Nurse  .  ‘  ड़

 Scale  Rs.  248440
 Tech.  IV  (Inst.)
 Typist/Clerk  “  ‘
 Je.  Teacher-II  .  वि

 Scale  Rs.  80—277"
 Relpr.  2  ०

 के
 3

 NR

 (५७
 ७
 ७
 ४७
 2

 #न

 Gwe.

 uw

 &
 rs)

 एक  स्थान  पर  5  च  से  भक्षिक  eee  से  कार्य
 कर  रहे  राजपत्रित  ह्रधिकारी

 395i.  ot  हरिकेव  बहादुर  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पर्वोत्तर  रेलवे,  गोरखपुर
 में  ऐऐं  भी  राजपत्चित  भ्रधिकारी  हैं  जो  5  से
 20  वर्षों  से एक  ही  स्थान  पर  कार्य  कर  रहे

 है

 (ख)  यदि  हां,  तो  उनकी  कुल  संख्या
 क्या  हैं  भौर  वे  एक  ही  स्थान  पर  कितने  वर्षों
 से  काम  कर  रहे  हैं  एवं  इसके  क्या  कारण  हैं  ;
 शौर

 (ग)  सरकार  द्वारा  इस  बारे  में  क्‍या
 कार्यवाही  करने  का  विचार  है?

 रेल  मंत्री  प्रो०  मधु  दंड  बले)  :  (क)
 जीहां।

 (ख)  जौर  (7),  इनकी  कुल  संख्या  65
 है।  ऐसे  प्रधिकारियों  एवं  उतक  एक  स्थान  पर
 रहने  की  भवधि  इस  प्रकार  है

 5 ब्षों से  5
 6  वर्षों  से  8
 7  वर्षों  से  3
 8  बषों  से  3
 9  वर्षों  से  5

 lo  वर्षों  से  4
 lL  बषों से  6
 2  वर्षों  से  4]
 3  बर्षों  से  2
 i4  वर्षों  से  2
 5  वर्षों  से  z
 i9  wat  से  t
 23  क्यों  से  है
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 अधिकारियों  के  एक  स्थान  पर  रहने  की
 कोई  झनस्य  भ्रवधि  निर्धारित  नहीं  की  गयी
 है  1  प्रशासनिक  झावश्यकताझों  को  ही  ध्यान
 में  रखते  हुए  स्थानान्तरण  किये  जाते  हैं

 Excess  Production  of  Bulk  Drugs

 3952.  SHRI  S.  R.  DAMANI  :
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  :

 (a)  the  number  of  cates  with  their
 details  that  have  come  to  the  notice  of
 Government  about  excess  production of  bulk  drugs  and  some  non-essential
 drugs  outside  the  licensed  capacity  by
 f.  reign  drug  units  during  the  last  two
 years;  and

 (b),  the  action  Government  _  have
 taken  or  propose  ६७  take  egainst  such
 erring  units  ?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  i  FERTILIZERS
 (  SHRI  He  N.  BAHUGUNA  )  :  (४)
 Information  regarding  preducticn  «  f  bulk
 drugs  in  excess  of  licensed  capacity
 during  1975  and  7976  25  being  collected
 and  will  be  laid  on  the  Table  cf  the
 House  as  soon  as  —  possible.  The

 reduction  uf  drug  fermulaticns  is  not
 cing  m  nitcred  at  pretent.

 (b)  Tne  question  cf  excess  pro-
 duction  f  drugs  and  pharmaccuticals
 waS  considered  by  the  Committee  cn
 Drugs  and  Pharmaceuticals  and  the
 Commuitee’s  recommendativns  cn  the
 regulaticn  cf  excess  capacity  in  icgard
 to  bulk  drugs  are  under  the  c  nsidcra-

 sation  of  Government.

 Conversion  of  Metre  Gauge  Li
 into  Broad  Gauge

 3953.  SHR]  K.  PRADHANI  :  Will
 the  Minister  «f  RAILWAYS  be  pleased to  State  :

 (a)  what  is  the  total  mileage  of  metre
 gauge  railway  lines  in  the  country  and
 whether  any  sche!  for  their  Tsi
 into  broad-gaugeis  under  Government's
 consideration;

 (b)  the  time  likely  to  be  taken  fir  the
 conversion  of  the  entire  metre  gaure
 dines  into  br-ad-gauge  ;  and

 (c)  the  factors  which  determine  the
 priority  for  conversion  cf  metre-gauge dnto  broad-gauge  in  a  particular  area?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)and(b).  The  total  route  length Of  metre  gauge  railway  lines  in  the
 country  iS  25,426  km.  The  cost  of
 conversion  of  al]  these  lines  to  bread
 guage  will  be  excrbitant  and  no  target
 ony  Leereinre,

 be  fixed  for  their  con-
 ersion.

 (c)  The  following  are  the  important
 factors  among  others  which  are  ccnsider- ed  while  determining  the  priorities  fer
 conversicn  Cf  a  metre  gauge  line  to broad  gauge  ;

 (i)  density  «f  traffic  and  degree  of
 Saturation  of  the  line  ;

 (ii)  the  extent  of  transhipment  of
 8  005  involved  and  the  capacity to  handle  it;

 (iii)  the  level  of  development  of  the
 area  Served  and  the  impact  of
 the  conversicn  preject  cn  the
 ec  nomic  growthof  the  crea  ;

 fiv)  the  financial  viability  «f  the
 Pprejyect.

 M/s.  Swadeshi  Cotton  Mills  Co.
 Limited,  Kanpur

 3954.  DR.  B.  N.  SINGH:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  _  be  pleased  to
 State  :

 (a)  Whether  AL  is  a  fact  that  scme
 near  relati  ns  cf  the  Directors  «f  the
 Swadeshi  Cottom  Mills  Co.  Limited
 Kanpur,  have  been  and  are  drawing
 huge  amountsin  the  form  of  Guarantee
 Commissicn  ;

 (b)  2f  ४६  the  names  द्  these  drewees
 and  the  amcunt  invelved  in  each  case;

 (०)  whether  pricr  approval  of  the
 Company  «rthe  Central  Government
 about  the  payment«f  such  remunera-
 tion  to  the  relaticns  cf  the  Directrrs
 had  been  obtained;  and

 (d)  if  not,  the  action  which  Govern-
 ment  propose  to  take  against  the  ccm-
 pany  for  viola.ion  cf  the  provisiens  of
 the  Companies  Act,  and  recover
 the  amounts  wrengly  drawn  by  such
 persons  ?

 THE  MINISTER  OF  _  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS,
 (SHRI  SHANTI  BHUSHAN)
 (a)  and  (b).  During  the  course  of  in-
 spection  cf  the  books  of  accounts  of  the
 company  under  section  )  of  the
 Companies  Act,  7956  ee  oe led  cut
 February-March,  1976,  द 2  cime
 notice  thata  total  amount  of  Re.

 Seon
 Lett  ale

 ac
 eh yable  in

 re  cto  Fi
 pas  to  Sh.  ्,  Jaipuris  father  OF
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 of  the  said  amount,  asum  of  Rs
 45355114  34  has  alreedy  been  paid  to

 (c)  Approval  of  the  Company  in
 Genera]  Meeting  has  net  been  ५  btsined
 Approval  of  the  Cen*ral  Gr  vernment,
 was  nt  required  upto  ३37५  January
 975

 (d)  The  Company  has  been  esked  to
 recover  the  amount  frem  the  said
 persons,

 जकंशापों  में  बेगनों  को  सरम्मत  तथा  झोबर-
 हालिंग

 3955.  शी  मीठालाल  पटेल  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कितने  बैगनों  की  मरम्मत  की
 झावश्यकता  है  प्रौर  कितने  विभिन्न  वकंशापों
 में  इस  समय  पड़े  है  भ्रथवा  उनकी  सरम्मत
 हो  रही  है;

 (ख)  इस  बारे  में  सरकार  द्वारा  क्या
 ठोस  कार्यवाही  की  जा  रही  है;  भोर

 (मग)  क्‍या  सरकार  के  विचाराधीन  ऐसी
 कोई  योजना  है  जिसके  भ्रनुसार  वैगनों  की
 झोवरहालिंग  बिना  बिलम्ब  समय  पर  हो  ?

 रेल  जंत्लो  (प्रो०  मधु  बंडबते):(क)  प्रौसतन
 बड़ी  लाइन  के  8400  और  मीटर  लाइन
 के  2700  माल  डिब्बों  (चौपहिमों  में)  की
 प्रतिमाह  भ्रावधिक  भोवरहाल  भ्रपक्षित  है।
 अप्रैल,  977  के  दौरान  भोसतन  बड़ी  लाइन
 के  5225  शझौर  मीटर  लाइन  के  589  माल
 डिब्बे  (चौपहियों  में  रेलवे  कारखानों  में
 मरम्मत  किये  जा  रहे  थे  या  मरम्मत  के  लिए
 पड़े  थे।

 (ख)  माल  डिब्या  स्टाक  के  श्ावधिक
 पोवरहाल  की  ग्रामश्यकता  को  पूरा  करने  के
 लिये  रेल  कारजानों  में  पर्याप्त  क्षमता  उपलब्ध
 है।
 38ll  LS—3.

 (ग)  माल  डिब्बों  की  झावधिक  झोवर-
 हालिंग  बिना  किसी  विलम्ब  के  हो  रही  है।
 1976-7  के  दौरान  प्रति  माह  झौसतन
 बड़ी  लाइन  के  8573  और  मीटर  लाइन  के
 2825  माल  डिब्बों  की  (चोपहियों  में)
 झोवरहालिंग  हुई  थी।

 Visits  to  Foreign  Countri
 Judges  of  Supreme  Court  by

 3956.  PROF.  G.  MAVALAN- KAR  :  Will  the  Minister  cf  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS be  pleased  to  state

 (a)  whether  the  Hon'ble  Chief  J tice  andjor’  ther  H  n’ble  Judges  cf  ‘the
 Supreme  Court  visited  ne  cr  mcre
 fereign  countries  durirg  the  yeers  1974, 19755,  7976  and  Januery—June,  79773

 (b)  if  so,  whether  the  said  Judges travelled  at  the  invitaticns  cf  the
 concerned  foreign  Governments  cr
 crganisations  ;

 (c)  whether  Government  cf  India incurred  any  expenses,  including  f{  reign
 exchange,  ह  n  this  account  ;  and

 (d)  the  facts  thereof  ?

 THE  MINISTER  OF  LAW,  JUS- TICE  AND  COMPANY  AFFAIRS
 GHEE

 SHANTI  BHUSHAN):  (a)  Yes, ir,
 (b)  to  (d).  The  informaticn  is  given  in

 the  statement  laid  cn  the  Table  cf  the
 House.  (Placed  in  Library.  See  No.  LT
 78177)

 Allotment  of  Indane  Agen- cles  i;

 a  A.  KANW:
 BER  ‘A:  Willthe  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  the  total  number  of  Indane  Gas
 Agencies  allotted  in  tke  State  of  Uttar
 Pradesh  upto  3-3-977  giving  district
 wise  break-up;

 (b)  the  number  cf  agencle.  referred  to
 (  x  above  to  the  members  ci

 )  Scheduled  Tribes  (ii)  Scheduled
 Castes  and  (iii)  other  communi

 Og  te  poe
 ese

 Scheduled  |  ‘Tribes  Scheduled
 oo  si

 agesicles
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA  :  (a)
 The  total]  number  of  Indane  Gas  Agen-
 cies  allotted  in  the  State  cf  Uttar  Pradesh
 upto  37-3-7977,  District-wise  arc  as

 ler  t—

 Sl.  Civil  Districts  Number  of
 No.  agencies.

 le  Allahabed
 2.  Varanasi  ५

 3.  Gorakhpur

 4.  Faizabad

 5.  Mirzapur
 6.  Agra
 7.  Dehradun
 8.  Saharanpur

 oe  Bareilly
 10.  Aligarh.  .
 qT  Nainital
 Iz  Deoria

 13.  Meerut

 4.  Ghaziabad

 1S.  Muzaffarnagar
 16.  Jhansi
 37  Rai-Bareilly
 18.  Farukhabad

 1g.  Lucknow
 20.  Kanpur.  +

 Total  +  54

 (b)  Tne  agencies  referred  to  in  (a) above  have  been  allotted  as  under  ll

 (i)  Scheduled  Castes  and  Sche-
 duled  Tri'  Nil

 (ii)  Defence  Category  27
 iii)  Others.  मु  मु  27

 Effective  frem  -I-3974,  % Cate  Soa
 served  fxr  Scheduled  Castes  and  Sche-
 duled  Tribes  on  afl-India  basis,  and  as

 on  date  this  reservatiun  has  been  met.
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 रतलाम  डिवीजन  (पश्चिम  देखे)  में
 साल  डिब्बों  की  उपलब्धता

 3958.  Blo  लक्ष्मीनारायण  पांडेय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पश्चिम  रेलवे  के  रतलाम
 डिबीजन  में  मंदसौर,  जावरा,  पिपलल्‍या  तथा
 नीमच  जैसे  स्टेशनों  पर  'स्माल्स'  के  लिये
 लदान  हेतु  माल  डिब्बे  उपलब्ध  करन  में  बड़ी
 कठिनाई  का  झनुभव  किया  जा  रहा  है  ;

 (ख)  क्या  दस  बारे  में  व्यापारियों  को

 बहुत  कठिनाई  हो  रही  है  ;  भौर

 (ग)  सप्लाई  में  कमी  के  क्या  कारण
 हैं  भौर  कमी  दूर  करने  के  लिये  क्या  कदम
 उठाये  गये  हैं।

 रेल  मंत्री  प्रो०  मधु  दंडवते)  :
 (क)  से  (ग).  रतलाम  मंडल  के  स्टेशनों
 से  फुटकश  माल  की  बुकिंग  में  कोई  अधिक
 कठिनाई  नहीं  हुई  है।  लेकिन  मई  के  महीने
 में  जावरा  स्टेशन  से  खंडवा  होकर  सभी  मीटर
 लाइन  मार्ग  के  स्टेशनों  के  लिए,  जिनके  लिए
 उस  समय  प्रतिबंध  था,  फुटकर  माल  की  बुकिंग
 न  किये  जाने  के  बिरूद्ध  एक  शिकायत  मिली  थी।
 शिकायत  मिलने  पर  पश्चिम  रेलवे  के  प्राधि-
 कारियों  ने  भ्रावश्यक  बुकिंग  की  व्यवस्था  कर
 दीथी।

 Conversion  of  Guntakal-Bangaloe line  into  Broad  Gauge

 i
 SHRI  P.  RAJAGOPAL  NAI-

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  Government  have  taken

 Bengal
 conversion  work  of  Guntakal-

 Bongelore  metre  gauge  line  into  broad
 gauge;  and

 (b)  ifso,  when  will  it  be  completed  ?

 THE  MINISTER
 NISTER  OF  RAILWAYS

 (PROF.  DANDAVATE)
 (a)  Yes.
 (hy  By  7980.
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 LO.C.  Officers  on  Mass  Casual  Leave
 3960.  SHRI  M.  RAM  GOPAL

 REDDY  :  Will  the  Minister  of  PETRO-
 M  AND  CHEMICALS  AND

 FERTILIZERS  bs  plea.ed  to  state

 (a)  whether  the  officers  of  Indian  O:]
 Corporation  had  gon  on  mass  ca  ual
 leave  on  24th  Junz,  19773,  and

 (b)  if  so,  the  reason;  therefor?
 THE  MINISTER  OF  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  No,  Sir.

 (9)  Does  not  arise.  है
 Direct  Line  From  Muzaffarpur  to

 itamarhi
 3961.  SHRI  GIRIJANANDAN

 SINGH  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  fo  state:

 (a)  whether  there  is  n>  proper  rail
 comn:2nication  faciliry  im  West  Sitamarhi
 sub-division  of  Sitamarhi  District  in
 Bihar;

 (b)  whether  there  is  no  direct  rail  con-
 Neczior  between  Muzaffarpur  and  Sita-
 marhi  and  the  existing  rai]  connection  is
 via  Samastipur  and  Darbhangs  district;

 (c)  whether  a  scirm:  of  providing direct  line  from  Muzaffarpur  to  Sitamarhi
 wat  under  coniideration  of  the  Govern-
 ment  som:  years  back  and  nec2.;ary
 survey  work  was  also  undertaken;  and

 (d)  if  eo,  whether  Government  propose to  take  up  the  »chem>  at  the  earliest  >

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU_  DANDAVATE  ):
 {a)  ani  (b).  Muzaffarpur  and  =  Sita-
 marhi  are  at  present  linked  with  each
 other  via  Sama  tipur  and  wa  Raxzul  but
 there  is  no  direct  railway  line  linking  them.

 (c)  No  traffic  survey  for  con:truction
 of  Muzaffarpur-Sitamarhi  line  has  been
 undertaken  after  ‘1928.

 @)  Due  to  paucity  of  funds,  it  will  no.
 be  possible  to  consider  the  scheme  at
 present.

 Tube  Railway  in  Calcutta
 3962.  SHRIP.K.KODIYAN:  Will

 Ld
 Minister  of  RAILWAYS  be  pleased 0  state:

 (a)  whether  the  Works  regarding  the
 0  Istruction  of  Tube  Railway  in  tta
 ig  tn  progress  as  per  schedule;

 4b)  the  details  rhereof?

 THE  MINISTER  OF  RAILWAYS
 irae

 MADHU_  DANDAVATE)  :
 a)  The  original  schedule  to  lete

 the  project  by  7979  had  to  be  revised  due
 to  constraint  of  resources.  The  Planning Commission  have  indicated  that  onl
 limited  funds  will  be  available  for  this

 project
 in  the  rema‘ning  years  of  the  fifth

 plan.
 (b)  Civil  Engineering  contracts  have

 oeen  awarded  in  nine  sections  out  of
 twenty  nine  and  the  over-all  upto  date
 progress  of  work  is  11%

 Caustic  Soda  Factory  at  Palamau  in
 Bihar

 3963.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  Government  hive  given
 clearance  to  Bihar  State  Industrial  De-
 velopment  Corporation  to  set  up  a  caustic
 soda  factory  at  Palamau  in  Bihar;  and

 (b)  if  so,  the  total  expenditure,  total
 output  contemplated  and  the  tentative
 date  by  which  it  will  start  functioning  ?

 THE  MINISTER  OF  PETROLEUM.
 CALS  AND  FERTILIZERS

 (SHRI  H.  N.  BAHUGUNA)
 (a)  and  (b).  A  letter  of  intent  No.  LI

 x60(74)
 dated  28th  February  37974  for  the

 facture  of  following  items  in  the  Dis-
 trict  of  Palamau  in  the  State  of  Bihar  has
 been  issued  in  favour  of  M/S.  Bihar  State
 Industrial  Development  Corporation.

 Item  of  manufacture  Annual  capacity
 (i)  Caustic  Soda  32,000  tonnes

 ii)  Chlorine  28,480  tonnes
 The  total  capital  cost  of  the  project

 including  the  working  capital  require-
 ments  is  estimated  at  Rs.  655  lac?  which
 includes  a  foreign  exchange  component
 of  Rs.  275  lacs  for  the  purchase  of  machi-
 Nery  etc,

 It  is  not  possible  at  this  stage  to  indi-
 cate  the  date  by  which  the  plant  will  go into  production.

 Funds  Allotted  for  Hassan-Manga- lore  Railway  Line

 964.  SHRI  JANARDHANA  7  OO-
 JARY:  Will  the  Minister  of  RAILW  AYS
 pe

 gee
 leased  to  state  whether  the  Rai  way
 city  had  diverted  any  portion  o  |  the

 funds  allotted  for  the  constructio®  of
 Hasean-Mangalore  Railway  resulting  in
 undue  delay  in  execution  of  the  project  ?
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 THE  MINISTER  OF  RAILWAYS

 tol
 MADHU  DANDAVATE): here  has  been  no  diversion  of  funds

 from  Hassan-Mangalore  project  and  in
 fact  the  allotment  in  the  Final  Budget  for
 1977-78,  has  beenincreased  to  Rs.  3  crores
 from  Rs.  2  crores  provided  in  the  Interim
 Budget.

 बिहार  के  पिछड़े  इलाकों  का  विकास  करमे  के
 लिए  प्रतिवेदन  भेजा  जाता

 3965.  शो  ईदवर  लौधरी  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  i0-35
 वर्षों  से  बिहार  के  पिछड़े  इलाकों  का  विकास
 करने  के  बारे  में  केन्द्रीय  सरकार  को  बराबर
 प्रतिवेदन  भेजे  जा  रहे  हैं  ;

 (@)  यदि  हां,  तो  देश  के  विभिन्न  भागों
 को  पिछड़े  इलाकों  से  रेल  लाइनों  द्वारा  जोड़ने
 के  लिए  जो  योजना  इस  समय  सरकार  के
 विचाराधीन  है,  उसकी  रूपरेखा  क्या  है;  श्रौर

 (ग)  सरकार  इस  संबंध  में  अंतिम
 निर्णय  लेकर  अपनी  नीति  की  घोषणा  कब
 करेंगी  ?

 iL  Wani-Chanaka
 2.  Bassein  Rvad-Diva

 3.  Hardigarh-Damua
 4.  Howrah-Sheakhala
 5.  Kathua-Jammu  नि

 a  Shahdara-Saharanpur.
 7.  Rohtak-Bhiwani
 8.  Gohana-Panipat  (Restc  raticn)

 a  Dalmau-Daryapur  (Restoration)

 30,  BG  link  to  Ramnager  and  Katkgodam

 १  MGline  between  Sakri  and  Hesanpur

 JULY  19,  977  Written  Answers  72

 रेख  मंत्री  (प्रो०  मधु  दंडबते)  :  (क)
 जीहां।

 (ख)  और  (ग):  लोक  लेखा  समिति  की
 472  वीं  और  ign  वीं  रिपोर्टों  में  की  गयी

 इस  सिफारिश  को,  कि  मयी  लाइनों  के  निर्माण
 के  लिए  एक  व्यापक  दीघंझालीन  सुस्पष्ट
 योजना  बनायी  जाय,  सरकार  ने  स्वीकार
 कर  लिया  है  शर  संबंधित  मंत्रालयों  के  परामर्श
 से  इसे  अंतिम  रूप  दिया  जा  रहा  है।  भ्रंतिम
 रूप  दे  दे  ने  के  बारे  यह  नीति  संसद  में  प्रस्तुत
 कर  दी  जायेगी
 Non-Completion  of  new  and  Exten-
 sion  of  Railway  Lines  during  196-97

 3966.  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  which  of  the  new  and  extension  of
 railway  lines  as  proposed  in  Railway
 Budget  for  the  year  1976-77,  have  not
 been  completed  so  far;  and

 (b)  the  reasons  for  non-completion  of
 these  railway  lines.

 THE  MINISTER  OF  RAILWAYS
 (@ROF.  MADHU  DANDAVATE)  :
 (a)  and  (0).  The  work  on  the  following
 new  railway  lines  which  were  included  12
 the  budget  for  ‘1976-77  is  still  incomplete.
 Con_truction  of  new  Railway  lines  takes
 a  few  years  even  if  sufficient  funds  are
 available.  Further  delays  have  taken
 place  in  completing  the  project  on
 of  paucity  of funds  :-—

 Line  c  pened  to  traffic.
 Residual  work  in  pr¢  gress.

 Line  cpened  to  treffic.
 Residual  work  in  prc  gress.
 Line  cpened  to  traffic.
 Residual  work  in  छा पीटर 5,.
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 12.  MG  line  frem  Jhanjherpur  to  Laukahabazar  ,  Line  opened  to  traffic.
 Residual  work  in  prc  gress.

 13.  Saraigarh-Raghc  pur-Pratapganj  MG  line  Line  opened  to  traffic.
 (Rest  raticn)  Residual  werkin  progress,

 34.
 Pratapes

 anj-Forbesganj  MG  line  (Res-  Do.
 toration)

 IS.  Bagaha-Chitauni  M.G,  line  (Rest  raticn)
 16.  Mangal-re-Hassan  +
 Bye  Tornagallu-Mudukulapenta,  Line  opened  to  traffic.  Residual  werk  in  pro=

 gress.
 18,  Tirunelvelity  Trivandrym  via  Nagarc:  ilwith

 a  branch  line  frcm  Nagarc  ilt:  Kanyakumari
 cy  Nadikude-Bibinegar
 20.  Rai)  linkto  HeldiaPhrn.  +  +  Line  cpened  to  traffic.

 Residual  work  in  progress.
 डा.  Cuttack-Paradeep  .  Do.
 22.  H  wrah-Amte  including  Bargachia-Champa-

 darge  Branch.

 23.  Banspani  Jakhapura
 24.  Sabarmati-Gandhinagar.  मु  Line  cpened  t  traffic.

 Residual  werk  in  prc  gress.

 Demands  of  Train  Users’  Association  (c)  28
 action,  if  any,  has  been  taken

 of  Tanur  (Kerala)  thereon

 3967.  SHRIG.M.BANATWALLA  :
 Willthe  Minister of  Railways  be  pleased  THE  MINISTER  OF  RAILWAYS to  state  :  (PROF.  MADHU  DANDAVATE):

 (a)  Yes. (a)  whether  he  has  received  a  represen-
 tation  dated  roth  April,  .977  from  the
 Train  Users‘  Agsociation  of  Tanur  (Dis- trict  Malappuram,  Kerala)  regarding  their  (b)and(c)  A  statement  indicating  the demand:  ;  main  demands  made  by  the  Association

 aid  the  action  tken/proposed  to  be persisting  laints  and

 (b)  if  so,  what  are  their  main  demands;  taken  thereon  is  attached.

 Statement

 Main  demands  of  the  Association  Acticn  taken

 (0)  and  (c):
 (7)  To  change  timings  of  59  Shcranur-Calicut  (r)  The  timirg;  of  52  passenger

 have  been
 passenger  to  arrive  Calicut  by  9100  or  changed  to  arrive  Calicut  at  9-70  hrs.  from
 9°  5  hrs.  I0-7=977,

 detentions  enrc-ute.

 made  to  ensure  punct  al  running  of  whe
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 (3)  To  attach  additional  bc  gies  on  59)60  Shoranur-
 Calicut  passenger  and  ensure  proper  maine
 tenance  of  lights  and  fans.

 To  give  later  start  of  No.  62  passenger  Ex. ७)  Calicut  from  72९  I  hrs.  to  (3°00  hrs,

 (5)  To  restore  trains  cancelled  due  to  shortage  of
 cecal  on  Shoranur-Calicut  secticn.

 (6)  To  avoid  detention  to  passer  ger  trains  for  cro-"
 ssing  g-ods  trains,

 (7)  To  introduce  shuttic  service  between  Tirur
 and  Calicut.

 (8)  To  enforce  strict  ticket  checkirg  in  passenger
 trains.

 रेल  दुर्घटनाओं  &  हताहत  कर्मचारियों  के  भ्राभितों
 को  रोजगार  विया  जाना

 3968.  श्री  हरगोजिन्द  वर्मा:  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  रेल  दुघंटनाओं  मे

 ह॒ताहत  कर्मचारियों  के  अ्रश्नितों  को  रोजगार
 देने  का  निश्चय  किया  है  ;  और

 (ख)  यदि  हा,  तो  इसको  कब  क्रिया-
 न्बित  किया  जायेगा  ?

 रेल  मंत्री  (प्रो०  मधु  दंड  बते)  :  (क)
 झौर  (ख).  रेल  दुघघटनाओं  में  मारे  गये  रेल
 कर्मचारियों  के  आश्रितों  को  प्रनुकम्पा  के
 झाधार  पर  रेलवे  में  नोकरी  दी  जाती  है।
 जो  घायल  हो  जाते  हैं  शौर  भागे  नौकरों  के
 लिए  झयोग्य  घोषित  किये  जाते  हैं  उनके
 आखितों  के  बारे  में  भी  झनुकम्पा  के  आधार
 पर  नियुक्ति  के  लिए  विचार  किया  जाता  है।
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 (3)  Runnirg  cf  these  trains  with  the  frit
 ecmplementcf8  ccaches  and  prc  per  main-
 tenance  of  lights  and  fans  will  be  ensured.

 (4)  Later  start  cf  this  trein  at  1300,  hrs. Ex. Calicut  will  cause  inccnvenience  to  the
 present  users  on  Shoranur-Ccimbstcre Section  and  hence  it  is  not  deSirable.

 (s)  No.  63  Sheranur-Ccimbatcre  passer  ger and  No.  66  Cannanore-
 pester  ger treins  were  not  restored  on  Shoranur-

 Calicut oe
 due  to  9007  parrcnisation. The  existirg  services  cn  Shoranur-Calicut

 section  are  ccnsidered  adequate,

 (6)  No  passer  ger  train  is  cetwred  fer  ere  s-
 irg  gocds  train.  Occasicnal  unscheduled
 crossirgs are  hcwever,  unavoidable  due  to
 late  running  of  sc  me  trains.

 (7)_No  shuttle  trains  were  runnirg  oetween
 Tirur  and  Calicut  in  the  recent  past. Introduction  of

 Ped
 shuttle  services

 is  also  nct  operationally  feasible  for  lack  of
 terminal  facilities  at  Tirur.

 ७)  eid  checking  drives  have  been  intens'-
 ied.

 प्रशिक्षु  लिपिकों  को  खपाने  के  लिए
 पेनल

 3969.  शो  नरसिंह  यादव  :  क्‍या  रेल
 मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रशिक्षु  लिपिकों  को  परीक्षा  के
 लिये  कितनी  बार  बुलाया  गया  था  ौर
 क्या  उन्हें  यात्रा  खर्च  दिया  गया  था  ;

 (@)  क्‍या  26  जून,  977  को  बड़ौदा
 हाऊस  में  हुई  परीक्षा  मे  अधिकारियों  एवं
 उच्च  परिवारों  के  उम्मीदवारों  को  सकल  की
 सुविधा  प्रदान  की  गई  थी  ;

 (ग)  क्या  उन्होंने  इस  भाशय  की  घोषणा
 की  थी  कि  प्रशिक्षु  लिपिकों  को  नियमित
 करने  के  लिये  दी  महीनों  के  भीतर  एक  पेनल
 तैयार  किया  जायेगा  भौर  यदि  हां,  तो  पेनल
 तैयार  न  करने  के  क्‍या  कारण  हैं;  और

 (घ)  प्रशिक्षु  लिपिकों  को  प्रशिक्षण  काल
 के  दोरान  प्रतिमास  कितना  वेतन  दिया  गये
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 झौर  इस  सम्बस्ध  में  उत्तर  रेलवे  की  वर्ष  में
 कितनी  धनराशि  ॥ 0  हुई  ?

 रेल  मंत्री  (प्रो०  मधु  इंडबते)  :  (क)
 वाणिज्यिक  ट्रेडों  में  प्रशिक्षित  प्रशिक्षुओं  की
 लिखित  फ्रीक्षा  2  5-77  को  होनी  निश्चित
 की  गयी  थी,  लेकिन  इसे  26—6-77  के
 लिए  स्थगित  कर  दिया  गया  था।  प्रशिक्षुभों
 को  यात्रा  भत्ता  नहीं  दिया  गया  था  V

 (a)  जी  नहीं  1

 (ग)  रेल  प्रशासनों  को  हिंदायतें  दी
 गयी  थीं  कि  प्रवरण  का  काम  दो  माह  के  भीतर
 पूरा  कर  लिया  जाये  ।  जो  प्रवरण  22-5-77
 को  होने  वाला  था,  उसे  26-6-77  के  लिए
 स्थगित  कर  देना  पड़ा,  क्‍योंकि  जो  प्रशिक्षु
 मई  और  जून,  977  8  भ्रपना  प्रशिक्षण  पूरा
 करने  वाले  थे,  उनसे  अभ्यावेदन  प्राप्त  हुए
 थे।

 (घ)  प्रशिक्षुओं  को  i30  रुपय॑  प्रति
 माह  के  हिसाव  से  वजीफा  दिया  गया  था
 प्रतिवर्ष  प्रशिक्ुओं  के  प्रशिक्षण  पर  कुल
 खर्च  लगभग  0°  36  लाख  रुपए  होता  है  I

 Passenger  Train  from  Teta  Jamshed-
 pur  to  Bolani

 3970.  SHRI  GOVINDA  MUNDA  :
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  siate  ;

 (a)  whether  Government  have  received
 any  representations  from  the  citizens  of
 Bolani  for  running  a  passenger  train  from
 Tata  Jamshedpur  to  Bolani;  and

 (b)  if  so,  action  taken  thereon  ?
 THE  MINISTER  OF  RAILWAYS

 eRe
 MADHU  DANDAVATE)  :

 ‘a)  Yes.

 (०)  Barajamda-Barabil/Botsai  Khedan
 is  a  single  line  electrified  section  and  is
 primarily  meant  for  clearance  of  mineral
 traffic  for  Steel  Plant  as  well  as  for  export.
 The  present  capacity  on  the  section  is
 fully  taken  away  by  the  present  level  of
 goods  traffic  carrying  iron  and  manganese
 ore.  Since  only

 2004
 trains  run  on  the

 for section,  paasenger

 trains,  like  platform  watering  and  ter-
 minal  facilities  for  the  maintenance  of

 of  the  section  and  the  need  to
 carry  ore  traffic  in  the  interest  of  the  eco-
 nomy  it  {s  not  proposed  to  run  a  passenger train  on  this  section.

 Narpatganj  Railway  Station

 7
 SHRI  MAHENDRA  NARA-

 YAN  SARDAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  the  revenue  earned  on  account  of
 passenger  and  goods  traffic  from  Narpat-
 eri

 Railway  Station  on  the  Forbesganj-
 arsa  railway  line  in  a  year;

 (b)  whether  he  has  received  any  re-
 presentations  from

 eevee
 for  stopping

 any  Express  train  at  Pat; gan)
 Station;

 if  80,  the  action  proposed  to  be  taken  by Government  thereon;  and
 (c)  whether

 stoppage
 of  some  of  the

 Express  trains  at  larpatganj  station
 would  be  provided  in  the  new  railway Time  Table  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :
 (a)  The  revenue  earned  at  Narpatganj
 railway  station  during  7976-77  from
 Passenger  and  goods  traffic  was  as  under  :—

 Passenger  Rs.  ‘1,125753,
 Goods:  Rs.  $,243
 (b)  Yes.  The  demand  was  duly examined  but  was  not  found  justified.
 (०)  No.

 विदेशों  में  स्यापारिक  ससस्‍्थानों  में  बिड़ला  भ्
 के  शेयर

 3972.  भरी  हुकमदेव  भारायण  थादव  :
 क्या  विधि,  न्याय  झोर  कम्पनी  कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  बिदेशों  में  कितनी
 व्यापारिक  संस्थानों  में  बिड़ला  ग्रुप  के  शेयर
 हैं  भौर  उक्त  संस्थानों  द्वारा  किस  प्रकार  का
 व्यापार  किया  जाता  है।

 चिधि,  न्याय  झौर  क्ृम्प्ती  कार्य  भंत्रो
 (भी  शांति  भूषण)  :  विदेशों  1 उन  कृम्प-

 नियों  के  नाम,  जिन  कम्पनियों  में  बिड़ला  समूह



 "9  Written  Answers

 की  कम्पनिया,  जैसा  कि  तुलन-पत्न  में  प्रकट
 की  गई  सूचना  के  भनुसार  शेयर  धारण  करती
 &  झौर  इस  प्रकार  की  विदेशी  कम्पनियों  के
 व्यापार  की  प्रकृति,  जहा  तक  उपलब्ध  है,  को
 दर्शाता  विवरण  पत्र  सभा  पटल  पर  रख
 दिया  गया  है।  [प्रन्थालय  मे  रखा  गया।
 देखिए  सख्या  एलटी,  749/771

 सरकार  से  फीस  के  स्प  में  एक  लाख  रुपए  या
 इससे  छधिक  धनराशि  पाने  चाले  वकील

 39732  ओर  कंवर  आस  गुप्त  :  क्या  विधि,
 न्याय  और  कम्पनों  कार्य  मत्ती  त्यायालयो
 में  केन्द्रीय  सरकार  शौर  सघ  राज्य  क्षेत्रों  का
 प्रतिनिधित्व  करने  वाले  वकीलों  के  बारे  मे
 28  जून,  977  %  भ्नताराकित  प्रश्न  सख्या
 2060  के  उत्तर  के  सम्बन्ध  मे  यह  बताने  की
 कृपा  करेगे  कि

 (क)  उन  वकीलो  के  नाम  क्‍या  है
 जिनको  सरकार  ने  फीस  के  रूप  मे  गत  तीन
 वर्षों  में  एक  लाख  रुपया  या  इससे  भ्रधिक
 धनराशि  दी  ,

 ख)  प्रत्येक  वकील  को  कुल  कितना
 रुपया  दिया  गया  झौर  तत्सम्बन्धी  ब्यौरा  क्‍या
 है,  शौर

 (ग)  सरकार  इन  वकीलो  को  कब  तक
 बदल  देगी  ?

 थिधि,  थ्याय  शौर  कम्पलों  कार्य  मत्री
 (थी  शांति  भूषण) :  (क)  भौर  (ख)
 जानकारी  हकट्टी  की  जा  रही  है  और  सदन  के
 पटल  पर  रख  दी  जाएगी:

 (ग)  उच्चतम  न्यायालय  में  नए  महा-
 न्यायवादी,  महासालिसिटर,  अपर  महा-
 सालिसिटर  तथा  दिल्‍ली  उच्च  न्यायालय  में
 नए  स्थायी  काउस्सेल  और  अपर  स्थायी
 काउस्सेल  की  नियुक्तियां  की  जा  चुकी  हैं  ।
 न्य  स्थानों  के  लिए,  यह  विषय  विचारा-
 झीन  है।
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 Construction  of  Over-Bridge  and
 provision  of  a  Stop:  of  Rourkela- Howrah  Express  SS  jisra  Station.

 3974  SHRI  D.  AMAT  Will  the
 Po  baal

 of  RAILWAYS  be  pleased  to state

 (a)  whether  it  38  a  fact  that  Govern-
 ment  have  received  representation  for  the
 completion  of  construction  work  of  :n-
 complete  railway  overbridge  and  for
 providing  stop

 page
 of  Rour! fela-Howreh Express  Train  both  up  and  down  at  Bisra

 Ratlway  Station  on  the  South  Eastern
 Railway  sector,  and

 (b)  ४  so,  the  action  proposed  to  be
 taken  in  the  matter

 THE  MINISTFR_  09  RAILWAYS
 (PROF  MADHU  DANDAVATE)
 (a)  There  i8  no  overbridge  १  Bisra, the  construction  of  which  has  been  left
 incomplete

 In  Feb  ‘1976,  the  local  public  at  Bisra
 represented  to  the  General  Manager  ot
 the  Railway  for  extension  of  the  exiting
 foot-overbridge  as  well  as  stoppage  of
 express  trains  at  Bisra  Railway  Station

 Another  representation  was  also  re-
 ceived  in  September  7976  from  the  Pan-
 5008६  Samut:,  ‘Bisra,,  asking  for  cxtension
 of  the  same  foot-overbridge,  the  consturc-
 tion  of  which  was  completed  in  Sept  ,  7

 (b)  Foot-overbridge  at  Bisra  Railway Stauon
 The  request  for  extension  of  the  foot-

 overbridge  was  gone  into  but  was  not
 found  justified  in  view  of  the  low  level  of
 traffic  at  this  Station

 Stoppage  of  Rourkela-Howrah  Express Train  at  Bisra  Station
 Bisra  Station  38  at  present  served  by two  pairs  of  passenger  trains  Stoppage of  Rourkela  Renee  at  Bisra  is  not  justi-

 fied  due  to  meagre  offering  of  long  dis-
 tance  traffic  there

 Upgradation  of  Kurmadanga  Hait

 3975  SHRI  GADADHAR  SAHA
 Willthe  Minster  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  the  proposal  for  upgrade-
 tion  of  Kur;  haltonA  K  प्) to  full-

 fledged
 station  i8  under  considera-

 tion  of  his  Mimstry,  and

 (b)  ifso,  the  date  by  which  it  i8  likely  to
 be  done  ?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :

 (a)  No.
 (b)  Does  not  arise.

 Rall  Connection  Bstween  Berham-
 pur  and  Bolangir  in  Orissa  State

 3976.  SHRISRIBATCHADIGAL  :
 Willths  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Government  have  any  pro-
 posal  under  consideration  to  link  by  rail-
 way  Berhampur  with  Bolangir  in  the
 state  of  Orissa;  and

 (b)  if  so,  the  progress  made  in  this
 regard  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :
 (a)  and  (b),  There  is  no  proposal  at
 present  under  consideration  for  construc-
 tion  of  a  railway  line  from  Berhampur  to
 Bolangir.

 भारतीय  तेल  निगम  के  एल०  पी०  जो०

 हु  वितरक

 3977.  श्री  शिव  नाशायण  सरसूनिया  :
 क्या  पेट्रोलियम  तथा  रसायन  ौर  वरक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  तेल  निगम  ने
 पूरे  देश  क ेलिए  385  एल०  पी०  जी०  वितरक
 नियुक्त  किये  हैं;  भौर

 (ख)  इनमें  से  कितने  वितरक  प्नुसूचित
 जातियों  के  हैं  भौर  इन  जातियों  से  भ्रधिक
 वितरकों  की  नियुक्ति  के  बारे  में  सरकार  को
 क्या  नीति  है?

 पेट्रोलिक्स,  रायग  शौर  उर्वरक  मंत्री
 (भी  हेमबतो  सन्‍्दन  बहुगुणा  )  :  (क)

 मार्च,  .977  के  अंत  तक  भारतीय  तेल  निगम
 (पराई  शो  सो)  ने  449  एल०  पी०  जी०
 वितरकों  की  निमुक्ति  की  थी  |  मार्च,  977
 के  भ्न्त  में  इनकी  संक्या  385  थी

 (@)  1  जनवरी,  974  से  सरकार
 ते  अनुसूचित  जाति)जन  जातियों  के  लोगों  के

 लिए  भाई  भो  सी  की  कुल  एल०  पी०  जी०
 एजेंसियों  का  25%,  भाग  का  भारक्षण
 करने  का  निर्णय  लिया  था।  i-I-76  से
 31-3-77  के  दौरान  77  नियुक्ति  पत्र
 जारी  किये  जा  चुके  थे  ny  इनमें  से  33  नियुक्ति
 पत्र  वर्तमान  उप  एजेंसियों  के  स्तर  को  ऊपर
 उठाकर  पूर्ण  रूप  से  वितरक  बनाने  तथा  68
 नियुक्ति  पत्र  महा  निदेशक  पुनर्वास  हारा
 अपंग  सुरक्षा  कॉमिकों,  युद्ध  में  मारे  गये  सैनिकों
 को  विधवाओं  झादि  के  लिए  आरक्षण  स्कीम
 के  भ्रन्तगंत  मनोनीत  व्यक्तियों  के  सम्बन्ध  में
 जारी  किये  गये  थे  ।  शेष  7  में से  क्रमशः
 i3.  ate  5  नियुक्ति  पत्र  अ्रनुसूचित  जाति  श्र
 अनुसूचित  जन  जातिप्रों  के  लोगों  को  जारी
 किये  गये  थे।

 पश्चिम  बंगाल  में  ड/यभन्ड  हुारबर  में  तेल  की
 खोज

 3978.  श्री  सागोरथ  भवर :  क्‍या
 पेट्रोलियम  तथा  रसायन  झौर  उर्बरक  मंत्रों
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  तेल  तथा  प्राकृतिक  गैस
 आयोग  ने  डायमण्ड  हारबर  (पश्चिम  बंगाल  )
 में  तेल  की  खोज  के  लिए  कोई  योजना  बनाई
 है,  यदि  हां,  तो  उसकी  रूपरेखा  क्‍या  है  ;

 (ख)  क्‍या  यह  कार्य  इस  वर्ष  मार्च
 महीने  में  झारम्भ  होता  था  शौर  क्‍या  इस
 सम्बन्ध  में  देरी  राजनीतिक  कारणों  से  हुई;
 झौर

 (ग)  पश्चिम  बंगाल  में  उन  झम्य  क्षेत्रों
 के  नाम  क्‍या  है  जिनमें  सरकार  यह  खुदाई
 कार्य  कर  रही  है  शौर  इस  पर  कितनी  लागत
 झाने  की  सम्भावना  है?

 पेट्रोलियम,  रसामत  जौर  उरबरक  मंत्री
 धी  हेमवती  मम्दन  बहुगुणा)  :  (क)  भौर
 (ख).  तेल  तथा  प्राकृतिक  गैस  झ्रायोग  डाय-
 मण्ड  हारबर  में  5500  मीटर  की  प्रायोजित
 गहराई  तक  एक  कुंधा  खोदने  की  योजना
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 बना  रहा  है।  ब्यधन  स्थल  पर  रिंग  का  निर्माण
 कर  दिया  गया  है  धौर  सिविल  निर्माण  कार्य
 पूरा  हो  चुका  है।  अस्थाई  तौर  पर  तेल  तथा
 प्राकृतिक  गैस  आयोग  की  इस  कुएं  के  व्यधन
 कार्य  को  फरवरी  977  मे  आरम्भ  करने  की
 योजना  भी,  परन्तु  झब  कुछ  सामग्रियों  का
 भ्रायात  करने  के  पश्चात्‌  इस  कुएं  की  भ्रगस्त-
 सितम्बर  977  4%  खोदे  जाने  की  सम्भावना
 है।  इस  कार्य  में  किसी  प्रकार  की  राजनैतिक
 विचारधारा  के  कारण  विलम्ब  नहीं  13.18
 है

 (ग)  इस  समय  तेल  तथा  प्राकृतिक
 गैस  श्रायोग  गालसी  संरचना  में  एक  कुएं
 की  खुदाई  कर  रहा  है।  इस  कुएं  को  लागत
 लगभग  76  लाख  रुपये  होने  की  सम्भावना  है।
 Shifting  of  Income  Tax  Appellate Tribunal  from  Cuttack  to  Ca! Teutta
 3979.  SHRI  SARAT  KAR:

 SHRI  §.  KUNDU:
 SHRI  GOVINDA  MUNDA:

 Wiil  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  an  order  has  been  issued  to
 Shift  the  Income-tax  Appellate  Tribuna}
 from  Cuttack  to  Calcutta;

 (b)  if  so,  why  such  an  crder  had  been
 issued  in  spite  of  the  fact  that  the  tribune)
 has  not  only  been  helpful  fir  the  tax-
 payers  of  Orissa  but  also  it  has  enhanced
 Government's  revenue;
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 (©)  whether  प  श्हा  mert  hive  scceivid
 ary  representaticn  in  this  ngeid;  itd

 @  if  So,  action  teken  therecf  ?
 THE  MINISTER  OF  LAW,  JUS8-

 IMPANY  AFFAIRS TICE  AND  COMP,
 (SHRI  SHANTI  BHUSHAN):  (a)  ०
 (a).  For

 deny  ggg
 ecnsideraticns  it

 was  pro  as  a
 of  ter

 rary  errergee
 ment,  that  the  Cuttack  Bench  may  sit  at
 Calcutta  and  come  to  Cuttack  as  and
 when  required  to  dispese  cf  the  cases
 filed  befi  re  the  Cuttack  Bench.  8९  me
 representaticns  were  received.  On  i¢~
 consideration,  the  propcfal  is  net  beirg
 pursued.
 Award  of  Goods/Parcels  Handling
 Contracts  on  Eastern  and  Northern

 ways
 3980.  SHRI  JAGDAMBI  PRASAD

 YADAV:  Wil  the  Minister  (६  RATL-
 WAYS  be  pleased  to  state:

 (a)  the  details  cf  Gocds/Parcels  herdl-
 ing  contracts  awerded  to  Railw:  y  Stcticn
 Porters’  Ci<  perative  Labeur  Cc  ntucet
 Society  Ltd..  Allahebed  cn  Eastern  ind
 Northern  Roilweyr  tc  gether  with  date  uf
 award  of  c  ntracts  during  the  last  thice
 years;

 (b)  the  monthly  valuaticn  द्  fc  ch  ७  n-
 tract  and  also  whether  there  o  pti:  cis
 were  awarded  thr  ugh  neg  tirticns  erd/  7
 open  tenders;  and

 (c)  whether  the  egreement  executed
 by  the  Society  <r  ntains  a  cleuse  fir  pi  y-
 ment  of  “Pair  Wages”  to  the  weikers  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  (a)
 and  (b).  A  statement  is  attached,

 (c)  Yer.
 Statement

 Details  of  Goods|Parcel  Handling  Contracts  on  Eastern  and  Northern  Raileays  auarcdid  te
 Railway  Station  Porters‘  Co-operative  La  bour  Contract  Society  Ltd.,  Allohabad

 0.  contracts
 S.  Details  of  Goods  and  Parcels  handling  Pericodof  Monthly
 No.

 Whether  con-
 contract  valuntionof  tract  awarded

 the  contract  through  a
 O=

 tiations  =  and/or
 open  tenders

 Rs.

 I  2  3  4  5

 EASTERN  RAILWAY
 1  Parcels  handling  at  Mughalsarai  rats  6839-46  Negotiatcns

 2  Goods  handling  at  Mughalsaral  .
 3I-I0-78

 गन्‍्व३-76  153044  00.  Negotiaticns
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 NORTHERN  RAILWAY

 3  Parcel  handling at  Allahabed  है  1875  21,175 00  Negotiations
 to

 37-7-77
 Parcel  Handling  of  Moredabed  Zone  8-6-  16  525  100°  Negoticticns 4  No.  I  (Hapur,  Gujraula,  Pilkhua,  a  55

 Amroha,  Chandaus!,  Hardoi,  Rampur,  76-79 Sandila  and  Bulandshahr.)
 5  Parcel  Handling  Moradabad  Zone  No,  4  16-6-77,  3:950°00  Negotiaticns

 (Dehradun,  Hardwar  and  Rishikesh)

 Goods  Handling  of  Delhi  Division  on
 Zone  No.  3  (from  Ghaziabed  to  Saha-
 ranpur)

 7  Goods  Handling  of  New  Delhi  Goods
 Shed.

 अन्ा-6  I2,750:00  Negotiaticns

 इन्दनाए  23,450°00  Negotiations.

 Recruitment  of  vendors  and  helpers on  Railways
 3081,  SHRI  JAGDAMBI  PRASAD

 YADAV:  Will  the  Minister  of  RAIL-
 WAYS  be  pleesed  to  state:

 (a)  what  is  the  precedure  regarding
 recruitment  of  vendors  and  helpers  cn  the
 Railweys;

 (b)  whether  recruitments  are  mede
 strictly  in  acccrdance  with  the  precedure
 ina

 down  by  the  Railwsy  Administre-
 ion;’

 (०)  whether  any  seniority  list  of  helpers whe  beccme  eligible  to  be  recruited  as
 vendor  as  and  when  the  vacency  arises  is
 maintained  by  the  Railw:  ys;

 (9)  if  not,  the  reascns  thercfcr;  end

 (०)  the  number  of  venders  appcinted on  Allahabad  Divitien  cut  of  turn  and
 whether  in  such  cases  crrrect

 percecure was  follcwed  by  the  Cfiicers  i

 THE  MINISTER  OF  RATLWAYS
 CROE.  MADHU  DANDAVATE):  (a) 7  the  recruitment  of  vendor’,  applice- tions  are  invited  threugh  Press  Ne-ti-
 fications  and  n«tices  displayed  at  cens-
 picucus  places  at  railwzy  stations.  The
 applicants  are  then  interviewed  by  a
 Selection  Board  eonsicting  ©  f  two  er  mere
 Assistent  rs,  The  enmpetent  authe-
 rity  °n  recommendatinn  cf  the  Selection
 Bard,  recruits  the

 wns
 found  most

 suftabie  ag  vendors,  vendors  engage

 their  cwn  helpers  to  assist  them  in  ttcir werk  end  Reilwiy  Acmiristityr  is  ret
 ct  ncerred  with  the  recruitmer  १५  f  hedgers.

 (b)  Yes.
 (c)  No.
 (9)  Since  helpers  are  engeged  ty  ver-

 ders  themselves  end  nct  by  the  Reilwsys,
 senicrity  list  cf  helpers  is  net  mi  irtsircc.

 (e)  Twenty  three  perscns  were  reci  vi-
 ted  as  venders  on  Allahe  bed  Divisicn  cn
 ad-hec  basis  to  conduct  ecciticre)  eles
 pending  selecticn  by  the  Selectit  7  Burr.
 A  selecticn  ¢f  verdcrs  is  in  pre  gress.

 दादर  स्टेशन  में  चाय  शोर  ह...  वस्तुएं  बेचने
 बाले  ठेकेदार

 3982.  शनी  नवाब  सिह  चौहाण  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  रेलवे  के  दादर  स्टेशन  में
 चाय  भौर  भ्रन्य  वस्तुएं  बेचने  वाले  ठेकेदारों
 के  नाम  क्‍या  हैं  ;

 (ख)  इस  व्यक्तियों  की  पहली  बार
 कब  ठेके  दिये  गये  थे  शौर  उन  व्यक्तियों  के
 नाम  क्या  हैं  जिन्हें  गत  दो  वर्षों  के  दौरान  हस:
 स्टेशन  पर  चाय  बेचने  के  लिये  ठेके  दिये  गये:
 गे;
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 (7)  क्‍या  गत  दो  वर्षों  में  इस  स्टेशन
 पर  ठेके  देने  के  लिये  प्रावेदन-पत्र  प्रामंद्वित

 “किये  गये  थे;  भ्रौर

 (घ)  यदि  हां,  तो  भावेदन-पत्र  प्रस्तुत
 करने  बाले  व्यक्तियों  के  नाम  क्या  हैं  और  उन
 व्यक्तियों  के  नाम  क्‍या  हैं  जिनके  आवेदन-
 पत्र  मंजूर  किये  गये थे  ौर  ठेके  दिये  गये
 थे?

 रेल  मंत्री  [प्रो०  मधु  दंडवते)  :  (क)
 (ख),  भब्य  रेलवे  के  दादर  स्टेशन  पर
 चाय  शौर  श्रन्य  वस्तुएं  बेचने  वाले  ठेकेदारों
 के  नाम  धथा  तारीख,  जब  उन्हें  पहली  बार
 ठेके  दिये  गये  थे  उनका  ध्यौरा  इस  प्रकार
 है  —

 कम  संब्य/  ठेकेदार  का  नाम  तारीख,  जब
 पहली  बार  ठेका
 आवंटित  किया

 गया  था

 l.  मेसस  श्याम  लाल  एंड  संस  §-4-35,

 2.  श्री  एम०  के०  कश्यप  1-6-63

 3.  केटरिंग  एंड  वेंडिग  कोबझ्मापरेटिव
 सोसाइटी  लिमिटेड  I0--72

 4  श्री  ओम  प्रकाश  जैन  18-3-76
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 गत  दो  वर्षों  के दौरान  इस  स्टेशन  पर  चाय  की
 बित्री  के  लिए  कोई  ठेका  नहीं  दिया  गया  था  1

 (ग)  जुलाई,  975  में  दादर  स्टेशन
 चर  विविध  वस्तुओं  के  ठेके  के  ट्रावंटन  के
 -लिए  टेंडर  आमंत्रित  किये  गये  थे  |

 (घ)  निम्नलिखित  व्यक्तियों  ने  टेंडर

 .अस्तुत  किये  थे  —

 श्री  झोम  प्रकाश  जैन

 मैसर्स  एस०  के०  प्नग्रवाल  एंड  कं०

 श्री  के०  एन०  अग्रवाल
 श्री  एम०  के०  कश्यप
 श्री  भार०  बी०  झग्रवाल
 शी  के०  एस०  नाग्रोरी छू

 एन.
 ह#
 wd

 hw
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 श्री  झोम  प्रकाश  जैन  को  जिन्होंने  सबसे
 ऊंची  बोली  दी  थी,  ठेका  दिया  गया  था  ।

 मुरादाबाव-काशीपुर-हलद्वानो  मोटर-गेज  लाइन
 कोथ  ड़ो  लाइन  में  जदला  जाता

 3983,  शी  महीलाल  :  क्‍या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्‍या  सरकार  का  विचार  मुरादा-
 बाद-म्रौर-काशीपुर-हलद्वानी  मीटर  गेज
 लाइन  को  बड़ी  लाइन  में  बदलने  का  है;  भौर

 (ख)  यदि  हां,  तो  कब  तक  झौर  यदि

 नहीं,  तो  इसके  क्या  कारण  हैं?

 रेल  मंत्री  (प्रो०  मधु  वंडवते)  :  (क)
 शौर  (ख).  लालकुआं  से  हलद्वाती  तक  एक
 समानान्तर  बड़ी  लाइन  सहित  मुरादाबाद-
 राम  नगर  शझौर  काशीपुरूलालकुश्रां  लाइनों  के
 आमान  परिवतेन  के  काम  भ्रनुमोदित  कार्ये  हैं
 झौर  मुरादाबाद-रामनगर  लाइन  पर  निर्माण
 कार्य  शुरू  किया  जा  चुका  है।  धन  की  कमी  के
 कारण  इन  परियोजनाश्रों  को  पूरा  करने  के
 लिये  कोई  निश्चित  तिथि  तय  करना  संभव

 नहीं  हो  पाया  है।

 National  Rayon  Corporation
 3984.  SHRI  RAMANAND  TIWARY:

 Will  the  Minister  cf  LAW.  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  State:

 (a)  whether  Government  pre pr  se  to
 institute  a  judicial  enquiry  into  the
 gross  miSmanagement  of  financial  affairs
 of  National  Raven  C  rpcration;  cnd

 (b)  if  so,  when  will  the  commi:sion
 of  enquiry  be  csnstituted  and  what  would
 be  its  comp  sition

 (by  Dees  not  arise
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 (b)  the  extent  to  which  the  prices  have भारतीय  तेल  निगम  के  मर्केटय  तथा  प्रस्य  becn  reduced  after  the  drug  industry  had
 डिवीजनों  में  काम  करने  ले  कर्म  बारी  assured  their  cooperaticn  to  the  advice

 of  the  Minister;  and
 3985.  भी  महीलाल  भ्क्या

 इललय  :  ©
 the  further

 seers  PrP p  sed  to  be-
 मंत्री  aken  to  ensure  quick  re:  On  in  prices

 रसामन  ौर
 उर्वरक  मंत्री  बह  बता  of  drugs  to  give  benefits  to  he  gece

 की  कृपा  करेंगे  कि  :  People  ?

 (क)  दिल्‍ली  नई  दिल्‍ली  स्थित  भारतीय
 दि  MINISTER  OF  PETROLEUM. te  CAL!  ERTI- तेल  निगम  के

 माक  टग
 डिवीजन,  रिफाई

 ज्
 LIZERS  (SHRI  प्र,  N.  BAHUGUNA):

 डिवीजन  तथा  चैयरमैन  के  कार्यालय  में  स्‍प्ललग-  (a)  and  (b).  Government's  keen  desite  to
 कितने

 ensure  that  the  5077886  ५६  drugs  do  nct
 श्रलग  श्रेणीवार  तथा  पदताम-वार  कुल  कितने  occur  and

 thet  Prices
 ‘are  brought  down

 है  wasc  nveyed  to  the  Associations  ५  f
 कमंचारी  एब.  भ्रधिकारी  है  ;  maceutical  Industry  in  a  meeting  held  co

 (=)  उनमें  से  अनुसूचित  जाति  तथा  20-4-1977.,  The  representatives  «f  the
 industry  appreciated  Sathilonr

 pee  con-
 कितने  क  om  cern  and  ५  fiered  whole-hearted  6  cpera-

 अनुसूचित  जनजाति  के  कितने  कितने  मे  tion  in  achieving  this  desire.  No  ५  fer  t
 चारी  हैं ब्रीर  उनको  प्रतिशतता  कया  हैं;  voluntery  reduction  ¢f  prices  ccnsequert to  the  meeting  has  been  received  so

 (ग)  क्या  नई  दिल्‍ली,दिल्नी  स्थित  far.

 भारतीय  तेल  निगम  के  उपरोक्त  तीनों  डिवीजन  (©)  Prioes
 ef

 certain
 bulk  drugs  im-

 में  4  p  ited  by  State  Chemicals  &  Ph:
 में  अनुसूचित  जाति  तथा  भ्रनुसूचित  जनजाति  tical  0  rp  ration  f  India  Ltd.  es well as
 के  व्यक्तियों  के  लिये  भारक्षित  कोटा  पूरा  भर  ee  हि  गधा]  आग  कैश  न  orn.  A

 tae i  ry  ye  77.  tate.
 लिया  है  शोर  यदि  नही  तो  इसके  क्या  कारण  ment  I  showing  such  reduction  in  prices
 है;

 is  attached.  In  public  interest  Govern.
 24  ment  have  exempted  72  m  relife  sav.ng-

 +
 dici  list

 (3)  क्या  इन  कार्यालयों  में  काम  करने  कफ,  aie  Ped  cf
 the  whine  tts

 duty,  of  customs  including  the  edditic
 वाले  प्नुसूचित  जाति  तथा  अ्रनुसूचित  जन  duty,  if  any,  leviable  thereon  under  bl
 जाति  के  कुछ  व्यक्तियों  ने  भ्रपनी  पदोन्नति  Customs  Tariff  Act,  975.  with  effect

 लिये  a  from  uth  December,  ‘1976.  The  con-
 के  लिये  भ्रभ्यावेदन  दिये  है;  जर

 sumers
 are

 since
 then

 enjoying  the  benefit of  exemption  m  custom  duty  on  these
 (s)  यदि  हां,  तो  पदोन्नतियों  में  life  saving  drugs  and  medicines,

 प्रारक्षण  के
 प्रावधानों

 को
 ध्यान

 में  रखते  G‘vernment  also  reduced  excise  duty
 हुए  सरकार  ने  उनके  ग्रस्यावेदनों  पर  झब  on  patent  Cr  propriate  ry  medicines  cc  n-

 कार्यवाही
 AF  aisha  dp

 क्या  कार्यवाही  की  है?  taining  the  following  bulk  drugs  from  2३
 per  cent  to  24  per  cent  with  effect  from

 मंत्री
 roth  May,  A977 —

 पेड्रोलियम;  रसायन  झोर  उर्वरक  मंत्री

 भो  हेलव्ती  सख्त  बहुपुणा  |  १  1९0  Chloroquin  Phesphat-
 (क)  से  (&)  प्रपेक्षित  सूचना  एकत्र  की  जा  प)  Amodiaquin

 रही  है  तथा  यथा  समय  सभा  पटल  पर  (ii)  Sereno  pat  matte
 रख  दी  जायेगी।  eae

 (Oral  anti-diebe—

 (०)  Metrenidazile
 Reduction  in  the  prices  of  Drugs  (vi)  Diethyl  Carbamazine  Citrate

 3986.  SHRI  ANANT  DAVE:  Will  the  (vii)  Piperazine  and  its  salts

 Mire
 एक

 यदि  tie  i)  Rs
 aie  eae:

 Pp  (ix)  Tetracycline  Hygdrr  chirride.
 ६  cf  response  by  the  dr  Reduction  of  excise  dury  will  have  an

 =  d  es]  ry  taduscy  eoeardi  his  ade  effect  towards  reducing  the  prices  of
 vice  for  reducing  the  prices  of  drugs;  formulations  and  the  benefit  will  be-



 ow  Written  Answers

 passed  on  to  the  consumers  aS  soon  as
 the  revised  excise  duty  is  levied on  the  new
 batches  id  by  the  excise  autho-
 rities,  Ministry  of  Finance  hive  also constituted  Indirect  Taxation  Enquiry
 Committee  which  is  looking  intc  the
 indirect  taxes  on  all  the  commcdities  in-

 and  medicines.  Cuttom cluding  drugs
 duty  on  bulk  drugs,  finished  medicines
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 and  drug  intermediates  willalso  fall  within the  scope  of  study  by  the  said  Committee.
 The  Committee  ont  and  Pharma-

 ceutical  Industry  pee  Committee)
 in  their  report  had  made  several  reccom-
 mendations  in  regard  to  the  reticnalita- tion  of  prices  of  drugs.  Government  ‘is
 likely  to  take  a  decision  on  the  7९०९  m-
 mendations  of  the  Committee  shortly.

 Statement-]
 Reduction  in  prices  of  Bulk  Drugs

 (Rs./  Kg.)

 Ss.  Name  of  the  Drug  Earlier  Present  Prices
 No.  Prices

 zt  Ampicillin  Anhydrous.  +  5  1952-76  1540-00,  (from  उनहि-6)
 2  Ampicillin  Sodium  Fi  2%23°§5  1300-00  (from  -8-76)
 3  Ampicillin  Trihydrate  ‘1427-65,  ‘1213-05  (from  I-8-76)
 4  Culoramphenicol  Powder  562  142  524-60  (from  I-8-76)

 (Pooled  Price)
 5  Erythromycin  Stearate  1481  50  1300-00  (from  ‘1-8-76),
 6  Analgin  7  I75:02  55°30,  (from  3पन7-76

 (Pooled  Price)
 7  Paznobarbitone  Plain  नि  .  276  -I  उ772  8x  (from  3-76)

 (Pooled  Price)
 8  Nercotine  नि  470  500  244  02  (from  24-7-76)

 9  Xylircains/Lgnocaine  296-00,  28r-00  (from  4-9-76)
 Io  Oxytetracycline  9§0/r000  (i)  729-00  for  sale  to

 others.
 (ii)  749  00  «for  sale  to

 others.
 (fr  _m  8-9-76)

 Ir  Diloxanide  Furoate  666  67  450  00  (from  I0-9-76)
 2  Tartaric  Acid  29  00  20  89  (from  I0-I-76)

 7१3  Tetracycline  Hol.  850  00  650-00  (from  10-976)
 Statement-II

 Additional  list  of  saving  Drugs  and  Medicines  exempted  from  whole  of  duty  of  Customs
 including  additional  duty  if  any  leviable  thereon  under  the  Customs  Tariff  Act,  975  (st  (f  1975)>

 q@)  Amantadime  Hydre  ch-lcgide
 capsules.

 (2)  P  tasssium  P-Amincbenz  ate/Caps.
 (3)  Sodium  Cromoglycate  Spincaps

 -&  Cartridges.

 «CSI @
 Soluti>n  of  Nuclectides  and  Nucle-

 ides  for  Inj.
 (5)  Carbidope  with  Levodopa  Tab.  'Caps,
 (6)  Beclamide  Tab.

 (7)  Levodepa  with  Benserezice  Tab./
 Caps.

 (8)  Srecific  Desonsitizirg  Veccine.
 (9)  Salbutame!  Sulphate  (T:b.)

 (10)  Desferioxamine  Mesyl:te.

 (11)  Halethene  liquid.

 (1a)  Injectable  methy-prednis:Icne.”
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 माल  पार्सल  कुलियों  की  भज्री  का
 भुगतान

 3987.  श्री  खगदस्थी  प्रसाद  यादव  $
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मृगल  सराय,  नई  दिल्‍ली,  हावड़ा
 और  कानपुर  स्टेशनों  पर  माल  एवं  पार्सल
 चढ़ाने-उतारने  वाले  कुलियों  को  किन  किन
 दरों  पर  मजूरी  का  भुगतान  किया  जाता  है
 और  क्या  ये  दरें  सरकार  द्वारा  निर्धारित
 दरों  के  बराबर  हैं,  भर  ;

 (@)  सरकार  उन्तित  मजूरी  की  दरों
 के  भुगतान  के  बारे  में  क्या  कार्यवाही  कर
 रही  है  भर  न्यूनतम  निर्धारित  दरों  पर  उन्हें
 मजूरी  का  भुगतान  करने  के  लिये  क्‍या  कार्य-
 वाही  करने  का  विचार  है  ?

 रेल  संत्री  (प्रो०  सधु  दंडबते)  :  (क)
 और  (ia).  माल  शौर  पार्सल  भारिकों  को
 जिन  दरों  पर  मजूरी  दी  जाती  है,  वे  इस  प्रकार
 है

 (i),  भुगलसयराय  माल  झौर  पासंल

 स्टेशन  वोर्ट्स  सहकारी  श्रम  ठेका  समिति
 लि०,  इलाहाबाद  को  प्रतिदिन  प्रति  व्यक्ति
 ale  रुपये  की  दर  पर।  इसके  प्रतिशिक्त
 ऊपरी  जभार  के  रूप  में  .0  प्रतिशत  शर
 बोनस  के  रूप  सें  4  प्रतिशत  भत्ता  स्वीकार्य
 है।

 (ii)  नयी  दिल्‍ली  स्टेशन

 नई  दिल्‍ली  रेलवे  स्टेशन  पर  पासंल
 भारिक  रेल  कम्ंचारी  हैं  भौर  उन्हें  9  6  3-
 220-4-232  २०  बेतनमान  के  झलाबा
 महंगाई  भौर  श्न्प  भत्ते  दिये  जाते  हैं  1

 माल  भारिकों  को  भुगतान  माल  उतारने-
 चढ़ाने  के  ठेकेदारों  ह्वारा  किया  जाता  है
 और  हू  भुगतान  प्रस्येक  अमिक  द्वारा  किए
 गये  काम  के  भ्राधार  पर  होता  है।  यह  भुगतान
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 ma  तौर  पर  प्रति  व्यक्ति  प्रदढ्धि  माह  280
 २०  में  250  रु०  के  बीच  रहता  है

 (iii)  हावड़ा  स्टेशन

 माल  भारिकों  को  भुगतान  माल  उतारने
 चढ़ाने  के  ठेकेदारों  धरा  किया  जाता  है  भौर

 यह  भूगतान  प्रति  व्यक्ति  प्रति  माह  50  से
 370  रु०  के  बीच  होता  है।

 हावड़ा  में  पार्सल  भारिकों  को  प्रति
 व्यक्ति  प्रति  माह  52.  50  रुपये  दिये  जाते

 हैं।  पार्सल  उतारने  चढ़ाने  का  काम  मुख्यतः
 मेल  और  एक्सप्रेस  गाड़ियों  के  आने-जाने  के
 समय  करना  होता  है।  इसलिए,  इन  भारिकों
 को  ठेकेदार  पूरे  समय  के  लिए  नियुक्त  नहीं
 करते  शौर  जब  ये  भारिक  टेकेदार  के  पास
 काम  नही  कर  रहे  होते,  तब  ये  प्रन्य  व्यापारियों
 के  पास  काम  कर  लेते  है।

 (iv)  कानपुर  स्टेशन

 इस  स्टेशन  पर  माल  और  पार्सल  भारिकों
 को  प्रति  व्यक्ति  प्रति  दिन  5.  30  रुपये  की
 दर  से  भुगतान  किया  जाता  है।

 चूकि  भारिको  को  यथोचित  मजूरी  दी
 जा  रही  है,  इसलिए  इस  सम्बन्ध  मे  कोई
 कार्रवाई  करने  का  प्रश्न  नहीं  उठता  |

 बिरासत  के  आधार  पर  चयन

 3988.  भी  महादोषक  सिंह  वाक्य  क्‍यों
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  सेवाझों  में  चयन  गुणाव-
 गुण  के  प्राधार  पर  न  होकर  विरासत  के  भ्राधार
 पर  होता  है;  झौर

 (ल)  यदि  हां,  तो  बषे  1975-76
 के  दौरान  इस  प्राधार  पर  कितमे  व्यक्ति  चुने
 गये  ?

 रेल  मंत्री  (प्रो०  गच  दंडबते)  :  (क)
 जी  नहीं

 (a)  प्रश्न  गहीं  उठता  !
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 रास्ते  में  कम  हो  जाने  बाले  साल  के  लिए
 सुझावजा

 3989.  ot  सहावीपक  सिह  दावय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  975-76  के  दौरान  ऐसे
 कितने  व्यापारियों  को  मुश्नावजा  दिया  गया
 जिनका  माल  रास्ते  में  कम  हो  गया  था  ;  भ्रौर

 (ख)  क्या  उत्तर  प्रदेश  के  ऐटा  जिले
 से  भी  इस  भाशय  की  शिकायत  प्राप्त  हुई  थी
 आर  यदि  हां,  तो  उस  पर  की  गई  कार्यवाही
 का  व्यौरा  क्‍या  है  ?

 रेल  मंत्री  प्रो०  मधु  कंडवते)  :  (क)
 वर्ष  1975-76  के  दौरान  2,69,674  दावे
 निबटाए  गए  थे  जिनमें  i5  26  करोड  रुपए
 का  भुगतान  करना  पड़ा  |

 (ख)  उत्तर  रेलवे  दावा  कार्यालय  में
 रिकार्डों  की  जांच  की  गयी  थी  शौर  यह  पाया
 गया  था  कि  बोंडामुडा  से  ऐटा  के  लिए  दिनांक
 (31-12-75  को  बीजक  सं०  27,  रेलवे  रसीद
 सं०  599255  के  भ्रन्तर्गत  बुक  किये  गये  माल
 डिब्बा  सं०  एस  ई  54877  में  कोयले  की  कम
 प्राप्ति  के  लिए  मेससे  राम  ब्रिकेटिग  उद्योग,
 ऐटा  से  937i.50  रुपये  के  लिए  दावा
 प्राप्त  हुआ  था  ।

 उपर्युक्त  रेलवे  रसीद  के  श्रस्तगगंत  चार
 माल  डिब्बे  बुक  किए  यए  थे  जिनमें  से  उपरोक्त
 एक  माल  डिब्बे  के  मामले  में  परेषिती  ने  उसे
 दुबारा  तौलते  के  लिए  प्रनुरोध  किया  था  t
 इस  मामले  में  कोयला  मालिक  की  जोखिम
 पर  बुक  किया  गया  था  भौर  परिवहन  में
 किसी  नुकसान  के  लिए  रेलवे  तब  तक  देनदार
 नहीं  है  जब  तक  रेलबे  की  लापरवाही  या
 कदाचार  का  मामला  सिद्ध  न  हो  जाए।  झत:
 दुबारा  तौलने  के  लिए  भ्रनुमति  नहीं  दी
 मयी  ।

 परेषण  की  शीघ्र  सुपुर्दगी  के लिए  मंडल
 झघीक क,  उत्तर  रेलवे,  इलाहाबाद  को  भनु-
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 देश  जारी  किये  गये  हैं।  परेषिती  द्वारा  सुपुर्दगी
 लेने  के  बाद  ही  दावे  पर  विचार  किया  जा
 सकता  है  ।

 झागरा  कानपुर  रेलगाड़ियों  में  डर्कतियों

 3390.  श्री  महादीपक  सिह  शाक्य  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  वर्ष  975-77% दौरान  पूर्वोत्तर
 रेलवे  में  आगरा-कानपुर  गाड़ियों  में  कितनी
 डकैतियां  पडी  ;

 (ख)  इस  सम्बन्ध  में  कितने  व्यक्ति
 गिरफ्तार  किए  गए  ;  भ्रौर

 (ग)  उक्त  घटनाओं  की  पुनरावृत्ति
 रोकने  के  लिए  सरकार  ने  क्‍या  कार्यवाही
 की  है?

 रेल  मंत्री  (प्रो०  मधु  दंडवते)  :  (क)े
 बप  1975,  976  श्रौर  977  (30
 जून  तक)  के  दौरान  डकती  की  34  घटनाएँ
 हुईं  ।

 (ख)  171

 (ग)  यह  कानून  और  व्यवस्था  की
 समस्या  है  अतएव  रात  में  चलने  वाली  सवारी
 गाड़ियों  की  मार्ग  रक्षा  के  लिए  राज्य  पुलिस
 सरकारी  रेलवे  पुलिस  के  भ्रधिकारियों  को
 तैनात  करती  है।  इन  मामलों  में  जांच-पड़ताल
 की  गयी  थी  ।  रात  में  चलने  वाली  सवारी
 गाड़ियों  में  सादी  दोशाक  वाले  पुलिस  कर्मचारियों

 को  तैनात  किया  जा  रहा  है  ।  पुलिस
 को  रेलवे  सुरक्षा  दल  की  सहायता  भी  दी
 जाती  है

 Priority  for  New  Railway  Lines
 id  conversion  Metre  Gauge to  B  Gauge  Lines  in

 Backward  Areas

 3991  SHRI  NIHAR  LASKAR  :  Wilt
 he  Minister  of  RAILWAYS  be  pleased to  state

 8)  whether  raifways  have  decided  to
 give  priority  fcr  new  lines  to  be  set
 up  and  convertion  of  metre  gauge
 to  br.ad  gauge  in  the  backward  areas;
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 sefoaif
 if  90,  whether  the  areas  have  been

 2
 if  so,  the  names  of  the  sreas

 and  the  States  which  this  will  be
 me  during  the  current  sear?
 THE  MINISTER  OF  RAILWAYS

 MADHU  AVATE)
 9"  The  Ministry  of  Railw:y:  ire  aware
 of  the  need  of  constructing  new  railway
 lines  and  carrying  a

 ie
 nversion  of

 metre  gauge  lines  to  bred
 da

 in
 backward  areas  and  this  is  due

 msideraticn  while  taking  0९९५५  ३  8  ab<  ut
 new  projects,

 (b)  Railways  are  guided  the  res-
 pective  State  Governments  a  deciding

 hether  an  area  is  backward
 (c)  A  statement  showing  new  lines

 and  gauge  conversion  prcjects  which
 will  in  progress  or  will  be  taken
 up  in  the  current  financial  year  is  laid
 on  the  Table  of  the  Heuse.  od
 in  Library  See  No.  LT  750/77).

 Forced  Opening  of  Gate  at  Asavati
 3992.  CHAUDHARI  HARI  RAM
 AKKASAR  :  Will  the  Minister  of

 RAILWAYS  be  pleased  to  state:
 (a)  whether  on  17-697  at  abcut

 7
 when  two  trains  ie.  724

 7  Down  were  very  near  to
 Asavati  Station  of  Centre!  Railway
 Some  cartmen  of  the  villege  ceme  to
 the  Cabin  and  forced  the  Cabis.man  to
 Open  the  gate;

 (b)  whether  on  his  refusal  they  abused
 stones  on  him;

 (c)  whether  when  the  matter  was
 brought  to  the  notice  of  the  Staticn
 Master,  he  tore  out  the  written  o  mplaint

 take  any  ecticn  in  the

 THE  MINISTER  OF  RAIL’

 nares
 MAD)  DANDAVATS)  :

 a)  tc  (d).  Inftrmaticn  is  beirg  «  lected
 id  om  the  table  of  the

 Over-stay  of  Station  Master  at
 tion  ‘Central  way)

 3993.  CHAUDHARI  HARI  RAM IAKKASAR  :  Will  the  Minister  of
 RAILWAYS  be  pleased  tc  stete:

 (a)  whether  Staticn  Master  cnoe
 posted  st  a  railway  station  «f  Centyal
 Railwey  is  never  trinsferred  ८६95 other  staticn;

 @)  if  the  reply  to  pert  (a)  is  in  negative, the  76850  75  cf  staying  fcr  e  vey  kerg time.  of  the  Station  Master  at  veth
 station  cf  Centra]  Reilwiy;  and

 (c)  if  sc,  the  acticn  Gc  verrment
 propose  tc  take  in  the  matter

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)

 (a)  No.

 his  transfer

 (c)  Dees  not  arise.
 Names  of  the

 barre

 094
 SHRI  AHMED  M.  PATEL the  Minister  of  PETROLEUM

 ICALS  AND  FER
 of  the

 pba  ary
 m  which  ere  manufai

 turing  ides  in  the  ocuntry?
 =

 THE  MINISTER  OF  PETRO- matter;  and  ICALS  AND  FERTI-
 @  the  action  Government  propose  LIZERS  (SHRI  H.  N.  BAHUGUNA)

 in  the  ?  A  statement  is  attache

 Statement

 Name  of  the  Manufacturer  in  the  organised  sector  Item  of  techincal  Pesticides,  mers  fected

 x  Hindustan  Insecticides  Ltd.,  Delhif  D.D.T,  B.H.C.
 2  Hindustan  Organic  Chemicals  ,  Rasayani  B.H.C.

 3  Mioo  Farm  Chemicals  Ltd.,  Madras.  BHC.

 4  Alkali &  Chemicals  Corporation,  Calcutta  B.H.C.,  Thiram,  Thio  Carbamates.

 $  Pesticides  &  Brewers  Ltd.,Bombay  .  B.H.C.,  Malathion,  Zinc  Phe:pt  de
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 6  Tata  Chemicals  Ltd.,  Mithapur}

 7  +  Bxcel  Industries  Ltd.,  Bombay

 3  Dohecialndia  Ltd,  Bombay  .  .

 9  Kenoria  Ghemicdie  &  Industries  Lrd.,  Cal-
 cutta

 wm  Ciba  Geigy  of  Indta  Led.,  Bombay
 ar  Rallis  India  Ltd.,  Bonibay  e
 42  Beyer  India  Ltd.,  Bombay}.

 33°  Cyanamid  India  Ltd.,  Bombay
 24  Sendoz  India‘Ltd.,  Bonifay  .

 Is  Travancore  Chemicals
 Company,  Alwaye

 36  Bharat  Pulvering  Mills  Ltd,  Bombay

 27  Indofil  Chemicals  Ltd.,  Bombay
 38  Agromore  Ltd.,  Bangalore
 29  Pesticides  India,  Udeipus
 20  Atul  Products,  Atul.
 22  Michochem  (Private)  Ltd.,  Bardds

 22  Kriti  Chemicals,  Bombay.

 B.H.C.,  Methyl  Bromide  Ethylene  Dibro-
 Copper  Oxychloride.

 Malathion,
 Aluminium  phosphide,  Ethylene

 ge
 eee

 Aluminium  Phosphide
 B.H.C.

 Phosphemidon,  DDVP  and  DD  Carbamate
 Dimethoate,  Fenitrothion.

 Parathion,  thiram,  Thivcarbamates,  Mete-

 Manufacturing

 systox,  Fenitrothion.
 Malathion,  Fenitrothion
 Quinalphos.
 Copper  Oxychloride.

 Alumisiium  Phosphidé,  Nickle  Chiorid
 Zine  Phosphtde’ s-

 के

 Dithane,  Stam  &  Tok
 2-4,  Ratafin
 Moblatition
 2-4-D
 Nitotine  Sulphate.

 23  D*aramsi  Moorarji  Chemicals,  Ahmedabad
 2¢  Boots  Pure  Drugs  Company,  Bombay

 Copper  Oxychloride,  Zinc  Phosphide
 Animorhidst  Sulptamate.
 Copper  Oxychioride

 lementation  of  Scheme  on  Legal _  Aid  to  the  Poor
 on

 3995.  SHRI  PRASANNBHA!  MEH-

 the  Mie  f
 a

 aw  JUSTICE  a oO!
 COMPANY  AFFAIRS  pleased  to

 8)  whether  Union  Government
 have  asked  the  State  Governments
 implemenz  the  Scheme  on  legat  aid  to
 poor;

 (b)  how  many  States  heve  so  f
 implemented  the  Scheme;

 =

 (c)  whether  Kerala  is  the  first  State
 where  steps  been  taken  for  previ-
 ding  legal  aid  to  poor;  and

 @®  what  kind  of  wssimance  is  being
 given  to  them  ?

 INISTER  OF  LAW,

 lyer,
 we  ie  gee  sive.  sal te

 sae
 Tae  hed  wooed by
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 bo  msidered  and
 tw:  ramitics  Consisting  oOo

 Frond P.N.  Bhagwati  and  Justice  V.R.
 Iyer  was  app:  fo:
 Mey,  1978  That  Commitee  B  expected to  submit  its  repert  shortly.

 (७)  and  (4).  Do  not  arise.
 (c)  Tne  Kerala  State  f  rmulated  a

 scheme  fr  legal  ald  to  the  poor  in  7957 which  was  m-dified  in
 psoas

 8.  We  are
 of  similax

 ‘being  hee  1  0०  force  im  any  other
 State  carlier.

 ‘Refi  connection  between  Digha  and
 Calcutta  ofa  Kharagpdr

 3996.  SHRI  SAMAR  GUHA  :  Will
 ahe  Minister  of  RAILWAYS  be  pleased {to  state  :

 whethe:  sentation  has  been &  to  the  R  fiway  Misister  for  con-
 necting  the  only  sea-beach  tourist
 contre  in  eee  Bengal,  with  Calcutta
 Kharagpur;

 (b)  if  so,  the  reaction  of  Government
 therea

 (०)  whether  Government  will  ask
 ithe  auth  rities  concerned  fo:

 be  het  :  हू  ese  Bh  aie

 (©  whether  the  above  CFRI  pape:
 nique  (Lurgi  Brooks)  is  more  coon  a

 one  of  the  above @
 Mig  ten  plants  Lurgi  pre  cess

 Of  gasification  of  ccal  would  be  adopted
 on  an  experimental  basis;  and

 ascertain  60
 and  technical  aspe dnd  Koppers-Totzeck  prc  cess

 My THE  MINISTER  OF
 EES

 a
 od  process  By bated  fertilizer  plants.  up  was

 Bet  up  to  conduct  a  study  of  tbe  techno-
 aspects  of  the  techm  k  gy  and a  feasibility  report  of  such  small  extension

 of  railway  line;

 wie?
 whether  such  feasibility  report Government  for  speedy ‘implementation  of  the  $

 it  is  finaly  approved;
 (९)  if  so,  the  steps  proposed  by  the

 «Government  ?

 THE  prt  ee
 OF  RAILWAYS

 BOE  MAD)  DANDAVATE) Ss.
 (b)  to  (०).  No  survey  for  construction

 allway  between  Digha  and Caicutta  via  Kharagpur  has  been  carried out  and  the  project  is  not  under  consi- ederstion  at  present  on  account  of  paucity of  resources,
 Ressarch  Paper  Published  by  the Central  Fuel  Research  Institute

 cheme,  when

 997.  SHRI  SAMAR  GUHA i  Minister  of  PRTROLEUM, ICALS  AND  FERTILIZERS be  pleased  to  state
 (a)  whether  attention  of  Government ‘was  drawn  to  the  research  paper  pub-

 lishe  Centra!  Research  Insti:

 Schemes ‘bated  fertilizer  plants  te.  of  Talcher,
 Ramogundam  Korba  were  finalised

 the  working  of  the  then
 existing  oe

 cosi-
 based  plants.  The,  gqoup  visited

 Key, West  Germany,  Spain  and  the  U.K.  and
 held  discassic:

 ale

 ~current
 and  reocmmended  the  Koppers  prccess
 after  taking  into  consideraticn

 (a)  Its  eminent  suitability  fcr  stralgut
 ne  step  producticn  of  raw

 synthesis  mas,

 ash  melting  points,
 (c)  Its  simplicity  for

 ou  nstrusticn
 es

 essed  by (d)  General
 Satisfaction  expat

 ce  of  such  pl

 adopting  the  Lrugi  precets  even  cn  an
 rime!
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 tion  of  the

 Seen  of  Se  cpeaiionel  Kopper velopments in  other  processes  available  would  be
 Given  due  consideration.

 Cromraan of  क  Ors  _Pelden
 3998.  5प्तारा  SAMAR  GUHA:  Will

 the  Minister
 of  RAILWAYS  be  pleased ate  :

 (a)  whether  traffic  break-down  befcre
 the  approach  ory  at  —  - is  a  requent  feature
 the  héavily'  trafficated  area  of  Calcutta;

 )  whether  very  frequent  jamming
 bere  Fes  pon  i  @  break- wn  ¢f  traffic  in  ot
 Of  Calenta  as  well;

 7  ‘jening”  ares

 '@)  whether  this  Ministry  has  taken
 ep  er rea
 Sealdah;  and  ४७७७७

 (0)  whether  Government  prepose  to ask  the  State  Government  to  a  re a  joint  scheme  with  the  Railwsy  Minky for  constructing  such  fiy-cver  bridges
 pl  A  ppt)  a,  frequent  Street

 ns  tr
 Sealdah  Staticn  of  eine  Py  around

 THE  MINISTER  OF  RAILWAYS
 @ROF.  MADHU  DANDAVATE)  :  (a) to  (d)*  Although  road  treffic  in  Sealdah Station  area  is

 Tepe
 rted  to  be  heavy and  occasionally  for  various  reasons traffic  jams  do  occur,  the  Railway is  not  directly  concerned  with regulation  of  road  traffic  on  Calcutta Roads.  The  Subject  has,  however, n  with

 West  Bengal  State  Government{CMIG 7T  have  already  wn  up

 Car,
 Dining  aster  Delhi-

 mine
 SHRI  D.D.  DESAI  :  Will  the

 =
 iter  of  RAILWAYS  be  pleased  to state  ;

 (०)  whether  he  is  aware  that
 ental gers  on  the  Delhi-Ahmedsbad  8

 are  put  to
 Fomine

 inconvenience  due  to
 —

 of  dining  car/pantry  in  the

 )  _  if  10),  what  steps  he  taking
 bap  the  penengers  of  this  ain  2  =
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 THE  MINISTER  OF  RAILWAYS

 MADHU  DANDAVATE)  :  (a)
 ROR complaints  of  inconvenience  to  9805 sengers

 (b)  Does  not  arise.
 MRTP  Commission's

 al  deere increase  in
 —  of  inege  ba ouses

 ater  SHRI  ‘a
 D.  B.  CHANDRE

 DA  :  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state  ;

 (a)  whether  the  Monopolies  and  Re-
 strictive  Trade  Practices  Commission
 has  made

 any  enquiry
 28  to  the  substantial

 increasei  assets  of  the  large  industrial
 houses  in  the  years  1974-75  and  whether
 anyreport  has  been  submitted  to  Gov-
 ernment  in  this  regard;  and

 (b)  if  so,  what  are  the  findings  of  the
 Commission  ?

 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  :  (a)

 and  &
 (b).

 The  Mon
 patie,

 and  Restrictive
 Practices  3807  has  not  made  any

 eral  enquiry
 De  os

 ‘ding  substantial
 locas  in  the  assets  of  the  large  industrial.
 houses  and  no  such  report  has  been  given to  Central  Government.

 |  eri  eng
 and

 bang  pl  Fe underground  Rail  im
 Calcutta

 400r.  SHRIC.K,  CHANDRAPPAN:
 SHRI  P.  K.  KODIYAN

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  the  allocation  made  in  the
 current  year’s  budget  for  construction  of
 Underground  Railway  in  Calcutta  is.
 inadequate  ;

 (b)  if  so,  what  is  the  allocation
 and  the  actual  requirement  ;

 ©
 what  is  the  progress  so  far  made}. an

 midges  is
 it

 likely  to  be  com-
 oned  ?

 THE  MINISTER  FOR  RAILWAYS
 OF.  MADHU

 oat  ह
 :

 0
 The  allocation  was

 adequate,



 बा

 (७)  Rs,  8.63  crores  have  been  allocated
 in  the  current  year’s  bi  for  con-
 steuction  of  underground  railway  in  Cal-
 cutta

 oj
 against  the  c24.ire-n:nt  original furnished  of  77  crores,  y

 (c)  Taz  ovsrall  upto  date  progress  of
 **eoastruction  workistz.o.  Work  is  now

 in  progress  on  many  sections,
 (d)  Taz  work  can  be  completed  by

 77१6  subject  to  availability  of  resources.

 काजल  रोड  स्टेशन  पर  से  कतरनिया
 चाट  तक  रेले  लाइन

 4002.  भी  झोम  प्रकाश  ह्यागी  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  उत्तर
 प्रदेश  में  बहराइच  जिला  प्राकृतिक  संसाधनों  की

 दृष्ट  से  सम्पन्न  होते हुए  भी  परिवहन  सुविधाम्रों
 के  अभाव  के  कारण  पिछड़ा  ह््भा  है;
 और

 (्)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  जरबल  रोड  रेलवे  स्टेशन  से  बहराई,
 भिनगा  होती  हुई  कतरनिया  घाट  तक  रेलवे
 लाइन  बिछाने  का  है  ताकि  यह  पिछड़ा  क्षेत्र
 समुन्नत  हो  जाये  ?  i

 रेल  मंत्री  (प्रो०  मधु  बंडबते)  :  (5)
 शौर  (ख).  देश  के  पिछड़  क्षेत्रों  में,  जिसमें
 उत्तर  प्रदेश  का  बहराइच  जिला  भी  शामिल  है,
 नयी  रेलवे  लाइनों  के  निर्माण  की  झ्ावश्यकता
 के  सम्बन्ध  में  सरकार  को  जानकारी  है  t
 लेकिन,  संसाधनों  की  कमी  को  देखते  हुए;
 जरबल  रोड  से  कतरनिया  भाट  तक  प्रस्ताचित
 नयी  रेलवे  लाइन  के  निर्माण  के  सम्बन्ध  में
 विचार  करना  फिलहाल  सम्भव  ने  होगा  ।

 शलोवैधिक  एवं  श्रायुवेदिक  दवाइयां  बनाते  में
 षुंजी  लगाया  जाना

 4003.  भी  झोम  प्रकाश  त्यागी  :
 क्‍या  पेट्रोयिलन  तथा  रसायन  और  उर्धरक
 मंत्री यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रकार  ने  एलोपैथिक  शौर  प्रायु-
 वेदिक  दंबाइयों  के  निर्माण  सें  भ्रलग-अलग,
 कितनी  पूंजी  लगाई  हुई  है  ;
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 (@)  दोनों  विभागों  हारा  कितनी  नई

 =
 की  खोज  या  निर्माण  किया  गया  |

 x

 (ग)  शायुरवेदिक  दवाइयों  के  मिर्माण  को
 प्रोत्साहित  करने  के  लिये  सरकार  द्वारा  क्या
 नय  पग  उठाय  जा  रहे  हैं।

 पेट्रोलियम,  रसायन  झौर  उर्वरक  नी
 (भी  हेमबती  भस्म  बहुगुणा)  (क)
 एलोपैथिक  प्रौषधियों  के  निर्माण  में  लगी  हुई
 सरकारी  क्षेत्रीय  के  दो  उपक्रमों,  भर्थात्‌
 इण्डियन  ड्ग्स  एण्ड  फार्मास्यूटिबल्स  लि०
 भौर  हिन्दुस्तान  एन्टीबायोटिक्स  लि०  का
 साख्य  पूंजी  में  निवेश  3  मार्च  i977  को
 क्रमशः  45.80  करोड़  रुपये  और  4  22
 करोड़  रुपय  था  ।  एलोपैथिक  शौर  आयुर्वेदिक दवाइयों  का  निर्माण  करने  वाले  न्य  सरकारी
 एककों  में  निवेश  के  बारे  में  सूचना  एकत्र  की
 जा  रही  है  भौर  भलग  से  भेजी  जायेगी  |

 (ख)  हिन्दुस्तान  एन्टीबायोटिक्स  लि०
 ते  निम्नलिखित  एलोपैथिक  दवाइयों  का
 झाविष्कार  किया  है

 हेमाइसीन
 डी-प्रभ्ोस्टारिन

 एरियोपीजन
 एन्टीबायोविन

 अन्य  संगठनों  हारा  खोज़ी  गई  दवाइयों  के
 भारे  में  सूचना  एकत्र  की  जा  रही  है  भौर
 झलग  से  भेजी  जायगी  1

 (ग)  सूचना  एकल  की  जा  रही  है
 झौर  झलग से  भेजी  जायगी  |

 Companies  indicted  for
 cted  for

 violation  of

 Rta
 SHRI  SAUGATA

 ROY
 :  Will

 the  Minister  of
 निभा  िक

 AND
 COMPANY  AFFAIRS  be  pleased  to

 {oJ how
 hives

 companies  were  indicted M  Restrictive  Trad. BoM  ise  one  violatingM  .R.
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 wf  कन  gtign  hae  geen  teben/against

 THE  MINISTER  OF  LAW  JUSTIC
 ANY  (SHRI

 SHANTL  AHUSHAN)
 ahd

 ten
 777  othe  ARTE  Act

 Burshane  Gas
 Agenaien  in  the  Capitet

 ft
 भी

 ANANT  DAVE
 :  wil

 Bue
 AND.  1  LIDERS Pleased  to  state

 Written  Answers  SULY  cy  १४४१7  Written  Ansvere  r08

 223  ‘dung  हट
 cocking  gm  in  we |  veto

 (30-6°1977,  al  awit  their  eeatiors;  wd

 (b)  the  dates  when  they  were  set  tp
 and  the  areas  covercd  by  cach  cfthim  ?

 THEIMINISTER  OF
 PETE

 QLEUM-
 CHEMICA  A  TILIZERS
 (SHRI  #H  N.  BAHUGLU  NA)  :  (a)  ard

 DP)  No  new  agencies/sub-egercies  for
 the  distribunon  of  Burshane  ccckirg
 gas  in  the  capita)  were  set  up  dusrg
 3976  and  7977  upto  30-6-77,  excert  that
 हथ  sub-agents  were  mede  full-fecgeed
 distributors  by

 Bharat  Refirerses  I  rit-
 ed  between  comb  976  erd  April
 3977  At  present  cinernies.
 Limited  has  800  22  domestic  cockirg  gas.
 distributors  in  Delhi  emes  of  these

 (७)  the  number  and  of  new  firms  and  th  8  covered  ty  th
 agencies/sub-sgencies  set “Up  fer  the  dis-  shown  in  the  attached  Statement.

 re

 Statement
 List  of  LPG  Agents

 Sl.  No.  Name  and  address  of  the  Agent  Area  of  Operation

 t  Mis  Allied  vices. 60,  Naj  7  Road  Industrial  Area
 New  De mB

 2  fs.  pak  Gas
 8  East  Patel  है. द  5 ९४  बा  १8  T0008

 sier  Market

 3  Mijs  Ashcka  S
 M-t0,  Greater  Kailash-I  Market, New  Dethi-rr0048

 4  M/s.  Rabul  Agencies
 375५

 Jurapure  Extn,  ket, lew  D  30०24
 5  M/s.  Jawal.  Agenci

 36.  Defence  gress  arket, New  Delhi-330024
 6  M/s  Umika  Agencies,

 A/I3A,  Ring  Road.
 Raj  ur:  Garden  Market, New  Delhi-2:0027

 7
 5  eden  On|

 keries,
 r,  Market,

 ह.  Deihi-r70007.
 ,

 8  M/s.  Satish &  Co.”
 C-2,  Heuz  Khas, New  Dethi-rr0076

 ee Oe  Does
 पु

 Mae
 pei  ee  ete  iat
 Gole  Mar!  Jhandewalan.

 sear, eer  dae

 Kailesh  I  &  HL,  Kailssh  ‘Cokny,
 ee  Weta ra  pape  ic  by,  075

 “age  द् फ्  Coen  fet vou rys.

 Defence  Colony,  South  Extn.  I  &  IT
 Nergar.

 ys  »  Seve

 ar  7  Garceo,  a
 Nagar,  Fatch  Nogar

 Ramesh  Nagar,  Nog Ni

 a  ही
 Sr  Park, *  Reja  Garden,

 Madipur,  Shakurb:  Vishnu

 Cond  Neger,  ttam  Nagar,
 Cc.

 Kamla
 N  U;  Recep  Ni

 tel  itn,  Shake  aise  Mutagen nasil bzimandi,  etc.,  Kingsway  Carp,  ‘Timar+

 Green  Park,  Hauz  Khas,  Mehreuli,

 Sorina.  feet
 2०  ‘Gale
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 एएकसकल, 553  38०00  Se  as  सश  ्  क्ग्ग  ी ५७३  ५०00  th  la  aie  4५  ST
 St  No.  News  andAdous  of  the.qgont

 oF  दा  रत  तक  era
 Awe  &  Onenigien

 Soe ate,
 tr  M/s.  United

 oo
 Ragen Netaji  ‘elbi-1r  Marg,

 mz  Mis.
 ae fe  haere Delhi-.30007.9

 Moti  Bagh  T  &  IL,
 Chsnakyapurt

 Place,  Delhi

 oe  Nepu,  Kidwai

 er
 Red

 Bs,

 Dazyaanni
 Ajmere  Gate,  Ghandni  Chowk,

 Sitaram  Bazar,  Jama  ‘Masjid,  Lal  Qila, hahdara.

 Reghanars
 Road,  ie  Tis

 Teams a
 —  Prag  is ay  ४  Host  Kash-

 Explosion ait,  Sods, goods  SS
 near

 4006.  SHRI  ANANT  DAVE  :  Will
 ghe  Minister

 of  RAILWAYS  be  pleased

 whether  there  was  a  bi

 toe  wee
 in  i

 rged
 train  and  its  79  iJ  were ing

 s Abedabee Naranpur,  a  crossing  negr

 (b)  whether  there  was  any  motivated.
 behind  it  ;

 loas  a
 to  9s pdr  vol aa

 by  Railways  duc

 d  in
 7277 82777

 a  4
 कुब्ज

 THE  MINISTER  OF  RAILWAYS
 RROF  MADHY  VATE)  :  ७)

 frimbeton
 no

 ier
 a  goods  train

 (०)  No.

 par  ्
 i  a.  oy  on  19-6197

 ्  ट्  dango

 caused  to
 won”  Sant  of  meg  ta  gneda  was  His.

 Off-shore  oil
 _—

 in  Kuteh

 one &  of PHTROLROM  _
 AND

 AND  FRRTILIZERS
 be  pleased  to  stare

 Kutch  has otis
 result  Gcmione  exploratory

 oy
 डमी

 (b)  whether  any  decision  fox  further
 exploration  in  that  area  has  been  taken  5

 (c)  if  80,  the  progsess  achieved  ip  this
 regard.

 FRG!

 ee
 24०  ४802

 4
 and  (०)  No,  Sir.  The @)

 pe  &  ba  ote  १४  4
 in  area  are  by

 1.  ch  pul  depend  Lpfeigues-

 सब्दार  विभाग  (पूर्वोत्तर  रेलवे)  में  यों
 "हा  &...  भागा

 4008.  भी  हरिकेश  >  क्या
 एल  मंती  बह  बताने  कौ  हुपा  करेगे  किः

 (क)  क्या  पूर्वोत्तर  रेलबे  के  भष्झइन
 विभाग  के  विभिन्न  ढिपों  में  झनेक  पदों  के  झच
 we  न  भरे  जाने के  क्या  कारण'  हैं;  भौर

 हु
 इन पढदीं  को  कब  तक  भरा:



 rit
 “|

 (  रेल  जंत्री  (sto
 wa  et)

 (8)
 बी  (ख).  ्  ्  के  दो  पदों
 और  टिनस्मिय  के  एक  पद  को  पाल  कर्मेचारियों
 की  पदोन्नति  कर  के  भरने  के  लिए  कार्रवाई
 की  जा  रही  है।  इसके  झलावां  260—400
 शणक  बेततमाव  में  लिपिकों  की  नौ  रिक्तियाँ
 हैं  जिल्‍्हें  रेल  सेवा  आयोग  से  इस  सम्बन्ध  में
 बीतल  प्राप्त  होने  पर  भर  दिया  जायेगा  |

 10-15,  ६... उ  से  एक  ही  स्टेशन  पर  काम  करते
 बाले  डाक्टर

 4009.  भी  हरिकेश  बहादुर  :  क्‍या
 शेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पूर्वोत्तर  रेलवे  के  गोरखपुर
 स्थित  मेडिकल  विभाग  के  कुछ  डाक्टर  गत
 i0  से  i5  वर्षों  से  एक  ही  स्थान  पर  कार्य

 कर  रहे  हैं  जबकि  कुछ  डाक्टरों  का  गत  तीन
 ब्षों  में  तीन  आर  स्थानान्तरण  हुआ  है  ;

 (स्व)  यदि  हां,  तो  इसके  क्‍या  कारण

 (ग)  क्या  मेडिकल  विभाग  द्वारा
 स्थानान्तरण  के  लिए  जो  विकल्प  मांगा  जाता
 है  उस  पर  तलिक  भी  ध्यान  नहीं  दिया  जाता
 और  डाक्टरों  को  वह  कार्य  नहीं  सौंपा  जाता
 जिस  में  उन्होंने  विशेष  योग्यता  प्राप्त  कर  रखी
 है  ;  शौर

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैँ?

 रेल  संत्री  (प्रो०  मधु  बंडवते)  :  (क)
 जी  हां,  गोरखपुर  के  रेलवे  प्रस्पतास  में  पांच
 डाक्टर  i0  वर्ष  से  प्रध्िक  समय  से  कार्य  कर
 रहे  हैं।  कोई  भी  डाक्टर  तीन  वर्ष  में  तीत  बार
 श्यानान्तरित  नहीं  किया  गया  है  ।

 11 0  किसी  एक  स्टेशन  पर  रेलवे
 डाक्टरों  के  टिकने  की  कोई  प्रनम्य  भ्रवधि
 निर्धारित  नहीं  की  गयी  है  ।  स्थानाम्तरण

 Written  Arewers  JULY  19,  ३977  Written  Answers  5x2

 समप-समय  पर  प्रशासनिक  शावश्यकतांधों  को
 दृष्टि  में  रख  कर  बिपिं  जाते  हैं?

 (ग)  ौर  (a).  स्तानाश्तरण  का
 झादेश  देते  समय  डाक्टरों  के  प्रनुरोधों  का
 ध्यान  रखा  जाता  है  |  कुछ  ऐसे  मामलों  को
 छोड़कर  जिनमें  परिस्थितिवश  चिचलम
 झावश्यक  हों,  डाक्टरों  की  क्‍्रामतौर  पर  उनके
 विशेष  विषय  के  भ्रनुरूप  काम  सौंपा  जाता
 है।

 रेलवे  कॉटीन  द्वारा  चाय  देते  के  लिए  प्रयोग  में
 लाये  जाने  बाले  प्याले

 40l0.  oft  हरिकेश  बहादुर  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  रेलवे  केन्टीन  में  दो  साइज
 के  प्याले  हैं  जिसमें  एक  ही  क्षमता  दो  भ्रौस  है
 झौर  दूसरे  की  क्षमता  चार  झौंस  है  भौर  क्रमश;
 चाय  के  लिए  i5  पैसे  तथा  30  पैसे  लिये  जाते

 हैं  परन्तु जिन  लोगों  को  इस  भ्रन्तर  का  पता

 नहीं  है  उनको  दो  झौंस  के  प्याले  में  चाय दी
 जाती  है  परन्तु  कीमत  चार  झौंस  वाले  प्याले
 की  बसूल  की  जाती  है  ;  भौर

 (ख)  यदि  हां,  तो  तत्सम्बर्धी  तथ्य
 क्या  हैं  भौर  इस  प्रकार  लोगों  को  घोला
 देने  थालों  को  रेलवे  प्रशासन  का  विचार
 कया  दण्ड  देने  का  है  ?

 रेल  बंदी  (प्रो०  मधु  बंडबते)  :  (क)
 और  (व).  रेलबे  स्टेशनों  पर  150,  120,
 i00,  80  झौर  75  मिल्ीलिटर  माप  के

 कपों  में  चाय  दी  जाती  है  जिसके  लिए  क्रमशः
 30,  25,  20,  7  भौर  5  पैसे  लिए  जाते

 हैं  सप्लाई  की  जाने  बाली  चाय  की  माता
 के  ध्राधार  पर  मूल्य  निर्धारित  किए  गए  हैं,।
 इस  बात  को  सुनिश्चित करने  के  लिए  कि  चाय
 के  पैसे  ठीक  लिए  जाते  हैं,  स्टेशनों,  स्टालों
 ध्रादि  पर  दर  सूजियां  लगाई  जाती  हैं  I  जब
 कभी  प्रधिक  पैसे  लिये  जाने  के  मामले  पकड़े
 जाते  हैं,  सख्त  कार्रत्राई  की  जाती है
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 ‘Working  of  पफ्थ  Regmerics

 gort.  SHRI  VAYALAR  RAVI  :  Will
 the  Minister  of  OLEU: PETR  M_  AND

 HHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 wnt
 whether  the  Oil  Refineries  are  not

 their  full  capatities  for  the
 last  three  years  :

 (b)  if  so,  the  reasons  therefor;  and

 (c)  what  steps  are  being  taken  to  im-
 prove  their  working  ?

 THE  MINISTER  OF  PETROLEUM
 &  CHEMICALS  &  FERTILIZERS
 (SHRI  H.N.  BAHUGUNA)  :  (a)  to  (०)
 The  Refinerics  processing  indigenous
 crude  (AOC,  Gauhati,  Barauni  and
 Koyali  Refineries)  have  been  operating
 at  their  maximum  capacities  sible
 depending  upon  the  crude  availability.
 The  Refineries  processing  imported
 crude  have  not  been  running  at  their  full
 capacities  since  the  import  of  crude  oil
 and  its  distribution  among  the  various  re-
 fineries  are  on  the  basis
 of  aia  of of  regional  demand  an
 transportation  cost.  As  the  product
 a  up  the  capacity  utilisation
 of  all  eries  would  increase  year  by
 year,

 Demend  to  dieselise  Mahalaxmi
 Express

 fers
 ANNASAHEB  GOTK-

 HINDE  ;  Will  the  Minister  of  RAIL-
 ‘WAYS  be  pleased  to  state

 (a)  whether  there  is  9  long  standing demand  to  dieselise  Mahalaxmi  Express
 train,  South  Central  Railway,  running

 Kothapur  and  Bombay;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 thereto  and  the  probable  date  when

 the  said  train  would  be  dieselised  ?

 THE  MINISTER  OF  RAILWAY:
 gR

 के,  MADHU  DANDAVATE):  (७)

 Mahal)  Express sek  Mata:  od
 has  been  die-

 शाहदरा  सहारमदुर  लाइन  को  बड़ी
 बदलना

 4013.  भी  मीठालाल  पटेल:  क्या  रेल
 संत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 '
 (क)  क्‍या  शाहदरा-सहारनपुर  छोटी

 लाइन  को  बड़ी  लाइन  में  बदलते  के  कार्य  भें
 क्या  प्रगति  हुई  है  ;  भौर

 (ख)  इस  कार्य  के  कब  तक  पूरा  हो
 जाने  की  भाशा  है  ?

 रेल  मंत्री  (प्रो०  मधु  दंडवते):  (क)
 जून,  977  के  झन्त  तक  हुई  कुल  प्रगति
 47  प्रतिशत  है  1

 (@)  बागपत  तक  32.6  कि०  मीठ
 लम्बी  इस  लाइन  के  प्रथम  चरण  का  निर्माण
 पूरा  हो  चुका  है  भौर  8-4-77 से  इस  लाइन
 पर  गाड़ी  चलनी  शुरू  हो  गई  है  झाशा  है  कि
 i980  तक  न्यूनतम  भ्रावश्यक  सुविधाभों
 सहित  सम्पूर्ण  लाइन  के  सिर्माण  का  काम
 पूरा  हो  जाएगा  t

 सालू  दं  के  दौरान  मीटर  गे  लाइनों  का
 बड़ी  जाइतों  में  बदला  जाना

 40i4  भी  भीडासाल  पटेल  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  इस  प  भी  मीर  पेज

 ि
 बड़ी  लाइनों  में  बदलने  का  विधार

 7  c

 (ल)  मदि  हां,  तो  इसका  राज्यवार
 ब्यौरा  क्या  है  ?
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 wee: (me  "  प्रंकवरे)  :  (5)  भौर  (ल),  निम्मसिखित'  रेंश  लाइनोम्के'शाभान
 परिवर्तत का  काल  i97%79 के  बजव  में  शामिल कर  लिया  गया है  7

 ce ७४७४७७७७४  ४७५  ५  ६७७७७७४७७आ७७७  Detaedl
 चम सें  परियोजना  का  ना  राज्य

 1  दिल्ली-अहमदाबाद  (नयी  परियोजना)  दिल्ली  हृष्यिजा/राजत्यान; querer
 2  वासणसी-भटसी  (नयी  प्ररियोजना  )  उत्तर  प्रदेश

 झामान  परिवर्तन  परियोजनायें  लिन  पर  इस  समय  काम  शुद  है

 1h  बारायंकी-समस्तीपुर  उत्तरप्रदेश/विहार
 2  गुतकल्लु-बेंगलूरू  बांध  प्रदेश/कर्नाटक
 3  विरमगाम-भोखा-पोरबन्दर  गुजरात
 4.  स्यू  बोंगाईगांव-गोहाटी  प्रसम

 सूरतेगढ़-भटिंडा  हरिमाणा/पंजाव/राजस्थास
 मुरादाबाद-रामनगर  उत्तर  प्रदेश

 7.  काशीपुर-सालकुंभ्ा-हल्दबानी  उत्तर  प्रदेश

 &  समस्तीपुर-दरभंभा  ब्रिद्र
 cy  गुंदूर-भनेरला  झांध  प्रदेश

 10,  _  मनसाड-पुरली-बैजनाव  सटाराष्ट्र

 Scheme  for  signe for  ...  Sn  pice Re alae wee
 ‘PROF  P.G.  MAVALANKAR

 Will_the  Minister  of  PETROLEUM,
 CHEMICALS  &  FERTILIZERS  be

 pleased  to  state
 (a)  whether  the  Indian  Petrochemicals

 ited  at  Bapods  hes schemes  or  training  the  ‘sos  of  the  soil for  the  eventyal  employment  in  the  Cor-
 poration  ;

 (b)  if  so,  broad  details  thereof;
 )  the  number  of

 persons
 80  trained

 and  employed  sq

 THE  MINI  OF
 FETROLE

 M
 AND  wee:  FE  cae

 was  for  matriculates  and

 Operators  /Technicians

 77777
 Lined

 ar  he feo tion  8
 three  training  Schemes

 —-*

 (7)  ४
 ooh  :  Eeginure  sveining

 and  on  eT
 coghoeess jen

 Ne  amar  Training
 Scheme  ts  imparted diploma  holders  in  branches
 engineering  or

 Science,
 ase  ne

 panier Operators

 (3)
 Ager

 ‘entices  Training eis
 imparted  to  pers

 पद् दोक  Toelning
 +.

 successful  ccmpletion  and  de-
 pending  on

 Pernice?  se
 they

 geen



 n7

 Reoru:

 be
 a

 Pog
 dates  from  within  the  State  of

 Gujarat.
 c)  The  sumber  of  absorbed

 under  egch  of  these  schemes  is  as  be-

 Total

 mae  of Training  Scheme
 trace ad  a

 Graduate  Engineering  Training  55
 Operators  Training  .  नि  ry
 Technician  Training  47

 soporte  Tyrining  (Segoe
 (Special

 for  nts  of
 ldndlosers)  .  43

 Sabarmati  Express
 16.  PROF.  P.G.  MAVALANKAR:

 wil |  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  when  was  "Sabarmati  Express”
 started  and  whether  it  runs  daily  or  on
 certain  days  in

 the  6  of  thesaid  8
 me  j

 average  speed  of  the  said  expres

 (©)  whether  Govermment  are  aware
 Hl  and  Taming  to  Peck  erie

 oe
 destinations  are  exhausted  by  the  slow

 speed  and  almost  total  lack  of  refresh-
 ment  facilities  either  on  the  train  or  at  the
 stoppages  on  the  way  ;  and

 d)  i  woposed  to  be 5
 a  the  situation

 THE  MINISTER  OF  RAILWAY:
 (ROR.  MADHU  DANDAVATE):  (७) 165/166.

 pe  i  a  Express  was  intro- 3
 976  The  ‘ait  runs tw in  the  w  een  Afmedabad

 28080  and  2  days  in  the  week
 Abmedabad  and  Varanasi.

 Tt  sami

 40  febarmass De  Express  has
 pe  iftroduced by  ama’gamaticn  of  a
 number  of

 ey  td  ee  Mastek ५4 sections  and

 Written  Anaweran  ABADHA  5  3  (S4KA)  Written  Answers  re  ४

 4a  oe  720  he  feed  up  this

 cot  whichis  not  operationally  feasible at  present,  mate  alld  satisfactory
 ed'from  seathe  ae  cae  Lat
 passengers  treyellir;  this  tan.  If
 anyspecific

 २
 +  a  Bd  suggesticns  are

 brought  to  the  natice  of  the  ment
 appropriate  action  will  be  taken.

 Propotal,  to  intrcduce  feat  train
 baqwean  Abreadebed and  Rercda

 407  PROF.  P.G,  MAVALANKAR Ul  the  Mimster  of  RAILWAYS  be
 }  €ate  cto  state

 (a)  whether  Government  propose  to
 introduce  9  few  fast  trains  between
 morning.

 and  evesiigr  to cable  the ornings  evenings  to  ८
 thousands  of  daily  ccmmuters  of  the
 area  to  reach  their  study,  business  or
 Office  destynatcns  quickly  and  to  return
 to  their  retpective  hcmes  tpeedily;  and

 (b)  if  so,  when  and  how  ?

 THE  Ley  pe
 OF  RAI

 (PR!  ADHU  DANDAVATE):  (a)
 There  is  no  prcporal  at  present  to  mntrc~
 duce  commuter  trains  cn  this  secticn.

 ®  Doea  not  erise.

 हाई  स्पीड  डीजल  छोर  सिट्॒टी  के  तेश  का
 झावतत

 40i8.  भी  अर्भतिहू  भाई  पटेल  :  बया
 पेड्रोलियस  तथा  रसह्यत  हार  उर्थरक  मंत्री
 यहू  बताने  की  कृपा  करेंगें  कि  :

 (क)  बच  1977-78  %  मध्य  पूर्वी
 देशों  से  कितनी  माता  में  हाई  स्पीड  डीजल
 झौर  मिट्टो  के  तेल  का  क्रायात  करने  का  विचार
 है.  जिससे  उनकी  कमी  दूर  हो  सके  ;

 (छल)  इस  सम्बन्ध  में  सरकार  द्वारा
 गया  कार्यवाही की  गई  है  या  करने  का  विचार
 है;  धौर

 (स)  इसमें  के  कियने  ge  रतीड  ढीफल
 झौर  मिट्ठी  के  तेल  का  आदत श्रम  तक  किया'

 जा  चुका  है  शोर  शेष  मात्रा  का  भ्रायात  कब:
 तक  किया  जायेया  ?
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 पेट्रोलियम,  रसायन  शौर  उर्दरक  संत्री

 (भी  हेलचती  कलचन  अहुगुणा)  :  (क)  से  (ग).
 े  1977-78  की  पहली  तिमाही  के  दौरान
 मध्य  पूर्व  देशों  से  कुल  61,557  मी०  ठन
 हाई  स्पीड  डोजन  भौर  23,694  मी०  टन
 मिट्टी  का  तेल  झ्रायातित  किया  गया  था  ।
 इन  आझायातों  की  व्यवस्था  उस  समय  इस
 उत्पाद  की  संकट  कालीन  उपलब्धता  सम्बन्धी
 परिस्थिति  का  सामना  करने  के  लिए  की
 गई  थी  ।  बर्ष  i977-78  के  दौरात
 मध्यपूर्व  देशों  से  इस  समय  इन  उत्पादों  के
 झायात  करने  की  कोई  योजना  नहीं  है।  हाई
 स्पीड  डीजल  तथा  मिट्टी  का  तेल  सोवियत
 संघ  से  व्यापार  योजना  के  श्रन्तगंत  झायात
 किया  जा  रहा है

 “पश्चिम  रेलवे  के  मुख्यालय  का  बस्‍्बई  से
 स्थानान्तरण

 40i9,  भी  घर्मेसह  भाई  पटल  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (के)  पश्चिम  रेलवे  के  मुख्यालय को
 बम्बई  से  सहमदाबाद  झथवा  गांधीनगर
 स्थानान्तरित  करने  में  सरकार  के  सम्मुख
 क्या  कठिताई  है  ;  भौर

 (ल)  पश्चिम  रेलवे  का  मुख्यालय  बम्बई
 से  भ्रहमदाबाद  झथवा  गांधीनगर  में  कब  तक
 स्थानान्तरित  कर  दिया  जाएगा  ?

 ”
 .

 रेल  संत्री  (प्रो०  मधु  दंडवते)  (क)
 इस  बात  को  देखते  हुए  कि  इसके  लिए  भारी
 धर्च  प्रपेक्षित  है  तथा  सेवारत  कर्मचारियों  को
 शुटाना  भी  पड़ेगा  झतएवं  पश्चिम  रेलवे  प्रधान
 कार्यातय  को  हटाने  का  कोई  प्रस्ताव  नहीं  है  1

 (खत)  प्रश्न  नहीं  उठता  ।

 :  JOLY  wy,  1977  Written  Answers  20

 परिचिम  रेलब  के  कर्मचारियों  को  स्थानी
 करना

 4020  डा०  लक्ष्मी  नरायन  पाच्यय
 ष्या  रेल  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पश्चिम  रेलवे  के  ऐसे  कम  चारियों
 की  पंठ्या  कितनी  है  जो  विगत  7  वर्ष से  प्रधिक
 समय  से  कार्य  कर  रहे  हैं  ;  भौर

 (ख)  उन्हें  स्थायी  बनाने  के  लिए  क्‍या
 कदम  उठाए  गये  हैं  ?

 रेल  संत्री  (प्रो०  मधु  इंडबते)  :  (क)
 जिन  कर्मचारियों  को  अभी  स्थायी  करना  बाकी
 है  उनकी  संख्या  इस  प्रकार  हू  —

 H-T1-705

 tr}-[  V—366

 (ख)  इस  बात  का  सतत  प्रयास  किया
 जा  रहा  है  कि  यथासम्भव  अधिक  से  अधिक
 झस्थायों  पर्दों  को  स्थायी  बनाया  जाए  ताकि
 पाव  कर्मचारियों  की  स्थायी  बताया  जा  सके

 थायीकरण  की  गति  में  हाल  में  वृद्धि  हुई  है।

 सतना  रेलवे  स्टेशन  पर  प्लेडफार्न  का  विर्माण

 4021  भी  सुछेला  सिह:  क्या  रेल  मंत्री
 यहू  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  में  सतना  रेलवे
 स्टेशन  पर  एक  अन्य  प्लेटफार्म  बनाने  का
 प्रस्ताव  है  ;  भौर

 ्)  दि  हां,  तो  इसको  कब  तक
 क्रियान्वित कर  दिया  जायेगा  ?
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 रेस  |... उ  (Mo  we  dent):  (क)
 रेलवे  स्टेशन  बाहे  में  व्यापक्त  परिवर्तन  किसे
 बिना  सतना  रेलवे  स्टेशन  पर  प्रतिरिक्त
 यात्री  प्लेठफार्म  बनाना  सम्भव  नहीं  है।
 अतः  फिलहाल  ऐसा  कोई  प्ररताव  नहीं  है  ।

 (खत)  प्रश्न  नहीं  उठता  ।

 Introduction  of  Dining  Car  system

 SHRI  RAJAGOPAL
 NAIDU  :  Will  the  Minister  of  RATL-
 WAYS  be  pleased  to  state

 8)  whether  it  is  a  fact  that  there  is
 eh  up  meal  service  in  G.T.  and  Tamil

 adu  Express  ;
 (b)  whether  there  are  any  complaixts

 against  that  system  ;  and

 (c)  if  80,  whether  Government  pro-
 pose  to  introduce  dining  car  service  as
 before  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :  (a) 8.

 (b)  No,  however  afew  complaints  were
 teceived  about  the  quality  of  food

 (०  No.  Under  the  system  of  ‘‘pick-
 up-meal”  service,  focd  is  prepared  in
 Base-kitchens  set  up  on  important routes,  The  meal  is  picked  insulat-
 ed  trollies  and  delivered  to  Pantry  Cars
 onthe  trains  where  it  is  stored  in  hot
 cases  and  served  hot  to  the  passengers  on
 run,  This  system  has  e  removal
 of  washing  and  cleaning  of  utensils  etc.
 rom  the  pantry  cars  to  base  kitchen

 where  it  is  done  under  more  hygienic
 cramped

 “space  of  Ibining  Car  is  elimis cr  space  oO  is  elimi-
 and  in  the  bas  a quality  of  food.is  cooked.  This  system the  di

 Service  and  it  is  the  policy  of  the  Raliway to  extend  this  system  pregressively  to
 =  long  distance  Ma:  Express ‘trains.

 Prizes  for  publication  of  best  La
 Books  in  Hindi

 of

 RAJAGOPAL
 NAIDU  Will  the  Minister  of  LAW, JUSTICE  AND  COMPANY  AFFAIRS €  pleased  to  state

 i  (a)
 Yhether  the  omen

 is
 —_ 226  to  t  Books lished  in  Hindtsanas

 -

 (b)  if  10,  the  books  which  got  prizes
 976-77

 THE  MINISTER  OF  LAW,  JUS-
 ‘AIRS COMPANY  AFF.

 aa
 SHANTI  BHUSHAN)  :  (७)  Yes,

 ५0)  Hindi  Books  written/pub- lished  durirg  the  calender  year  976  and
 received  in  the  Ministry  for  award  of
 prizes  are  being  evaluated  and  the  result
 will  be  announced  as  scon  as  possible.

 Products  proedued  in  Hindustsn
 Organic  Chemicals.

 Ss  RAJAGOPAL NAIDU  ;  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  :

 (a)  The  products  preduced  in  Hindu~
 stan  Organic  Chemicals  Ltd;  and

 )  whether  this  ccmpany  is  going  to
 be  expande

 —

 THE  MINISTER  OF  _PETRO-
 LE  CALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.

 riot  De (a)  The  products  produced  by  Hindu-
 stan  Organic  Chemicals  Ltd.  as
 follows

 x.  Acetanilide
 2.  Sulphuric Acid  98%
 3.  Oleum  24%
 ro  Oleum  65%
 Ss.  Meta-Amino-Phenol
 6.  Formaldehyde
 7.  Benzene-Hexa-Chloride.
 8.  Hydrogen
 9.  Aniline

 to.  Nitrobenzene
 I  C-Nitrotoluene
 ‘12.  P-Nitrotoluene
 ‘13.  M-Nitrobenzene
 14.  Dinitrobenzéne
 1S.  Monochlorobenzene-
 16.  C-Dichlorobenzene
 ड़.  P-Dichlorobenzene
 1.  O-Nitrochlorobenzene
 19  P-Nitrochlorobenzene
 20,  Dinitrochforobenzene—
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 D  ii

 cle
 "Coen

 eens  "a  tH)  ifso  the  sompensedhsd 9४88०  82  ?
 Aniline,  Acetanilide  Hydrogen  and
 Niteobenzens  aad  the  of
 Concentrated  Nitric  Acid.

 THE  TEROF  PRTROLAUD
 Fumento  Sete

 ७
 GHRI

 मं.  N.  BAHUGUNA)  i

 -y Alt
 RAJAGOPAL

 PBTROLRIUM  AND  CHEMICALS  fottowing AND  FERTILIZERS  be  pleased  to  we  been  made  for
 the  ‘purchase ape state  r00%  peed  Burmah  pe

 hether  Gi  ent  and  lib  Burmah
 Samie

 comes  |
 Bia RG

 eed

 Details  of  Amount  in  R oo  Pound  _—eqiivalent  re Ster
 pit

 Principal  purchase  of Ww
 shares  of  Burmah-Sheli  ine

 ed  50699924  —8,78,59,353°6  30-3-76

 >
 आन  हि  पं  cp  for  the  aot  अनान
 to  30-3-76  99.736  5,23,268°42  30-3-77

 3.  Hint acnain
 of  the  amount  for

 Burmah-Shell  Oil  Storage  &  Distributing
 Co.  of  India  3:802,443  —  $,80,74,730°  BI  30°3-77

 4.  Interest  on
 principal

 from  नन्  to  30-3-77
 onitem  3  above  .  255230477  —-2375355342°73  30-3+77—

 Total  *  *  10,485,580,  17,05,72)694° 57 57

 agate  सौर  संघाल  परगना  के  (ख)  यदि  हां,  तो  क्या  सरकार  ने
 ोच  रेल  सम्पर्क  इस  बारे  में  कोई  कदम  उठाये  हैं;  शौर

 कक
 4026.  डा०  रामजी  सिह:  कया  रेल

 (ग)  इस  लाइन  से  लाभाग्वित  होते मंत्री  यह  बताने  की  कृपा  करने  कि  :  वाले  दैनिक  यातियों  तथा  प्रा्षियों  की  संखवा'

 (क)  क्या  सरकार  कौ  वासुकीनाय  का  के  बारे  में  कोई  जानकारी  एकत्र  की  गई  है  ?

 संवाल  परगना  से  तथा  देवधर  का  मोधोपुर
 होते  हुए  संथाल  परगना  से  रेल  साइने  द्वारा
 अम्पकं  स्थापित  करने  के  बारे  में  कोई  सुशांव

 हि  ि
 संत्री  (प्रो०  धू  इंडबते)  :  (क)

 ॥ “आप्त  हमा  है।
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 fe),  we  (  :  TT  fee
 yea,  दुधका  से  बैच
 मॉवेजिभि,  हुमेकी  से  मदर  सौर  शुमका
 रॉमिपुर्  हॉट  ह... उ  नंगी  बढ़ीं  लाएगी  के  लिए
 टोह  इंजीनियरी  एवं  धातायांति  सर्वेदोण  कवि
 गये  हैं  ।  प्रस्तावित  लाइन  लगभग  237

 कि  ०  मी  ०  सम्यी  होंगी  पौर  झाशा  है  कि  बतंमात
 मूल्य  के  दविसाव  से  इसे  धर  समलग  35
 करोड़  रुपये  लागत  झाएगी  ।  भागलपुर-
 मन्दार  हिले  लीग  का  विस्तार  वंधनाथ-
 धाम  (देवगढ़)  तक  करने  के  लिए

 'आरंभिक  इंजीनियरी  एवं  यातायात  सर्वेक्षण
 का  कॉम  इसे  वर्ष  के  बजट  में  शामिल  कर  लिये
 नाता  है|

 ‘Conversion  of  Narrow/Metre  Gauge
 Lines  |  F-]  a  4

 छ  Gauge  in

 PARK
 PA:  Will

 the  Minister  of  RAILWAYS  be  pleased ito  state

 (b)  if  so,  WhethtY  ‘Government  have
 surveyed  tified  the  areas  that

 will  :
 covered  during  the  current  financial

 (c)  if  so,  what  are  the  areas  and  in
 which  State;  and

 ad  the  soul
 expenditure  invélved  on

 THB  MINISTER  OF  RAILWAYS
 AND. (PROF,  MADHU  VATE) The  Ministry  of  Railways  are  aware

 of  ing  new  railway
 lintes  get  cat out  convertion miette  ह... |  io ward  ह... उ  and  this  ge givett  due

 while  taking

 449७५

 (d)  The  total  expenditure  on  new  lines
 cilrrent  financial  year  will  be  Rs.

 28.38
 58  crores  and  of  gauge  conversion

 Ra.  25°07  crores.

 Agreement  with  UAE  for  import
 of  crude

 wil  the  Minister  of  ROL
 5  ened  >

 Pini

 (४)  ent  for  the ‘cem
 supply  of  crude  by  the signed  recently

 (e)  if  80,  whether  any  talks  were  held
 ernment’  and

 the  Abu  Dhabi  National  Of]  Company
 recently;

 (©)  if  so,  the  broad  outlines  thereof  ?

 yeas Sant  N.  BAHUGUNA):  (a)  A
 between  India:

 ber  १  6,  for  the  supply  of x
 Seprem  fh;  crude  oil  during  ‘3977

 SHRI
 aad  ‘SHRIISHW_  CHOUDHARY:

 Will  the  Minister  of
 PR  ag AND  CHEMICALS  FERTILI-

 ZERS  be  pleased  to  state

 a)  whether  the  cooking  dealers
 charge  somie  money  as  de;
 from  the  consumers  for  gas  cylin

 ®)  if  so,  what  amount  is  charged;
 (c)  whether  this

 hag  oe
 it  is

 invested  by  the  dealers  iness
 without  paying  any  interest  to  the  consu-
 mers  on  this  amount  ;  if  reasons
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 Post  Offices  and  retain  Pass  Book  of  the
 consumers  as  security  instead  of  taking
 cash  deposits

 MINISTER  OF  PETROLEUM,
 CHEMICAL:  FERTILIZERS

 (SHRI
 H.N.  BAHUGUNA):  (७)  Yes,

 ir.

 (b)
 Phin  secures  cero

 isRs.  175 /=
 per  cylinder  per

 in  the  case  of  Bharat  "  =
 where  security  deposit  per  cyliner  is
 Rs.  250/-.

 (c)  The  security  deposit  carrying no  interest  goes  to  the  marketing
 company  which  owns  the  cylinders. At  any  time,  more  than  one  cyliner  is
 required  per  consumer  to  take  care  of
 maintenance,  transit  time  etc.  This
 tequires  extra  investment.  On  the
 other  hand,  no  rent  is  charged  on  the
 cylinder  from  the  consumer.  Security
 deposit  is  refunded  when  the  cylinder  is
 surrendered.  The  above  is  an  industry

 ractice.  The  Oil  Prices  Committee
 taken  this  practice  into  considera-

 tion  in  fixing  the  marketing  margins.
 (d)  No,  Sir.

 =  ee Fe  ap  a4 onof  burshane

 4030.  SHRISHIVSAMPATI  RAM:
 Minister  of  PBTROLEUM

 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  the  number  and  nature  of  represen
 tations  received  by  him,  the  former
 Minister  and  the  Secretary  of  the

 gas  sub-agencies;
 (b)  how  many  of  these  representations

 hee.  acknowledged
 (c)  whether  any  action  has  been

 taken  on  them  and

 (4)  if  so,  the  particulars  there  of  and
 the  main  reasons  for  not  acknowledging
 therepresentations  by  the  Ministry

 THE  MINISTER  OF  PETOLEUM,

 अ  प्  मह् because  of  unsatisfactory  performance.  A
 number  of  representations  were  received

 Ministry  against  termina:
 tion.  Since  this  was  a  matter  relating  to

 "JULY  19,  977

 Aid  for
 construction  2

 W
 Coast  Konkan  y  on

 Cs
 7.  SHRI  JANARDHANA

 POOJARY  :  wit  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  Government  have  taken”
 any

 step
 8  for

 ile
 to

 appro:  rid  Bank  for  aid,  ‘for
 the  construction  of  West  Coast  Konkan:
 Railway;

 (b)  what  would  be  the  estimate  cost  of
 ‘West  Coast  Konkan  Railway  Line  ?

 THE  MINISTER  OF  RAILWAYS
 eRe

 MADHU  DANDAVATE)  :
 a,  O.

 (b)  Rs.  250  crores  approximately..

 Geods/Parcel  Handling  Contracts
 Inbour,  Contrect  Sosiay  Lads Allahabad

 wiht SHRI  BATESHWAR
 :  Will  the  Minister

 RAILWAYS  be  pleased  to  state  :

 (a)  the  details  of  Goods
 awarded

 the  Northern  Railway  during  the
 last  three  years

 Spent
 with  amcunt

 contract paid  fn
 spe  oe award  of  contract  ;

 (b)  whether  other  Labour  Co-opera tives  als
 ‘apa  है

 for  allotment  of
 ——

 a  tothe  above  Society  ;

 (c)  ifso,  whether  contracts  were  not
 genuine

 Co-operative  Societies  of  aed
 workers

 Sooke  er  Al
 was  given  to  िक

 outsider  Allahabad  ?
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 THE  oi
 es

 OF  RAILWAYS  (c)  Allthe  Societies  were  considered  for

 Ora  Sine  Pn  alas  allotment  of  the  contacts,  which  were
 (b)  Yes.  allotted  to  those  found  most  suitable.

 Statement

 Details  of  goods/parcels  handling  contracts  awarded  to  Railway  Station  Porters  Co-operative
 dour  Contract  Society  Limited,  Allahabad.

 Division  Details  of  goods/parccls  handling  contracts  Period  of  Amount  paid
 contract

 I  2  3  4

 Delhi  (i)  Goods  handling  at  New  Delhi  Goods  shed.  I-2-77  Rs.  93,822°00 to  (up  to  +3I-5-77)
 (BIe1-79

 (ii)  Goods  handling  at  Zone  No.  3  (Modinagar,  1-7-76  Rs.  ,27,506°00 Meerut  City,  Meerut  Cantt.,  Daurala,  to  (up  to  315-77) Khatauli,  Muzaffarnagar,  Deoband,  30-6-78
 Saharanpur,  Mandi  and  Khanalampura’

 Moradabad  (i)  Parecl  Handling  Zone  No.  x  (Hapur,  Gajraula,  I-7-73  Lump  sum
 Pilkhua,  Amroha,  Chandausi,  Hardoi,  Balamau,  to  Rs.  30,800°00
 Rampur,  Sandila  and  Bulandshahr)  33-7-76  per  month

 and  Monthly  average
 8-6-77  Rs.  16,525°00 to
 7679

 (ii)  Parcel  handling  contract  at  Zone  No.  4  i-9-72,  Lump  sum  Rs.
 (Dehradun,  Hardwar  and  Rishikesh).  to  33400°00

 the  Northern  Railway  during  the  period ation  on  Clai
 s  hd  ie  Parcel  fending  January,  7974  to  May,  7977  ;  and

 .
 h  Oak  details  Frage

 cain
 ep the  Societies  a  e¢  amounts  १4

 Hi  seri  an  trates  awarded  by  the  Arbitrators  during
 RAILWAYS  be  pleased  to  state  the  abover  mentioned  period  ?

 sae ioe
 et

 for  arbitration  in  THE  MINISTER  OF  RAILWAYS
 ROF,  MADHU  DANDAVATE)  :

 ६028  ion
 i  J

 hela  on  %  and  Oe.  A  Statement  is  attached.
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 Statement
 Statement  showing  Arbitration  of  claims  relating  to  Goods  and  Parcel  Handling  Contracts

 ty  Labour  Co-operative  Societies.

 Sl.  Name  of  Co-opcrative  Societies  Particulars  and  Amount  Amount  _  finally
 No.  period  of  contracts  Claimed  awarded

 I  2  3  4  5

 Rs.
 Te  M/s.  Janta  Labour  Coopera-  Goods,  handjing  con-  10,455°05,  Still

 oo
 with  the

 tive  Society  Lid.  Kanpur  tract  at  Kanpur  from  itrator.
 ‘1-8-72  to  30-4-74

 2  M/s.  Janta  Labour  Coopera-  Goods  _  handling  con-  (20,114°51  Request  for  appoint- tive  Society  Ltd.,  Kanpur.  tract  at  Juhi  from  f  arbi-
 I-9-72  to  trator  is  under  ex-
 BI-S-74  amination.

 3.  /s.  Janta  Labour  Coopera-  §  Goods  handing  con-  24,785°00  Request  for  appoint- tive  Society  Ltd.,  Kanpur.  tract  at  Juhi  TPT  it  of  an  arbi-
 from  1-6-74  to  trator  is  under  ex-
 37-5-76.  amination.

 4  M/s.  Kashmere  Labour  Co-  Goods  handing  con-  30,276°03  Rs.  20,855°00 ive  Society  Ltd.,  tract  over  Kalka
 New  D Delhi.  Simla  Section

 from  I-7-72  to
 I0-2-75,

 Se  M/s.  Uttriya  Railway  Parcels  Goods  handling  con-  44,247°50  Still  pending  with
 Sahkari  Labour  Contract  tract  at  Varanasi

 ,
 the  Arbitrator.

 Samiti,  Varanasi  Cantt  from  (21-3-71  to
 (BI-8-72

 6.  M/s.  Railway  Station  Por-  Goods  han
 cling  o¢

 65,489°  II  Rs,  00,
 ae  Contract  tract  at  Allahal  5

 357000 Society  Ltd.,  Allahabad  from  ‘1§-6-71  to
 30-4-73.

 रेखबे  विभाग  में  उपभोक्ता  सहकारी  (ग)  क्‍या  सरकार  का  विचार  रेलवे
 समितियां

 4034.  श्री  ईश्वर  चौधरी  :  क्या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  रेलवे  विभाग  में
 कितनी  उपभोक्ता  सहकारी  समितियां  हैं;

 (छल)  उनमें  से  कितनी  उचित  दर
 दुकानें  (फेयर  प्राइस  शाप्स)  रेल  कर्मचारियों
 द्वारा  चलाई  जाती  हैं  भोर  क्‍या  इस  दुकानों
 में  कमें  घारियों  को  धाटा  हो  रहा  है;  सौर

 कर्मचारियों  को  सुविधाएं  उपलब्ध  कराने
 के  विचार  से  कुछ  भौर  उचित  दर  दुकानें
 (फेयर  प्राइस  शाप्स)  खोलने  का  हैं  ?

 रेल  मंजी  (प्रो०  मु  इंडबते)  :  (क)
 393  |

 (@)  रेलों  पर  उचित  मूल्य  की  कुल
 i280  दुकानें  हैं  जिनमें  से  378  दुकानें

 रेलवे-मेन्स  कम्जूमर  को-प्रापरेटिव  सोसाइटियों
 द्वारा  चसायी  जा  रही  हैं।  केवल  कुछ  दुकानें
 घाटे  में  चल  रही हैं 1

 (%)  बर्तमास  सुविधाएं  पर्याप्त  हैं  a
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 Distribution  of  Burshane  Cooking
 Gas  in  Delhi

 4035.  SHRI  NIHAR  LASKAR  :
 SHRI  SHIV  SAMPATI  RAM  :

 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  :

 (a)  the  number  and  names  of  firms
 in  Delhi  operating  for  distribution  of
 Burshane  cooking  gas  ;

 (b)  whether  M/s.  Allied  Gas  Service,
 Scindia  House,  New  Delhi  who  are  the
 sole  distributors  of  Burshane  cooking
 gas  had  many  sub-agents  in  different
 areas  to  cater  to  the  needs  of  the  consu~
 mers  5

 oO  since  when  these  sub-agents  were
 functioning  ;

 (d)  whether  it  is  a  fact  that  after  a
 decision  was  taken  to  upgrade  these
 *ub-agencies into  full-fledged  agencies, the Allied  Gas  Service  illega ie  and  arbitrari-
 ly  cancelled  some  of  the  sub-agencies
 and  thus  deprived  them  of  being
 upgraded  and  instead  gave  agencies  to
 some  of  their  relations  ;

 (०)  whether  some  of  the  sub-agencies
 which  were  cancelled  had  represented to

 =
 and  his  Ministry  for  restoration  ;

 any

 (f)  ifso,  with  what  results  and  whether
 action  has  since  been  initiated  for  the
 restoration  of  these  agencies  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 At  present,  Bharat  Refineries  Ltd.,  who
 market  Burshane  Cooking  Gas,  has

 ot  ra  domestic  cooking  gas  distributors
 inDelhi.  Names  ofthese  sareshown
 in  the  attached  Statement.

 (b)  M/s.  Allied  Gas  Service  had  74

 pre
 ts  operati

 oy  .
 different  areas

 of  Delhi,  Between  7976  and
 April  ag  £//

 rz  such  sub-agents  were
 made  full.

 edged
 distributors  by  Bharat

 Refineries  Limited.

 (०)
 Most  of  these  have  been  function-

 ng  for
 the  last  ro  years  except  one  agency who  were  appointed  in  May  1975.

 (a)  M/s.  Allied  Gas  Service  terminated
 somé  sub-agencies  before  the  sub-

 agents
 ents  were  made  full-fledged  distributors.

 leint
 सिमि

 termination  of  only
 one  such

 see  —4
 was  received

 from  i.
 Bh  :

 =e  Lied
 rom  M/s.  rat.  Refineries  Li:

 that  wis  termination  was  pone,

 ASADHA  28,  899  (SAKA)

 because  of  unsatisfactory  performance of  the  said  sub-agent,
 (८०)  Yes,  Sir.  One  sub-agency  for  the

 Khan  Market  area  which  was  termina-
 ted  because  of  unsatisfactory  performance
 had  represented.

 (f)  The  matter  was  looked  into  and  it
 was  found  that  the  cancellation  of  this
 sub-agency  was  justified  and  hence  the
 question  of  restoretion  of  this  sub-
 agency  did  not  arise.

 STATEMENT
 LIST  OF  LPG  AGENTS
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 S.  No.  Name  and  address  of  the  Agent

 lL  M/s.  Allied  Gas  Services,
 60,  Najafgarh  Road  Industrial
 Area,  New  Delhi—rroors.

 2.  M/s.  Deepak  Gas  Service,
 ‘18/325  East  Patel  Nagar  Market,
 New  Delhi—2rz0008.

 3.  M/s.  Ashoka  Stores,  M-r0,  Greater
 Kailash-:  Market,  New  Delhi—
 r0048.

 ro  M/s.
 Jango

 Agencies,  — 3/5,Jungpura  Extension  et,
 nw  ‘Delii—110024.  हु
 M/s.  Jawala  Agencies. -  a  erates  "Solon, New  Dethi—-r30024,

 6.  M/s.  Umika  Agencies,
 A/r3A  Ring  Road,  RajouriGarden
 Market,  Dethi---:0027.

 7.  M/s.  Modern  Cookeries,
 Fo  (8,  Kamla  Nagar  Market,

 ew  Delhi—z20007.
 8.  M/s  Satish &  Co.

 G-2,  Hauz  Khas,  New  Delhi—
 XI00I6.

 g.  M/s.  Raman  Gas  Service,
 7,  Basurkar  Market,  Moti  Bagh-r,
 New  Delhi—rrooarz.

 10.  M/s.  Ruchika  Agencies,
 grb,  Laxmi  af  Nager  Market,

 lew  Delhi—rro023.
 rI.  M/s.  United  Agencies,

 0,  Netaji  Subhas  Marg,
 aryaganj,  Delhi—zr0002.

 12.  M/s.  Khera  Gas  Service,
 ir,  Roshanara  Road,  Delhi—
 ‘120007.

 Market,
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 Price  of  Food  served  by  Railway
 Dining  Cars

 nee
 SHRI  SUKHDEO  PRASAD

 VERMA  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state.

 (a)  whether  the  prices  of  food  served
 by  the  Railway  dining  cars  are  much
 higher  as  compared  to  the  market  rates
 —s

 the  quality  is  much  inferior  ;
 an

 (b)  if  so,  the  steps  Government
 propose  to  take  to  improve  the  quality
 and  to  reduce  its  rates  7?

 THE  MINISTER  OF  RAILWAYS

 (ERR
 MADHU  DANDAVATE)?  :

 a)  No.

 (b)  Does  not  arse.

 Election  Petitions  against  Members
 of  Lok  Sabha

 4037.  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  total  number  of  Election  Peti-
 tions  against  the  Members  of  Lok  Sabha
 elected  in  March,  ‘1977.  Election
 petitions  filed  in  cach  State  ;  and

 (b)  the  maximum  time  by  which  the
 petitions  are  likely  to  be  disposed  of  ?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  :  (a)
 The  total  number  of  election  petitions
 filed  in  connection  with  the  gencrai
 election  to  the  Lok  Sabha  held  in
 March,  7977  is  36.  A  statement  show-
 ing  the  State-wise  break  up  is  attached.

 (b)  There  is  no  statutory  time-limit
 fixed  under  the  Election  Law  for  the
 disposal  of  election  petitions.  However,
 section  86(7)  of  the  Representation  of
 the  People  Act,  ‘1951  provides  that
 every  election  petition  should  be  tried
 as  expeditiously  as  possible  and  an
 endeavour  should  be  made  to  conclude
 the  trial  within  six_months  from  the
 date  on  which  the  El  etition  is lection
 presented  to  the  High  urt  for
 trial.

 JULY  19,  977

 Sl.
 No.

 N  r

 24.

 27.
 28.
 29.
 30.
 3m
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 Statement

 Blection Name  of  State/  TITIONs
 Union  territory  fed  inthe

 High  Court

 Andhra  Pradesh  3
 Asam  3
 Bihar  2
 Gujarat  2*
 Haryona
 Himachal  Pradesh
 Jammu  &  Kashmir  T
 Kerala  s
 Madhya  Prade  h  2
 Maharashtra  2
 Manipur
 Meghalaya
 Karnataka
 Nagiland
 Orissa
 Punjab  I
 Rajasthan  T
 Tamil  Nedu  4
 Tripura
 Uttar  Pradesh  z
 West  Bengal  3
 Sikkim  r
 Union  Territories

 Andaman  &  Nicobar  Islands  I
 Arunacha]  Pradesh
 Chandigarh
 Dadra  &  Nagar  Haveli  _

 Delhi  _
 Goa  ,Daman  &  Diu

 Lakshdweep  +  I
 Mizoram  —

 Pondicherry  -

 Toran  a.  6 nae

 *One  election  petition  relates  to  Prime  Minister  field  before  the  Election  Commission
 under  the  Disputed  Elections  (Prime  Minister  and  Speaker)  Act,  7977
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 Write  petitions  of  Government

 Servants  pending  in  High Courts.

 4039.  SHRI  OM  PRAKASHI
 TYAGI  :  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  thousands  of  Writ  Petitions  and
 suits  of  Government  servants  relating to  their  service  matters  are  pending in  the  various  High  Courts  ;

 (b)  whether  it  is  proposed  to  set  up service  tribunals  for  quick  disposal  of
 such  matters  ;  and

 (c)  what  other  steps  are  being  taken
 for  the  speedy  disposal  of  such  matters  ?

 THE  MINISTER  OF  LAW,  JUS-
 TICE,  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  :  (a)
 According  to  information  given

 By Iligh  Courts  (except  Bombay  an
 Gujarat),  17,618,  cases  relating  to  Service
 Matters  were  pending  on  (31-12-1976,

 (b)  It  has  been  stated  in  the  President’s
 Address  that  during  the  course  of  the
 year  a  comprehensive  measure  will
 be  brought  before  Parliament  to  amend
 the  Constitution,  The  42nd  Amend-
 ment  of  the  Constitution  will  be  taken
 into  account  when  working  out  the
 proposed  measure.  In  the  meantime  no
 steps  have  been  taken  to  implement
 the  provisions  in  the  —  Constitution
 (Forty-second  Amendment)  Act  relating to  the  setting  up  of  Administrative
 ‘Tribunals.

 (c)  It  is  primarily  for  the  respective
 High  Courts  to  take  steps  for  the  speedy
 disposal  of  such  matters.  However,
 for  quicker  disposal  of  work,  itis  proposed to  filithe  vacancies  inthe  High  Courts
 expeditiously.

 Progress  made  in  metropolitan
 Transport  pro!  (Railways)

 ८८५

 4040.  SHRIRAMANAND  TIWARY:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  no  signi-
 ficant  prog

 ess  has  been  made  in  different
 sections  of  the  Metropolitan  Transport
 Project  (Railways),  Calcutta  :

 (b)  if  80,  the  reasons  therefor  ;  and
 (७)  the

 etuite
 of  the  _brogteis

 made ection!  propos for  expediting  the  Project  oa  the  whole  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :
 (a)  and  (b)  Work  on  the  Metropolitan
 Transport  Project,  Calcutta  is  being
 planned  in  accordance  with  the  limited
 funds  being  made  available  by  the
 Planning  Commission,  out  of  the  funds
 earsenack  ed  for  Metropolitan  Rail
 ‘Transport  Projects.  Besides  the  limited
 availability  of  resources  other  factors
 which  tend  to  slow  down  progress are  ;  diversion  of  traffic  delays  in
 acquisition  and  obtaining  session  of
 land/property  etc.  All  t few  factors
 make  the  Project  work  complicated  and time  consuming.

 (c)  The  section  -wise  progress  of  work
 is  as  under  :—

 (i)  Section  +  (Dum  Dum  end)
 28०

 metres  of  elevated  section  costing
 87  lacs.  Construction  has  been

 completed.
 (ii)  Section  2  (Dum  Dum  to  Belgachia)

 902  metres  long  box  with  sheet  piles
 costing  Rs.  260  lacs.  485  metres  of
 box  has  been  constructed.

 (iii)  Section  3A  (Belgachia  Station)
 360  metres  of  box

 involving
 diaphgram

 walling.  Diaphgram  wall  has  been
 completed  for  more  than  50%  of  the
 length.

 (iv)  Section  4A  200  metres  long
 sub-way  under  Chitpur  Yard  awarded.
 Preliminary  arrangements  for  starting  the
 works  are  under  way.

 (v)  Section  30  (Park  Street  and
 Esplanade  Stations)  737  metres  of
 box  with  diaphgram  wal  ff  363  metres
 of  diaphgram  wall  has  been  completed.

 (vi)  Section  ar  (Maidan)  830
 metres  long  sub-way  consting  Rs.  344
 lacs,  .  70६  metres  of  box  has  been
 completed.  Diaphgram  wall  for  about
 400  metres  has  been  completed.

 (vii)  Section  12  (Maidan)  890  metres

 jong
 sub-way

 costing  Rs.  630  lacs.
 Full  Diaphgram  wall  for  phase  3  of  545
 metres  has  been  contracted.

 (viii)  Section  :7-B  (near  Tollygunge)
 §  metres  long  inthe  Tollgyunge  area.

 About  30  metres  box  have  been  cast.

 @
 Works  jn  other  sections  namely

 5B,  ३368  and  368  have  been  recently
 awarded

 Constant  touch  is  maintained  with  the
 Planging  Commusion  to  obtain  as  much
 resoutces  at  are  available  in  the  context
 of  the  prevailing  situation.  Besides,
 close  co-ordination  is

 a with  the  Officials  of  the  West  Bengal
 Government  to  sort  out  day-to-day
 problems.
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 दिएली,  कल्यान  शौर  यू  जलपाईशुड़ी  में

 अुराया  गया  रेल  का  सामान

 404i.  at  कंबर  लाल  गृप्त  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली,  कल्याण  शौर  न्यू  जल-

 पाईगुड़ी  में  गत  तीन  वर्षों  के  दौरान  कितने

 भूल्य  के  रेल  के  सामान  की  चोरी  हुई;

 ख)  इस  सिलसिले  में  कितने  व्यक्तियों
 को  गिरफ्तार  किया  गया  और  उनसे  कितनी
 कीमत  का  सामान  बरामद  हुआ;  और

 (ग)  उन  रेल  अधिकारियों  शौर  रेल

 पुलिस  अ्रधिकारियों  के  नाम  क्या  हैं,  जिनके
 विरुद्ध  कार्यवाही  की  गई  है  ?

 रेल  मंत्रो  (प्रो  ०  मधु  घंडबले):  (क)
 पिछले  तीन  वर्षों  के  दौरान  दिल्ली,  कल्याण
 और  न्यू  जलपाईगुडी  में  क्रमशः  70,126
 रु०  68,029  र्०  शौर  10,70,313  र्०
 के  मूल्य  के  रेल  सामान  की  चोरी  हुई  थी  ।

 (ख)  उस  पश्रवधि  के  दौरान  562
 व्यक्तियों  को  गिरफ्तार  किया  गया  भौर
 उनसे  6,03,  837  रुपयों  के  मूल्य  का  सामान
 बरामद  किया  गया

 (ग)  सर्वश्री  एल०  के०  दीबे  शझौर
 झार  ०  ए०  दयोने,  सहायक  उप-निरीक्षक,
 रेलवे  सुरक्षा  दल,  मध्य  रेलवे  के  विरुद्ध
 कार्रवाई  की  गयी  है  ।

 Complaints  by  contractors  against M.T.P.  (R)  Calcu
 SHRI  RAMNAND  TIWARY Will  the  Minister  of  Railways  be  plea- d  to  state

 (a)  whether  it  is  a  fact  that  several
 complaints  are  made  against  the  Ad-
 ministration  of  Metroplitan  Transport
 Project  (Raiiweys),  leutta  by  the
 contractors  7६  Section  te  and  rm  cf
 the  said  Project;

 oie
 So,  the  nature  of  the  com-

 ints  ;
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 c)  the  steps  be:  sed  to
 eke  to  ae  the  as  and  help
 the  contracters  fer  early  execution  of
 the  Metropniitan  Transport  Project
 (Railways),  Calcutta  ?

 THE  MINISTER  OF  RAILWAYS

 Oy
 oe  MADHU  DANDAVATE)

 )  and  (b)  Contract  Section  awa  Con-
 tract  Section  rr  for  sub-way  structures
 of  the  Calcutta  Rapid  Transit  System,
 involving  construction  of  twin  RCC
 boxes  for  the  underground  railway  in
 part  of  the  Maidan  area,  had  been
 awarded  to  M/s  Chatterjee  Polk  (P)
 Ltd.  Diaphgram  walls  are  being  used
 for  supporting  the  sides  of  the  exaca-
 vation  in  the  greater  part  of  the  Sec-
 tion.  The  Contractors  fcr  section  In
 have  been  making  representations  time
 and  again  for  increase  incontracted
 rates.  The  agreement  entered  into  with
 the  firm  is  a  fixed  pricc  contract  and
 it  is  not  the  usual  practice  on  the  Rail-
 wayS  to  give  increase  in  ratesin  such
 cases.  The  firm  has  been  replied  ac-
 cordingly.

 Contract  Section  t2:  There  have  been
 no  complaints  frem  the  C  tnractcrs—
 M/s  Notional  Projects  Construction  Co
 Led.  against  the  M.T.P.  (R)  Admini-
 Stration  regarding  this  contract  ‘ection

 (९)  A  set  machinery  exists  in  terms
 of  the  contract  for  settlement  of  dis-
 putes  with  cntract.  rs  should  the  need
 therefor  arise

 Delhi  Judicial  Service

 4043.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  plea- sed  to  state

 (a)  whether  the  Dethi  Judici-I  Ser-
 vice  is  a  Clefs  II  service  despite  the
 fact  that  Delhi  is  a  Metropolitan  City
 and  cases  here  are  mere  complicated whereas  in  Punjab  and  Heryana  it  is
 a  Class  I  Service,

 'b)  whether  the  scales  of
 Judicial  Officers  in  Punjab  and  Rerys and  Bombey  arc  than  those  of
 Judicial  Officers  in  Dethi;  and

 (c)  if  sp,  what  steps  the  Government
 have  taken  to  remove  these  discrimina-
 tions  ?

 THE  MINISTER  OF  LAW,
 Jus: AND  MPANY  _  है

 oli
 SHANTI  BHUSHAN):  (a)  The

 elhi  Judicirl  Service  has  two  grades,

 (i)  Grade  I  (Selection  Grade):  &
 Gi)  Giade  IL.  i
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 The  posts  in  Grade  I  are  Civil  Posts
 Ciass  I  and  those  in  Grade  IT  are  Civil

 Posts  Class  IT,
 In  Punjab  all  posts  under  the  Punjab Civil  Service  Gudicial  Branch)  are,

 however,  in
 In  Haryana  the  members  of  the

 Haryana  Civil  Service  (Judicial  Branch)

 become  Class  3  aftertwo  years  of  their
 entry  into  that  Servi

 (9)  The  respective  Time  Scales  of
 Pay  and  Selection  Grades  atteched  to
 the  Judicial  Services  in  Punjab,  Har-
 ye:

 Bombay  and  Delhi  are  given दि

 Selection  Grade  Time  Scale

 0)  Punjab  300-§0-I500  400730/$50-40-S90-/790-50-200 ५
 di)  Haryana  1300-§0-1500.  /400-30-580-720-40/800-§0-1000

 §0-250.
 iii)  Delhi  1200-50-1600  6503०  8  35

 =
 8-880-40-

 B-40-1200,
 (iv)  In  Maharashtra  the  scales  of  pay  atteched  to  various  posts  in  the  Judicial  Service

 @  876

 Name  of  the  Post  Scale  of  Pay
 I,  Judge,  Small  Cause  Court,  Pune  &  Nagpur
 2.  Civil  Judge  (Sr.  Division)/Chief  Judicial  Magistrate.

 II00-50-4300-60-2600.
 3000-50-I500.

 3.  Civil  Judge  (Jr.  Division)  cum  Judicial  Magistrate,  F.C.  650-45-I0f0-EB-45-rr00-$0-

 4.  Metropolitan  Magistrate
 §.  Metropolitan  Magistrate,  Juvenile  Court.
 6.  Judge,  Small  Cause  Court,  Bombay.

 t200.  (Fixed  pay  of  Rs.  650/-
 during  probation).
 II00-50-3300-60-I600.
 §00-25-650-30-830,
 I100-§0-1300-60- 1600.

 (०)  The  pay  scales  of  the  Judicial
 Services  in  the  different  States  are  laid
 down  by  the  respective  State  Govern-
 ments  keeping  in  view,  inter  alia,  the

 structure  in  other  spheres  of
 administratir  n.

 Tr  ay  Scales  of  the
 Delhi  Judicial  ce  were  revised

 pov  9
 into  consideration  the  recom-

 tions  of  the  Third  Pay  Com-
 mission  set  up  by  the  Central  Govern-
 ment.
 Cancellation  of  Trains  on  B.  K.

 Line  (Katwa-Burdwan)

 fo44
 SHRI  GADADHAR  SAHA

 the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 A  ale  rer
 it  is  a  fact  thet  some

 trains  that  were  operating  on  B.  K.
 G..  4  = ies OF  0  withdawn;

 were

 (b)  if  so,  the  reasons  therefor;  and
 (©)  whettier  it  is  sed  to  restore

 हु  prope

 THE  MINISTER  OF  RAILWAYS
 ROF,  MADHU  DANDAVATE)

 )  to  (०).  No  scheduled  passenger  train has  been  cancelled  or  withdrawn  on
 Burdwan-Katwa  nartcw  gauge  section
 Hc  wever,  one  pair  cf  diesel  rail  car  not
 advertised  in  the  time  table  in-
 troduced  on  Butdwan-Katwa  ध्फ् Section.  This  diesel  car  service
 runs  daily  Saturdey  but  is  not
 available  th:  ut  the  year  as
 is  only  one  rail  car  which  has  to
 withdrawn  for  pericdical  overhauling
 and  maintenance.  Presently  this  diesel rail  car  is  out  cf  commission  due  to
 engine  biceck  cracked.  ह  curement  of

 engine  bieck  is  under  process.

 Shifting  of  Railway  Workshop  from
 (Kerala)

 4045.  SHRI  0.  M.  BANATWALLA
 Wilt  the  RAILWAYS
 pleased  to  state

 (a)  whether  there  is  any  prepcsal  to
 Shift  the  psopused  weliwry  vor  hep



 743  Written  Answers

 from  Vattathani  (Tapur;  Distt.  Malla- ppuram,  Kervla)  to  some  cther  site;
 and

 (b)  if  so,  whether  in  view  cf  the
 rising  reSentment  against  any  such
 move  to  shift,  Government  propose  to
 reconsider  the  move  ?

 TIE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (4)  and  (b)  There  is  no  proposal  tc
 sctup  a  Railway  Workshop  at  Vatta- thani  and  hence  the  questiun  of  shifting
 it  to  any  other  site  does  not  arise.

 Provision  for  Halt  of  Madras-
 Mangalore  Mail  and  Trivandrum-

 Cannanore  Express  at  Tanur

 4046.  SHRIG.M.  BANATWALLA:
 ‘Will  the  Minister of  RAILWAYS  be  plea- sed  to  State  whether  in  view  of  the  in-
 creasing  traffic  and  in  order  to  avoid
 inconvenience  to  a  large  number  of
 railway  commuters,  the  Madras-Man-
 galore  Mail  and  Trivandrum-Cannanore
 Express  are  prop  sed  to  be  given  a  halt
 at  Tanur  (Kerala)  which  is  an  impor- tant  centre  of  the  fish  trade  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  MDANDAVATE):
 Tanur  is  a  roadside  station  on  Soranur-
 Calicut  section  and  is,  at  present  served
 by  3  pairs  of  passenger  trains  which,
 by  and  large,  caters  adequately  to  the
 needs  of  traffic.  St  ppage  of  Madras-
 Mangalore  Mail  and  Trivandrum-Can-
 nanore  Express  at  Tanur  is  not  justified.

 भारतोय  तेल  निगम  ह्वार  स्नेहक  तेल  के
 उत्पादन  में  कमी

 4047.  भी  शिवनारायण  सरतसूनिया
 क्या  फेंट्रोलियल  तथा  रसायत  और  उरबरक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  भारतीय
 तेल  निगम  द्वारा  उत्पादित  स्नेहक  तेल  के
 उत्पादन  में  कमी  हुई  है  ?

 पेट्रोलिक्स,  श्सापत  झोर  उर्वरक  मंत्री
 (श्री  हेमबती  सल्दल  बहुगुणा)  :  इंडियन
 झायल  कार्पोरेशन  लि०  की  बरीनी  शौर
 हलिया  शोधनशालाएं  की  ऐसी  शोधन-
 शालाएं  हैं  जिनके  पास  ल्यूब-बेस  तेलों  के
 उत्पादन  की  सुविधाएं  हैं  -  बरौनी  शोधन-
 शाला  लो  विस्कासिता  इंडेक्स  लूश्जीकेटिम
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 तेल  झर्थाति  पेल  800  का  उत्पादन  करती  रही
 है  1  देश  में  पेल  (पीले)  तेल  की  मांग  में  कमी
 झा  जाने  के  कारण  मूलरूप  में  इसके  उत्पादन
 में  गिरावट  भाई  है  |  हल्दिया  शोधनशाला
 के  स्नेहक  तेल  एकक  का  निर्माण  इस  ढंग
 से  किया  गया  है  कि  वहां  पर  (ल्यूब  बेस
 स्टाक  की  विशिष्ट  कोटि  (के)  एक  ऐसे
 उत्तम  स्टाक  का  उत्पादन  किया  जा  सके
 जिसे  शब  से  पहले  झायात  किया  जाता  था  ।
 स्नेहक  तेल  के  क्षेत्र  को  भ्रभी  हम  ही  में

 पूरा  किया  गया  है  और  उसके  द्वारा  कार्य
 आरम्भ  किया  जा  रहा  है  तथा  उसकी  जांच
 की  जा  रही  है।  तथापि  माचें,  1977  से
 तैयार  शुदा  ल्यूब  बेस  भंडार  को  भेजना
 आरम्भ  कर  दिया  गया  है  ।

 भारत  तेल  निगम  के  लाभ  में  ष्द्धि

 4048,  श्री  शिवनारायण  सरसूनिया  :
 क्या  पेट्रोलियम  तथा  रसायन  झोर  उर्भरक

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  तेल  लिंगम  का
 लाभ  वर्ष  i970—-7i  से  वर्ष  1975-76
 में  70  प्रतिशत  से  बढ़कर  शत  प्रतिशत  हो
 गया  है  तथा  क्या  इसके  कर्मचारियों  के  वेतन
 तथा  भत्तों  में  भी  वृद्धि  की  गई  है;

 (@)  क्या  लाभ  उपभोक्‍ता  की  कीसत
 पर  प्रजित  किया  गया  है  झथवा  निगम  द्वारा
 खर्च  भें  किफायत  करने  के  कारण  अबवा
 वैज्ञानिक  प्रक्रियाशों  को  अपनाने  के  कारण;
 श्रौर

 (7)  फैट्रोलियम  पर  झाधारित  उत्पादों
 की  कीमतें  कम  करते  के  लिए  सरकार  द्वारा
 क्या  कार्यवाही  की  जा  रही  है  ?

 ह

 पेट्रोलियम,  wean ae और  उर्चरक  भेजी
 (भी  हेमक्ती  नन्वन  आहुगुणा)  :  (क)  कर

 देने  के  बाद  धाई  ष्घ्रो  ०ती  ०को  वर्ष  970-71
 में  20.32  करोड़  रपये  तथा  1975—78
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 मे  1975-76  में  28.67  करोड़  रुपये  का
 लाभ  हुआ  जो  कि  लगभग  4  प्रतिशत  की

 वृद्धि  दर्शाता  है।  इस  झवधि  के  दौरान
 कर्मचारियों  के  वेतन  तथा  भत्ते  बढ़ाये  गये
 थे।

 (ख)  क्योंकि  पैट्रोलियम  उत्पादों  के

 मूल्य  पूर्णरूप  से  सरकार  द्वारा  नियंत्रित  किये
 जाते  हैं  इस  लिए  लाभ  उपभोक्ताश्रों  से  ्रजित
 नहीं  किया  गया  था  शभ्रधिक  लाभ  अभ्रधिक
 उत्पादन  तथा  बिक्री  के साथ  साथ  वशानिक
 रीति  से  किये  गये  प्रबन्ध  के  फलस्वरूप  हुई
 मितव्ययता  ट्वारा  अजित  किया  गया  था।

 (ग)  इस  समय  पौट्रोलियम  उत्पादों  के

 मूल्यों  को कम  करने  का  कोई  प्रस्ताव  नही  है।

 भारतीय  तेल  लिगम  के  निदेशकों  के
 बेतम

 4049.  श्री  शिवनारायण  सरसूनिया  :
 क्या  पेट्रोलिकयक  तथा  रसायम  शौर
 उर्वरक  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  भारतीय  तेल  निगम  के

 पूर्णकालिक  निदेशकों  के  वेतन  की  कुल
 राशि  वर्ष  i975  में  1,99,890  रुपए
 थी;

 (ख)  क्या  यह  राशि  वर्ष  i976  मे
 बढ़कर  2,37,741  रुपए  हो  गई  शौर
 इसके  श्लाबा  ये  निदेशक  20  पैसे  प्रति
 किलो  मीटर  की  दर  से  भुगतान  करके
 500  किलोमीटर  प्रति  माह  की  दूरी
 तक  तिजी  उपग्रोग  के  लिए  कार  की
 सुविधा  प्राप्त  करने  के  भो  हकदार  हैं  ;

 (ग)  क्या  उन्हें  किसी  भी  क्लब  की
 सदस्यता  के  लिए  निगम  हारा  570
 रुपए  की  धनराशि  का  भी  भुगतान
 किया  जाता  है;  धौर

 -(ध)  यदि  हां,  तो  निम्न  स्तर  के
 कर्मचारियों  को  उपलब्ध  वेतन  भौर
 सुविधाशों  का  ब्यौरा  क्‍या  हैं?

 पेट्रोलिवम  तथा  रसायन  झौर  उर्वरक  मंत्री
 (श्री  हेमबती  नन्दन  बहुगणा)  :  (क)  974—

 75  में  भारतीय  ते  लतिग्रम
 के  पूर्णालिक  निदेशको  का  कुल
 पारिश्रमिक  (वेतन  शौर  परिलब्धियों  तथा
 सेवा  निवृत्त  लाभों  के  वित्तीय  मूल्य  सहित)
 ,99,390—  रुपए  था  (1,99,890

 रुपय  नहीं  था)  ।

 (ख)  i975-76  में  पूर्णकालिक
 निदेशकों  की  कुल  पारिश्रमिक  धनराशि
 को  2,37,741  रुपए  तक  बढा  दिया
 गया  था।  पूर्णकालिक  निदेशक  श्रपने
 निजी  उपयोग  के  लिए  i00  रुपए  प्रति
 माह  की  दर  से  भुगतान  करके  500  किलो
 मीटर  प्रति  माह  की  दूरी  तक  कार  की
 सुविधा  प्राप्त  करने  के  हकदार  हैं  ।

 (ग)  1978-76  के  दौरान  चार
 में  से  दो  पूर्णणालिक  निदेशकों  को  i028
 रुपए  की  धनराशि  का  भुगतान  क्लब
 फीस  के  रूप  में  किया  गया  था  जबकि
 1974-75  में  उनको  780  रुपए  की

 धनराशि  का  भुगतान  किया  गया  था।

 (घ)  निम्न  स्तर  के  कर्मचारियों  को
 बेतत  और  सुविधाएं  उनके  कायें,
 कार्य  करने  के  स्थान  तथा  कार्य  तथा
 बेतन  ग्रेड  में  पहुंचे  हुए  स्तर  के  झाधघार
 पर  दी  जाती  है।  श्रम्य  सार्वजनिक  क्षेत
 के  उपक्रम  सरकार  के  इसी  स्तर  के  कर्म-
 चारियों  को  दी  जाने  वाली  सुविधाओ्ों  से
 तुलना  करने  पर  यह  उनके  प्रनुकूल  हैं।

 Transport  Economist  as  Member,
 Railway  Board

 ड
 SHRI  JYOTIRMOY  BOSU

 Willthe
 Minister

 of  RAILWAYS  be  plea-

 (a)  whether  in  the  Railway  Board
 there  is  no  member  w  academ
 a

 educated  as  a  transport  econcmist;

 (b)  whether  the  ‘tare  pay  load’  ratio
 for  the  rail  transport  is,  unless  tackled
 properly,  still  very  discoureging  ?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (9)  No,  The  Railway  Board,  88  at  pre-
 sent  constituted,  ccmprises,  apart  fxm
 the  Financial  Commissioner  fer  Rail-
 ways,  of  four  other  Members  each  ct
 whom  is  separstely  in  charge  <f  mat-
 ters  relating  to  Steff,  Civil  Engineering,
 Transportation  and  Mechanical  Engi-
 neering.  The  Member,  Treffic_is  the
 functional  Member  in  the  Railway
 Board  dealing  with  all  prcblems  con-
 nected  with  tran

 oe
 ation:  and  ७  m-

 mercial  matters.  The  Railwry  Beard  is
 assiSted,  in  matters  cf  transpcrt  eco-
 nomics  by  an  Econcmic  Cell  headed
 by  a  semor  ¢fficer  frm  Indian  Eco-
 nomic  Service,  acadcmicslly  equipped
 for  the  purp¢  Se.

 eo  In  the  new  type  of  wagons  put on  the  Road  the  tare  to  pay  load  rativs
 have  been  improved  and  this  is_c  n-
 stantly  under  the  purview  cf  the  Resc-
 arch  Designs  &  Standerds  Orgam:at  n.

 Masuf:  of  light  weight
 ocAfurmiatom  Coaches

 405i.  SHRT  JYOTJIRMOY  BOSU:
 Willthe  Minister  of  RAILWAYS  be  plea-
 Sed  to  State  whether  there  is  any  pl.n
 for  harnessing  available  tir  pc  wer  in  a
 running  train  and  fcr  man  ufecturing  of
 very  hght  weight  aluminium  coeches
 for  lower  consumpticn  «cf  energy  and
 traction  cf  greater  pay  lcad?

 THE  MINISTER  OF  RAILWAYS

 bo
 MADHU  DANDAVATE): is  no  plan  for  harnessing  air

 power  in  a  running  train.  The  develc  p-
 ment  of  light  weight  aluminium  coeches
 for  lower  consumpticn  cf  energy  is
 included  in  the  Railways’  Corp:  rete
 Plan  and  this  is  under  examinati'  n  by
 Research  Designs  &  Standards  Organisa-
 tion,

 Trade  Mark  of  Bharat  Refineries

 40:  HF
 SHRI  R.  K.  MHALGT:  Will

 the  Minister  cf  PETRLOEUM  AND
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  itis  a  fact  that  the  Gevern-
 ment  have  received  a  representaticn  in
 the  mcnth  of  April,  १977  requestirg
 that  the  Trade  Mark  ५4  Bharat  Refine-
 ries  shculd  be  in  Devnegari  script  and
 not  in  English;

 (b)  what  action  have  Government
 taken  in  regard  to  the  request;  and

 if  not,  when  it  shall  be  taken?
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 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.  A  ccpy  of  the  representa- tien  has  also

 peer
 received  by  M/s. Bharat  Refineries  Limited.

 (b)  and  (c).  Bharat  Refineries  Limited
 have  invited  from  prt  fessicnal  adverti-
 sing  agencies  designs  fcr  Trade  Mark
 both  in  Roman  as  well  as  Devnagari
 Script.  A  final  deciSicn  will  be  taken
 after  the  designs  are  received.

 i  में  प्लेटफार्म  का  निर्माण

 4053.  शी  सनीोराम  बागड़ी  :  क्या
 पेट्रोलियम  द्तथा  रसयान  और  उर्वरक
 मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  तेल  तथा  प्राकृतिक  गैस
 झायोग  का  विचार  बम्बई  हाई  में
 i3  करोड  रूपए  की  लागत  वाले  बुप'

 प्लेटफार्म  के  निर्माण  के  लिए  एक  जापानी
 स्टील  मैन्युफैक्चरिंग  कम्पनी  को  करयादेश
 देने  का  है;

 (@)  क्‍या  यह  कम्पनी  समुद्र  तटीय
 निर्माण  कार्य  क्षेत्र  में  बिल्कुल  नई
 है  शौर  उस  एक  झ्ादेश  को  पूरा  करने  में
 भी  कठिनाई  महसूस  कर  रही  है  जो  इसे
 एक  झन्य  कम्पनी  से  प्राप्त  हा  था;

 (ग)  क्‍या  तेल  तथा  प्राकृतिक  गैस
 झायोग  के  कुछ  श्रधिकारियों  ने  जापानी
 कम्पनी  को  यह  आदेश  देने  में  विशेषज्ञों  की
 सलाह  की  उपेक्षा  की  है;  झौर

 (घ)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 पेट्रोलियम,  रसायन  शौर  उर्धरक  मंजरी
 ी  हेमवती  लम्दल  बहुगणा) :  (क)  तेल
 तथा  प्राकृतिक  गैस  आयोग  ने  43.7  मिलि-
 यन  डालर,  2.25  करोड़  रुपये  के  समतुल्य
 झनुभानित  मूल्य  पर  “एफ'  प्लेटफार्म  के  रूप
 में  पदनामित  एक  प्रम्पिंग  प्लेटफाम  के
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 चेमाण,  उसकी  प्रति-स्थापना  और  उसके
 कार्य  झारम्भ  करने  के  लिए  निधास  स्टील
 फरार्पोरेशन  को  एक  प्राइर  देने  से  सम्बन्धित
 पस्ताव  भेजा  था  |  सरकार  द्वारा  इस  प्रस्ताव
 का  अनुमोदन  कर  दिया  गया  है  tv

 (ख)  जी,  नहीं  tv

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 ‘18-26  hre.
 PAPERS  LAID  ON  THE  TABLE

 PAPERS  UNDER  COMPANIES  ACT
 THE  MINISTER  OF  PETROLE-

 UM,  CHEMICALS  AND  FERTILI-
 ZERS

 eae
 H.  N.  BAHUGUNA):  I

 beg  to  lay  on  the  Table:
 (7)  A  copy  each  of  the  following

 papers  (Hindi  and  English  versions) under  sub-section  @  of  section  6r9A
 of  the  Companies  Act,  7956  :—

 (i)  (a)  Review  by  the  Government  on
 the  working  of  the  Pyrites,  Phos-
 phates  and  Chemicals  Limited,
 Dehri-on-Sone  (Bihar),  for
 the  year  1975-76.

 (b)  Annual  Report  of  the_  Pyrites,
 Phosphates  and  Chemicals,
 Limited,  Dehri-on-Sone  (Bihar), for  the  year  7975-76  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Conptroller
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT—
 932/771.

 Review  by  the  Government  on Geo)
 Seong  of  the  National Fertilizers  Limited,  New  Dethi,

 for  the  year  ‘1975-76.
 ७)  Annual  Report  of  the  National (b)

 Fertilizers  PPimited,  New  Delhi, for  the  year  I
 ‘915 76

 along  with
 the  ‘Audited  ts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 Piers
 in  Library.  See  No.

 T—733/77)-

 ¢ount
 sions)  of  the  Oif  ot

 b  ite  pubsidiary
 Bek,  “Hydrocarbons  "Indie

 ASADHA  28,  899  (SAKA)  Papers  Laid  r5a

 Limited,  New  Delhi,  for  the
 year  ‘1975s  under  sub-section  (3) of  section  23  read  with  sub-
 section  (4)  of  section  22  of  the
 Oil  and  Natural  Gas  Commis- sion  Act,  1959.

 (ii)  Review  (Hindi  and  English
 versions)  by  the  Government
 on  the  above  Reporte.
 [Placed  in  Library.  See  No.  LT—
 7341771.

 NOTIFICATIONS  UNDER  COMPANIES  ACT

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  I  beg to  lay  on  the  Table  a  copy  each  of
 the  following  Notifications  (Hindi and  English  versions)  under  sub-section
 (3)  of  section  642  of  the  Companies Act,  956  :—

 )  The  Cost  Accounting  Records
 (Cement)  Amendment  Rules,
 3977  published  in  Notification
 No.  G.S.R.  772,  in  Gazette  of
 India  dated  the  25th  June,  1977.

 (2)  The  Cost  Accounting  Records
 (Caustic  Soda  Amendment
 Rules,  3977  published  in  Noti-
 fication  No.  G.S.R.  773  in  Gaze-
 tte  of  India  dated  the  25th  June,
 1977.

 (3)  The  Cost  Accounting  Records
 (Cycles)  Amendment  Rules,
 977  blished  in  Notification
 No.  ESR.  9774  in  Gazette  of
 India  dated  the  25th  June,  1977.

 (4)  The  Cost  Accounting  Records
 (Rubber  Tyres  and  Tubes)  Am-
 endment  Rules,

 Rv,
 blished

 in  Notification  No.  G.  BR.
 73 in  Gazette  of  India  dated  the

 asth  June,  ‘1977.
 (5)  The  Cost  Accounting  Records

 (Tractors)  Amendment  Rules,
 1977  Published  in  Notification
 No.  G.S.R.  776  in  Gazette  of
 India  dated  the  25th  June,  ‘1977.

 (6)  The  Cost  Accounting  Records
 (Aluminium)  Amendment  Rules,
 1977)  published  in  Notification
 No.  G.S.R.  777  in  Gazette  of
 India  dated  the  25th  June,  1977.

 (7)  The  Cost  Accounting  Records
 (Automobile  Batteries)  Amend- ment  Rules,  1977  published  in
 Notification  No.  G.S.R.  778  in
 Gazette  of  Thdia  dated  the  3500
 June,  1977.
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 (8)  The  Cost  Accounting  Records
 (Electric  Lamps)  Amendment Rules,  ‘4977  published  in  Noti- fication  No.  G.S.R.  779  in
 Gazette  of  India  dated  the  25th
 June,  1977.

 (9)  The  Cost  Accounting  Records
 (Vanaspati)  Amendment  Rules,
 977  published  in  Notification
 No.  sp.  780  in  Gazette  of
 India  dated  the  25th  June,  ‘1977.

 (10),  The  Cost  Accounting  Records
 (Refrigerators)  Amendment  Rules,
 977  published  in  Notification
 No.  G.S.R.  78r  i  Gazette  of
 India  dated  the  25th  June,  1977.

 (a)  The  Cost  Accounting  Records
 (Motor  Vehicles)  Amendment
 Rules,  7977  published  in  Noti-
 fication  No.  G.S.R.  782  in  Gaze-
 tte  of  India  dated  the  25th
 June,  1977.

 (1a)  The  Cost  Accounting  Records
 (Sugar)  Amendment  Rules,
 7977  gs

 in  Notification
 No.  G.S.R.  783  in  Gazette  of
 India  dated  the  25th  Junc,  ‘1977.

 (13)  The  Cost  Accounting  Records
 (Room  Aijr-conditioners)  Am-
 endment  Rules,  1977,  published
 in  Notification  No.  G.S.R.  784 in  Gazette  of  India  dated  the
 25th  June,  1977.

 (14)  The  Cost  Accounting  Records
 (Electric  Fans)  Amendment  Rules,
 32  77  published  in  Notiftcation

 0५  ex  785  in  Gazette  of
 India  dated  the  25th  June,  ‘1977.

 (15)  The  Cost  Accounting  Records
 oe

 Motors)  Amendment
 ules,  I977  published  No,  G.S.R.

 786  in  Gazette  of  India  dated
 the  25th  June,  1977.

 (16),  The  Cost  Accounting  Records
 (Paper)  Amendment  Rules,
 a

 77  published  in  Notification
 O  sR.  787  in  Gazette  of

 India  dated  the  25th  June,  19776
 (77)  The  Cost  Accounting  Records

 (Rayon)  Amendment  Rules,  1977. published  in  Notification  No, G.S.R.  788  in  Gazette  of  India dated  the  25th  June,  7977.
 (78)  The  Cost  Accounting  Records

 (Balk  hs  od  Cer
 Rules,

 79 77  atts  din  Notification G.S.R.  789  in  Gazette  of Indie  dated  the  25th  June,  1977.
 29)  The  Cost  Accounting  Records (

 (Soda  Ash)  Amendment  Rules, 7977  published  in  Notification
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 No.  G.S.R.  790  in  Gazette  of
 India  dated  the  25th  June,  1977,

 (20)  The  Cust  Accounting  Records
 (Dyes)  Amendment  —_  Rules,
 1977,  published  in  Notification
 No.  G.S.R.  797  in  Gazette  of
 India  dated  the  25th  June,  1977.

 (21)  The  Cost  Accounting  Records
 ‘Industrial  Alcohol)  Anemd- ment  Rules,  977  published  iu Notification  No.  G.S.R.  792  in
 Gazette  of  India  dated  the  25th
 June,  1977

 (220  The  Cost  Accounting  Records
 (Jute  Goods)  Amendment  Rules, 977  published  in  Notification Nv.  G.S.R,  793  in  Gazette  of
 India  dated  the  25th  June,  1977.

 (23)  The  Cost  Accounting  Records
 (Infant  Milk  Foods)  Amend-
 ment  Rules,  977  published  in
 Notifications  No.  G.S.R.  794  aN
 Gazette  of  India  dated  the  25९0 June,  (1977.

 (24)  The  Cost  Accounting  Records
 (Cotton  ‘I'extiles)  Rules,  7977 published  in  Notification  No. G.S.R.  47(E)  in  Gazette  of India  dated  the  28th  June,  1977.

 (25)  The  Compames  (Acceptance of  Deposits)  Second  Amendment
 Rules,  7977  published  in  Noti-
 fication  No.

 424(E)
 in  Gazette  of India  dated  the  30th  June,  7977. [Placed  in  Library.  See  No.  LT

 738/77).

 72.29  hrs.

 OF  GERMANY
 THE  MINISTER  oF  PETROLEUM A  CHEMICALS  AND  FERTI-

 starred  question  No.  2  regardi
 ng,

 pur- chese  of  cranes  by  ONGC  from  Denag of  Germany.  It  had  been  mentioned  in
 para  4)

 of  that  statement  that  “spare
 abi

 or  the  aforesaid  Denag  cranes ve  been  ordered  in  March,  39
 Heavy

 Rs.  29.27  through  Maruti  Heavy
 Vehicles  (Pyt,)  Ltd.”  It  has  since  been ascertaine

 e of  the  spares,  O.N.G.C.  had  not  and as  a  matter  of  fact,  hes  not  yet  placed order  for.  the  spares.
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 SHRI  JYOTIRMOY  BOSU  :(Dia-
 mond  Harbour):  It  would  have  been better  if  the  Minister  had  clarified  it.
 Firstly,  I  would  like  to  know  whether
 this  wrong  reply  is  the  result  of  bung-
 ling  in  his  Ministry,  or  it  is  a  lapsc on  his  part.  He  has  not  clarified  that
 this  amount  involves  only  Rs.  29.27
 lakhs,  although  the  main  amount  is
 about  Rs.  3.7  crores.  This  firm,  Maruti
 Ileavy  Vehicles  Ltd.,  in  their  Jetter
 dated  27th  January  7976  had  _  stated
 that  they  desired  to  compete  with  their
 competitors  for  this  order,  and  as  such
 they  have  foregone  their  entire  com-
 mission  in  this  transaction.  The  other
 day  I  have  given  enough  evidence;
 uid  I  have  categorically  stated,  taking
 the  whole  thing  on  my  shoulders,  that
 an  amount  of  Rs.  3.76  lakhs  came
 to  the  Central  Bank  of  India,  Bombay
 on  27th  June  7977  which,  I  reckon,  is
 the  commission  out  of  the  purchase  of
 the  8  cranes  for  which  éncc  had
 placed  orders  on  Demag  through  Sanjay
 Gandhi’s  Maruti  Heavy  Vehicles  Ltd.  4
 would  like  the  Minister  to  clarify  this:
 on  the  one  hand  they  accepted  the
 Statement  that  they  will  not  have  any
 commission  at  all;  on  the  other,  we
 see  that  an  amount  of  about  Rs.  74 lakhs  is  coming  on  27th  June  3977
 which,  I  cxpect,  is  the  commission  on
 the  Demag  purchase  trom  Germany.
 Let  the  Minister  clarify  it.

 SHRI  H.  N.  BAHUGUNA:  I  am
 sorry  I  have  no  information  on  that  part. The  writtten  reply  on  that  day,  was
 wrong.  It  is  not  through  supplemen- taries  that  this  mistake  occurred.  When
 those  people  checked  up  with  the  ONGC,
 they  found  that  the  spares  had  not  yet
 been  imported.  (Interruptions)  The  rigs
 have  been  accepted;  and  I  do  not  know
 what  behind-the-scene  transactions  had
 taken  place.

 SHRI  JYOTIRMOY  BOSU:  Are
 you  going  to  look  into  the  matter?

 SHRI  H.  N.  BAHUGUNA:  The
 matter  is  already  in  proper  hands;  and
 it  is  being  taken  care  of.

 32°92  bre,
 CORRECTION  OF  ANSWER  70
 SUPPLEMENTARY  ON  STARRED
 QUESTION  NO.  74  DATED
 79  OFFICERS  IN  MINISTRY
 OWN  HOUSES भ्छ्  LIVING.  IN GOVBRNMENT  QUARTERS

 THE  MINISTER  OF  WORKS

 AND  RANABLITAMON  SUH
 SIKANDAR  BAKHT):  With  your

 to  SNQ  209  454

 permission,  Sir,  I  wish  to  make  an  ad-
 mission  before  the  House  and  seck  its
 apologies.

 On  4th  July,  1977)  in  course  of  the
 teply  to  a  supplementary  to  Starred
 Question  No.  +314,  the  Minister  for  Stecl
 and  Mines  gave  the  following  replies on  my_  behalf:

 (i)  “They  had  made  some  represen- tations  and  the  matter  is  under
 review  and  Government  will
 come  to  conclusion  very  soon.”
 In  this  regard  I  have  to  submit
 that  a  decision  has  already
 been  taken  by  Government  to
 allot  Government  accommoda-
 tion  to  hcuse-owning  officers,
 subject  to  certain  terms  and
 conditions,  which,  inter-alia,
 include  charging  of  market
 rent  for  Government  acco-
 mmodation  occupied  by  such
 officers,  who  are  getting,  for
 their  own  houses,  a  rent  of  more
 than  Rs.  2,000/-  p.m.  The  market
 rent  is  the  same  as  penal  rent,

 (ii)  It  was  also  stated  in  reply  to  a
 supplementary  “If  such  an  in-
 stance  is  brought  to  our  notice,
 Government  will  see  that  not
 only  they  vacate  quarters  but  the
 will  institute  other  enquiries,  2
 The  correct  ition  is  that
 house-owning  o Ficers  are  not
 required  to  vacate  Government
 quarters,

 (iii)  It  was  further  stated  “But  steps
 are  being  taken  to  see  that  those
 who  have  houses  leave  their
 Government  uarters  =  very soon,  ‘Till  such  time  as  they
 ate  able  to  vacate,  they  will  have
 to  pay  matket  rent”  and  “Efforts
 are  being  le  to  see  thet  they
 vacate”.  Sho  use-owning  officers
 ate  not  required  tovacate  Gov-
 er  ion  so
 long  as  they  pay  prescribed  rent,
 The  question  to  make  them  vacate
 Government  accommodation.
 arises  only  when  they  feil  to
 comply  with  the  prescribed  terms
 and  conditions.

 Any  inconvenience  caused  to  the
 House  is  very  much  regretted.

 DR.  SUSHILA
 bie  MA  mee

 hansi): Sir,  I  would  like  to  have  a  jon.
 A  large  number  of  Gov
 vants  are  without  houses  and  they  are in  terrible  difficulties,  It  was  in  view  of
 this  that  the  Government  had  decided
 that  those  who  have  their  own  houses
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 {Dr.  Sushila  Nayar]
 should  vacate  Government  accommo-
 dation  so  that  Government  servants
 without  houses  can  be  accommodated
 in  Government  accommodation,  What
 is  the  reason  which  has  led  the  Gov-
 ernment  to  change  that  —  accepted
 policy?  Now  these  well-to-do  people,
 high  officers  arc  earning  good  rent  on
 the  one  hand  and  are  living  nearby  their
 offices  ७०  that  they  need  not  spend  on
 transportation,  while  the  poor  small
 people  are  being  put  to  terrible  incon-
 venience,  living  miles  away  from  their
 place  of  work.  Why  has  the  Janata
 Government  taken  this  decision?

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 मैं  मंत्री  महोदय  से  यह  जानना  चाहता  हूं
 कि  गर्मेतमेंट  के कितने  मकान  हाउस-झोनिग
 आफ़िसज  के  पास  हैं,  भ्रौर  उन  में  से  000
 रुपये  से  कम  तन्डवाहू  वाले  कितने  लोग  हैं  t

 sh  सिकनदर  बख्त :  यह  जो  सवाल

 पूछा  गया  है,  उस  का  प्राजेक्शन  इस  तरीके
 से  हुआ  है  कि  उस  में  कुछ  यह  साबित  करने  की

 कोशिश  की  जा  रही  है  कि  हायर  इनकम
 बरैकट  के  भ्राफ़िसजज  को  फ़ायदा  पहुंच  रहा  है  ।
 पोजीशन  यह  है  कि  जेनेरल  पूल  में  गवर्नमेंट
 झफ़िसज  के  लिए  कुल  (41,594  मकानात

 हैं  ।  उन  में  से  इस  वक्‍त  हाउस-ओ्ोनिग
 झाफ़िसर्ज़  के पास  523  मकानात  हैं,  जिन
 मेंसे  re87  मकानात  उन  लोगों  के  पास  हैं,
 जिन  की  इनकम  i,000  रुपये  से  कम  है  ।

 जहां  तक  हायर  इतकम  ब्रैकट  के  श्राफ़िसर्ज
 का  सवाल  हैं,  उन  में  स ेटाइप  8  के  3  मकानात
 झौर  टाइप  7  के  सिर्फ़  r6  मकानात  है  t

 मैं  यह  भी  भर्ज  करूंगा  कि  i977-78  के

 ख़त्म  होने  तक  68  में  से  बेशतर  मका-

 ात  उन  आफ़िसओे  के  लिए  होंगे,  जिन  की

 साहवार  तम्बाहू  000  रुपये  के  कम  है  T

 2९35  hres.
 CORRECTION  OF  ANSWER  TO
 SUPPLEMENTARY  ON  STARRED
 QUESTION  NO.  _  209,  ‘TED

 ete
 RE.  REGULARISING  OF

 (ORISED  COLONIES  IN

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA

 JULY  19,  977  of  Privilege  756

 BILITATION  (SHRI  SIKANDAR
 BAKHT:  With  your  permis  icn  Sir,  I  wish
 to  the  House  and  make  an  admssion  bef  sre
 29  १  gisefir  thetactualerrors  menti_ned
 in  my  replies  to  the  ab  ve  question,

 On  27th  June,  197,  in  the  course  of
 the  reply  to  the  supplementary  arising
 out  «f  Starred  Questi'n  No.  209
 regarding  the  regularisation  of  un-
 authorised  c  Inies,  I  had  said  that
 these  colonies  are  being  regularised  but
 on  two  occasions  I  said  thst  these  colonics
 have  been  regularised.  Now,  itis  a
 more  question:  flanguage  than  cf  facts.
 Orders  have  been  passed  fur  the  regula-
 risativn  of  the  unauthrised  cl.  nies.
 ‘There  can  be  no  going  back  on  this.
 Only  certain  formalities  have  to  be
 gone  through.  Even  then  I  want  my
 Statement  to  read  as‘are  being  regularised’
 in  place  of  ‘have  been  regularised’  where-
 verit  cccurs  in  my  reply,  to  Set  the  record
 Straight.

 Also  I  had  said  that  703  colonies
 which  came  prior  to  September  7962  were
 regularised,  but  it  is  ncw  reported  that
 actually  rro  such  colonies  were  regu-
 larised.  Further  I  had  said  that  out  of
 the  colonies  which  came  up  between
 Septemer  2962  and  January  19675,  68
 ०3  8  had  been  regularised.  But
 only  64  such  ०  Lvnies  had  been  regularis-
 ed.  These  corrections  could  not  be
 made  earlier  as  the  discrepancies  came  to
 notice  subsequently  and  verification  ha:
 taken  some  time.

 I  really  regret  the  inconvenience
 caused  to  the  House.

 x32'38  hrs,
 Re.  QUESTION  OF  PRIVILEGE

 SHRI  VAYALAR  RAVI  (Chira-
 yinkil):  I  beg  to  move,  under  rule
 222,  a  moticn  of  breach  of  privilege
 against  the  Home  Minister  rega

 ding  b
 his

 statement  made  in  this  House  in  w
 toe

 ich
 he  had  stated  that  there  was  think,
 “vihar”’,  in  the  Government  to  kill  the
 opposition  leaders.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harb.ur)  :  How  does  it
 become  a  matter  fcr

 ape
 rivilege  moticn  ?

 I  rise on  a  print of  »  cnthe  submis-
 sionthat  heis  making.  (Jnterruptions).

 I  am  here  since  7967  and  we  have
 known  7५  90

 through  one  0498  ex-
 lence  but  repeated

 Brat  if  a  Member  says  something a
 is  not,  in  the  opinion  of  another  Member
 correct...  (Interruptions)
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 SHRI  VASANT  SATHE  (Akola)  :
 I  am  also  on  a  print  cf  order.  You
 have  allowed  Mr.  Vayalar  Ravi.  Under
 what  rule  is  he  raising  a  point  oforder  ?
 (Interruptions).

 Mr.  DEPUTY-SPERAKER  ‘He  is  raising
 a  point  of  ¢rder.  Let  me  hear  erd  de-
 cideit.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU  :  A
 Member  is  always  expected  to  remain
 in  the  House,  and  if  a  statement  is
 made  which,  in  his  opinion,  is  net  true
 or  incorrect,  it  may  be  refuted.  If  there
 is  any  factual  inaccuracy,  he  can,  give
 notice  under  Direction  ‘TIS.  Today
 you  have  admitted  three  such  cases  under
 Direction  Tg.  There  is  no  case  of  pri-
 vilege.  This  is  against  all  rules.
 (Interruptions).

 SHRI  VAYALAR  RAVI  :  This
 is  what  the  Home  Minivter  said  :

 “*,,..Some  thinking  to  shoot  down
 opposition  leaders  _  ineluding
 Jayaprakash  Narain  during
 the  emergency  as  wasdone  in
 the  Dacca  jail.”

 The  emergency  waS  declared  under
 article  352  f  the  Constitution,  and  it
 inveked  articles  358  and  359.  Article
 338  is  co  oti

 with  suspension  of  the
 provisions  of  a:  19,  while  article

 359
 a

 the  President  to  suspend
 enf-rcement  of  the  rights  conferred  by
 Part  Siig  of  the  Constitution,

 Here  is  the  press
 repett  5

 hich  the

 br  Home  = er  hed
 i

 ferred
 Mr  Nisen  De.  in  the  Supreme  Crurt. ‘Tt  was  actually  when  Justice  Khanna

 My  asked  Mr.
 CTrtarruptions  .  Tam  aly  Gaking!  out

 CUnterruptions).
 MR.  DEPUTY-SPEAKER  :  Mr.

 pare  ge  es  Se
 the  issve.  wildest  with  it.

 SHRI  JYOTIRMOY  BOSU  :  You
 47680  act  according to  the  rules.  (Inter-

 SHRI  VAY.  :  This
 whee  iy  ‘says:  ea

 RAVI  :  This  is

 “Justice  Khanna  pointed  out  that
 article  2t  dealt  not  only  with
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 personal  liberty  but  also  with
 the  right  to  live.  It  would
 follow  that  during  emergency
 ifsome  b-dy’s  life  was  taken  away
 by  the  State  without  the  sanc- tion  of law,  no  action  would  lie.  १

 This  is  how  Mr.  Niren  De  was  ques-
 tioned  Justice  Khanna.  He  speci-
 fically  asked  that......  CInterruptions).

 MR.  DEPUTY-SPEAKER  :  Please
 take  your  seat  now.  This  is  not  the  way
 we  conduct  the  House.  I  know  what  is
 to  be  done.  I  know  under  what  rule,
 under  what  Directicn,  I  have  to  give  the
 ruling.  I  shall  give  it.  Let  me  hear
 him.  He  has  raised  the  issue  of  bi
 of  privilege.  I  moy  rule  it  out.  Why
 do  you  pre-suppose  it  ?  (Interruptions).

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  When  one
 Member  is  raiSing  an  issue,  shculd  the
 point  of  order  be  raised  while
 is  speaking  or  after  he  has  finished  ?
 Then,  if  another  Member  raises  a  pcint
 of order  or  any  issue,  is  it  fr  others  te
 decide  the  pcint  of  order  or  the  issue
 or  is  it  for  the  Chair  to  do  it  ?

 MR,  DEPUTY-SPEAKER  :  There
 will  be  disorder.

 )  sHRY  MORARJI  DESAI  2  There-
 fore,  I  should  like  you  to  give  this  clear
 direction  to  the  House.

 MR.  DEPUTY-SPEAKER  :  Let  Mr.
 Vayalar  Ravi  finish.

 SHRI  JYOTIRMOY  BOSU  :  Di-
 rectior  75  clearly  StateS......

 MR.  DEPUTY-SPEAKER  :  tr
 know  all  the  Directions,  I  have  not  the
 book  with  me.  Please  take  your  Seat.
 You  cannot  take  the  place  cf  the  Speaker.
 I  know  how  to  decide.

 SHRI  VAYALAR  RAVI  :  On  760
 December,  this  argument  took  place  on  a
 habeas  corpus

 Waa
 ‘The  cc  ntention

 of  the  Home  was  that  the  Ordi-
 nance  itself  waa  a  ration  ¢f  Such  an
 action  because  there  was  thinking......
 Cinterruptions).

 SHRI  MORARJI  DESAI  :  Let  him
 nish,
 SHRI  VAYALAR  RAVI  :  Then,

 article  359  Says:
 “Where  @  proclamation  ०  Ep.er-

 gency  is  in  operation....
 (Interruptions).

 MR.  DEPUTY-SPEAKER  :  Order,
 pieate.  Let  him  finish.  (interruptiwms).
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 श्रीमती  सृुणाल  गोरे  (बम्बई-उत्तर):
 उपाध्यक्ष  महोदय,  मेरा  व्यवस्था  कः  प्रश्न  है
 जो  इसी  के  बारे  में  है  कि  प्रिविलिज  मोशन  भा
 सकता  है  या  नहीं  इसलिए  झ्रापको  इसे  पहले
 सुनना  चाहिए  q

 मेरा  व्यवस्था  का  प्रश्न  यह  है  कि  मंत्री
 महोदय  या  कोई  अन्य  माननीय  सदरय  इस
 सदन  में  एक  स्टेटमेन्ट  देता  हे  वह  सही  है
 या  नही,  इसके  बारे  में  चर्चा  करना  तो  अलग
 बात  है  लेकिन  उसके  ऊपर  कोई  ब्रीच  आफ
 प्रिविलेज  कैसे  हो  सकता  है  ?  जिस  प्रकार
 से  अगर  मझे  कोई  सही  बात  लगती  है  तो
 उसे  यहा  पर  कहने  का  श्रधिकार  है  उसी
 प्रकार  से  मत्री  का  भी  यहा  पर  कहने  का
 अधिकार  हे  ।  वह  सही  है  या  नहीं  उसके
 बारे  में  सदन  के  बाहर  म्रगर  कोई  बात  करता
 है  तो  सदन  वे:  प्रिविलिज  को  ड्ीच  करने  का
 सवाल  उठ  सकता  है  |  लेकिन  यह  जो  बात
 कही  गई,  उस  के  बारे  में  चर्चा  भी  हो  गई
 जौर  मंत्रो,  महोदय  ने  बता  भी  दिया  कि  यह
 किस  प्रकार  से  है,  तब  फिर  इस  पर  प्रिविलिज
 कैसे  हो  सकता  है  ?

 MR.  DEPU'LY-SPFAKFR:  All
 these  points  of  order,  as  tar  as  I  can  sec,
 relate  to  the  fact  whether  this  can  be
 treated  as  a  privilege  motion  or  not.
 Thatis  all.  I  have  not  yet  acccpted  that
 there  8  a  question  of  privilege.  Have
 I>  Thaveallowed himto  raise  the  matter
 and  it  is  for  me  to  decide.

 (Interruptions).
 SHRI  JYOTIRMOY  BOSU  :  Di-

 rection  II5.
 SHRI  MORARJI  DESAI  :  When  the

 Speaker  allows  somebody  to  move  a
 motion,  I  cannot  think  shat  there  can  be  a
 point  of  order  on  thal

 permlsstk
 n.  Therc-

 fcre,  that  has  to  be  understecd.  If  you
 want  to  ralse  a  povnt  of  order,  after  be
 =

 385  you  can  do  so,  but  not  0८६7८

 SHRI  JYOTIRMOY  BOSU  :  I
 ‘want  to  point  out  that  that  can  only  be
 covered  under  Direction  ‘11g.  He  cannot
 be  allowed  to  raise  it  under  Rule  222.
 That  is  what  I  have  to  point  out.  Iam
 only  trying  to  assist  the  Chair  by

 “ay
 ing

 that  the  permission  that  you  have  given
 is  notin  k

 ceping
 with  the  rule.

 Cinterrug  tions)  So,  direction  ng.

 JULY  ‘19,  977  of  Privilege  ‘160+

 MR.  DEPUTY-SPEAKER:  I_  know
 what  Iam  doing.  I  know  7

 Si
 T  know

 222  and  I  also  know  227,  not  tell
 me  what  I  have  to  do.  I  have  gone
 through all  the  rules.  I  have

 preg
 t

 given  him  permissicn  under  222  and  if
 it  does  not  come  under  privilege,  it  is
 my  job  to  see  that  I  ruleit  out.  (Inter-
 ruptions).

 SHRI  JYOTIRMOY  BOSU  :  If
 you  kindly  go  to  the  direction  ‘TIS, it  says......  (Interruptions).

 MR.  DEPUTY-SPEAKER  I
 would  not  allow  this  kind  of  thing.
 (Interruptions).

 SHRI  VAYALAR  RAVI  :  Mr.
 Shyamnandan  Mishra,  Mr.  Jyotimmcy Bosu  and  others  moved  a  privilge  moticn
 and  made  long  speeches  against  the  then
 Defence  Minister,  Shri  Jagyiven  Rem.
 You  may  recallit.  There  was  a  precedent in  this  House.  In  this  conncct‘en,  I
 may  point  out  that  the  hon.  Hc  me  Mint:
 ter  made  a  ccntent'cn  that  the  ordinance
 has  becn  issued  with  the  purpose  of....
 (Interruptions).

 SHRI  MORARJI  DESAI  :  The
 same  thingis  being  repeated.  What  is
 the  meaning  of  this  ?  I  cannot  under-
 stand  this.  Repetiticn  of  the  seme  aigu-
 Toms

 does  not  mean  anything  (Inter:  up-
 tions).

 SHRI  VAYALAR  RAVI  :  The  con-
 tention  of  the  Home  Minister  5  that
 there  was  a  thinking...  .(Interruptions). From  the  circumstancial  fevidence,  we
 can  come  to  a  conclusicn.  Only  on
 circumstantial  evidence,  can  we  crme  to
 aconclusion.  The  case  which  he  quotcd was  argued  in  the  Supreme  on
 the  habaas  corpus  petition  on  760  De-
 cember,  975  Look  at  the  circumstan-
 tial  evidence.  When  was  Mr.  Jaya-

 rakash  Narayan  released  ?  He  had
 Been  released  even  in  that  month  itself Mr.  Charan

 Sing
 h  himself  was  released

 onthe  firstof  March  Ican  quote  many names  of  the  leaders  who  had  been  releas-
 ed  from  Jail  (Interruptions).

 If  it  is  the  circumstantial  evidence
 he  has  been  relying  on,  that  there  was  a
 thinking  on  the  pattern  of  what’  took
 place  in  the  Dacca  jail,  there.was  no  need
 for  the  Government  to  release

 ie
 ६86

 leaders,  including  Mr.  Ja
 arayan......  (Interruptions),  phe circumstantial  evidence  stands.  ‘The

 Government  had  released  all  the  import- ant  leaders_inctuding  Mr.  Jayaprakash
 Narayan.  Even  today  this

 angument  |
 is

 going  In,  the  argument  of  the  Home  Mi-
 nister,  the  argument  that

 ity
 forward

 that  there  was  rome  th
 (Interruptions).  The  eis  to  mistead
 this  House  and  mal:  Feral ail  the  bers.
 belonging  to  the  Congress  Party an ting
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 on  this  side.  There  is  no  evidence  he
 can  ven,  circumstantial
 evidence  is  against  it.  There  was  no
 such  law  p  imed.  (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Mr.
 Ravi,  please  take  your  seat.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Mr.  Deputy-Speaker,  Sir, at  the  outset  I  would  like  to  point

 out  that  this  does  mot  come  under  the
 purview  of  the  Direction  ms  I  would
 take  an  entirely  different  point  of  view.

 While  replying  to  the  debate  on  the
 Demands  for  Grants  of  the  Ministry  of
 Home  Affairs,  the  Home  Minister,
 Shri  Charan  Singh  on  3th  of  this  month
 said  this  after  referring  to  the  arguments of  Mr.  Niren  De,  the  then  Attorne:
 General,  in  the  Supreme  Court;  the
 Home  Minister  said

 ‘It  did  not  end  there.  Preparations were  being  made  for  the  day
 when  certain  leaders  could  be
 show  down  as  had  been  done  in
 the  Dacca  jail.  There  was  a
 thinking  (vichar)  to  shoot
 leaders  right  from  Jayapra-
 ‘kashji,  if  need  arose

 This  is  tiable  only  to  few  interpreta- tions.  One,  he  was  not  entirely  basing his  arguments  on  the  ar
 acy

 of
 then  Attorney-Gener  ren  De
 because  he  has  also  used  te  words,  ‘It
 did  not  end  there’,  that  is  with  Mr.
 De’s  arguments.  Here  he  was  making
 another  statement  which  said  that
 parations  were  being  made  ese

 prepacgcont
 were  not  disclosed  by  Mr.

 iren  De  or  any  one  else.  Mr.  Charan
 Singh  had  taken  it  upon  himself  to
 inform  this  august  House,  rather  to  de-
 liberately  mislead  or  misinform  the
 House.  Now  it  has  to  be  found  out
 whether  he  was  uttering  falsehood  or
 misleading  the  House  or  he  had  some
 nf  to  substattiate  his  state-
 ment.  That  is  the  cruciaj  point.  He

 were  being  made’

 acon  happened in  Dacca
 Flees

 ‘That  wasin  the  द्वार  wiedge
 of  Mr,  ran  Singh  and  all  the  Members

 House  and,  in  fact,  f  the  entire
 world.  It  was  not  a  deduction,  Can

 Iam  coming  to  thid  Howse  brbed  on
 Sepecific  Mg  pn  me  re
 Direction  1g.  idea

 \6ll  LS—@.
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 correct  his  statement out  to  the  H  ay  ites  et  Poin een
 ag  AL  .  Miniser,  dur- ing  this  using  't words  has  deliberately  misled  the House.  ह  fons).

 चौधरी  बसधीर  लिह  (होशियारपुर)
 झाप  हमें  भी  बोलने  का  मौका  दीजिए  ।  ये
 बोले  चले  जा  रहे  हैं  भर  झाप सुन  रहे  हैं

 (व्यवधान)  इन  के  हाथ  खून  से  रंगे  हैं
 शौर  इन्होंने  क़त्ल  किया  है  ।

 भी  हुकम  श्बन्द  oa  (उज्जैन)  :
 बहुत  के  लोगों  को  इन्होंने  मार  दिया  है

 चोधरी  बलवीर  सिह  :  मेरे  फादर-इन-
 ला  का  .....ह  किया  है  ।  इन  लोगों  ने  बार
 एसोसियेशन  के  जो  प्रेसीडेंट  थे,  उन  का  क््त्ल
 किया  है  ।  (व्यवधान)

 SHRI  K.P.  UNNIKRISHNAN:  I
 must  be  allowed  to  devel  9  m:

 i This  is  a  crucial  q  an-
 other  oppcrtunity  when  the  Leader  cf

 Oppositicn  raised  the  issue  cn  the
 r4th  of  this  month;  winder  rule  TB he  neither  coritradicted  ncr  cc  rrected  the

 Statement  (Interruptions)

 sit  gen  wa  wear  :  जीने  का
 अ्रधिकार  छीत  लिया  है,  इस  का  मतलब  क्या
 हुमा  ?

 चोधरी  बलबोर  सिंह  :  बार  एसोसियेशन
 है  प्रेसीडेंट  को  इत  लोगों  मे  मारा  है  भौर
 पता  नहीं  क्‍या  क्‍या  क्व्व्ल  किये  हैं  ।

 MR.  DEPUTY-SPEAKER  :  Please
 take  your  seat.  Whatever  u  “y

 i  not  go  on  record  if  you  do  like  this.

 The  whole  ह  ae roe 43  this.’  ‘Mr.  Charca
 refepe  under  the  argu- ‘bf  dhe  then  .  -‘Attorny-Generes

 Mr.  Nizen  De.  {ineerenpiions)
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 [Shei  K.  P.  Unnikrishnan]  -

 Since  it  is  relevant  to  the  consideration
 of  this  privilege  motion,  I  should  re-
 capitulate  what  was  said  by  Mr.  Niren

 tions).
 MR.  DEPUTY-SPEAKER  :  If  the

 hon.  Members  keep  on  interrupting
 him,  he  will  take  more  time.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Mr.  Niren  De  said  that  Articles  r4,  20
 and  3३४  of  the  Constitution  stand  sus-
 pended  as  a  result  of  a  presidential  pro-
 Glamation  consequent  to  the  invocation
 of  internal  emergency  under  Articies
 352and  359.  Article  39  stood  Suspended
 right  from  1965,  when  external  emer-
 gency  was  inaposed,......  Cinterruptions). Mr.  Niren  De  was  replying  to  a  poser  of
 =  dt

 »position  and  a  hypothetical case  which  the  bench  had  developed...
 (Interruptions).

 MR.  DEPUTY-SPEAKER  :  If  the
 Members  keep  on  like  this,  he  would take  more  time.  I  wonld  appeal  to
 He  Foal

 to  be  silent  and  iet  him ‘ish.

 SHRI  MORARJI  DESAI:  I  would
 appeal  to  the  Ho  Particularly this  side,  thet  they  ought  to  hear  any Member  from  the  opposition  in  silence

 with  wt
 Pog

 interruptions,  Ef  the
 pe]

 to
 say  they  can  do  80 but  what  is  this  methrd  cf  carrying  on  a debate  like  this  ?  Tnis  does  not  lend any  dignity  to  this  part  of  the  House,  7 must  say,  I  am  very  sorry  for  it,

 SHRI  JYOTIRMOY  9050  sass,

 MR.  DEPUTY-SPEAKER  :  I
 ging  २०  call  you  after  him.  “m

 SHRI  JYOTIRMOY  BOSU  :  ३ ‘am  sitting  on  the  edge  of  my  patience,

 Me.  शट  De  was  arpaing  again
 ©

 prez

 F
 ४  peoposicion  form  the Smadar

 cin
 Rc But  whet  Air.  Charen  Singh  told  the House  om  sqth  कप्पा  is  something  very

 po  when  cortain
 oe

 be  shot
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 Mr.  Charan  Singh  not  referri
 *  ad hypoieciat  case  aor  did  he  fi

 ren  7064  arguments.
 oe  Core

 iugsin  D  make  it  very  clear  that he  was  referrin 3
 more  than  what  con-

 tained  in  Mr.  8  argument.  He  has not  substantiated  mor  denied  it.  So,
 my  contention  is  that  he  wat  deliberately end  wilfully  misleading  the  House  and
 eee

 in
 ee  ne is  wi  you  this  cate  0

 privilege,
 bagi  Hy  ‘alrehood ee  deti- tely  misleading  the  House  constiiutes a  breach  of  privilege  of  the  House.

 23  hrs.
 In  the  House  of  Commons  in  the Profumo  case...(Jnterruptions)  I  must be  allowed  to  conclude....

 MR.  DEPUTY-SPEAKER  ;  Please take  your  seat.  Now,  Mr.  Bosu.
 SHRI  MORARJIDESAI:  The  hon. Member  is  wasting  the  time  of  the  House

 by  Sepesting
 all  the  while  what  he  has

 already  said.  I  do  not  know  what  he ‘wants  to  say.

 and  contempt  of  the  House.  Here  is  also &  case  of  wilful  misrepresentation.
 Interruption.)

 MR.  DEPUTY-SPEAKER  :  I  ha
 ae

 Bosu.  No  more  submissions

 SHRI  SHYAMNANDAN  MI
 ‘Begusari):  I  have  to  poe submission  on  this.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond

 ;
 I  hae
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 gf  205५
 tee.  78

 clear  on  rd  025५ subject.  caption  says:
 «Mistake  orinaccuracy  in  statement  made
 in  the  House.”  Even  if  for

 bp  rere sake,  we  take  it  that  the  Hom  ter
 had  made  a  statement  which  is  not  accurate
 and  which  is  not  correct,  the  only  pro- csdure  left  openis  to  seek  a  remedy  under
 Rule  Direction  735.

 Under  Direction  75  the
 is  not  to  allow  it  on  the  floor  of
 Straightway.  It  says:

 spread House

 ‘*The  member  may  place  before  the
 Speaker  such  evidence  as  he  may  have
 in  support  of  his  allegation.”

 Then,  it  says:
 “The  Speaker  may,  if  he  thinks  fit,

 bring  the  matter  to  the  notice  of  the
 Minister  or  the  member  concerned  for
 the  purpose  of  ascerta:ming  the  factual
 position  in  regard  to  the  allegation

 The  Speaker  try  then,  if  he  thinks
 it  mecessary,  permit  the  member  who
 imade  the  tlicgation  tO  raise  the  matter
 in  the  House  ४००  the  er  sO  per- mitted  shall,  before  making  the  state-
 ment,  inform  the  Minister  or  the
 member  concerned.”

 So,  there  is  no  breach  of  privilege.  You
 have  acted  outside  your  jurisd fccion  as
 stated  in  the  rules,  by  permitting  them  to
 raise  the  matter  under  Rule  222  for  a
 breach  of

 grivilege.
 I  regret  this  action

 is  not  justified  on  the  strength  of the  rules.

 Therefore,  I  will  request  you  to
 ‘completely  ignore  what  has  been  stated in  the  context  of  the  breach

 pte
 rivilege motion  and  give  a  ruling  ‘gly.

 MR.  DEPUTY-SPEAKER:  Mr
 Mis

 After  Mr  Mishra,  I  will  cal!  the  Heme
 Minister.

 SHRI  C.  M.  STEPHEN  (Idukki): Trise  on  a  point  of  order.  The  point  of
 order  has  reference  to  the

 point
 of  order

 raised  by  Mr.  Jyotirmoy  Bosu
 Now,  Direction  rx5  has  been  relied

 upon.  The  basis  on  which  this  motion ds  moved  is:
 “A  breach of  privilege  can  arise  whi

 :
 Member  or  a

 Riinister  ‘makes  .  false
 tatement  or  an  incorrect  statement

 wilfully,  deliberately  or  knowingly.”
 At  is  on  this  dasia  that  this  is  moyed.

 wen  eget
 BOSU:  What

 ASADHA  28,  899  (SAKA)  of  Privilege  म्क,
 SHR]  C,  M.  STEPHEN:  Proceed-

 oaty  bon  ge  se io  with  Fin gone  re!
 to  Shri  Charan  Singh's  statement’.  From
 our  side  &  statement  was  made  here  and
 he  replied  to  that.  On  the  basis  of  that
 reply  the  conclusion  is  emerging  that  the
 statement  made  by  him  here  was  made
 deliberately,  cowie

 (knowing  2t  to
 be  incorrect)  and  wilfully.

 You  have  allowed  it  under  222,  Once
 you  allow  it  to  be  raised  under  222,  a
 discussion  on  that  has  to  take  place.  It
 is  not  under  Direction  ‘IS.

 222  says—
 “A  member  may,  with  the  consent

 of  the  Speaker,  raise  a  question  involv-
 ing  a  breach  of

 privilege
 either  of  a

 member  or  of  the  House  or  of  a  Com-
 mittee

 ४

 The  procedureis  stipulated  here.  You
 have  of  course  not  given  a

 finding
 that

 this  is  8  breach  of  privileege.  Nor  has
 the  House  come  to  the  conclusion  that itis  a  breach  of  privilege.  But  by  givirg
 permission  under  Rule  222  you  have
 given  a  finding  that  itis  a  matter  in  which
 the  intervention  of  the  House  is  called
 for.  Now  it  is  for  the  House.  Dis-
 cussion  must  take  place  80  as  to  atrive  at
 a  conclusion  whether  there  is  prima  facie
 a.case  for  breach  of  privilege  and  whether
 the  matter  may  be  referred  to  the  Com-
 mittee  on  privileges  or  not.

 Me  oes  brat  4  igs  gl  fences r.
 Depu

 igtodients
 of  ofpr  erred  my  hon.  friends
 on  the  other  side  have  tried  to  establish
 aro

 (i)  That  there  has  been  a  misrepre-
 sentation.

 (ii)  Andit  is  with  a  view  to  mis-
 leading  the  House,  for  deceiving the  House.

 ‘The  two  elements  must  be
 rn

 in
 order  to  establish  a  breach  of  privilege.

 Now  the  question  that  arises  is—mis-
 resentation  of  what?  Haye  the  hon.

 frie ends,  in  fact,  in  their  possession  to
 suggest  to  the  contraty  ?  ‘there  can  be  a
 mis-representation  of  fact  and  if  there  is
 any  complaint  so  far  as  breach  of  privi-
 lege  is  concerned,  then  the  com

 pong
 at

 has  to  come  before  the  House  here
 is  9  fact  to  rebnt  what  has  been  said  by
 an  hon.  member.
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 {  Stxi  Shyamnandan  Mishra  ]
 Secondly,  the  hon,  members  have  said,

 it  is  with  a  view  to  misleading  the  House.
 SHRI  C.  M.  STEPHEN:  We  are

 Prepared
 to  go  to  the  substantive  part of  it.

 SHRI  SHYAMNANDAN  MISHRA:
 So  far  as  misleading...

 SHRI  VASANT  SATHE:  Burden  of
 proof  tosubstantiate  is  on  your  side.  Are
 you  shifting  it  on  to  us?

 SHRI  SHYAMNANDAN  MISHRA:
 We  have  come  before  the  House  earlicr
 in  order  to  establic<h  a  case  of  breach  of
 privilege  with  full  possessicn  of  facts.

 Sir,  this  is  what  appears  on  record  to
 Suggest  that  the  hon.  Home  Minister  had
 tried  to  misrepresent  to  the  House.
 That  the  hon.  Member  has  not  done.
 This  is  one  ingredient.  The  second
 ingredient  that  they  wanted  to  make  out
 was  that  with  a  view  to  misleading  the
 House,  the  hon.  Hcme  Minister  has  tried
 to  place  his  posnt  of  view  based  on  certain
 legal  and  other  framework—not  on  the
 basis  of  certain  things,  certain  plan  and
 80  on.

 Now,  the  hon.  Member  says  that  it
 cannot  be  a  legitsmate  deduction  frem
 what  the  Attorney  General  has  said  before
 the  hon.  Supreme  Court.  Now,  80  far  as
 this  is  concerned,  this  is  a  matter....
 404

 what  the  hon.  Heme
 inister  has  tried  to  tell  the  House  was

 that  there  was  a  preparation  on  the  legal
 Rime.

 (Interruptions)  The  hon.  Heme
 inister  was  quite  clear,  unequivocally

 clear,  «n  this  that  there  was  a  preparation onthe  thinkingplane.  He  also  tried  tor  late
 it  to  the  legal  framework  that  was  being
 evolved  in  this  country.  May  I  tell  the
 hon.  Members  on  the  other  side  that  the
 then  Prime  Minister  had  made  a  charge about  the  assassinatiin  of  her  entire
 family  that  was  to  take  place  on  the
 blessed  day  of  the  29th  June,  ‘1975.  At
 that  time  she  had  made  a  ccmplaint  earlier
 and  that  probably  figured  even  in  the
 —

 that  has  been  presented  to  the
 louse.
 So  far as  the  Home  Minister  is  concern-

 ed,  he  did  not  ccme  out  with  eny  plan  of
 that  kind.  He  was  only  suggesting  and,
 may  I  submit  to  the  hcn.  Houre,  that
 when  we  had  gone  to  tre  Supreme  Ccurt,
 our  case  was  that  the  hcn.  Stpreme  Court
 should  examine  whether  we  had  been
 arrested  in  accor  with  the  provisions of  the  law  as  passed  by  the  Parliament;
 we  were  denied  even  that.

 My  hon.  friend  says  that  they  stand  for
 the  supremacy  of  the  Parlisment.  When
 we  hadi  gone

 pare
 Be  Supreme  Court

 ‘we  submitted  that  here  was  a  law  ‘parsed
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 by  Parliament;  we  wanted  them  to
 consider  whether  we  had  been  arrested
 in  accordance  with  the  provisions  of  the
 law.  That  also,  the  hon.

 Supeeme
 Court had  denied.  Now  I  ask:  ere  is  the

 question  of  the  framewerk  of  the  rule  of
 law  in  this  country?  The  hon.  Home
 Minister  said  that  the  Attorney  General
 had  gone  on  record  to  say  before  the
 Supreme  Court  that  if  any  constable
 (Interruptions)....  only  explain  what
 the  hon.  Home  Minister  said  namely,  the
 Attorney  General  had  said  before  the
 Supreme  C  utt  that  if  a  constable  shoots
 down  a  person,  then,  there  is  no  remedy
 before  the  court  of  law.  Now,  that  being
 so  (Interruptions),  Mr.  Deputy-Speaker
 my  hon.  friend  said  that  the  Hcme

 Ausister  rae  bite
 to  relate

 ibe  weal thing  to  what  ha  pened  in  Dacca
 Jaih

 :
 Now,  ar  th  the  situation  in  this

 country  was  taking  place  or  not  ecaxctly on  the  lines  on  which  this  situation
 occurred  in  Dacca,  that  is  for  the  House
 to  consider.

 Many  members  had  voiced  anxiety  and
 concern  that  the  things  were  taking  shape on  the  same  lines  as  in  Dacca.  Many
 others  did  not  believe  that.  When  Mr.
 Jayaprakash  Narayan  had  warned  the
 country  that  there  was  going  to  be  an
 authoritarian  regime  in  this  country  on  the
 lines  on  which  Mr.  Mujib  had  assumed
 powers,  then  many  of  us  did  not  believe.
 It  was  in  this  House  that  I  had  come
 forward  with  a  Resolution  that  the
 Government  was  creating  conditicns  for
 growth  of  fascism  in  this  c

 untry:
 But,

 at  thattime,  nobody,  believed.  Simiarly, if  anything  had  taken  place  exactly  on  the
 lines  on  which  it  did

 take  place
 in  Dacca

 in
 Bans

 desh,  there  could  then  be  a  deduc~
 tion  that  even  this  thing  could  happen in  this  country.  (Interruptions)  There-
 fore,  in  my  humble  opinion,  there  is  no
 case  of  breach  of  privilege.  Anybody  is

 perfectly
 in  order  to  infer  that  the  hon.

 ember  tried  to  infer,  to  deduce,  to
 reason,  what  the  hon.  Home  Minister
 said  was  based  on  reasoning  and  articci-
 nation  and  not  on  facts  or  evidence  for
 plans.

 iqaek  3
 G.

 ila  aoa nagar):  r.  jeptty-
 Speaker,  Sir,  I  am  rising  on  a  point  of
 order,  and  I  want  to  say  that  we  are  not
 at  this  stage  on  the  questicn  of  substance
 of

 ae  matter.  h
 We  are  at  this

 ste  iscussirg  the  procedural  matter
 raised  by

 Mr,  Unnikrishnan  involyirg
 cae whatis  alleged  to  be  a  of

 privilege. My  point  of  order  is  es  223  ६0०  228
 deal  with  the  Aad 008  of  privileges.
 These  rules  are  very  clear.  You  have

 alowed  La  me  =  to  pie  fod matter  privi.
 ्

 to  ow
 whether  a  prima  fa  cats  ect.

 :  fi  irg  nd  ह्  पा: If  after  your  allowi:
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 agrecing,  the t  maR  Er
 goes  to  the  Privile

 ttee,  the  Committee  decides.
 point  is  that  the  Home  Minister  made
 a  statement  on  @  particular  day  in  reply to  Home  Ministry's  Dernand:,  which  has

 ‘now  become  the  subject-matter  of  this
 discussion  on  privilege.  There  are  two
 points  involyed—one  is  regarding  in-
 accuracy  in  terms  of  facts,  and  secondly,
 the  alleged  question  of  misleading  the House  in  regard  to  certain  facts.  If  it
 is  an  inaccuracy  then  the  Rules  provide
 asto  howto  dealwithit.  The  Opposition does  not  say  that  the  inaccuracy  i8  there.
 (Interruptions)

 There  are  two
 ape

 of  the  matter—
 inaccuracy  and  deliberately  misleading the  Howse.  If  i:  is  inaccuracy
 Direction  325  is  clear.  The  Minister  can
 get  up  and  correct  the  snaccuracy  sf  he
 thinks  there  १६  one.

 The  next  point  is  about  the  allegation
 of  having  misled  the  House  deliberately.
 ‘My  peo

 is:  Who  is  to  decide  whether
 the  Minister’s  factual  statement
 and  later  on,  if  necessary.  a  corrected
 factual  statement  has  led  the  House  or

 ‘misled  the  House?  It  is  entirely  a
 subjective  matter.  Scme  Members  may
 feel  that  the  Home  Minister  has  misled
 and  some  others  may  feel  that  he  hay  not
 misled.  From  the  Chair  you  have  to
 decide  whether  the  particular  stat«ment
 of  a  Member  or  a  Minister  constitutes
 te  facie  a  breach  of  privilege  0०  not.

 erefore,  I  want  to  conclude  by  saying,
 and  asking  you  with  utmost  res

 pect
 and

 @reet  reverence,  under  what  rule
 precisely  has  the  Chair  permitted the  Opposition  to  bring  this  pount  as  a
 matter  of  privilege.  At  one  point  of  time
 during  the  discussion  you  said  that  you
 have  read  the  rules.  We  agree  your
 pags

 of  rules  is  perhaps  better  than
 ours.  My  point,  however,  is  that  the
 Chair  is  not  going  to  allow  anybody  to
 raise a  point  of  privilege  outside  the  rules
 provided  in  the  book.  My  contention  is
 that  the  Chair  also  is  a  creature  of  rules.
 ‘The  Chair  cannot  make  its  own  rules.  I
 am,  onl:

 br tej
 that  the  Chair  is  also

 discretion.  My  point  is:  which  rule  is
 silent?  Mi  er  point  is:  you  cannot
 say  that  it  A  your  right  to  do  so.  That
 is  my  point  of  order.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  We  are
 Fly,  discussing

 the
 eprops  matters. If  the  hon.  Members  do  not  want  to  follow

 Un
 "Gis

 I  shall  give  my  ruli
 2  Est

 se  my  rang

 ni  USI
 LT

 By
 4

 you  to  comider  my  point.  You fave
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 allowed  the  hon.  Members  to  raise  the matter  who  had  given  you  noticeearlicr.
 yom,

 what  do  the  rules  say?  (Interrup- tions).
 MR.  DEPUTY-SPEAKER:  Let  me

 hear  his  point  of  order.

 SHRI  VASANT  SATHE:  Sir,  the
 rule  says  like  this:

 “292,  A  member
 may,

 ५  with  the consent  of  the  Speaker,  raise  a  question
 involving  a  breach  of  privilege  either
 of  a  member  or  of  the  House  or  of  a
 Committee  thereof”.

 &
 next  rule,  that  is,  rule  223,  says  like

 this:

 233,  A  member  wishing  to  raise a  question  of  privilege  shall  give  notice
 in  writing  to  the  Secretary  before  the
 commencement  of  sitting  on  the  da; the  question is  propoted  to  be  raise  .
 If  the  question  raised  is  based  on  a
 document,  the  notice  shall  be  acccm-
 panied  by  the  document.”

 Now,  Sor,  a  notice  was  given  both  by  Mr.
 VayalarRavi  and  Mr.  Unnikrishnanto  the
 Secretary,  acccmpanied  by  the  document.
 You  considered  that  the  question  raised
 under  rule  222,  can  be  allowed.  If  that
 is  correct,  then  what  is  the  mode  of
 raising  question  of  privilege?  This  is
 faz  =

 rule  225.  Rule  225  says ike  this:

 2a5(1):  The  Speaker,  if  he  gives consent  under  rule  222  and  holds  that
 the  matter  proposed  to  be  discussed
 is  in  order,  sha ‘im call  the  member  con-
 cerned,  who  shall  rise  in  his  place  and, while  asking  for  leave  to  raise  the
 question  of  privilege,  make  a  short
 statement  relevant  th  ereto.””

 Sir,  he  was  raising  this  questicn  under Rule  225  to  make  a  statement  asking  for
 the  leave  of  the  House.  (Interruptions) Let  there  be  no  Let  us  under-
 stand  the  rules.  T  thin ink  the  hon.  Prime
 Minister  will  agree  with  me.  Kindly  see
 the  rule  225.  If  under  rule  235  he  is
 askin, g  for

 leave,  then  the  nature!  course
 must  be  rule  226.  And  rule  225(2)  says:

 “(2)  If  objection  to  leave  bei
 granted  is  taken  the  Speaker  8 hall request  those  members  who  are  in
 paves

 ct  reave
 Daing  |  poe

 to  rise
 in  their  places,  if  not  less  than
 twenty-five  members  rise  accordingly,

 the  member
 of  the  House.”

 Now,  we  are  at  this  when  88708 for  leave  of  the  Houses  po  ia



 डा  Re.  Question

 {Shri  Vezant  Sethe]
 The  next  stage  must  come;  you  must  ask
 the  House  whether  25  members  or  more
 members  are  in  favour  of  the  motion.
 SOME  HON.  MEMBERS:  No.

 SHRI  VASANT  SATHE:  Now,  rule
 227  reads  as  follows:

 “Notwithstanding  anything  contain-
 ed  in  these  flee  ane  Speaker  may refer  any  question  of  privilege  to  the
 sommittee  of  Privileges  forexamina-

 tion,  inestigation  or  report.”

 All  that  you  can  dois  suo  motz  you  can
 aend  it  to  the  privilege  committee.  But
 the  moment  you  allow  leave  to  be  asked
 for,  the  House  is  seized  of  the  matcer  and
 ypu

 cannot  scuttle  the  power  of  the
 louse.  Under  rule  226  House  can

 itself  pass  a  resolution,  ifleave  under  225 is  granted,  the  House  may  consider  the
 stion  and  come  to  a  decision,  itself.

 Thet  is  the  power  of  the  House.  The
 House  may  refer  it  to  the  privilege  ccm-
 mittee  on  a  motion  made  e:ther  by  the
 member  who  has  raised  the  question  of

 rivilege  or  b
 teat

 other  member.  Un-
 less  we  go  t  gh  this  procedure,  it

 will  not  be  correct.  Is  it  your  !dea  or  is
 it  their  contention  that  although  under
 225  leave  is  asked  for,  you  can  cut  short
 the  Rower

 of  the  House,  the  privilege  of
 this  House  and  also  the  proper  procedure
 and  ws

 :  I  will  act  under  rufe  227.
 How  we  go?  Where  do  we  go?
 These  rules  should  be  read

 Prope
 erly  and

 should  be  followed  properly.  ce  leave
 is  asked  for  under  the  rules,  you  have  to
 rely  on  rule  226...  (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Please
 take  our  Seats,  all:  fy  u.  Let  me  make
 the  prition  clear.  At  the  outset  I  said
 that  I  had  to  decide  whether  there  was
 prima  facie  case  or  not.  I  had  never  said
 that  there  was  prima  facie  case  of  privilege.
 When  Lallyw  a  member  to  readouta

 rivilege  m*tion  it  dees  not  suo  motu
 Pay  ww  that  there  is  privilege.  On  that  day
 he  read  it  cut;  todey  he  also
 read  out.  Then  there  were  scme
 points  of  order.  That  is:  where  we are  now,  (  Jnterruptions)  Iam  not  alic  wing
 any  more  discussicn  on  this....

 SHI  VASANT  SATHE  :  Ycu  are
 going  \yack  on  what  you  Said.

 MR.  DEPUTY-SPEAKER  :  I  am
 not  going  back  a  anything.  [
 have  to  give  my  ruling.  And  I  shall
 now  give  my  ruling

 AN  HON.  MEMBER  :  What  is  it  2

 JULY  19,  977  of  Privilege  इक

 MR,  DEPUTY-SPBAKER  :  Ina  cate
 where  itis  alleged  that  a  Minister  cr  a
 Member  Bas  ie  oe  aya ment  in  ese
 inviting  the  attention  of  Phe  Howe
 ed  5

 is
 foc

 dc
 we  preg  ha of  Directions  peaker which  reads  as  follows  :—~

 “r25  @.  A  member  wishing  to  point cut  any  mistake  or  inaccurecy  in  a
 statement  made  by  a  Minister  cr  any other  member  shall,  befcre  referrirg  to
 the  matter  in  the  House,  write  to  the
 i

 porta  peinting  cut  the  particulers of  the  mistake  or  inaccurecy  snd  seek
 his  permission  to  raire  the  matter  in
 the  House.

 (2)  The  member  mey  picce  beft  re
 the  Speaker  such  evidence  as  he  msy have  in  support  of  his  allegatic  n,

 (3)  The  Speaker  mey,  if  he  thinks
 fit,  bring  the  matter  to  the  nctice  cf  the
 Minister  or  the  member  ccrcerned  fcr
 the  purpose  of  ascertainirg  the  fi  ctual
 position  in  regard  to  the  allegaticn  mede.

 (4)  The  Speaker  mey  then,  if
 he  thinks  it  necessary,  permit  the  mcm-
 ber  who  meade  the  allegaticn  to  reise
 the  matter  in  the  House  andthe  member
 So  permitted  shall,  befcre  makirg  the
 statemen',  inform  the  Minister  cr  the
 member  concerned.

 (s)  The  Minister  or  the  member
 concerned  mey  mske  a  Statement  in
 reply  with  the  permission  cf  the  Spesker
 and  efter  having  infcrmed  the  ether
 member  concerned.

 (6)  The  item  regarding  statement  tc
 be  made  by  the  member  and  the  state—
 ment  to  be  made  by  the  Minister  in
 reply  thereto  shall  nt  be  put  dcwn  in
 the  list  cf  husiness  unless  copies  thereof
 have  been  submitted  in  writing  to  the
 Speaker  sufficiently  in  advance  and  the
 Speaker  has  approved  them.  Words,
 P harases  and  expressicns  which  are  not
 in  the  statements  aS  8

 pprcved
 by  the

 Speaker,  if
 wa

 ken,  shall  not  form  part
 of  the  proceedings  of  the  Ht  use,”

 In
 the  p

 resent  case  when  the  matter

 wey
 in

 eee  YB.  Gb
 the

 १47  r  van,
 Listed CP  the  Opp  sition  under  Rule,
 377.  the  Minister  cf  Heme  Affsizs  ha
 Clarified  the  position.

 Ni  his  Be,
 again

 bean,  rated  ty  Shri
 Neralar  2  the

 the  position.  Fd of  the  provisions charity
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 Direction  az  and  the  clarification  by  the
 Minister  of  Heme  Affaizs,  the  matter
 may  be  treated  as  closed.

 Mr.  Chayan  Singh,  if  you  want
 You  can  make  a  Statement  now.

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  CHARAN  SINGH)  :  rose.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Sir,  I

 amona  point  of  order.  (interrup-~ tions
 SHRI  VASANT  SATHE :  Yesterday’s

 privilege  mcticn,  ycu  have  sert  itto  the
 Privileges  Committee.  (Interruptions)
 Having  given  consent  under  Rule  222 how  can  you  go  backon  your  own

 ruling  ?
 SHRI  C.  M.  STEPHEN  :  You  have

 Biven  permission  to  reise  the  matter
 under  Rule  a  What  happened  to  that is  my  question,  You  cannot  cherge  your eorlier  ruling,

 MR.  DEPUTY  SPEAKER  :  Pleate
 take  your  seat.  When  some  member
 Bives  notice  of  a  privilege  mction,  I  have to  decide  whether  there  is  a  prima  facie cate.  I  have  heard  the  Members.  Jt dees  not  ceme  under  privilege.  So,  I am  applying  Direction  TS.

 suo  mote  referred  t!  e  same  to  the  Privi
 Committee.  Interruptions)

 *
 perm

 >
 in  Ly

 of  the  clarifications  ke  has  given, he  has  stated  that  there  wes  a  deliberate
 attempt.  He  hac  made  an  aspersion  and this  he  has  deliberately  donc.  (Interrnp- tions)  It  is  my  request  to  you  to  revise
 your  decision,

 SEVERAL  HON.  MEMBERS  rose.

 MR.  DEPUTY  SPEAKER  ;  Please
 take  your  Seats  now.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Sir,  I  am  on  a  point  of  order.  Ptease listen  to  me.

 SHRI  SAMAR  GUHA  (Contai)  :
 ae  7

 point  of  order  ccmes  first.
 Bolore  I  raised  a  point  cf  order.

 of  Privilege  '

 SHRI  K.  LAKKAPPA  rose.

 MR.  DEPUTY  SPEAKER  :  Mr,
 Lakkappa,  please  take  your  seat.

 SHRI  J.  RAMESHWARA  RAO
 (Mahbocbnagar)  :  Once  you  have  allowed
 @  matter  to  be  raised  under  rule  222,
 you  cannot  go  back  to  Direction  Ig.

 MR.  DEPUTY  SPEAKER  :  I  have
 explained  it.

 पारा  K.  P.  UNNIKRISHNAN  :  I
 did  not  come  to  you  under  Direction  775५ IT  came  to  you  with  a  specific  ——— about  a  statement  made  by  the  Heme
 Minister.  The  ertire  proceedings  wc  uld
 be  in  laid  if  you  had  nct  permitted  me
 under  rule  222  to  reise  the  issue.  New,
 havirg  allowed  me  and  Mr.  Ravi  to  raise
 it  under  rule  222,  you  cannct  go  back  to
 Direction  Hg.  Ycu  ould  have  told  me
 that  there  is  no  case  and  this  will  nct  be
 permitted  to  be  raised  under  rule  (222.

 MR.  DEPUTY  SPEAKER  :  When  I
 permitted  ycucor  Mr.  Ravi,  I  did  nct  say
 that  there  was  a  prima  facie  case  of
 privilege.  Under  rute  222  I  received  a
 nctice.  Thatis  all.  When  I  received  notice, Tcan  allow  a  member.  Now  under  Direc-
 tion  TS;  the  Hcme  Minister  is  givirg  en
 explaration,

 मूह  मंत्री  (शो  चरण  सिह)  :  उपाध्यक्ष
 महोदय,  मेरे  दोस्त  सुनने  के  लिए  तैयार  नहीं
 हैं,  इस  लिए  मैं  कुछ  नहीं  कहना  चाहता  ।

 SHRI  C.  त,  STEPHEN  :  We  do  not
 want  to  hear  him.  (Interruptions).

 AN  HON.  MEMBER  :  Are  you
 revising  your  ruling  ?

 MR.  DEPUTY  SPEAKER
 :
 er no  questicn  cf  revising  any  ruling. I  have  explained  it  sufficiently.  Urder

 pecan
 ‘115,  I  em  alk  wing  the  Hc  me

 ‘
 (Cnterruptions)

 MR.  DEPUTY  SPEAKER  :  I  will
 putit  to  the  House,

 की  चरण  सिह  :  उपाध्यक्ष  महोदय,
 झाप  मेरी  बात  मुने  लीजिए  ।  उत  का  जो
 एंटीट्यूड  हैं,  उस  के  कारण  मैं  श्छ  कहता
 नही  चाहता  हूं  ।



 ny  ‘Re.  Question
 of  Privilege

 Mead ANE,  bed  Ye You
 =  Phrowing  the  rules  bn  winds  ७००.

 (Interruptions)

 SHRI  MORARJI  DESAI:  I  do  not
 know  what  my  hon.  fri¢hds  want.  I
 am  not  able  to  hear  them  at  all.  I  do
 not  know  what  they  want  to  say.  I

 rnin
 understand  unless  it  is  spoken

 c
 (Interruptions)

 SHRI  J.  RAMESHWARA  RAO:  We
 have  nothing  against  you.  I  submitted
 to  the  Deputy  Speaker  that  the  ques-
 tion  was  permitted  to  be  raised  under Rule  222.  Once  the  question  is  raised
 under  Rule  222,  you  cannot  go  back
 to  Direction  ‘11s.  The

 procedure
 under

 Rule  222  has  to  be  followed.
 MR.  DEPUTY  SPEAKER:  If  what

 z
 say  is  to  be  followed,  then  every

 otion  of  privilege  that  8  raised  under
 Rule  222  will  have  to  be  sent  to  the
 Privileges  Committee.

 SHRI  C.  M.  STEPHEN:  There  is
 no  question  of  notice  being  given  under
 Rule  222.  What  Rule  222  contemplates
 is  permission  being  given.

 (Interruptions)

 SHRI  MORARJI  DESAI:  Let  me
 say  something  about  it.  If  the  hon.
 Deputy  Speaker  has  decided  a  matter,
 anybody  may  sa’  ey  is  wrong.  I  am  not
 here  to  dispute  freedom.  Everybody is  entitled  to  have  his  opinion.  But  if
 you  dispute  the  decision  of  the  Chair,
 this  House  will  not  be  able  to  function
 at  all,  Whether  it  is  for  this  side  or  for
 =

 side,  I  am
 atte

 we
 are  fot

 fol-

 proper
 procedure  at  (Interrup-

 iene  ere  is  a  method  of  doing  that
 also.  I  am  not  saying  anything  about
 it.  This  is  not  the  way  to  do  it.

 SHRI  C.  M.  STEPHEN:  Then,  you
 tell  us  what  is  the  way.

 SHRI  MORARJI  DESAI:  My  sug-
 gestion  would  be  that  if  you  are  dis-
 satisiied  with  the  decision,  do  not  go
 by  passion,  think  calmly  about  it  and
 find  out  a  procedure  as  to  how  to  do
 this.  I  am  not

 going
 to  object  to  that

 kind  of  thing.  But  this  is  not  a  method
 of  doing  it.

 SHRI  C.  M.  STEPHEN:  You  are
 the  Leader  of  the  House.

 JULY  re ry  ay  977  ,  National  Highwoys  776
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 SHRI  MORARJI  DESAI:  If  you consider  me  the  Leader  of  the  House
 and  if  you  are  not

 prepared
 to  heed

 even  my  advice,  then  what  can  I  tell
 you?  :

 MR.  DEPUTY  SPEAKER:  Now  we
 go  to  the  next  item.

 (interruptions)

 73  '45  hrs.

 NATIONAL  HIGHWAYS  (AMEND-
 MENT)  BILL

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  beg  to  move*.

 “That  the  Bill  to  amend  the  National
 Highways  Act,  ‘1956,  be  taken  into
 consideration.”

 It  is  a  simple  measure  to  amend  Section
 7  of  the  existing  Act;  to  enable  Govern-
 ment  to

 Lg
 fees  on  permanent  brid;

 ges on  national  high  costing  more  t
 Rs.  2§  lakhs  carl  are  erected  or  will
 be  erected  after  rst  April,  ‘1976.  This
 in  essence  is  the  simple  measure  that  I
 have  put  before  you.  Though it  is  simple, I  cannot  say  that  its

 bo
 lication  is  very

 simple,  because  it  involves  payment  of
 fees.  The  justification  for  it  is  this,
 namely,  that  when  these  bridges  are
 erected  at  heavy  costs—and  we  want  to
 have  more  such  highways  and  more
 such  bridges,  it  is  necessary  that  they should  pay  for  themselves.  In  many other  countries,  this  is  the  way  it  is
 done.  The  State

 g
 overnments  also  want

 toll  to  be  levied  on  bridges.  But  we
 cannot  ivy

 a  toll,  because  toll  is  a
 subject  belonging  to  the  State.  It  is,
 therefore,  that  we  are  levying  a  fee;
 and  that  fee  will  be  utilized,  not  for
 enhancing  the  revenues  of  the  govern- ment  for

 spe
 nding  in_other  ways.  This

 will  be  utilized  for  National  Highway and  bridges,  after  deducting  the  ex-
 mses  on  collection  of  the  revenue.
 ८  are  also  taking  power  to  see  if  it  is

 necessary  to  exempt  any  bri  from
 this  fee.  So,  if  it  is

 pert  .  public interest  to  do  so,  we  8  certainly do  so.  I
 only  ho} Re

 and  trust  thet
 my  hon.  fri  will  agree  with  it.

 MR.  DEPUTY  SPEAKER  :  Motion
 ‘That  the  Bill  to  amend  the  Netional i highways

 ae  ‘1956,  be  taken  into

 Before  we  go  on  with  the
 moved  snd  through  the  discussion on

 “SMoved  with  the  recommendation  of  the  Vice-persidem  acting  ए  Preddent.
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 it,  I  have  to  say  that  we  are  having
 the  Lunch  Hour  from  to-day.  Actuaily, we  should  have  adjourned  for  lunch  at
 I  p.m.,  but  because  of  the  passion, we  cowid  not  do  it.  We  now  adjourn
 and  will  re-assemble  at  1445,  hrs.

 13-48  hrs.
 The  Lok  Sabha  adjourned  for  Lunch
 till  ag

 eg
 minutes  past  fourteen

 of  the  Clo

 The  Lok  Sabha  re-assembled
 oft

 er  Lunoh  of at  forty-seven  minutes  t  Fourteen
 the  Cloc

 (Suer  M.  SaTyANARAYAN  Rao  in  the
 Chair]

 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to

 spent the  following  message  received  from
 the  Secretary-General  of  Rajya  Sabha:

 “In  accordance  with  the  provisions
 of  rule  $oea  of  the  Rules  of  Procedure and  Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  enclose  a
 $F”

 of  the  Insecticides  (Amendment)
 ill,  19775  which  has  been  passed  by

 the  Raya
 Sabha  at  its  sitting  held  on

 the  r8th  July,  1977."

 INSECTICIDES  (AMENDMENT)
 BILL

 As  PAsseD  BY  RayyA  98888
 SECRETARY:  Sir,  I  lay  on  the

 Table  of  the  House  the  Insecticides

 a  7
 a  ३  Bill,  977s  a8  passed  by

 ya  Sabha.

 NATIONAL  HIGHWAYS
 (AMENDMENT)  BILL—Contd.
 DR.  द  A.

 EEYP  |
 YID  MUHAMMED

 (Calicut);  Mr.  »  Sir,  I  su  t
 the Bill  So  ssa  =  cob  te

 is
 pervert  Morn  ts of  clarication.  Obviously,  it  is  4  Bill intended  to

 rales  fees  yl
 the  improve-

 te  teers ef  pone
 nent  pridges,

 which  were  not  or  ly section  7  of  the  Act. स्क
 senting  tat,  ;

 is  necessary  :  rae

 {4mdt.)  Bit  77
 time,  instead  of  stri

 tty  confining  ¢
 purpose,

 namely,  to  charge  «  few  whice will  more  or  less  be  guid  pro  guo  for  the service  rend  tendency
 source  of ‘ded  against must  be  a necessary  correlation  between

 rendered  40d  the  ¢  incurred  ‘toe the  service  render,  a  ney Already  there are  a  large  number  of  octrois  and  various impositions  which  a  user  of  9  highway  or road  has  to  bear.  Recently  I  had  the occasion  to  go  to  Mussoorie  from  Delhi, At  six  places  ad  to  pay  varying amounts,  from  one  to  Rs.  2.50 by  way  of  octrois  and  other  charges, So,  when  there  are  already  such  heavy
 impositions

 which  the  various  munici- pailties  and  other  local  authorities  im- pose  on  the  users  of  the  highway,  I am  sure  the  Prime  Minister  and  those who  are  concerned  and  entrusted  with the  task  of  fixing  the  rates  will  take into  consideration  the  existing  octrois, fees,  and  various  other  charges  which one  has  to  bear.  J elaborate  that  come
 Bes  Propane  ‘to

 Coming  to  the  drafting  of  the  Bill  fi my  experience  and  from  what  I  have  heard and  understood  from  others,  I  fully appreciate  the  difficulties  which  the drafting  department  of  the  cencerned Ministries,  particularly  the  Law  Minis- try,  face.  [know  that  quite  often to  work  in  great  hurry  and  ey  ee
 naturally  they  take  the  line  of  least
 resistance,  adopting  some  existing  and
 traditional  phraseology  and  drafting devices,  w: hile  fully  eciating  those
 difficulties,  I  will  be  f ating  in  my  duty  if I  do  not  bring  to  the  notice  of  this  hon’ble
 House  the  criticism  which,  with  justifica- tion,  has  been  raised  from  time  to  time that  is  a

 =
 to  make  the  drafting so  unnecessarily  complicated,  clams and  elaborate  that  it  becomes  diffic: ficuly diffic not  onl

 ie
 the  general  publi ao  a  general  public  to  under.

 this

 ped  A
 Government

 4  fare  bee  better  aor  = engrafting  this  proviso,  the  ह...
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 pollen
 tonething

 io
 cat

 os  nee to  som  or  to  cut
 be  justified  im

 peat  ad  bev  But  when  it
 is  an  exemption  and  that  is
 what  it  is  meant  also  ,  why  don’t  you  call
 it  straight  way  an  exemption  and  avoid—
 I  may  be  for  given  for  using  the  ex-
 pression—this  clumsy  way  of  engrafting
 4  proviso  ?

 In  the  proviso  itself,  I  feel  very
 strongly  the  expression  after  the
 words  “‘in  the  public  interest",  ‘‘s0  to do”  is  absolutely  unnecessary.  As  it
 stands,  it  reads  :

 “Provided  that  if  the  Central  Gov-
 ernment  is  of  opinion  that  it  is
 necessary  in  the  public  interest
 80  todo,  it  may,  by  like  notification

 I  do  not  know  why  the  expression  ‘‘so
 to  do  ™  is  necessary  here.  If  it  is  nece-
 ssery  in  the  public

 H  one
 it  may  be

 like  notification  do  such  a  Eg.  :
 ere

 is  an  example  of  easyway  of  drafting things  because  of  the  hurry  and  the  haste
 in  which  they  are  asked  to  draft  the  Bill.
 The  conventional  phraseology  has  become
 abectutely

 unnecessary  in  this  case.  It  will
 Tead  much  more  simpler  and  iit  poopie can  understand  it  more

 gee
 ou

 aterightway  8
 ays

 if  it  is  in  the  public
 interest,  ८  like  notification”  such  and
 suchathing  willbedone.  This  express-
 ion  “so  to  do  **  could  very  well  be  delet-
 ed  altogether.

 Also,  I  have  an  objection  to  the  word-
 ing  “by  like  notification”,  which  agein,
 unnecessarily  creates  complication.  You
 can  repeat  those  four  words  ‘by notification  in  the  official  gazette”.
 This  is  an  ession  used  in  the  original
 section

 inal
 b  wv  Sm plicate  it  using  the  words  rs  ike-

 notification  °  ?
 I  do  not  want  to  multiply  instances

 except  to  bring  to  the  notice  of  this  House
 the  Prime  Minister  clause  3  in  the

 Bill  which  proposes  to  introduce  or
 substitute  su b-olause  (i)(b) in  the  present
 Bill.  Of  course,  that  is  an  incidental  and
 consequential  modification.  I  fully
 understand  that.  But

 my  objection  is  to
 ily  lengthe  the  list  of

 illustrations  which  are  contained  in  the
 rule-making  power.  As  the  House  is
 aware,  there  is  a  well-known

 prac logy  which  is  used  and  which  been
 accepted  in  various  cases  starting  from
 Shiviath  Banerjee’s  case  of  the  Pr  ivate
 Council  and  subsequently  other  cases  in
 Supreme  Court.  It  hes  been  laid
 down  Bnequivocely

 that  when  a  phrese~
 of  this  nature  ,  namely,  when  in

 thers  t  clause  it  is  said  that  the  rule~

 JULY  18,  i977

 which  has  been  accepted  and
 by  various  decisions,  as  follows.  The
 substance  of  those  decisions  is  that
 clause  2  does  not  add  to  or  subtract
 from  the  powers  contained  in  clause  b
 Namely,  theauthority  will  have  the  neces-
 sary  powers  to  make  the  rules  for

 gi?  a ing  out  the  objectives  of  the  Act  or
 prcsaions

 of  the  Act,  as  the  case  may
 bi  Sometimes,  _  the

 phraseology ffers.  The  other  clauses  which  follow
 are  not  exhaustive.  They  are  only  in
 the  nature  of  illustrations.  I  am  sure
 the  position  is  well-settled.  Then  why is  it  that  on  every  occasion  you  increase
 the  number  of  illustrations,  by  adding one  illustration  after  another,  when
 without  this  illustration  and  when  with-
 out  making  the  Act  itself  clumsy  and
 lengthy,  you  have  the  necessary  rule-
 making  power  in  clause  x  ?

 That  being  the  case,  why  every  time,
 you

 add  or  amend  or  subtract  anything rom  the  main  sections  the  section
 itself  gives  sufficient  power,  or  when-
 ever  an  amendment  is  made  immediately incidential,  auxiliary  and  other  amend~
 ments  are  made  to  make  the  Act  more
 clumsy  and  lengthy.  As  far  as  clause  3 is  concerned,—it

 purports
 ts  to  substitute

 sub-section  x(b)  of  Section  9  of  the
 present  Act—  my  suggestion  is  that, instead  of  every  time  we ien  amendments. are  brought,  consequential  amen¢ments
 are  not  necessary  to  the  rule  ;  such
 amendments  only  make  the  rule  more
 complicated  by

 multiplicity
 of  illustra—

 tions  and  examples.  You  do  not  give more  powers  under  sub-section  3(b). These  are  the  things  which  I  would  earn-
 estly  request  fer  the  consideration  of
 this  House  and  the  hon.  Prime  Minister.

 ag  hrs.
 T  with  to  say  one  thing  which not  be  strictly  within  the  smbit  of ‘this s

 Act,  but  which  is  very  relevant  to  the
 Act  in  the  sense  it  will  affect  the
 area  from  where  I

 cue  and  it  will

 hay  or  may  not  happen  as  a
 result  of  this  Act.  For  considerable

 construction  of  a  National
 Bridge  _  at  ippuram  on

 |» |
 7०

 area  yen
 to

 ory
 surveys  have

 in  induct  plans  been.  pesoved
 but

 I  do  bot  know  for
 a

 i.
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 here  important  bere  d  a:  acs where  markets  and  ८  ion:
 centres  and  shrines  are  there  sad  80  on. But  because  of  the  absence  of  this  brid,

 fe» result  that,  that  area  could
 pecly

 developed.  All  these
 ve  been  brought  to  the  notice  of  the

 Minister  concerned  from  time  to  time.
 result  is  that  the  bridge  which

 connects  the  long  west  coast  has  not
 been  built.  I  come  from  there  and  I  know
 the  hardship  of  the  public  in  that  area.
 I  have  taken  up  the  matter  and  made
 representations  to  the  Minister  from  time
 to  time  and  nobody  has  said  that  the
 bridge  is  not  necessary.  Everybody  has
 accepted  the  necessity  of  that  bridge. But  in  bureaucratic  red-tape,  this  goes
 On  :  atguments  are  produced  from  one
 side  or  the  other.  Natdrally  some  would
 like  to  have  the  bridge  near  one’s  court-
 yard.  Butthose  are  not  to  be  the  grourds
 eee

 such  an  important  feline. It  not  matter  you  fixit.  it  does
 not  matter  whether  it  is  ro  yards  north
 of  ‘A’  or  20  yards  south  of  ‘A’  of  a  hun-
 dred  yards  east  of  ‘A’,  what  we  want  is
 the  bridge,  and  I  can  assure  the  Prime
 Minister  that  the  volume  of  traffic  and
 use  of  the  bridge  on  this

 highway
 will  be

 so  much  that,  as  this  Bill  comes  into
 operation,  without  any  difficulty  whatso-
 ever,  a  substantial  portion  of  the  expenses
 ofthat  bridge  on  the  highway  can  be  met  ;
 it  may  also  lave  enough  funds  toimprove
 the  approach  roads  and  various
 roads  which  go  to  Ernakulam,
 Garuvayur,  Cranganore  and  various,
 other  places  to  the  north.

 Two  more  points  remain  to  be  raised.
 In  the  original  Act  there  was  provision
 for  imposing  the  fees  only  on  temporary
 bridges  :  segarding

 seenoraty
 bridges,

 there  was  no  date-line  when  it  was  to
 be  built  and  theré  was  no  fimitstion
 of  Rs.

 28709
 on  the  cost.  The  present

 Bill  enables  fees  being  levied  on  parrha- nerit  bridges  costing  more  than  Rs.  25
 lakhs  and  opened  to  traffic  on  or

 id ist  April,  1976.  of  course,  no  Bill  is
 drafted  arbitrarily  without  any  reason
 whatagovever.  But  I  have  not  understood
 the  logic

 behiad  Siting  the
 ie

 of  Rs.
 35

 ]  as  the  cost  ond  also  the  date-line
 of  tat  April,  3976.  I  would  be
 thankful  if  the  reasons  are  explained. A

 SHRI  JYOTIRMOY  BOSU  (Dta-
 pond  I Harbour)  ‘ae Regarding  thie  pled

 ill, Sir,  the  00४४  of  bri  8  been
 at  sore

 Fa
 ag  lakhs‘.  It  would

 bed eee ees  -¥--]  कच्ठ फिधिड  the

 (Atndt.)  a  382

 maximum  asd  misiowem  rates  so  that
 here  is  no  unfair  practice  anywhere. We  also  want  the  Goyertiment  to  ensuse that  the  common

 people
 are  not  affected,

 by  this  Amendment  Bil,  thet  the  Bill does  not  spiral  down  on  poor  consumers,
 It  is  a  must  that  the  pedestrains,  bullock-
 carts,  cycles  and  carries  of  essential  ccm-
 modities  should  be  exempted  from  pay- ment  of  any  additional  levy—in  addition
 to  what  is  already  in  existence.

 During  the  last  30  years,  the  Congress Government  had  talked  about
 agent about  planned  economy,  but  they  really did  not  know  anything.  They  are  a

 bundle  of  wind-bags.  We  had  told
 them  repeatedly,  on

 poms
 a  na-

 tional  integrated  itatd  trans
 pat

 stand  what  it  meant.  When  they  were

 ing.  they  ako
 planned  economy  and

 Plane ng;
 integrated  and  coordinated  trhasport. Rural  roads  are  practically  non-existent
 in  most  of  the  areas  of  the  country.  The
 rural  roads  report  of  1968,  even  after  a

 €  of  ten  years,  has  not  seen  the  light
 of eo:

 The  whole  thing  has  been
 shelved.

 I  will  now  quote  certain  p  hs
 from  the  Rural  Roads  Report,  rote 8,  by
 the  Committee  on  Rural  Roads.  On
 page  3,  it  is  mentioned  :  ,

 ‘¢For  a  country  with  agrarian  econom:
 like  ours,  a  system  of  roads,  w elt
 serving  the  rural  areas,  is  one  of  the
 basic  requirements  for  the  develop-
 ment  to  quicken  its  pace”.....

 *  9  National  Sample  Survey  conducted
 in  1957-58  revealed  that  only  about,
 27  %  of  all  our  villages  had  an  all.
 weather  road  connection  available  to
 wholesale  markets.”

 How  do  you  expect  that  a  grower  will
 get  a  remunerative  price  for  his  produce
 unless  he  is  provided  with  an  all-weather
 road  connection?  Further:

 “More  recently,  similar  deficiencies
 have  been  brought  tolightin:  धाशटफड
 carried  out  in  the  last  two  years  by
 the  Regiomal  Transport  Survey
 Unitsinadifferent  parts

 ofue
 country.

 Rural  Roads,  therefore,  are  an
 unmistakable  need.  Without  these,  it

 Prevent  ie  ge  of  the village  com ie  ay
 muutitios  and  to  draw  chem  fato  jhe muninatrese  of  ournatiog!  life.

 bee
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 Then  on  pigs  5,  paragcaph  !  10,  sub-

 pam  (iti),  Hin  vaca:  sei  tds

 Rural  roads,  that  is,  roads  which
 serve  predominantly  the  needs  of
 villages  and  provide  communication,
 not  only  between  one  village  and
 another,  but  also  from  a  village  to  a
 mandi  (market  place)  or  to  a  main
 route,”

 Further,  in  paragraph  ,  itis  stated:
 “While  Natioial  Highways  constitute

 the  arterial  routes  through  the  length and  breadth  of  the  country,  State
 Highways  are  the  arterial  routes
 through  the  length  and  breadth  of  a
 State  and  Major  District  Roads  for
 the  main  routes  through  the  length and  breadth  of  a  district..........
 The  real  village  roads  thus  have  not
 received  adequate  attention  so  far.”

 Para  ‘13,  on  page  7  of  this  Report  reads  :
 “There  are  5464,000  villages  in  India

 spread  over  an  area  of 3  276  million
 sq.  kms.  (I:267  million  sq.  miles). To  provide  access  to  each  village, however  small,  has  to  be  the  objec- tive  of  a  democratic  set-up.......  is

 As  the  Demands  for  Grants  of  this
 Ministry  were  quillotined,  I  am  taking
 this  १९  portunity  to

 highlight
 this  very vital  factor  and  bring  it  to  the  notice  of the  Prime  Minister.  My  request  to  the

 hon.  Prime  Minister  is  to  see  that  a  cell is  created  in  the
 fend

 of  Transport
 and  Shipping  and  in  the  Planning  Com-
 missionspecially  toensure  that  rural  roads
 grow

 to  the  extent,  these  should.  Our ime  Minister's  first  statement  that  he Wants  to  solve  the  unemployment  pro-
 biem  was  ri  able.  Y  appreciate  his

 ci  Unemployment  is  one  of the  biggest  problems  that  we  are  faci and  we  are
 string

 on  a  volcano.  i we  build  rural  is,  we  will  be  able  to solve  unemployment  Problem  to  a  great-
 extent  At  the  same  time,  we  would  be
 Satlctlutral  commodities

 torbring  thee agi  ties  to  bring  their
 produce  tothe  Mandis.  ™

 to  see  that  the  rural  road:
 dies

 faster  speed  to  what  has  been  done .

 here  ate  matty  other  reports  showi
 ii  ag  F  i  i

 are
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 the  ittee  on
 sbiean

 of
 rare

 t  shows
 iow  a  the  problem  of  rura)  roads
 system  has  been  treated.  There  are

 of  the  Estimate  Committee  and
 the  Pu Public  Accounts  Committee,  but  I
 do  not  want  to  quote  them  arid  take  the
 time  of  the  House.

 Therefore,  I  would  request  once  again that  this  Bill  should  not  be  used  as  a
 handle  for  putting  any  levy  on  the  weaker sections  of  the  society.  I  have  said  and I  repeat  once  again  that  pedestrains, bullock-carts,  cycles  and  carriers  carrying essential  commodities  forthe  weaker
 sections  should  96  exempted  from  the
 additional  levy  that  they  are  going  to
 impose.

 भी  बुर्गाचस्य  -  (कांगड़ा)  :  सभापति
 महोदय,  इस  समय  हम  नेशनल  हाईवेज
 (एमेंडमेंट)  बिल,  977  पर  विचार  कर
 रहे  हैं।

 इस  बिल  का  सेक्शन  7  जो  है,  उसमें
 एक  एमेंडमेंट  यह  लाई  गई  है  कि  .  अप्रैल,
 976  से  जो  पुल  झापरेशन  में  होंगे,  उन  पर

 लेगी.  लगाई  जाएगी  इस  बिल  में  जो  कमी
 मुझे  दिखाई  दे  रही  है  वह  यह  है  कि  जो  फी
 झाप  लेवी  करना  चाहते  हैं  उस  का  शेड्यूल
 होता  चाहिए  था  कि  कितनी  फी  लेवी  की
 जाएगी  झौर  किस  वे  हिकिल  पर  कितता  चार्ज
 होगा  t  यह  शेड्यूल  में  झाना  चाहिए  था  ।

 दूसरी  कमी  मुझे  इस  बिल  में  यह  दिखाई
 दे  रही  है  कि  जो  इस  का  फाइनेन्शियल  भेमो-
 'रण्डम है,  उस  में खर्चा  तो  बताया  गया  है
 लेकिन  यह  नहीं  बताया  गया  है  कि  इस  से
 कितनी  इनकम  श्रप्रोक्सीमेटली  हो  सकती  है  ।
 तीसरी  बात  यह  हैं  कि  इस  एमेंडमंट  बिल  में

 यह  दिया  गया  है  कि  कुछ  ब्रिजेज को  एगजे स्पष्ट
 किया  जाएगा  लैलिन  यह  नहीं  बताया  गया
 है  कि  एगजम्पशन  के  लिए  कित-किन  जातों  को
 नज़र  में  रखा  जाएगा  ।  इस  में  कोई  शक  नहीं
 हैं  कि  नेशनल  हाईबेज  की  इभ्पोर्टेन्स  हमारे
 राष्ट्र  के  जीवन  में  बहुत  ज्यादा  है।  मैं तो  यह
 समझता  हूं  हि  ये  राष्ट्र  की  जिन्दगी की  रेशाएं
 हैं  घोर  इन  से  ही  देश  का  शाप्य  चमकता  है  t
 'निन्एस०  मुलगोगकर  का  जो  इस  बारे  में
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 स्टेडसेंट  है,  उस  को  मैं  कोट  करना  चाहूंगा ।
 मे  लोकोम्रोटिव  और  इंजीनियेरिंग  इंडस्ट्री
 के  एक्सपर्ट  हैं  झौश  उन्होंने  हाईवेज  की
 इम्पोर्टन्स  के  बारे  में  यह  कहा  हैः

 “There  are  as  many  as  1400:  9९८70
 posts  in  Maharashtra  alone,  and  the
 time  lost  in  tradsit  from  Bombay  to
 Delhi  due  to  such

 Gory ‘posts
 and

 other  harassments  which  the  vehicle
 driver  inevitably  encounters  is  no
 less  than  a  third  of  the  total  time
 taken  to  travel  the  distante.  Surely,
 itis  not  beyond  the  ingenuity  of  the
 State  Governments  who  are  levying
 the  octros  to  work  out  and  imple-
 ment  a  substitute  for  0९700  as  has already  been  done  by  some  States.”

 श्रेयरमेन  साहब,  मेरे  कहने  का  मतलब  यह
 है  कि  इस  में  कोई  शक  नहीं  है  कि  इस  से  स्टेट
 को  प्रामदनी  होगी  ।  जो  सरकार  करोड़ों
 रुपया  पुलों  शौर  सड़कों  आदि  पर  खर्च  करती
 है,  उस  को  कुछ  आमदनी  होनी  चाहिए
 लेकिन  इस  से  लोगों  की  मुश्किलोत  भी  झौर
 बढ़  जाएंगी  ।  मैंने  जो  पैराग्राफ़  पढ़ा  है,
 उस  से  पता  क्लता  है  कि  भ्रावटरसय  पोस्ट्स
 पर  प्राइवेट  वबैहिकिल्स  को  कितली  रुकावट
 झाती  हैं  ।  यहां  पर  स्टेट्स  की  टोल  टैक्स
 पोस्द्स  लगी  हुई  हैं  और  नेशनल  हाईवेज  पर
 जब  इस  लैवी  को  वसूल  करने  के  लिए  भर
 पोस्ट्स  (चौकियां)  होंगी,  तो  लोगों  की  झौर
 ज्यादा  रुकावटों  का  सामना  करना  पड़ेगा  |
 इस  चीज़  को  हमें  महसूस  करना  चाहिए  पौर,
 इस  तरह  की  कोशिश  करनी  चाहिए  कि  शौर
 कोई  बेहतर  तरीका  इस  को  वसूस  करने  का
 हो  ।  उन्होंने  भागे  कहा  हैः

 “While  massive  revenues  are  ted
 by  the  Road  nog

 ool
 In

 revénugs  is
 ploughed

 back  into  the
 maintenance  of

 roads.  Why  back  in  379  the
 revenue  to  the  exchequer  road
 transport  regated  to  Rs.  335
 favekdaae  A  ad  =  4

 on
 ee or  0  er  hkme

 57% pe
 the  reveime.

 is  or tw
 brome; bar  the  cxperitar  on  ace
 इड़  a  mere  रेड,  crores;~which is  only  29  %  of  deme  from  road.
 transport’.

 (Amat.)  है...!!  86

 yThe  famous  Bookings  Instituticn
 ccna

 Ey
 ome  ti

 frase  ag  hack
 the

 spot  8  in  sey  loping
 countries,-and  found  that  when  new roads  are  >  &  shatp  rise  in
 agricultural  production  took  place in  all  cases.  Government  should
 recognise  the  rich  source  of  revenue
 and  employment  potential  of  such
 expenditure  and  cease  to  accord
 step-motherly  treatment  to  the  de-
 velopment  of  which  are  the
 veritable  arteries-of  our  nation.

 ‘The  employment  potentia)  of  the  entire:
 Road  Pransport  Industry,  both
 down-stream  and  up-!tream,  is  hardly- exceeded  by  any  other  industry.
 Every  additional  vehicle  that-ccmes
 on

 ie  road  Rewvices ar  Gent
 for

 at  least  a  dozen  people.  Support to  such  an  industry  8  thenfore forman  integral  part  of  Govern-
 meént’s  econémy  pregramme.
 According  to  a  recent  study  by  the

 NCAER  the  construction  of  every  kilo-
 metre  of  a  national  highway  in  our
 country  creates  employment  of
 I4I-I50  man-years,  the  correspond-
 ing  figures  for  state  highways  beong
 85-96  man-years.  On  this  basis,  if  the
 road  construction

 Fyerd
 included

 in  the  Draft  sth  Plan  had  been  im-
 plemented  they  would  have  generated
 employment  of  r0:8  millicn  man-
 years  mostly  for  the  unskilled,  peor
 people.

 It  would  be  no  exaggeration  to  state
 that  the  actual  amount:  spent  on  road
 construction  over  years  have
 been  nigueedly,

 For  example,  in
 the  Draft  sth  Plan  an  outlay  of
 Rs.  507  crores  was

 Leeder
 for  the

 development  of  national  highways. In  the  revised  Plan  this  has  been
 reduced  to  Rs.  328  crores.  In
 effect,  this  means  that  a  mere  Rs.  75-
 crores  is  included  for  new  road
 schemes  during  this  Plan  period. This  is  the  munificent  amount  that
 has  been  provided  for  the  creation
 of  highly  productive  and  employ-
 ment  oriented  capital  astets  of  our
 nation.”

 चेयरमेन  साहब  मेरा  कहना  यह  है  कि
 नैशनल  हाईवेज  की  इम्पार्टेस  हमारे  देश  में
 बहुत है।  पहाड़ी  इलाके  में  तो  इसकी  इम्पोटेस
 झौर  भी  ज्यादा  है।  इसके  सम्बन्ध  में  मेरा
 एक  भियेदन  यह  भी  है  कि  कोई  स्टेट  रोड  जो
 दूसरी  स्टेट  से  मिलती  हो  उसको  नेशनल
 हाइवे  बना  देगा  चाहिए  ।
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 [oh  दुर्याचन्द
 प्थ्]  क्

 गण  कप  tat  ts  7
 पीछे  मैंने  एक  प्रश्न  पूछा  था  कि  पठान-  मय  है  through this  fer

 would  be sed  for  the  of  new
 कोट-मण्डी  स्टेट  हाईबे  पर  ट्रेफिक  बहुत  nati  nai  highways, 4  make  bold  to  refer0 ज्यादा  है  जिसके  बारे  में  स्टेट  गबनेमैंट  ने  भी  is  the  essential  preseyuiste

 vay,  Tei

 रिकमण्ड  किया  था  कि  इस  स्टेट  हाईवे  को
 तेशनल  हाईवे  बना  देना  चाहिए,  उस  प्रश्न
 के  उत्तर  में  सरकार  ने  कहा  था  कि  बोडेर
 रोड  डवलपमेंट  की  तरफ  से  वहां  सड़क  बनायी
 जा  रही  है।  मैं  प्रधानमंत्री  जी  से  दस्क््वास्त
 करूंगा  कि  इस  रोड  की  इम्पार्टस  को  देखते

 'हुए  इसे  तेशनल  हाईवे  बना  देना  चाहिए  ।
 + पह  सड़क  दूसरी  जगहों--लहाख,  पंजाब,

 कश्मीर  से  मिलती  है  -  इसलिए  इस  सड़क
 पर  ट्रेफिक  बहुत  है।  झ्रापको  सड़क  के  मामले
 में  पैसे  की  वसूली  का  ध्यान  रख  कर  ही  सड़कें
 नहीं  बनाती  चाहिएं  बल्कि  आपको  यह  भी
 सोचना  चाहिए  कि  सड़कों  पर  सफर  करने
 बालों  को  कोई  तकलीफ  म  हो,  उन्हें  अधिक
 से  अधिक  सुविधा  हो  ।

 t  and  mainteence  cf
 fashweys,  which  are  vital

 for  the  nation’s  Speedy  ९०  mic  gre  wth
 are  in  the  Centre’s  jurisdictin.  As  the
 States  do  not  have  adequate  resc  urces  to

 s  important  job,  naturally the  Central  Government  will  have  to

 East  Coast  National  Highway  will  con-
 nect  all  the  important  cities  rical

 rtance  which  will  give  a  fillip  to
 ae  nal  and  internaticna]  tourism  in
 Tamil  Nadu.  This  will  also  be  connect:
 ing  the  major  and  minor  ports  on  the  east
 cOast,

 Sir,  you  a  re  aware  of  the  fact  that  the
 Indian  Ocean  has  become  the  hot  bed  of
 internaticnal  rivalry.

 Duing
 the  Bengla

 Desh  liberation  war,  venth  Fleet
 of  U.S.A.  entered  the  Bay  of  Benga)  and

 a  threat  to  the  entire  east  ct  est
 Bearing  this  in  mind,  if  the  East  Ccast
 National  High

 see
 is  develc  ped,  then  we

 can  move  the  t  artillery  etc.  ‘ugh
 this  highwa:  pre  tection  to  the  east
 coast.  As  it  Gommen  knewledge  that

 gat  the  main  meens¢  f  «  mmu-
 nication  in  Tamil  Nadu,  it  is  difficult  to
 move  fast  the  armaments  etc.  durng  such
 a  crisis.  It  is  all  the  more  necessary,
 in  the  interest  of  expeditious  movement

 f  and  material,  to  have  a  double
 lane  in  the  Hast  Coast  National  Highway.
 Ir  is  estimated  that  highwiy  we  uld

 costing  mcre  than  Rs.  25  lekhs
 and  upened  to  traffic  on  or  after  ie  April,  tB  impossible  for  the  State
 1976  है  is  mentic  the  annua}  to  spare  this  much  mcney  thretgt  the
 recurring  expenditure  on  the  empky-  East  Coast  Naticnal  ey  is
 ment  of  staff  and  other  incidental  matters  very  neccesary  for  econcmic  ft
 would  be  of  the  order  of  about  Rs,  52  «  of  backward  areas.  Ia  to  the  hen,
 lakhs  in  the  beginning  for  all  the  bridges  rime  Minister  that  he  should  afk  t

 Be  fascmack fuer}  Riven  the  epccost
 money  2

 ast  Conse  Ntionel  Higihtey vernment  3)
 mate

 agers  att  rated =  ads  be
 immediately

 with  ९५  it  ve
 helped  us  to  ppreciate  “he  nai tignale  Before  I  conclude,  I  would  refer  to

 bein’,  chia: ipport.  I
 T  am  Sure  that  point.  It  is  इच्हादधन

 मर  7  r  from  vd  मर  Sper
 ne  have  evens  vaavich  neeves of  revenue  from

 when  he  replies  to  this  debate,  Highway  without  the  ह...
 ©The  original  speech  was  delivered  in  Tamil.
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 en
 of  the

 gy  agg  ers
 though

 necesse  ve  it  for  agricultural
 "Tron  when  the  creps  are purposes. likely  to  wither  without  such  a  culvert,

 the  State  Governments  cennct  dere  un-
 dertake  this  job  पिए  ut  Centre’s  express
 sanction.  I  request  that  the  hon.  Prime
 Minister  should  loc  kinto  these  things  and
 remedy  such  things  which  hamper  eoo-
 nomic  progress  in  the  States.

 ‘With  these  words  I  conclude  my  speech.

 jon  B.P.KADAM  serail  a siring  Pia
 articipate  in  this  debate,  it

 is  rather  difficult  for  me  to  welcome  this, because,  it  seems  to  me  thet  there  is  no
 sound  principle  behind  this  Amendment.
 Only  certain  bridges  are  to  get  revenue
 which  have  cost  mere  then  Rs.  25  lekhs,
 I  do  not  understand  why  those  bridges
 which  have  cost  less  then  Rs,  25  lakhs
 have  been  left  out.  Then  again  only
 those  bridges  opened  after  I-4-76  ere  to
 be  taxed.  I  don’t  understand  why  those
 bridges  opened  earlier  should  nct  be
 taxed  unless  of  course  there  is  Some  rea-
 soning  thet  there  has  been  a  galloping
 rise  in  the  cynstruction  cst  after  this
 Particular  date.  That  also  we  cannot
 acoept.  There  is  also  &  proviso  by  which
 Centre  can  exempt  any  bridge,  provided
 the  Centra)  Government  is  of  the  opinion
 that  it  is  necessary  in  the  public  interest
 to  do  so.  It  msy  be  notification  specify
 any  bridge

 ste
 regard  to  which  such  fee

 Shallnot  be  ble  under  this  sub-section.
 to  shew  thet  the Tacre  is

 Government  Or  fede  has  given  oxy  rea-
 thi  mt.  That  is son  ls  amendme!

 why,  I  say,  that  this  seems  to  have  been
 done  in  ‘bitra

 (Amdt)  Bit  790

 and  there  will  be  for  some
 Ido  not  think  principle

 is  speie  ont.  For  there  is  one example
 amendmen!  that  fre:  st  Apsi,
 7०  ‘it  odd  be  extented  DY  ral

 Pecanse.  the  reason  for  this  amendment
 is  not  clear.

 T  would,  therefore,  urge  upon  the  Prime Minister to  come  cut  be  idly  with  the  rea-
 soning  or  the  principle  behind  this.  It  is
 not,  of  course,  cOnvincirg  85  te  _hew  the
 revenue  should  be  utilised.  Ne  dc  wbt
 it  may  be  utilised  for  the  ocnstructicn
 and  maintenance  of  highwoys.  ee tunately,  thcugh  the  naticnal  highwsys are  50  Vital  and  So  i  t,  in  certein
 States,  the  highwr  in  a  vay  bed
 condition,  ‘especial!  in  the  rainy  wy  n
 when  it  is  horrible  to  lock  st.

 If  its  well  maintenance  is  quite  neces-
 sary,  then,  I  think,  the  principle  is  to  be
 Spelt  out.  J  think  that  in  the  year  7976

 bombarded  the or  when
 Madras  Coast.  the  idea  tock  a  shape  and,
 after  our  Independence  and  uptc  the  end
 Of  Second  World  War,  these  highweys
 were  considered  to  be  of  so  much  im-
 portance  from  the  naticnal  and  defence
 pointofview.  And  therefore  it  is  equelly
 Necessary  to  see  that

 hg  &
 well  main-

 tained  and  the  revenue  that  is  collected under  this  measure  is  very  well  utilised.
 oo

 are  the  observations  that  I  want
 0  make,

 चौधरी  बल्वीर  हि  (होशियारपुर)  :
 सभापति  महोदय,  मैं  श्रापके  जरिये  प्रधान
 मंत्री  जी  से  यह  प्रायंता  करूंगा  कि  वह  यह
 ध्मेंडमेंट  कापस ले लें ले  लें  ।  यह  टैक्स  बसूज  करने
 का  redt  सदी  का  कानून  है।  एक  तरफ़  तो
 देश  दें  बहू  तात  चल  रही  है  कि  म्युनिसिपल
 कमेटियां  जो  हैं  इन्होंने  जो  रास्तों  पर  अपने

 1.1 अ  चुंगी  के  लगाये  हैं  वह  बन्द हो  जायें  झौर
 ऐसा  सिस्टम  थ्बले  जिस  से  देश  में  द्रांसपोर्ट
 टीफ  हंग  से  श्र  जल्दी  ्ब्ल  सके  ।  इससे
 कितने  पँसे  आयेंगे  और  क्रितने  नहीं  झांग,

 यह  सत्राल  नहीं  है।  सवाल  यह  है  कि  इससे

 किससे  मैन  ढेख  हस  तर्ज  करेंगे  ।  मोटर  1... |

 है  और  पुल  पा  गया  बहां  पर  बड़ी  हो  झाम
 और  ष्हां  पर  भू  लगाने  बाला  बैठा  है।
 reat  सदी  में  एक  स्िसत थे दूसरी दूसरी  रिमासत

 मं  जाने  काले  कहते थे  कि  हमारी  रियासत  में

 ane  गये  हो,  जले  वैसे  को  फ़िर  अन्दर  पहले  ।
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 इस  ढंग  से  जो  टैक्स वसूल  करने का  तरीका
 है  यह  मौजूदा  जमाने  में  टीक  नहीं  है।  चाणक्य
 जो  पअ्रयंशास्त्र  के  पंडित  थे  उन्होंने  कहा  है
 कि  टैक्स  इस  तरह  से  लगे  जैसे  सूरज  ज़मीन
 से  पानी  खींचता  है  भौर  फिर  वापस  देता  है
 तो  पता  नहीं  लगता  ।  भौर  जब  खींचता  है
 तो  भी'  पता  नहीं  लगता  ।  यहां  तक  कि  वह
 गन्दी  जगह  से  भी  पानी  लेता  है  शौर  बादल
 बन  जाता  है  शौर  फ़िर  ज़मीन  को  बादल  पानी
 दे  देता  है।  लेकिन  हर  जगह  इस  तरह  से

 टैक्सेशन  सिस्टम  से  लोगों  को  तकलीफ  न
 हो  ।  झ्रापको  टैक्स  तो  मिल  जाये  लेकिन
 टैक्स  का  यह  क्‍या  सिस्टम  हुआ  कि  कोई
 मरीज  को  लेकर  मोटर  में  जा  रहा  है,  रास्ते  में
 दरिया  पर  कोई  पुल  भरा  गया  तो  मरीज
 को  वहां  रोक  कर  उस  पुल  का  टैक्स  दे  और
 फिर  पुल  को  क्रास  करे  ?  इतनी  देर  में  तो
 मरीज़  मर  जायेगा  ।

 मैं  प्रधान  मंत्री  से  निवेदन  कंझूंगा  कि
 इस  टैब्सेशन  के  सिस्टम  को  वापिस  लें,  यह
 बहुत  पुराना  सिस्टम  हैं।  सारे  मुल्क  मे  इस
 बात  पर  चर्चा  हो  रही  है  कि  जगह  जगह  पर

 जो  चुंगी  हैं,  उनको  खत्म  कर  दें  ।  जो  गवर्ममेंठ
 की  एजेन्सीज  जमी  हैं,  उन्होंने  लोगों  से  इस
 बारे  में  राय  तलब  की  थी  भौर  राय  चल  रही
 है  1  झब  कोई  तया  टोल-टेम्स  लगाया  जाये
 तो  वह  मुनाखिव  नहीं  है  1  इस  किस्म  के  टैक्सों
 से  लोगों  को  परेशानी  ज्यादा  होती  हैं  भौर
 झामदनी  कम  होती  है  ।

 इन  शब्दीं  के  साथ  मैं  प्रधान  मंत्री  से
 दरख्वास्त  करूंगा  कि  वह  इस  अमेंडमंट  को
 वापस  ले  लें  t  यह  जनता  सरकार  के  लिमे
 कोई  अच्छी  बात  तहीं  होगी  कि  हम,  जो  जाने
 बाले  हैं,  उन  पर  टैक्स  लगायें  ।  यह  तो
 सरकार  का  फ़र्ज  है  कि  वह  पुल  बनाये  |  वह
 टैक्स  तो  दूसरे  तरांकों  से  लेली  है।  झ  अगर
 कोई  मई  सड़क  बलाई  जाती  है,  भौर  कल  यह
 फैसला  कर  लिया  जाये  कि  सडना  पर  चलने

 (Arndt.  BIR  wos

 बालों  से  भी  टैक्स  लिया  जायेगा,  इसके  लिये

 =  .
 देना  शुरू  करें,  तो  यह  तरीका  हौक

 ;

 IC.  K.  CHANDRAPPAN
 (Cannancre)  :  Sir,  Tome  te  eatend
 support  to  this  Bill  which  has  been introduced  by  the  Prime  Minister.

 Sir,  to  save  time  I  sheuld  sey  thet IT  share  the
 ot,

 ressed  by  my friend,  Shri  yotirmey  Be  gu  abcut  the new  levy  which  will  be  imposed  and
 tnd  the  crdinay’  perplen  fl  pena and  the  ordinary  pecpie.  pe Minister  might  make  it  clear.

 Sir,  about
 a  highway  I  would  like

 to  know  is.  For  the  last  so  meny Years  the  national  highway  constructicn
 is  goingcn,  Even  tcday  there  are
 many  important  bridges  on  the  naticnel
 highway  which  are  under  constructicn
 for  the  last  so  many  years  but  nct  ccm-
 pleted.  Dr.  Seyid  Muh:mmed  has
 mentioned  about  such  a  bridge  in  हर  tte-
 Puram,  There  are  many  cther  bridges On  the  West  Coast  cf  this  ccuntry on  the  national  highwey  which  ere
 Yet  to  be  completed.  J  weuld  like
 to  menticn  in  this  connection  the  Ota-
 patnam  bridge  which  has  taken  years
 and  Years  fer  completion.

 Another  aspect  which  I  would  like
 to  bring  to  the  notice  of  the  hen’ble
 Minister  is  apart  frcm  the  naticnal
 highway  there  are  certain  impr  rtent highways  which  deserve  special  consi-

 ta  Highay:  connecting.  the  Mill  areas the  ay  connecting  re mgt
 In  Kerala  there  is

 wey  atid
 is  ready.  The

 which  are  also
 the  Nations  Highwrards.  I  teke  dis

 ope
 rtunity  art  this Spinone  ond ©  it  £  ह...
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 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor)  :  Mr.  Chairman,  Sir,  J  ccng-
 gratulate  the  Prime  Minister  for  bring-
 ing  forward  this  Bill.  Andhra  Pradesh
 has  already  introduced  a  similar  Bill
 and  that  Bill  has  defined  as  to  how
 levy  is  to  be  imposed  and  also  hcw
 much  levy  is  to  be  impcsed.  By  thet
 way,  in  one  year,  our  Stete  gt  Rs.
 I°O  crore.  In  1943,  the  rcads  in  Cur
 country  were  devided  into  four  cate-
 gories.  One  was  the  naticnal  highway,
 second  the  State  ‘highwzys,  the  third
 district  roads  and  the  fourth,  villege
 roads,  Then  these  national  highwey
 were  defined  as  highways  running  through-
 out  the  length  and  breadth  of  the  country
 connecting  the  major  pcrts,  foreign
 highways  and  the  capitals  cf  the  Pro-
 vinces.  In  ‘19435  it  was  defined  like
 that.  But  now,  because  of  the  develop-
 mentin  the  various  fields  and  also  becauSe
 of  other  reasons,  the  definition  shculd
 be  changed.  The  roads  connecting  big
 projects  and  big  trade  centres  must
 be  taken  as  highways  and  also  the
 important  like  roads  which  ccnnect
 the  strategic  points  should  be  considered
 as  highways.

 Now,  the  national  highways  that
 are  passing  through  the  municipal
 towns  which  have  more  than  20,000
 pepulation  have  been  given  to.  the
 municipalities  for  maintenence.  This
 came  aS  a  detriment  to  the  maintenance
 of  roads  within  municipalities.  Scme
 hon.  Members  on  that  day  itself  warned
 that  these  parts  of  national  highways
 which  are  existing  in  municipalities
 should  be  given  to  the  municipalities.
 Therefore,  I  request  the  hen.  Prime
 Ministery  to  bring  forward  ancther
 amendment  to  the  Bill  so  that  those
 parts  cf  the  national  higl  ways  which
 are  within  the  municipalities  cf  the
 various  States  can  be  vesied  in  the
 national  highways  authoritie..  I  also
 want  the  Prime  Minister  to  bring
 firward  another  amendments  to  punish
 these  who  indulge  in  cutting  away
 the  trees  on  the  naticnal  highways
 which  pass  through  many  States.  It
 is  quite  necessary  for  us  to  maintain
 trees  on  both  sides  cf  the  national
 highways.  If  it  is  not  possible  to
 bring  forward  a  legislaticn  to  this
 effect,  I  have  a  suggestion  tc  make,
 that  is,  all  these  trees  should  be  given
 to  the  adjacent  agriculturists  on  free
 patta  basis  so  that  they  can  take  care
 of  the  trees  and  also  derive  usufructuary
 benefits  from  them.  That  will  be  a
 good  thing,  as  an  alternative.  There
 are  many  encroachments.on  the  national
 highways  and  they  must  be  evicted.
 There  are  railway  crossings  and  it  is
 becoming  increasingly  difficult  for  our
 transport;  vehicles  have  to  wait  for
 more  than  half  an  hour  sometimes

 (Amdt.)  Bill  64

 and  so  the  transport  ministry  and  the
 railway  ministry  must  Sit  tcgether
 and  find  out  ways  and  means  to  reduce
 this  waiting  time  and  conStiuct  Cver-
 bridge  or  find  cut  some  cther  means.
 The  national  highweys.  are  pessing
 through  villeges  and  t  wns.  Diversicn
 rcadS  must  be  made  so  that  there  mey
 be  traffic  congeStion  within  cities.  With
 regerd  to  the  maintenance  cf  naticnal
 highweys  which  are  passing  through
 big  project  ayecut  ei¢ces,  thet  is  Worse
 than  state  highways  or  even  district
 rcads.  Therefore  much  mcney  has
 to  be  invested  in  them.  Pecple  of
 my  State  are  diSappcinted  because
 fromthe  first  Plan  upto  this,  our  people
 were  being  neglected  in  giving  mcney  for
 naticnal  highways  and  overbridges  and
 other  roads.  Therefore,  I  request  the
 Prime  Minister  to  consider  this  and
 cOmpare  investments  made  in  different
 States  and  do  justice  to  Andhra  Pradesh.

 श्री  लक्ष्मी  नारायण  नायक्र  (खजुसहो) :
 सभापति  महोदय,  माननीय  प्रधान  मंत्री  ने  जो

 राष्ट्रीय  राजमार्ग  संशोधन  विश्वेयक  रखा  हहै
 मैं  उस  में  कुछ  सुझाव  के  रूप  में  निवेदन  करतला

 चाहता  हूं  ।  मेरा  ऐसा  सत  है  कि  जो  भी  टैक्स

 लगाए.  जाय॑  उन  का  तरीका  कुछ  ब्रदलना

 चाहिए  क्योंकि  जब  हम  अपने  देश  में  एक
 समता  लाना  चाहते  हैं,  जो  नीचे  हैं  उन  कों

 ऊचे  उठाना  न्ञाहते  हैं  तो  क्रम  से  कम  जिन  कीं

 आमदनी  कम  है  उन  पर  किसी  क़र  को  बोझ

 नहीं  पड़ना  चाहिए  ।  इस  सिद्धांत  को  हमें
 मानना  चाहिए  ।  जो  इस  तरह  को  टैक्‍स

 लगाया  जा  रहा  है  के  संबंध  में  में  यह  कहना

 चाहता  हूं  कि  जब  पुल  पंर  से  कोई  ट्रक  था

 दूसरे  वाहन  निकलते  हैं  तो  आखिर  उस  में

 बोझा  होता  है,  उसी  को  ले  कर  तो  चह  टैक्स

 वसूल  करते  हैं,  तो  व्यापारी  वहां  जितना

 टैक्‍स  दे  देता  है  उतनी  कीमत  वह  उस  मालें

 की  बंढ़ा  देता  है  और  इस  तरह  से  भले  ही  यह
 टैक्स  आदिवासी,  हरिजन  या  गरीब  आदमी

 स्वयं  नहीं  देता  लेकिन  श्रपरोक्ष  रूप  में  उस

 से  यह  बसूल  हो  जाता  है॥  तो  मैं  कहना
 चाहता  हूं  प्रधान  मंत्री  महोदय  से  'कि  जब
 भी  कोई  ट्क्स  लगाएं  तो  वह  आमदनी  पर

 लगाना  चाहिए  ।  जिन  की  बड़ी  बड़ी  आमद-

 नियां  हैं  उन्हीं  पर  टैक्‍स  का  बोझ  पड़े  ऐसी
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 तरकीय  निकालती  चाहिए  ।  इसलिए  में
 निवेदन  करूगा  कि  शासन  के  जो  झ्रधिकारी
 हैं  जो  झंपनी  सू  बूझ  रख  ते  हैं  वह  उसे  इस
 तरह  से  रखें  कि  जब  भी  टैक्स  लगे  तो  उस  का
 बोल  बड़े-बड़े  स्रादमियों  पर  ही  पड़े  जिन  की
 मौली  हालत  बहुत  भच्छी  है  1  इस  तरह  से  |
 तो  ध्यापारी  जो  भी  टैक्स  देता  है  वह  उसे
 झपने  माल  की  कीमत  में  जोड़  देता  है
 शौर  झाम  जनता  से  वह  टैक्स  वसूल  हो  जाता
 है  ।  इसलिए  मेरा  पहला  निवेदन  है  कि  जो
 टैक्स  लगाने  का  तरीका  है  वह  बदलना

 शाहिए  जिस  से  कि  गरीब  पग्रादमी  पर  वह
 टैक्स  ब  पड़े,  बड़े-बड़े  भ्रादमियों  पर  पड़े  |

 दूसरी  बात  मैं  यह  निवेदन  करना  चाहता
 हैं  कि कम  से  कम  लिस  पुल  पर  झाप  टेक
 लगाना  चाहते  हैं  उस  की  कोई  सीमा  होनी
 बाहिए ।  उस  पुल  के  निर्माण  पर  जितना
 पैसा  खच  हुआ  है  उतना  ही  वसूल  हो  तो
 जात  झाम  झादमी  की  समझ  में  श्राती  है
 क्योंकि  इस  के  निर्माण  पर  इतना  पैसा
 लगा  है  इसलिए  इतना  ही  वसूल  हो  रहा  है
 झौर  इस  टैक्स  वसूली  की  कोई  अवधि  निश्चित

 होनी  चाहिए  ।

 तीसरी  बात--अगर  एक  ट्रक  को  इन्दौर
 से  बम्बई  जाना  है  भौर  कई  पुल  पार  करना

 है  तो  गया  उसे  सभी  पुलों  पर  टैक्स  देना  पड़ेगा?
 झगर  सभी  पर  देता  पड़ेगा  तो  झाप  देखिए
 कियना  उस  को  टैक्स  लग  जायेगा  भौर  फिर

 उतनी  ही  वह  उस  की  कीमत  बढ़ा  देगा  d

 इस  तरह  से  बरही  होगा  जिस  महंगाई  का  झाज

 हल्ला हो  रहा  है  और  जिस की  चर्चा  हो  रही
 है  कि  चीओं  की  कीमतें  बढ़  रही  है  जिस  के
 ऊपर  झाप  भी  सोच  रहे  हैं  7  इस  तरह  से
 शवों  की  कीमतें  बढ़  जाती  हैं  ।  इसलिए
 &  चाहता  हूं  कि कम  से  कम  मह  भी  उस  में

 लिखा हो  कि  कितने  पुलों  पर  वह  दे,  एक  या

 दो  या  चार  बुलों  पर  दे  या  एक  पुल  पर  दे  दे

 दो  झाने  वह  उस  से  मुक्त  हो  जागंगा  ?

 JULY  19,  1077  (Amdt)  BU.  596

 चौथी  बात  में  यह  कहना  जाहता  हू
 क्या  केस्लीय  सरकार  ही  टैक्स  बसूली  करेगी  ?
 प्रान्तीय  सरकारों  की  भी  हदें  हैं  भौर  प्रान्तीय
 सरकारों  का  भी  हिस्सा  रहता  है  तो  क्‍या
 केंद्रीय  सरकार  भी  बसूली  करेगी  झौर
 प्रान्तीय  सरकारें  भी  वसूली  करेंगी  ?  इसलिए
 मेरा  निवेदन  है  कि  इसमें  इस  प्रकार  की  व्यवस्था
 होनी  चाहिए  कि  अगर  केनीय  सरकार
 बसूल  करती  है  तो  प्रान्तीय  सरकारें  वसूल
 नहीं  करेंगी  ।

 इसके  अतिरिक्त  मैं  एक  शौर  उदाहरण
 देना  चाहता  हूं  ।  वेतवा  नदी  पर  33  लाख
 की  लायत  से  एक  पुल  बना  है  जिसमें  केन्द्रीय
 सरकार  मध्य  प्रदेश  शमसन  भौर  उत्तर  प्रदेश
 शासन  छा  पैसा  लगा  है।  उस  पुल  पर  उत्तर
 प्रदेश  शासन  ने  टैक्स  लगा  दिया  झौर  कह  लाख
 बसूल  कर  लिया  ।  उत्तर  प्रदेश  सरकार  ही
 उस  पैसे  को  प्रंपने  खजाने  में  रखती  है।  उसमें
 से  न  तो  केद्रीय  सरकार  को  हिस्सा
 दिया  गया  झौर  न  मध्य  प्रदेश  सरकार  को
 को  हिस्सा  दिया  गया  ।  तो  इस  प्रकार  की
 धांधली  भी  रुकनी  चाहिए  क्योंकि  जब  तीमों
 का  पैसा  लगा  है  तो  जो  श्रामदनी  हो  रही  है
 बहू  तीनों  जगह  बटनी  चहिए  ।  मैं  भ्रधान  मंत्री
 जी  से  निवेदत  करूंगा  कि  उन्हें  इस  बात  को
 भी  देखना  चाहिए  लि  बेतवा  नदी  पर  जो
 नोटघाट  पर  पुल  बना  है  वहां  किस  तरह  से
 कर  वसूली  हो  रही  है।  1 ॥  बन्द  होना  चाहिपे।

 SHRI  T.  A.  PAL  (Udipl):  Mr.
 Chairman,  Sir,  I  would  strongly  5
 this  amendment.  I  wish  it  had  been

 have  genes
 fer  the  pecr  pie

 Well,  I  am  afraid,  if  everyt! ning.  cn
 the  taticnal  highways  is  gcirg  tr  be
 free,  the  people  in  this
 wil)  have  to  wait  for  a  longer
 for  their  own  rural
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 trucks,  buses  and  cars  end  there  is
 No  reason  why  the  cost  of  these  cculd
 not  be

 pores  tag  Socal  pddiciesal resources  may  r  Rew
 works  to  be  taken  up,  In  new
 of  this,  I  wish  the  Government  charges
 its  policy  in  crder  to  construct  new
 Nativnal  highways  with  the  res  urces
 that  are  c.iected  from  thcse  who
 use  these  so  that  these  may  be  expedited and  we  might  have  a  netw  rk  t  better
 roads  and  better  communicaticns  early,

 I  would  also  like  to
 Pp

 int  cut  sc  me
 problems  the  people  have  faced  cn
 account  of  the  construction  of  the
 bridges  on  the  national  highways. First  of  all,  it  takes  Icnger  time  than
 Necessary  to  complete  these  bridges. We  must  find  cut  a  time-frame  within
 which  this  w  rk  could  be  completed.
 There  are  instances  where  the  appr  ech
 roads  are  ready,  but  the  bridge  is  not
 ready.  When  the  bridge  is  ready,
 the  appreach  rcads  are  met  reedy,
 So  that  these  bridges  are  net  usable
 within  the  time  the  pec  ple  we  uld  expect.

 I  would  also  like  the  Prime  Minister
 to  consider  the  scrapping

 ae
 the  cid

 bridges  wherever  Mew  bridges  are
 ९  Nstructed.  I  find  all  over  the  country
 even  after  the  new  bridges  are  cc  nstructed
 the  cld  bridges  are  alk  wed  to  ccntinue,
 There  are  valuable  materials  of  both atee]  and  girder:  Which  ०  uld  be  w  ilised
 in  bridges  which  can  carr  lesser  weight
 in  other  parts  of  the  c  untry  end  within
 the  State.  Idi  hc  pe  that  these  rex  vices
 which  are  discarde  a  are  better  ud  thin
 now,

 I  would  also  like  to  stress  the  need

 system,  We  wanted  to  take  them
 up  with  the  naticnal  highways.  But
 we  were  told  that  mcsy  cf  the  bridges
 are  week,  Niw  it  would  be  much
 m  re  econcmical  from  the  country’s
 p  int  of  view  both  in  terms  cf  the
 diesel  use  and  the  c.  st  of  these  vehicles
 hes  our  rcad  sys'em,  the  na  ional

 highwa:
 toe

 strengthened  so  that  there
 is  no  cbjection  for  the  truck  trailer  tc

 err  Wd  also  like  to dy,  I  would  a  p  int
 out  mainly  when  a  thousand  national
 permis  were  introduced,  the  cbiject
 was  to  see  that  the  country  was  thr  wn
 open  to  traffic  without  any  restric'fon,
 But  I  do  not  kncw  why  we  fixed  that
 One  thousand  as  the  figure.  I  cm  sure that  distribution

 ad
 su

 cate  pers really  creates  lems  use  nck  dy
 row  ‘the  criteria  under  which  these
 are  given.  I  very  miuch  wish  that

 (Amdt,)  BitL  198

 this  system  is  liberalised  and  whcever wants  to  have  a  naticnal  permit  may be  able  to  get  it  with  ut  much  difficulty, if  certain  qusfificaticns  which  may be  laid  dewn  are  fulfilled,
 We  were  wry  much  wirried  abcut

 Octrii  6  ming  in  the  way  «fa  कह फूटा
 development  of  the  transport  system in  the  country.  We  find  that  abcut Rs.  740  crores  would  be  the  kss  as a  result  of  the  abolition  (६  cctrci,  but at  the  same  time  if  ५  ctrci  was  abolished
 there  would  be  a  saving  cf  77  f  cn
 diese],  which  is  being  wasted  apart  from the  wastage  of  time  in  the  trucks  being made  to  wait.  I  thc  ught  ii  this  abo-
 minable  tax  which  has  bec  me  part of  cur  tax  system  is  replaced  by  a  mcre
 Sensible  and  civilised  methcd,  at  might
 result  in  a  better  transpcrt  system
 being  devel  pment  end  also  a  let  of
 Savings  un  diesel.

 PROF.  P.  G.  MAVALANKARe
 (Gandhinage:)  :  Sir,  I  sm  happy  thy Prime  Minister  is  pik  ting  this  Bil:
 I  belicye  he  is  di  ing  this  exercise  afteT
 a  lapse  of  several  years.  There  ar
 no  two  opinions  about  the  imp:  rtance of  the  devclopment«  f  national  highway. Previc  us  Speakers  have  emphssised  thst
 not  only  the  rads  should  be  maintuuired
 in  a  good  c  nditicn  but  vcrious  ¢  ther
 facilities  should  be  avilable.  I  want
 to  know  whether  the  government  has
 gone  into  the  quantum  cf  revenue
 which  will  accrue  to  the  government
 as  a  result  of  this.  [  ree]  the  amount
 of  money  that  will  come  because  of
 this  new  levy  will  be  just  a  couple
 of  Cr res.  Of  course,  the  8५  vernment can  say  that  this  is  cnly  the  beginning, and  as  new  bridges  come  up,  the  revenue
 will  increase.  But  in  terms  of  the
 entire  budget  cf  the  Government
 of  India,  I  do  nct  know  whether  a
 ere

 cf  ercres  will  mean  a  ‘ignificant
 addition  whereas  the  amount  of  herass-
 ment  and  the  breeding  ercund  fer
 6  rrupticn  that  this  will  intr  duce  will
 be  mist  unf  rtunate.  This  shculd  be
 }:oked  into,  Our  experince  is  that
 where  there  are  Stoppsges,  because
 you  have  to  pay  tcll  tax,  Cctri  or Some  levy,  the  tax  collecting  auth:  rities
 behave  not  «nly  rudely  but  in  such  a
 way  that  it  causes  delay,  and  greater
 the  delay,  greater  is  the  urge  on  the
 Part  (६  the  perscn  ccncerned  to  pay
 something  and  get  ८७  ५६  the  situation
 because  he  is  in  a  hunny.

 it
 What  is

 the  rationale  behind  the  abi  tion  of
 Octr  i,  and  what  is  the

 —  rationale behind  this  new  levy  which  gives  even
 lesser  revenuc  ?

 The  Bitt  does  not  contain  details
 as  to  what  will  be  the  respective  shares
 of  the  various  States  and  whet  will
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 Prof.  ९.  0.  Mawalankary,
 be  the  establishment  crst,  If  the  esta-

 cost  is  very  high  and  if  the  rev-
 nue  c  iilection  is  small  the  net  result  will
 be  that  you  will  not  get  much  revenue.
 There  will  be  some  advantege  if  the
 Prime  Minister  can  ussure  the  House
 that  6  suitable  machinery  will  be  devised
 to  aviicl  corruption  and  thet  the  esta-
 blishment  cost  will  be  kept  to  minimum.
 85.59  hes.

 {Msr.  Derry  Speaker  in  the  chair
 A  new  bridge  over  Narmada  his

 been  recently  bulit  on  National  Highway
 No.  8.  When  the  old  bridge  was
 there,  it  meant  so  much  delay  cn  beth
 sides  because  of  taffic  jam.  We  thought
 after  the  new  bridge  was  built,  people
 could  move  faster.  But  with  the
 introduction  of  this  levy,  I  am  afraid
 there  will  be  again  delay  in  movement
 of  traffic.  I  hope  this  aspect  also  will
 be  taken  care  of.

 On  the  National  Highway  No.  8
 which  includes  the  road  from  Bombay
 to  Ahmedabad,  one  finds  at  a  lot  cf
 places  that  the  road  needs  to  be  widened
 and  two-way  channel  needs  to  be  pre- *  80  that  more  traffic  can  move
 more  freely,  and  accidents  can  be
 avoided.  It  is  a  tragedy  to  find  that
 60  many  fntal  accidents  teke  place  cn
 this  particluar  National  Highway  Nc.
 8.  So,  when  you  think  in  terms  cf
 development  cf  roads,  you  shculd
 also  think  in  terms  of  widening  the
 roads  and  Specially  these  roads  where
 the  traffic  is  very  heavy,  a8  for  exemple the  road  between  Ahmedabad  and  Baroda
 and  such  other  areas  in  the  country.
 These  are  areas  where  troffic  is  very
 heavy  and  the  number  of  cars  gx  ing
 is  very  large  and  therefore,  something
 in  terms  cf  development  of  National
 Hisereys

 in  this  regard  needs  to  be
 ne,

 56  hrs.

 My  friend,  speaking  from  the  Ccngress
 benches,  said  Es inand  trees.  I  am  happy
 oa

 him  that
 oo  ee  de already  sta  lem

 scheme  of  planting  trees.  en  beth  sides

 to  the  people  when  want  to  take
 reve  after  trave!  about  r00  miles  or
 30  on  the  rcad,

 JULY  ‘10,  i077  (Amdt)  Bit  400

 lishing
 could  be  merged  with  a  measure  lke
 this  end  if  vou  have  the  modern  methtd
 of  avuiding  delays  with  the  help  cf
 automatic  machines  by  which  if  ycu
 put  the  coin,  the  car  goes  and  otherwise
 not,  there  will  not  be  any  delay.  This
 thing  is  possible,  You  can  avid  the
 delays  by  this.  This  is  the  best

 bay  had earning  the  revenue  for  mainteining
 our  National  Highways  all  cver  the
 country,  J  congratulate  yCu  snd  with
 you  Success.  But  if  the  del:y  which is  caused  by  octroi  could  be  avcided
 by  having  some  method  I  sugges
 here,  I  think  it  would  be  a  good  measute,

 THE  PRIME  MINIST

 =e ‘The  first  hon.  Member  who  spc ke en  this,  Dr.  Seyid  Muhamed,  fc  ात
 fault  with  the  drafting  ct  the  Bill.  He
 found  falult  generally  with  the  drefi*men
 in  the  Law  Ministry.  But  this,  7
 believe,  was  drafted  in  his  cwn  time  in
 2B

 So  ६  do  nct  know  with  big  Py

 in  viewing  this.  I  therefcre.  do  mct
 dispute  the  statement,  but  ct  the  sime time  I  do  not  notice  any  feult  in  this
 drafting  particulerly.  There  will  elweys
 be  scope  for  improvement  in  draftirg.
 Any  suggestions  that  he  will  give  us  in
 future,  we  will  certeinly  ber:  them  in
 mind.  I  can  understend  the  erotiety of  hon.  Members  abcut  delrys  likely to  be  encountered  by  those  who  pass the  bridges.  We  will  try  to  see  that  the
 delays  are  minimized.  Sc  me  dele  ys  heve
 to  be  put  up  with.  They  exnnot  be
 helped.  I  have  to  be  patient;  end  hon.
 Members  also  have  to  be  paticnt,

 Therefore,  in  the  matter  cf  texaticn,
 it  is  not  always  easy  to  satisfy  all  ocnsli-
 tions,  We  are  a  peor  ccunuy.  And,
 therefc  re,

 occasicnally  tex  falls  on  peer
 men.  We  cannot  say  that  we  will  not tax  them  at  all.  But  in  this  perticuler
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 Moreover,  this  is  a  tax  on  perma-
 nent  bridges  on  naticnal  highways,  and
 not  on  State  highways.  Therefore,
 there  is  no  question  of  sharing  it  with  the
 States.  But  the  Centre  dees  help  the
 States  in  the  matter  of  rural  r-ads  also,
 And  we  will  continue  to  dose.  If  hen.
 Members  c  operate  in  increasing  the
 revenue  of  the  Centre,  we  will  certainly
 go  on  helping  the  States  because  we
 consider  it  our  duty  te  do  so.  After
 all,  the  interests  of  the  States  and  cf
 the  Centre  are  notin  cynflict.  They  coincide.
 Therefore, both  have  to  enricheach  other.
 As  I  have  always  said,  it  is  in  the  strength
 of  the  states  that  the  strength  of  the
 Centre  lies.  Ifthe  States  are  not  strong
 and  the  Centre  alone  is  strong,  it  will  be
 a  calamity  for  this  country.  I  have  no
 doubt  aboutit.  Bothhaveto  strengthen
 each  other;  and  in  the  respective  spheres,
 they  must  be  completely  indepenedent~

 Independence
 does  not  mean  that  they  should  couneter
 each  other.  There  can  be  no  question
 of  double  taxation,  here,  because  this
 will  be  only  on  bridges  on  national
 highways;  and  metropolitan  areaS  are
 going  to  be  exempted.  Octreis  are
 confined  tothese  areaS;  and,  therefore
 there  will  be  no  octroi  in  conflict  with
 this  on  the  bridges,  as  the  bridges  in  the
 metropolitan  areaS  are  not  gcing  tc  be
 Subject  to  this  taxaticn.

 The  revenue  from  this  is  estimated
 at  about  Rs.  $  crores.  I  did  not  deli-
 berately  mention  it,  because  I  did  not
 want  to  be  a  prophet  in  financial
 matters,  because  formulaticn  of  an  es-
 timate  is  not  very  easy.  I  know  it  from
 my  Own  experience.  But  it  iS  estimated
 that  we  will  get  about  Rs.  §  crores  a
 year.  It  ig  n8t  Het  ingome,  but  gross
 income;  and  the  expenditure  may  be
 about  i2%  We  will  try  te  minimize
 it,  if  possible.  Amd  al]  this  revenue
 will  be  utilized  only  fey  imp=
 provement  of  naticnal  highways  and
 fox  having  more  such  bridges,  55  thar
 we  hayes  more  conveniences  98  time  ‘eso
 by,  I  think  this  is  a  very  equitabl,
 tax  88  far  ag  [  can  sce,  because  it  il]
 be  paid  by  the  uscr  of  mechaniged
 vehicles  that  is  by  those  who  can  afford
 Of  e5tixSe,  an  instance  was  cited,  where
 it  wag  Said  that  a  sick  man  might  pags
 on  that  bridge;  and  if  hic  is  deloyed,

 he  might  pass  away,  Tf  that  is  the
 contingency,  Ke  will  pass  away  in  any
 case  before  he  ¢eaches  —  the  destination,
 T  do  mot  know  hw  hs  is  going  to  ba
 saved  that  way,  [tis  an  cxtreme  case
 T  do  not  know  why  Such  a  case  is  cited.
 This  shows  how  the  argument  wag
 over-steetched,  This  detracts  fre na
 the  merit  *f  the  argument  that  was  ad-
 vaticed  against  the  provisions  of  the
 Amendment  Bill.

 (Amdt.)  Bill  202

 Some  cases  of  bridges  were  cited,
 where  there  were  deleys.  Well,  there
 has  been  sc  me  deley  cn  acce  unt  cf  sc  me
 difficulties  in  the  case  cf  cne  bridge.
 There  was  a  foundaticnel  difficulty.

 श्री  छवि  राम  श्रर्गल  (मुरना  )  :

 जो  पुल  टूट  हुए  हैं,  जिन  के  टेंडर  नहीं  हो

 रहे  हैं?

 श्री  मोरारजी  देसाई  १  टूट  हुए  हैं  तो  जरा

 स्टेट  को  कहना  चाहिए  ।  हर  चीज  के  लिए

 यहां  से  दबाएगें  तो  कोई  फायदा  नहीं

 होगा  ।  स्टेंट  को  समझाना  चाहिये  ।

 हम  भी  समझाएगे  ।  मैं  दबाना  नहीं  चाहता

 ह्  किसी  को

 श्री  छवि  राम  अर्गल  :  धोटाले  भी  हैं  ।

 श्री  मोरारजी  देसाई  :  दूसरों  के

 घोटाले  आप  क्‍यों  देखते  हैं  ?  अ्रपनी  तरफ

 देखना  ही  बेहतर  होगा  1६  हर  बात  में

 दूसरों  को  दोष  देंगे  तो  कैसे  काम  चलेगा  |

 श्री  छवि  राम  श्रगल :  जहां  दोष  दिया

 जाना  चाहिए  बहां  तो  दिया  जाएगा  ।

 द्वोंष  देते  के

 चाहिए  |

 श्री  सौशरजी  देसाई

 बजाय  पबइशणार्‌  खत्तता

 श्ोधरी  हदी  राब  मबकासर  (बीकावेश  ):
 सात  लात  महीनों  मै  पांच  पांच  चौ  लीग  घड़
 ब्कच्याँ|  की  तरह  से  चलें  हुएं  हैं  पाकिस्तान

 ज्ञान  करों  लिए  उत्तके  कार्ड  नहीं  चन  हहे  हैं  ।

 थी  भौशसस्न्ी  देताई  इसका  यहां
 सच्  क्तहीं  उठता  है  1  हर  बत  कुछ  कीं

 बोल  देत्ता  ग्रच्छा  नहीं  होता  हैं  i  sad
 समय  चत्ञा  जाता  है  ।  एस  हाजस  का
 त्वच  बहुल  भारी  है,  कम  नहीं  हैं  i  gaat
 भी  हमें  सोचता  चाहिए  |

 Therefore,  these  bridges  also  are  being
 looked  after,
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 (Shri  Morarji  Desai]
 ‘There  was  a  questicn  raised  sbcut  a

 bridge  between  Madhya  Pradesh  and
 ‘Uttar  Pradesh,  when  it  was  said  that
 money  was  ccntrbuted  ty  toth  the
 States  and  the  amount  is  being  appri
 | saad

 only  by  UP.  This  questicn  is
 fore  the  Zonal  Council.  Jt  is  already

 Seized  of  it.  I  am  quite  sure  that  the
 Zonal  Council  will  di  justice  to  beth  of
 them,  and  that  Madhya  Price:h  will
 not  be  done  anv  injustice,

 The  bridge  in  Karnataka,  the  Keli
 Bridge,  which  was  referred  to  is  under
 construction,  The  ci  ntractors  were
 doing  it  and  the  company  is  under  liqui-
 dation,  Therefure,it  got  delayed.  New
 thoak  it  is  c  ming  up  pr  periy.  it
 will  be  done  as  socn  as  it  is  p  ssible
 ६१  dos,  I  may  assure  my  hi  n.  friends
 that  wherever  the  suggestions  have
 come,  we  will  g>  जाए  them  and  wherever
 it  is  possible  to  impri  ve  matters,  ecticn
 will  be  taken  in  time.

 Tam  thankful  to  all  the  hen.  Members
 for  supp>rting  the  Bill  in  the  naticnsl
 interest.  I  can  «nly  say  on  behalf of  the  Government  that  we  will  try  to
 see  that  it  is  worked  also  in  the  naticnal
 interest,  and  the  revenue  is  used  in  the interest  of  the  national  ughw:y:,  that
 is,  the  naticnal  interest.

 att  महोलाल  (बिजनौर  )  :  मैं  एक
 स्पष्टीकरण  चाहता  हूं  ।  जब  किसी  पुल
 की  कास्ट  पूरी  हो  जाएगी  उसके  बाद  तो
 टेक्स  खत्म  हो  जाएगा  ?

 च्यो  चोरास्थी,  |... उ  ;  खत्म  कर
 दिया  जाएगा  ।  इस  में  हम  प्राफिटीयरिंग
 करना  नहीं  चाहते  हैं  ।  वह  विजिससमेंन
 का  काम  है,  हमारा  नहीं  है  ।

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “TH
 a

 Bill  th  amend  the  Naticnal
 we  ys  Act,  1956,  ७८  taken  into

 consideraticns,”’
 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  wiil
 now  take  up  calsue  by  clause  or  nsi-
 deration,

 There  are  three  amendments  te  ¢laysg

 JULY  19,  i977  (Amdt)  Bit  904

 Clause  2—(Amendment  of  Section  7)
 SHRI  ANNASAHEB  GOTKHIN-

 DE  (Sangli)  :  I  beg  to  mcve:
 Page  i  line  I0,—

 for  9767  substitute  “1977”  a)
 Page  I,  line  ‘4s

 after  “bridge”  insert  “ferry  or  tunne]"(2)
 SHRI  K.  LAKKAPPA  (Tumkur):

 I  beg  to  move:

 Page  ,  line  r0,—
 add  at  the  end—

 ‘and  after  the  words  “naticnel  high-
 ways”,  the  wirds  “pr:  vided  sll
 the  natir  nal  highways  in  all  the
 States  are  fully  developed”,  shrll
 be  inserted;’  (3)

 SHRI  ANNASAHEB  GOTKHIN-
 DE:  My  submission  is  that  instead  of
 leving  fee  for  the  bridges  which  are
 to  traffic  from  it  April,  ‘1976,  it  Sted ould be  from  ist  April,  1977.  As  the  Bill
 was  introduced  in  June  this  year,  it  may be  from  the  beginning  of  the  financial
 year  1977-78.

 SHRI  MORARJI  DESAI:  I  am
 sorry  I  cannot  accept  it  becuase  it  will
 restrict  the  revenue,  and  it  is  in  the
 interests  of  revenue,  that  it  should  come
 from  that  time.

 SHRI  K.  LAKKAPPA:  My  inten-
 ntion  in  moving  the  amendment
 is  to  focus  the  attention  of  the  Govern-
 ment  on  the  neces’  ity  of  g  iving  assistance and  help  to  develop  the  national  high-
 wa

 r
 in  the  country  more  ratio  nally

 rather  than  by  bringing  forward  these
 amendments.

 There  was  a  Twenty-Year  Plan  drawn
 up  in  796  to  develop  the  national
 highways  in  the  country.  I  would  like to  say  that  9  number  of  national  high-
 ay

 8  are  still  not  developed
 propesly and  that  marketing  and  traffic  tea

 have  not  been  fully  provided,
 expecially in  the  border  areas.  In  respect

 Hig
 hway  No.  30,  from  Delhi  to  the

 Pakistan  border,  a  lot  of  money  has
 been  misappropriated.  ‘The  money
 that  was  al Horted  for  this  purpose  has
 not  been  utilised  in  a  proper  manner.
 Similarly,  on  highways  pesing  through
 hilly  areas  or  difficult  terrain,  they  are
 not  spending  money.

 We  have  drawn  your  sttention  to  the
 Kali  Bridge  and  I  hope  that  as

 pores you  will,  see  that  progress  |
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 soon,  Similarly,  on  the  Mangalore- Cochin  Highway,  40  k.m.  have  still
 leted  due not  to  meagre alloeation  of  funds.  Out  of  Rs.  50

 crores,  ody.  Rs.  2  crores  have  been
 allotted.  oe

 construction  of
 bri  and  other  things  have  been
 to oa  for  along  time  in  Karnataka

 soause  of  meagre  allocation  of  funds.
 Therefore,  it  is  necessary  that  a  rational
 approach  has  to  be  made.  A  time  tar-
 get  has  to  be  fixed  for  the  development of  the  national  highways.
 ‘  We  have  no  objection  to  this  Bill.
 It  is  a  very  good  measure  that  you  have
 brought  in  order  to  get  income  to  the
 papa

 t  but,
 bias  —  =  a leveloped  very  easily,  in  the  financ

 allocation  for  the  devel  ent  of  the
 national  highways  there  is  no  rational
 approach

 h  it  is  a  small  Bill,
 hon.  Prime  Minister  has  had  the

 patience  to  sit  here  and  hear  us  and  we
 appreciate  it  very  much.  I  hope  he
 would  assure  us  that  in  the  matter  of
 financis!  allocation,  the  development of  the  national  highways  and  the  pro-
 gress

 of  all  the  States,  they  will  be
 lealt  with  equally,  without  any  discri-

 mination,  on  a  rational  basis.  If  that
 is  assured,  with  this  permssion  I  shall
 withdraw  my  amendment.

 SHRI  MORARJI  DESAI:  If  the
 amendment  is  moved  only  to  get  an
 a‘surance  from  me,  that  assurance  has
 been  given  by  me  even  on  the  very first  day  that  all  the  states  will  be  treated
 with  equal  respect  and  without  any discrimination  and  with  full  justice.
 But  it  also  means  that  the  richer  States
 will  have  to  consider  about  the  poorer
 states.  Both  things  will  have  to  be
 considered:  who  is  to  be  helped  more
 and  who  js  to  be  helped  less.  That  is
 also  a  criterion  which  will  have  to  be
 borne  in  mind.

 The  amendment  which  has  been
 moved  by  my  hon.  friend  would  only
 negative  the  whole  thi:  It  says  that
 no  fee  should  be  levied  until  al)  the
 national  highways  are  completed.  This
 will  never  ala  because  the  number  of
 national  highways  wil

 80
 on  increasing

 and  they  w:  fi  never  be  finished.  There-
 fore,  th  is  can  never  be  done.  This  is
 an

 Haprecticeble
 amendment.  I  am

 glad  he  is  going  to  withdraw  it
 and,  I  hope,  he  does  so.

 SHRI  ANNASAHEB  GOTKHIN- DE:  Sir,  my  amendment  No.  2  is  very reavonable.  I  would  bring  to  the
 notice  of  the  hon.  Prime  Minister  that
 in  the  statement  of  Objects  and
 Reasons,  it  is  stated:

 ft  is  ateo  proposed  to  include  an.
 enabling  provision  to  cxennyt

 National  Highways  ASADHA  28,  899  (SAKA)

 any  bridge  from  the  payment
 of  fees  iJ  it  is  considered  ne- cessary  in  the  public  interest.”

 T  am  suggesting  that  the  words  “ferry or  tunnsl,,  should  be  included  in  this
 proviso  because  if  it  is  in  the  public interest  to  exempt  any  bridge  from
 collecting  था

 a  and  if  the  Govern-
 ment  thinks  that  the  exemption  is  in  the
 public  interest  also  for  any  ferry  or
 tunnel,  the  enabling  provision  should
 be  there.  The  enabling  provision would  then  be  complete,  not  till  then.
 Therefore,  in  the  fitness  of  he  ,  these
 two  things  should  also  be  added.  Here, four  things  are  included  in  Section  7 of  the  Principal  Act.  If  we  mention only  one  of  them,  the  enabling  provision
 would  not  be  available  for  the  Govern-
 ment  even  though  it  is  in  the  public
 interest  to

 iio
 t  any  ferry  or  tunnel,

 I  would,  therefore,  request  the  hon.
 Prime  Minister  to  accept  this  amend-
 ment  at  least.

 SHRI  MORARJI  DESAI:  The
 metropolitan  bridges  are  going  to  be
 exempted.  Therefore,  there  is  no  ques-
 tion  of  ferry  or  anything  lke  that.  That
 is  why  they  are  not  included  in  this.
 I  am  very  sorry  I  cannot  accept  the
 last  demand  that  is  made  by  my  hon.
 friend.  But  if  there  is  any  case  of  any
 ferry  which  requires  to  be  exempted at  any  time,  even  without  this  amend-
 ment,  the  Government  will  certainly consider  it.  That  I  can  tell  him.

 SHRI  ANNASAHEB  GOTKHIN-
 DE:  Tunnel  also.

 SHRI  MORARJI  DESAI:  Tunnel
 or  whatever  you  want.

 MR.  DEPUTY-SPEAKER:  Do
 you  hg  ७०,  ‘press:  Amendment  Nos.
 r  and  2

 SHRI  ANNASAHEB  GOTKHIN-
 DE:  No,  Sir.  I  withdraw  them.
 Amendments  Nos.  7  and  2  were,  by  leave,

 withdrawn.
 MR.  9

 flied  Napa
 ee  Mr.

 Lakkappa,  you  withdrawing  your
 amendment  ?

 SHRI  K.  LAKKAPPA:  Yes  ,  Sir.
 I  withdraw  "my  am

 Amendment a  am
 8)

 bee
 MR.  DEPUTY-SPEAKER:  Tha

 question  is;

 That  Clause  2  stand  part  of  the  Bill.”

 Tha  motion$  was  adopted.

 (Amdt.)  Bilt  208  ,
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 Clause  2  was  added  to  the  Bill
 Clauses  3  and  4  were  added  to  the  Bill,

 the  Bnacting
 Formula  and  the

 ba)  to  the  Bill.
 SHRI  MORARJI  DESAI:  Sir,  I

 beg  to  move:
 “hat  the  Bill  be  passed’.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 ‘That  the  Bill  be  passed’

 SHRI  JYOTIRMOY  BOSU  (Dia-
 Harbour):  f  only  want  to

 make  a  mention  of  one  or  two  thi
 this  opportamity

 of  drawing the  kind  attentio  the  House  and  also
 of  the  hon.  Prime  Minister  that  the
 Second  Hubfi  project  is

 hanging  f
 fire  for

 several  years.  Mrs.  Indira  i  went
 and  made  promises  several  times  but
 the  work  has  come  to  a  standstill.  The
 second  thing  is  about  the  lack  of  com-
 miifiication  in  a  very  sensitive  area,
 that  is,  Sunderbans  which  faces  the  Bay

 Bengal.  After  the  Diego  Garcia
 iMpertance  of  Sunderbans  hat  gone

 up
 importan:  ans  has  8058८  up
 tréttendously.  Therefore,  through  the
 medium  of  this  House,  I  draw  th
 attention  of  the  Government  for  taking

 jal  measures.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  only  wart  to  make  one  submis-
 sion.  I  want  to  draw  the  attention
 of  the  hon.  Prime  Minister  to  the  Na-
 tional  Highway  No.

 Ar  Allepy  B
 I  want  to  bring  it  to  his  notice  that.  it
 has  been  still  pending  since  3572

 SHRI.  A.  C.  GEORGE  (Mukanda-
 Ln  The  Pg  inne  Detional ighwa  is  No.  7  Some  three
 back,  it  was  decided  that  this  National Highway  would  be  realigned  from
 Kutttpuram  Cochin,  fe  that  it  may
 form  part  of  the  West  Coast.
 this  concept  of  National  a  av  was
 considered,  it  wae  8  t  No.  37
 Higttway  would  be  diverted  from  Kut-
 tiouram  to  join  the  National  Highway No.  47  near  Cochin.  This

 costing
 neatly  Rs.  9  crores  sanc- ti  and  it  was  thought  that  it  would

 enable  the  entire  West  Coast  of  Kerala
 to,  be  developed.  It  is  still  in  a  sort  of
 contd:  storage  arid  ing re  two  most  important  bridges

 JULY  10,  ort  Cardamom  (Amdt)  Bilt  a8

 Minister  wie  We hott  wg  charge  of  the er
 impertatit  portfdlio  ron  to  see  that  the National  Highway  No.  27  is  expedited.

 शी  रामजीवन  सिह  (  बलिया  )  :
 उपाध्यक्ष  महोदय,  बिहार  में  हर  वर्ष  राष्ट्रीय
 राजपथ  ग०  32  की  स्थिति  ऐसी  हो  जाती
 है  कि  बाढ़  के  दिनों  में  गंगा  सदी  का  पानी  उसे,
 प्लावित  कर  देता  है,  जिस  के  कारण  बरौनी
 से  लेकर  आसनसोल  तक  का  रास्ता  बिल्कुल
 बन्द  हो  जाता  है।  इस  लिए  सरकार  से
 मेरा  अनुरोध  है  किया  तो  उस  राजपथ  की
 सुरक्षा  की  व्यवस्था  की  जाये,  प्रथवा  कोई
 बकल्पिक  मार्ग  बना  दिया  जाये,  जिस  से
 बाढ़ के  दिनो ंमें  वह  रास्ता बन्द  न  हो  ।

 श्री  गंगा  सिह  (मंडी  )  :  उपाध्यक्ष
 महोदय,  मैं  बार्डर  रोड्ज  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।

 SHRI  MORARJI  DESAI:  The  border roads  are  being  made.  So,  you  need
 not  be  anxious  abcut  it.  I  do  nct  want
 to  be  charged  with  a  breach  cf  promise
 by  my  hon,  friend  Shri  Jyctirmce  y  Besu
 as  he  charged  my  predecess r.  Sc,  I
 won’t  make  any  promise  cf  dcing  a
 particular  thing,  bur  I  would  say  that  I
 will  certainly  give  full  ecnsideraticn  to
 what  all  the  different  hon.  Members have  said  and  do  whatever  Ican,
 That  is  all  I  can  say,

 MR.  DEPUTY-SPEAKER:  The
 question  AS:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 CARDAMOM  (AMENDMENT)  BILL
 THE  MINISTER  OF  COM-+

 MERCE  AND  CIVIL  SUPPLIES
 AND  CO-OPERATION  (  SHRI
 MOHAN  DHARIA):  {  beg  to  netve:

 “Theat  the  Billto  amend  the  ान
 demem  Act,  1965,  be  teken  into

 nsideration.”
 It  is  ४  small  Bill

 |  incorpors
 ting  two

 provisions ig  कराल  ह... उ  the  enpost  of  scagdemc m.



 this  ७४3४  upte  cent.  And  the  se-
 cmd  tea  prceeduralaamandsent  88  suges-
 tad  by

 One  of  the  Partiamentary  C-mmi-

 Sir,  this  Howse  may  be  aware  that
 the  Cardam>m  B  erd  has  been  ५  perating on  the  country  under  this  Act,  and  with
 a  view  to  take  care  of  the  crop  and  the
 whole  cardamom  plantaticn,  it  has
 become  necessary  to  take  care  of  the
 whole  development  of  this  plentaticn.
 ri  ol

 action  against  the  diseases,  soil
 testing,  research  and  certain:  ther  acticns
 that  are  needed  for  the  development are  very  much  necessary.

 In  order  to  take  care  of  the  whole
 plantation  and  the  industry,  it  is  ne-
 cessary  that  the  Board  should  have
 adequate  funds.  Unfcrtunately,  the
 exports  have  suffered  some  setback  last
 year  as  also  the  producticn,  The  pro-
 duction  was  of  the  order  of  3000  tonnes; it  has  come  down

 fneeil
 2700  during  the

 year  197677.  Primarily,  the  disease
 Katte,  as  it  is  called,  was  responsrble for  this.  'f  we  want  to  take  adequate
 measures,  naturally  the  Bcard  has  to  be
 activated  with  provision  of  enough funds.  As  the  exports  have  come  dcwn, there  are  not  adequate  funds  with  the
 Brard  and  their  activities  have  come
 down,  It  is  in  this  context  that  this
 Bill  seeks  permission  cf  the  House  to
 Set  it  amended  so  that  Government  is

 House  every  time.  Therefore,  we  are
 this  permission,  I  can  assure

 the  House  that  all  possible  care  will  be
 taken  So  that  the  cess  so  collected  is
 used  in  the  interest  of  the  growers  and
 that  this  plantation  of  vital  importance, one  of  our  export  commodities,  is  pro-
 perly  taken  care  of.  I  shall  be  happy to  have  the  crnsent  of  the  House  to  this
 measure.  It  is  in  this  background  thet

 IT  heave  moved  this  Bill.

 MR,  DEPUT-SPEAKER:  Moticn
 mved:

 “Page
 Benson  [iid १५

 ian Lees
 ta

 Ade,  Amnasshie  Shinde.

 SHRI  ee  De  ae
 E

 jar):  uit  Speaker, ir,  Lam  gled  to  rt  this  measure.
 merce.  I  think,  the  3  come  now
 for  Government  to  take  a  fresh  view  in
 regard  to  the  cess  on  certain  6  mmedi-
 tics  because  my  humble  opinion  is  thet  a
 very  ad  hoc  approach  is  Ping  made  in
 regard  to  te  Cf  cess  on  certaia
 commodities.  I  think,  a  commen
 proach  has  to  be  made  in  regard  to  the Very  large  number  of  commodities  which
 have  also  an  export  angle.

 As  far  as  cardamom  is  concerned, we  were  the  leading  exporters  in  the
 world,  but  unfortunately  we  are  lcsing
 grounds  to  Small  but  very  powerful
 competiters.  Guatemala  is  one  cf  the
 countries  in  the  हा इति  to  which  we  are
 losing  grounds  in  the  internatic  na}  msy-
 ket;  Shri  Lanka  is  ancther  6  untzy  to
 which  we  are  losing  grounds.  This
 Cardamom  Act  was  anacted  in  1965. Twelve  years  have  passed  and  stijl
 We  have  not  made  any  progress,  The
 Crffee  Board  has  made  scme  impact,
 the  Tea  Board  has  made  some  impact...

 SHRI  JYOTIRMOY  BOSU  (Die-
 mond  Harbour)  :  The  Tea  Beard  has

 made  some  impact.  Who  tcld  you? You  have  no  idea.

 SHRI  ANNASAHEB  P.  SHINDE:
 T  have  no  objection  tc  the  wrk  «  f  9]  the
 Boards  being  reviewed.  But  presently
 I  am  confining  my  remarks  to  carde-
 mom,
 16.  33  hrs.

 [SHRy  5050  SivGH  Pats  in  the  Chal}
 The  potential  fer  experts,  cs  frr  28

 cardamem  is  ocneerned,  iS  very  great,
 Perticularly  when  60  to  65  per  cent  (|
 the  total  preduction  is  expcried,  it  is
 not  likely  to  Weve  a  dent  cn  the  kcal
 market.  Therefore,  a  cocrdinsted  prc-
 duction-cum-exp  rt  criented  appresch
 has  to  be  adtpted  in  regard  to  this
 commodity.

 certain  plantations  where  the  per  hec-
 tare yleld  is  more  than  300  kgmi—<r  sn

 ?
 s

 hectare.  That  meaai,  we  can

 We  vn  deol  c
 &  positi-

 cn  ९६  mest  our
 but  we  ह... ड  be  in  #

 =  72००  aang fa ang in  the  dacqnational  market.
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 {Shri  Annas  heb  P.  Shinde]
 one  his  to  go  very  deep  into  the  reescns

 why  our  productivity  is  lew,  त  my
 mind,  still  we  are  lacking  in  extensicn
 effort.  While  speaking  on  the  Demands
 for  Grants  of  Agriculture  Ministry,  I
 made  an  observation  that,  wherever
 research  has  made  scme  impact,  there
 we  have  succeeded  in  raising  the  yield
 To  my  mind,  in  cur  country  it  is  pc-
 ssible,  even  with  the  available  tech-
 nolegy  and  knewledge  and  agre  nc  mic
 practice  ,  to  raise  the  per  hectare  yield.
 But  unfortunately  as  far  es  cardamcm
 is  concerned,  like  many  cther  cc  mmc-
 dities,  avery  large  number  cf  he  ldings
 are  small;  60  per  cent  ¢f  the  cardamc  m
 holder,  are  small  helders.  I  knew, there  are  certain  large  plantaticns  afc
 But  60  per  cent  cf  them  are  mall  9  J-
 ders;  they  have  no  adequate  credits
 they  de  net  get  inputs  as  and  when  re-
 quired.  The  extentiin  services  are
 89  weak.  To  my  mind,  the  Cerdamcm
 Board  is  such  a  weak  bi  dy.  itis  nc  tina
 prition  to  provide  necessary  extensi  n
 support.  In  this  ccuntry  net  cnly  in
 the  case  cf  Cardamcm,  but  in  re:  pect of  a  number  ¢f  other  agricultural  cc  m-
 modities,  a  time  has  ci  me  to  invert  nt
 only  on  irrigstion  end  fi  rtilizers
 ainne,  but  also  to  invest  fir  the  de-
 velopment  «fhuman  talent.  We  must
 be  prepared  to  invest  on  the  trainirg  «f
 farmers.  Unless  the  femers  ere  tri  incd
 and  they  are  persuaded  to  800  pt  a  ncw
 technok  gy,  per  hectare  preducticn  will]
 not  go  up.

 In  this  c  nnecticn,  IT  wuld  like  to
 make  a  submissiin.  The  research
 support  in  the  case  of  Cardem¢  mis  nt
 adequate.  I  weuld  submit  fir  the
 consideraticn  cf  the  hen.  Minister  that
 if  cess  is  found  to  be  inadequate,  he
 should  be  prepaed  to  give  budgetary
 support  for  the  devele  pment  (६  Ci  rda-
 mom.  It  is  a  small  cre  p  grown  cn  an
 area’  f  77,000  hectares«  f  land,  but  it  hrs
 a  reach  potential  to  earn  fi  reign  exchange fer  our  ccuntry,  We  have  cgriculture]
 scientists;  ask  them  to  review  the  entire
 p  siti  n;  do  nt  entrust  this  to  the  Car-
 dam  ™m  B  ard.  The  Indi:n  Ci  uncil
 of  Agricultural  Research  is  a  powerful
 and  able  body;  you  can  inv:  Ive  them  mr  re and  more  and  with  their  supp:  st,  it
 should  be  p  ssible  to  find  somes  lution to  the  basic  problems  «-f  prom:  ting  de-
 velopment  of  Cardamom,

 Ninety  percent  of  cardamom  planta-
 tions  are  disease-affccted—Katte  disease: Nothing  is  being  done  in  this  respect. Some  efforts  have  been  made,  but  with
 no  impact.  There  is  a  need  to  replace  the
 plantations  on  a  very  large  scale.  For  this
 purpose,  large-scale  nursery  plantations
 disease-free,  will  have  to  be  prepared  an

 JULY  19,  4977  (Amdt,)  है! ह  ata

 made  available  to  the  farmers.  The  State
 Governments  can  be  involved  as  also  the

 teal  be  uaded  gon  thes persi  0  t  e
 plantations,  because  this  plant  has  only
 a  life  of

 23  years  and  it  starts  giving  fruit
 from  third  year  onwards.  My  impression
 is  that  many  of  the  plantations  are  old
 and  the  older  the  plantation,  more  the
 disease  is  there.  We  must  see  that  the
 disease  is  rooted  out  completely.

 From  the  point  of  view  of
 eas  # ment  of  cardamom,  the  existing  it

 facilities,  to  which  already  a  reference
 has  been  made,  are  not  sufficient.  If  the
 Card  Board  is  ble  to  advance
 direct  credit  to  the  farmers,  let  the
 Commercial  Banks  give  funds  to  them,
 or  let  the  Commercial  Banks  be  persuaded
 to  accept  the  recommendations  of  the
 Cardamom  Board  to  give  liberal  credit  ta
 the  cardamom  plantation  growers,  so  that
 credit  is  not  a  difficulty  as  far  as  the  avail-
 ability  of  inputs  is  concerned.

 As  far  as  exports  are  concerned,  we
 have  a  great  possibility  in  the  Middle-
 East.  T  be  cardamom  was  used  for  pre-
 paration  of  coffee  also.  In  the  past,  fifty rcent  was  used  for  coffee  preparation,
 bore  recently  they  have  gone  down  to  ten

 rcent.  That  means,  that  cardamom  is
 Fees  ground  there.  With  a  massive  pub-
 licity  programme,  it  should  be  possible
 to  have  better  market  there.  In  the  Scan-
 dinavian  countries,  denser  varieties  are
 more  popular.  We  should  cash  on  that
 and  see  that  we  do  not  lose  the  market
 there.  Alsoin  countries  like  France,  carda-
 mom  oil  is  very  much  in  demand.  We
 shall  have  to  see,  whether  instead  of  ex-
 porting  the  raw  cardamom,  with  added
 value  and  with  our  labour  input,  we
 should  export  oil,  and  whether  it  is  possi-
 ble  for  us  to  produce  cardamom  oil
 according  to  specifications  and  require-
 ments  of  international  market.  That
 should  also  be

 gone
 into.  For  this,  the

 Central  Food  Technological  Research
 Institute,  Mysore  needs  to  be  involved
 very  much.  The  institutional  intra-struc-
 ture  is  there,  but  you  have  to  ensure
 that  you  make  full  use  of  both  the  Indian
 Council  of  Agricultural  Research  as  far
 as  production  side  is  ned  and  you
 make  full  use  of  the  Mysore  Institute,  as
 far  as  pr  ing  side  is  concerned.

 With  these  few  observations,  I  would
 only  suggest  to  the  hon.  Minister  that
 he  should  be  prepared  to  review  basically,
 what  are  the  factors  which  are  withho!
 the  progress  of  the  productivity  of  carda-
 mom  and  once  we  identify  the  areas,  it
 should  be  possible  to  raise  productivity and  maintain  and  increase  our  exports  to
 the  international  markets.

 ame  is  arent
 isa,

 otential  and  the  National
 ommission  has  given  a  forecast  that  it

 should  be  possi of  to  raise  our  exp  Rte
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 almost  to
 Freon

 million  kilograms
 year.  If  the’  Government  looks  inte  it
 carefully,  I  think,  it  should  be  possible and  we  extend  our  whole-hearted  support for  this.  Only  we  wish  that  the  general
 support  of  the  House  should  be  used

 Lt
 efully  for  the  promotion  of  the

 uction  of  this  commodity  and  for
 export  of  this  commodity  to  the  inter-
 national  markets.

 ct
 D.

 an  pepe  kesh ikamagalur):  At  the  outset,  I  wou!
 like  to  say  that  the  Bill  brought  forward
 by  the  Minister  is  inconsistent  with  the
 statement  he  made  and  the  objects
 he  has  set  forth  in  the  Bill.

 The  Minister  made  a'statement  that  the
 export  market  has  gone  down,  the  pro-
 duction  has  gone  gown  and  the  com-
 modity  is  fetching  a  low  price.  I  thought
 that  the  Minister  would  come  out  with
 an  amendment  abolishing  the  cess,  but
 oa

 the  other  hand,  he  has  increased

 With  my  eat  experience  as  a  Member
 of  the  Board  for  some  time,  I  should  say that  though  the  Bill  looks  simple,  it  has
 farreaching  effects  on  the  entire  carda-
 mom  plantation  community  at  large.

 The  purpose  for  which  the  Board  was
 created  in  3965  was  this.  Section  9  of  the
 Act  lays  down  the  functions  of  the  Board.
 Clause  9,  sub-clause  @M  sub-section  (७)
 says:

 “ensuring  remunerative  returns  to
 growers  of  cardamom.”

 and  (d)  of  the  same  sub-clause  says:
 “regulating  the  sale  and  export of  cardamom  and  stabilisation  of  the

 prices  of  cardamom.”

 I  am  sorry  to  say  that  the  resolution
 of  the  Board  in  which  its  wisdom
 thought  it  fit  thet  the  entire  cardamom which  is  grown  in  the  country  should
 be  brought  within  the  purview  of  the  pool
 marketing  system  as  it  is  done  in  the
 case  of  coffee,  is  kept  in  cold  storage. The  reasons  for  this  resolution  are  quite obvious.  To-day  the  cardamom-growers are  at  the  mercy  of  the  exporters.  They are  at  the  mercy  of  the  fluctuating  market
 in  the  foreign  countries  and  again  they are  at  the  mercy  of  the  decisions  taken
 by  the  Central  Government.

 I  should  draw  the  attention  of  the
 Minister  to  the  fact  that  sometime  back
 a  duty  of  Rs.  so  per  was  levied  on
 the  t  duty  and  finally  when  the
 peed  = ion  came  up  before  this  House,  it
 ‘was  reduced  to  Rs.  10.  But  the  effect  it
 bid  on  the  cardamom  market  was  that
 tardamom  which  was  selling  at  Rs.  BO

 (Amat,)  Bil  274
 200  crumbled  down  to  Rs.  O60.  for  the
 iw

 reason  that  the  duty  of  Rs.  50  was ied.
 Then,  there  is  a  proviso  in  the  Act

 itself  that  the  Chairman  and  the  Members of  the  Board  arc  to  be  consulted  before
 night  ५  any  such  decision.  I  do  not  know
 whether  the  Government  has  taken  any
 opinion  of  the  Board.  Anyway  it  gave  an
 indication  to  the  exporters  and  they withheld  the  entire  exportable  com-
 modity  and  taking  this  cue  the  other

 &  Frere cor
 1g  countries  like

 Guatemala,  Tanzania  and  Sri  Lanka
 pushed  through  their  commodity  and
 captured  the  entire  international  carda-
 mom  market  and  we  lost  it.  The  result
 was  that  the  price  which  was  once  ruling

 bs
 Rs.  r50—200  came  down  to  Rs.  s0—~ 0.

 Then,  with  regard  to  the  internal  mar-
 ket,  you  go  to  Kashmir,  it  is  selling  et
 Rs,  .20—~I50.  Then  come  down  to  Delhi
 and  here  it  sells  at  Rs.  r00—80  and  if
 you  go  down  to  Bangalore  it  is  still  worse.
 So,  unless  marketing  is  disciplined,  the
 planter  is  not  assured  of  his  return.

 I  may  draw  your  kind  attention  to  the
 fact  that  the  National  Commission  on
 Agriculture,

 dealing  with  cardamom,  has
 said:

 “While  the  long-term  demand  for
 cardamom,  both  for  internal  consump- tion  and  export,  is  likely  to  expand
 considerably,  no  serious  attempts  have
 yet  been  made  for  the  development  of
 this  crop.”

 They  have  suggested  ways  and  means  at
 page  I42——

 “The  Sub-Committee  recommended
 that:

 (a)  minimum  prices  should  be  noti-
 fied  for  three  groups  each  of

 Alleppey
 Green  and  Coorg

 Green  Cardamom.

 (b)  no  minimum  price  need  be
 announced  by  Government  for
 categories  of  cardamom  like
 Mixed  Green,  Bleachable  Whi-
 tes,  Bleached  Cardamom  and
 cardamom  seed.

 *  =  id

 (d)  No  cardamom
 grown

 in  India
 should  be  marketed  exce
 through  auctions  conducted
 auctioneers  licensed  by  the  Car-
 damom  Board,”

 This  is  a  very  important  factor  which
 has  been  done  in  he  offee  Act.  Pool
 marketing  system  should  be  adopted, As  a  Member  of  the  Board  I  hid  d  the
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 four  years.  I  would  request the  Minister  to  consider  this  and  save  the

 You  are  bringing  cardamom  economy into  doldrum  because  now  marketing  is
 done  without  paying  richer  dividend
 or  benefit  to  the  society.  The  planter  is
 suffering.

 Right  from  7965  coming  down  to
 3970-77  you  were  able  to  earn  Rs.  3°24 crores  in  foreign  exchange.  It  has  dwind-
 led  down.  We  were  able  to  export  3,000 tonnes  cardamom  per  year.

 In
 eee

 production  per  hectare  was
 37  kg.  In  r960-6  production  per  hectare
 was  60  kg.  From  60  kg.  it  came  down  to
 27  kg.  In  1971-72,  there  was  a  little  im-
 provement.  It  went  up  to  45  kgs.

 We  may  attach  so  many  reasons  for
 this.  One  of  the  main  reasons  is  the  ‘Katte’
 disease  which  spreads  like  a  wild  fire  and
 eats  away  the  whole  plantation.  Second
 is  the  indiscipline  market.  Unless  we
 discipline  the  market  the  grower,  the
 planter  is  not  given  an  incentive  to
 grow,  the  production  of  commodity  will
 come  down.

 I  would  submit  in  all  humility  that  by
 selling  the  shade  trees  of  the  entire  plan- tation—as  they  are  fetching  very  high
 prices,  the  plantation  is  lost  and  the  entire
 cardamom  is  coming  down  particularly  in
 Karnataka.  Instead  of  thinking  in  terms
 of  levying  cess,  you  should  think  in  terms  of
 the  entire  cardamom  community.  if  really
 the  cardamom  community  is  to  be  the
 thinking,  I  would  submit  that  specially
 toe  ad  acing,  feces  shomld on

 dis- cipli  a  ought  under  sys.
 tem.  Further  Iw  uld  request  that  5%ad-
 vaiorom  cessin  the  prevailing  circumst-

 will  hit  plantation.  I  would
 make  this  appeal  to  the  hon.  Minister.
 This  Act  will  not  achieve  the  real  purpose
 for  which  this  has  been  brought  about.
 Your  purpose  will  not  be  served  by  this
 Act.  Age

 I
 gers  g

 that  this
 Board  has  got  to  be  strengthened  as  it  is
 done  in  the  case  of  the  Coffee  Board.
 With  these  remarks  I  conclude  my
 speech  and  I  hope  that  the  hon.  Minister
 will  consider  all  these  points.

 SHRI  JYOTIRMOY  BOSU  (Dia- mond  Harbour):  Cardamom  business  is
 a  speculators’  and  middfemen’s  paradise. ‘There  are  extreme  invoice  manipulations,
 The  Ministry’s  report  says  that  the  price
 factor  has  been  a  great  fluctuating  factor.
 ‘That  indicates  that  these  speculators  and
 these  middlemen  are

 pin  Maan
 their  fall

 freedom  in  the  sphere  of  om  sates
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 in  international  markets.  I  don’t  know
 why  this  Board  which  started  on  this  about
 four  years  ago  has  not  gone  to

 luce  the  lowest  product,  as  Mr.
 hinde  has  rightly

 poinred  out.  He
 said  about  the  9 .  market  which  is  there
 in  meat  processing  countries  where  carda-
 mom  products  and  derivatives  out  of
 cardamom  are  used  extensively.  I  don’t
 understand  why  the  STC  is  not  takin
 over  this  whole  business.  Coffee  Boar:
 Act  clearly  states  that  once  coffee  is

 gute
 it  is

 aga  seme  Prope rty. y  should  there  be  different  set  of  rules
 in  the  case  of  cardamom  ?  Why  don‘t
 you  bring  in  legislation  to  make  it
 Government  property  from  the  time  it
 is  plucked  till  th  ¢  time  it  reaches  the
 poor  consumers  ?  This  is  very  impor- tant.

 So  far  as  research  is  concerned  there
 is  no  research  worth  the  name  or  some-
 thing  which  will  impress  anybody.  What
 we  are  interested  is  what  the  research
 ol

 cara
 or  yielded  and  there  is  not

 much  to  talk  about  although  they  have
 waxed  eloquent  in  their  report.  There  is
 no  technical  break-through.  There  is  no
 ‘steady  crop  pattern’.  There  is  no

 Proper standardisation  of  the  product.  ९
 report  says  how  the  quantity  of  carda-
 mom  has  been  fluctuating.  The  report
 says  that  this  has  been  due  to  excessive
 rain  during  the  south-western  monsoon
 which  occurred  during  the  year.  That
 shows  how  we  are  stil very  much  de-
 pendent  upon  nature.  If  nature  is  merciful
 you  may  have  a  good  harvest,  otherwise
 not.  If  nature  is  not  merciful,  you  com-
 pletely  surrender.  That  is  not  at  all
 good,  That  does  not  show  any  break-
 through  in  technology.

 Then,  in  the  cardamom-growing  States,
 the  workers’  wage  pattern,  terms  of
 employment,  living  conditions,

 700४7 conditions,  medical  facilities  etc.  are
 in  a  very  pathetic  state.  We  talk  about
 money,  investment  and  all  that.  This
 cardamom  is  being  sold  in  a  manner
 whereby  the  speculators  reap  very  rich
 harvests.  Nothing  is  happening  to  the
 workers.  This  is  an  extremely  Jabour-
 intensive  industry.  You  can  have  jungles
 and  jungles  full  of  cardamom  but  if  you
 don’t  have  this  human  touch  to  look  after
 Hy

 you  will  not  make  money  out  of
 t.

 But,  those  who  make  money  for  you
 and  for  the  nation  and  for  the  individual are  ignored.  Mr.  Chairman,  if  you  visit
 these  areas,  you  will  be  s  ised  to  see
 the  conditions  in  which  ‘the  cardamem
 plantation  workers  are  living.

 Then,  Sir,  the  Cardamom  Board
 paid  very  scamt  regard  with  regard  to
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 I  would  like  to  know  from  the  hon.
 Minister  who  is  to  find  fends—
 mere  money—~for  hehe Cardamom  Board's
 producing  this  impressive  brochure,  what
 fas  this  Catdamom  Board  specifically
 done  for  these  workers  during  the  last
 seven  years  or  80.

 La  hi
 ask  me,  I  would

 suy  that  they  have  done  precious  litte.
 That  is  why  the  whole  Act  needs  to  be

 re-examined  and  it  has  to  be  made  pur-
 poseful.  I  say  that  the  activities of  these
 Boards—T'ea  and  Coffee  Plantation  Boa-
 rds,  Rubber  and  Cardamom  Boards—as
 also  their  achievements  need  to  be  review-
 ed  by  an  impartial  body  so  that  you  can
 formulate  your  future  policies.  I  only  want
 to  mention  to  the  Hon.  Minister  that
 there  are  places  in  this  country  where
 the  rainfall  and  summer  months,  weather
 caniitions,  soil  conditions  etc.  are
 equally  suitable  for  production  of  car-

 orn.  You  have  not  made  any  efforts
 to  extend  the  areas.  Why  is  it  80  ?
 There  is  a  big  market.  I  do  not  under-
 stand  why  when  the  Middle-eastern
 country—3  major  Persian  gulf  and  other
 Arab  countrics-—are  earning  so  much
 from  out  of  their  oil  and  oi!  products, the  share  from  cardamom  is  not  80
 much  ?  You

 [wed
 any  part  of  the  coun-

 try  where  cardamom  i8  grown.  Somehow
 we  have  not  been  able  toget  more.  May  be,
 thatis  b  theb  ic  machinery have  no  idea  as  to  how  to  operate  in
 commercial  field.  Therefore,  my  ques- tion  to  the  hon.  Commerce  Minister,  Shri
 Dharia  is  this:  should  he  not  look  into
 this  so  as  to  see  that  he  protects  the
 interests  of  the

 Reople
 ?  We  should  have

 examined  all  ie  Boards  that  come
 under  the  Commerce  Ministry  and,  at
 the  same  time,  made  it  obligatory  on  the
 part  of  these  Boards  to  look  into  the
 anxiety  of  these  workers,  such  as,  their

 wage
 es,  terms  and  conditions  of  service,
 ical  facilities,  housing  etc.  Old  age

 security  should  also  be  made
 cole

 tory
 for  the  Boards  to  see  that  the  oyers
 are  mot  able  to  exploit  the  workers.  At
 ‘the  sathe  time,  he  should  also  see—what

 T  am  saying is  true  in  other  areas  also
 where  the  soi]  condition  is  good  enough for  the  plantation—that  eriments
 should  be  conducted  so  that  the  carda-
 ymomn  areas  can  be  extended  from  Orissa
 down  to  north-castern

 region,
 West

 ae  #
 4,  Assam,  Atidhre  Pr

 a
 sh,  Nage-

 lend  and  Arunachal.  I  consider  that  all
 these  areas  are  worth  trying.  You  will therefore  please  give  us  a  categorical
 assurance oo  g

 are  going  to  try  this
 year  for  extendi a  hoe

 areas  elsewhere
 #0  a8  to  bring  under  cardamom
 cultivation.

 की  कम  देश  भारायण यादव यादथ  (भमधुअनी)
 सभापति  महोदय,  मैं  ऐसे  क्षेत्र  से  भ्ाता  हूं
 जहां  पर  इलायची  की  जेती  नहीं  होती  है  ।
 मेरा  सरकार से  भाग्रह  है  कि  जिनसे  इलाकी

 ASADHA  ,  109  WAKA)  (awvlt.)  ह.  ard

 में  इलामणी  की  शती  नहीं  होती  है  लेकिन
 हां  इलायची  को  खपत  उसलायवा  है,  जैसे
 दरभंगा,  मधुबनी  बर्गरह  का  इलाका  है
 बिहार  में  ह. : ह  इलाके  भें  इसको  खपत  ज्यादा

 होती  है  इस माने  में  कि  इलायची  केवल  एक
 मसाला  ही  तहीं  है  बल्कि  इसका  भायुर्वेद  में

 बहुत  महत्वपूर्ण  स्थान  है  उसकी  तरफ  भी
 ध्यान  जाता  चाहिए  पायुवेंद  की  जितनी
 दवाएं  बनती  हैं  ताकत  बाली  वे  सभी  दबाइयां
 बिना  इलायची  के  नहीं  बन  सकती  हैं।  सर-
 कार  का  बह  दृष्टिकोण  बन  रहा  है  कि  झायुर्वेद
 का  ज्यादा  से  ज्यादा  प्रचार  हो,  इसको  ज्यादा
 से  ज्यादा  बढावा  दिया  जाए।  इलायची
 आयुर्वेद  की  दवाओं  के  लिए  एक  महत्वपूर्ण
 पदार्थ  है  ।  इस  वास्ते  उसकी  बती  का
 भी  ज्यादा  से  ज्यादा  विकास  होना  चाहिए  i
 यह  विकास  होगा  तो  सस्ती  दर  पर  इलायची
 मिलेगी  और  आयुर्वेद  की  दवाइयां  भी
 सस्ती  होंगी।  जैसे  सीतोफलाद जो  झायुर्वेद
 की  दवाई  है  इस  में  इलायची  का  प्रयोग  होता
 है  भौर  यह  सर्दी  जुकाम  में  लोगों  को  दी
 जाती  है।  यह  उनको  सस्ती  मिल  सकती
 है।  इस  वास्ते  इस  प्रोर  भ्रापका  ध्यान
 जाना  चाहिए।

 दूसरी  बात  यह  है  कि  कर  बढ़ाने  के
 बारे  में  भो  सरकार  का  एक  स्पष्ट  दृष्टिकोण
 होना  चाहिए।  सरकार  की  नीयत  पर
 हमें  शंका  नहीं  है।  लेकिन  व्यवहार  ऐसा
 रहा  है  कि  झ्ब  तक  जितने  भी  कर  बढ़ाए
 जाते  रहे  हैं  सरकार  कहती  तो  यह  रही  है  कि
 इनको  विकास  कार्य  के  लिए  बढ़ाया  जा  रहा  है
 लेकित  वह  पैसा  विकास  कार्यों  पर  न  लग  करके
 सारा  पैसा  भोग  पर  खर्च  कर  दिया  जाता  था।
 ज्यों  ज्यों  कर  बढ़ता  था  त्यों  त्यों  प्रफसरों  की

 फशन  फुदानी  भी  बढ़ती जाती  है।  तो  यह  टैक्स
 जो2  प्रतिशत से  5  प्रतिशत  बढ़ाया  जायगा  इस
 बात  का  ध्यान  रखा  जाय  कि  उसका  पैसा
 झफ़सरों  की  फ़शन  फुटासी  भौर  ऐशीप्राराम
 पर खार्भ  न  हो।  अफ़सर  के  यहां  लकड़ी
 की  कुर्सों  बदल  कर  चमड़े  बाली  हो जायेगी,
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 [बी  हुकम  देव  नारायण  यादव)
 उनके  हाँ  कम  दाम  वाला  कालीन  जो  होगा
 उसकी  जगह  पर  ज्यादा  दाम  बाला  कालीन
 खरीद  लेंगे  ।  ऐसा  न  होने  पाये,  इसका
 विशेष  ध्यान  रखा  जाय  |  सरकार  की  तो
 नीयत  रहती  है  कि  विफास  पर  खर्च  करेंगे,
 लेकिन  जब  कर  लगाया  जाता  है  तो  सरकार
 खर्चा  कर  देती  है  ठीक  उसके  विपरीत  जिस  से
 कोई  विकास  का  काम  नहीं  होता  है।  इस-
 लिए  मेरा  सरकार  से  निवेदन  है  कि  आप
 जब  कर  बढ़ा  रहे  हैं  तो आप  इस  बात  को  भी
 देखें  कि  कर  का  पैसा  विकास  पर  ही  खर्चे

 हो।

 77.00  hrs,

 भन्तर्राष्ट्रीय  ब्यापार  में  प्रचार  का  भी
 कास  किया  जाय  ।  जब  अमरीका  ने  सोया-
 बीन  चलाया  था  तो  हमने  उसके  दर्शन  भी
 नहीं  किये  थे,  लेकिन  हमारे  बी  ०  डी  ०  दो  ०
 की  माफंत  सोयाबीन  का  काफ़ी  प्रचार  किया
 गया  हमारे  ध्यान  को  झाकबित  करने  के
 लिए  और  उसका  परिणाम  यह  हुआ  कि
 हमारे  प्रन्दर  एक  भावना  जगी  कि  सोया-
 बीन  को  खा  कर  देखा  जाय  कि  वह  कैसो  है
 शौर  उससे  स्वास्थ्य  में  कया  लाभ  होता  है।
 इसी  तरह  से  झगर  इलायची  की  खपत  को

 प्रन्तर्राष्ट्रीय  बाजार  में  बढ़ाना  है  तो
 उसका  प्रचार  बढ़ांना  चाहिए  चौर  जिस
 जगह  लोग  इलायची  के  बारे  में  नहीं  जानते
 हैं  वहां  के  लोगों  को  भी  इसके  स्वाद  का  प्रनुभव
 कराया  जाय  ।  जितना  उसका  प्रचार
 होगा  उतना  ही  व्यापार  का  क्षेत्र  बढ़ेगा  |

 शभ्ाज  व्यापार  का  दृष्टिकोण  यह  है  कि
 बाजरमें  मांग  को  देख  कर  सामान  का  उत्पादन
 नहीं  करते  हैं  बल्कि  कृत्रिम  मांग  पैदा  कर  के
 तब  सामान  का  उत्पादन  होता  है  t  तो
 भ्रत्तर्राष्ट्रीय  बाजार  से  इलायची  की  मांग
 कौसे  पैदा  की  जाय  इस  पर  यह  पंसा  खर्च
 किया  जाना  चाहिए।  मांग  को  बाजार  में
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 विस्तृत  करने  के  लिए  जो  झधिकारी  जायगें
 तो  उनके  दौरे  पर  भी  पैसा  क्षत्र  होगा
 इसलिए  इस  बात  का  विशेष  ध्यान  रखा
 जाय  कि  वह  दौरा  प्रचार  के  लिए  ही  हो,
 न  कि  दुनिया  को  सुन्दरता  देखने  के  लिए
 हमारे  अभ्रधिकारी  दौरा  करें  t

 पैसा  अगर  लेंगे  तो उसका  लाभ  किसान
 को  प्रवश्य  मिलना  चाहिए  |  प्रभी  हू
 देखा  जाता  हैं  कि  भ्रगर  कर  बढ़ाया  जाता
 है  तो  हमारी  खेती  के  उत्पादन  का,  सामान  का,
 दाम  घट  जाता  है  क्‍योंकि  जो  ब्यापारी  होता
 है  वह  उस  वस्तु  के  दाम  में  से कर  की  राशि
 घटा  कर  ही  किसान  से  माल  लेता  है।  बाजार
 में  उस  वस्तु  की  कीमत  उसी  श्राघार  पर
 संतुलित  रहे  बढ़े  नहीं  जिसते  व्यापारी  को
 घाटा  नहीं  लगे  इस  झ्राधार  पर  बाजार
 चलता  है।  लेकिन  दूसरी  तरफ़  किसान
 को  जो  दाम  मिलते  हैं  वह॒  घटा  कर  दिये
 जाते  हैं,  उसको  घाटा  दिया  करते  हैं  ।
 तो  कर  का  भार  भ्रप्रत्यक्ष  रूप  से  किसान  पर
 ही  जा  कर  पड़ता  है।  इसलिए  इस  दुष्टि-
 कोण  को  भी  सरकार  को  रखना  चाहिए
 झौर  भ्रध्िक  से  भ्रधिक  इस  पैसे  का  उपयोग
 सरकार  की  शोर  से  होना  चाहिए  खेती
 के  विस्तार  पर,  प्रशिक्षण  पर,  इलायची  के
 खेती  के  क्षेत्र  का  विस्तार  हो  भौर  मिट्टी  की
 जांच  की  जाये  कि  कैसे  इलायची  की  लेती
 का  विस्तार  हो  सकता  है,  वहीं  वहीं  छेती
 की  जाय  भौर  छोटे  छोटे  किसानों  को  अधिक
 से  प्रधिक  सुविधा  दी जाय  ।  जो  इलायची
 उत्पादक  हैं  उनकी  सहकारी  समितियां  बतायी
 जायें  शौर  उनकी  मार्फत  उसकी  खरीद  बिक्री
 का  काम  किया  जाय  ।  इलासची  बोर्ड
 के  प्रफ़॒रों  के  ऊपर  ही  गर  कर  का  पैसा
 खच  होता  है  तो  उससे  कोई  फ़ायदा  होने
 वाला  नहीं  है।  इसलिए  मेरा  निवेदन  है  कि
 कर  द्वारा  झाने  वाले  पैसे  को  इलायची  के
 प्रचार,  उसकी  खेती  के  विस्तार  शौर  किसानों
 को  लाभ  मिलने  की  दृष्टि  से  खर्च  किया
 जाय  ot
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 tt  gat  de  (कांयडा  )  :  सभापति
 महोदय,  कॉशेमम  पअर्मेंडमैंट  बिल  में  लैगी  को
 2  प्ररसेंट  से  5  परसैंट  किया  जा  रहा  है  ।

 कार्डेमम  इष्हस्ट्री  की  देखरेख  एक  बोर्ड  करता
 &  मैं  इतना  ही  कहता  चाहता  हूं  कि
 इस  बिल  में  सिर्फ  एक  एंगिल  को  ही  देखा
 गया  है  कि  एक्सपोर्ट  के  लिए  यह  लैवी  लगाई
 गई  है,  भौर  इस  से  जो  पैसा  झायेगा  उसे
 प्लानटेशन  के  लिए  ज्यादा  लगाया  जायेगा  ।

 यह  कमोड़िटी  इतनी  यूजफुल  है,  एक्स-
 पोर्ट  की  बात  तो  छोड़िये,  हमारे  डोमैस्टिक  यूज़
 के  लिए  इसकी  बहुत  ज्यादा  जरूरत  है
 are  भारत  में  चाहे  एलोपैथिक  सिस्टम  झाफ
 मैडिसन  हो  या  भायुर दिक  सिस्टम  हो,  हम
 अपनी  दवां  से  देहातों  की  जरूरियात  को

 पूरा  नहीं  कर  पाये  हैं  ।  मैं  यह  जानता

 हूं  कि  हमारे  रूरल  ए  रियाज़  में  इलायची  को
 तकरीबन  दवा  के  तौर  पर  लोग  इस्तेमाल
 करते  हैं।  ऐसा  कोई  घर  नहीं  होगा  जो
 इलायची  का  इस्तेमाल  न  करता  हो  ।  जबसे
 हमारी  सरकार  ने  इसकी  एक्सपोर्ट  शुरु  की
 है,  इसके  दाम  बढ़  गरे  हैं।  इसके  डोमैस्टिक
 यूज  के  लिए  ौर  एक्सपोर्ट  के  लिए,  जिससे
 फारेन  एक्सचेंज  हमें  प्राप्त  होता  है,  हमारी
 सरकार  को  इसकी  पैदावार  बढ़ाने  के  लिए
 ज्यादा  तबज्जह  देनी  चाहिए  धौर  ज्यादा
 अ्रहमियत  इसको  वेनी  चाहिए  ।

 हम  जो  5 परसेंट  की  लैवी  लगा  रहे
 हैं,  उससे  कितना  पैसा  आयेगा  भौर
 जो  पलाष्टेशन  पैदा  करते  हैं,  उनको
 उसमें  से  कितना  मिलेगा,  इस  तरफ
 देखा  जाता  चाहिए।  मैं  मंत्री  महोदय
 से  कहूंगा  कि  इसकी  पैदावार  हमारे  नेशनल
 प्रोग्राम  का  एक  ंग  होती  चाहिए  भौर
 इसकी  रिसर्च  की  जानी  चाहिए।  एंग्री-
 कर्चरल  यूनिवर्सिटीज़  को  इसकी  रिसर्च
 के  लिए  खास  तौर  पर  डायरेगशन्स  दी  जानी
 चाहिए  कि  बह  यह  देखें  कि  इसकी  पैदावार
 कैसे  बढ़  सकती  है  ।  इस  समय  हमारे
 देश  में  जो  इसकी  पैदावार  बताई  गई  है
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 we  प्रति  हैक्टर  27  किलो  प्राम  है.  दि
 कोशिश  की  जाम  तो  यह  तकरीबन  00
 किलोग्राम  एक  हेक्टर  में  हो  सकती  है
 झब  तक  हम  जो  प्रपने  देश  में  3  हजार  टन
 इसकी  पैदावार  करते  हैं  वह  घटकर  2
 हजार  दन  रह  गई  है  7  इसलिए  इसके
 बारे  में  नेशनल  प्रोग्राम  बनाना  चाहिए  ।
 एक्सपोर्ट  की  दृष्टि  से  हो  सकता  है  कि  लैवी
 ज्यादा  लगाने  से  इसको  एक्सपोर्ट  कम  हो
 जाय  |

 मैं  यह  सैजस्ट  करना  चाहता  हूं  कि
 सिर्फ  एक्सपोर्ट  को  ही  दृष्टि  में  न  रखा  जाय,
 बल्कि  इलायची  डोमेंस्टिक  यूज़  क ेलिए  कितनी
 मुफीद  हैं,  इसकी  झोर  भी  तबज्जह  दें  ताकि
 यह  सस्ते  दाम  में  लोगों  को  मिल  सके  ।
 आज  होता  क्‍या  है  कि  एक  रुपये  में  8  इलामची
 के  दाने  मिलते  हैं।  गरीब  लोग  जो  इसका
 दवा  के  तौर  पर  इस्तेमाल  करते  हैं,  उनको
 यह  मोहय्या  नहीं  हो  रही  है  1  मेरा  सुझाव
 है  कि  इसको  नेशनल  प्रोग्राम  में  रख  कर  इसकी
 प्रगति  की  शोर  सरकार  को  ध्यान  देना
 चाहिए  |

 MR.  CHAIRMAN:  Now,  we  have  to
 take  up  half-an-hour  discussicn  at  §  ie

 0
 P.M.  There  are  about  $  speakers  on
 list  to  speak  on  this  Bull.

 SHRI  VAYALAR  RAVI  (Chirayinkil):
 Sir,  we  can  start  the  half-an-houy  dis-

 after  odating  these  spea-
 kers.

 MR.  CHAIRMAN:  I  can  accommo-
 date  all  the  hon.  Members  if  you  take
 five  miinutes  each.  Now,  Mr.  A.  ron
 George  to  speak.

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  Sir,  we  are  discussing  about  a
 plantation  crop  which  is  unique  in  its
 taste  and  interesting  in  its  pattern  of

 roduction.  It  may  be  very  interesting
 Rr  us  to  know  that  perhaps  this  is  the
 only  plantation  crop  in  India  where  the
 produ:tion  has  gone  down  during  the  past
 6  or  7  years.  Our

 bral  rebate  Ee
 gone

 up  very  encouragingly;  our  lee
 duction  is  steady  or  going  up  rather  23,
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 जिंक  A.  G  George}  geretions  wich  the  finance  ministry  had
 all.  Rebber  production  is  going  up.  mbes  bod  ~  quit

 फ्क्

 duction  is  in  one  district  alone;  about 20  per  cent  is  produced  in  Kernateks
 and  to  per  cent  in  Tamilnadu.  I  am  sure
 the  hon.  Minister  will  look  into  the  inte-
 resting  pattern  of  production,  India,

 cent;
 aod onnes  and  Tanzania  juces  nearly

 ee  Brazil,  and  and  Sri-

 Tania,  iadia

 international  consum:
 enlly  received  by  the

 —
 The

 this  an  wae request  the  hon.
 Minister  to  pursue  this  because  sube-

 done  and  some  understanding  has  been
 among  three  countries.  I

 jon  and  aria
 we  sounded  Sri  Lanka,  Thailand  snd

 Beall  Tf  you  make  a  little  more  effort,
 we  may  get  an  international  understanding
 which  will  benefit  the  growers  to  8  great
 extent.  I  do  not  blame  the  present  comm
 erce  minister  because  whenever  there  was
 some  increase  in  the  price  of  this  conaro-
 dity,  there  was  temptation  on  the  part
 of  the  finance  ministry  to  grab  it  as
 a  result  we  have  spoilt  the  market
 suffictently.  The  marketing  patiern  is
 imveresting;  at  one  time  it

 a
 was  the

 Scaudinavien  countries  which  were
 consuming  the  most;  the  second  were
 the  Arsb  or  Gulf  countries,  Because  of

 i  the  foreign  reablegtions nea  cate  which  Were  more
 los

 to  take  RICPORUNES  8.0
 that  nearly  60,000  smalf_  producers  in
 this  country  may  mot  euffer  eny  more. As  Mr.  Jyotirmoy  Bosu  pointed  qut— once  im  a  way  he  speaks  sense  also
 chere  is  potentiality  for  extending  this
 crop  not  exactly in  -  ¢  atea  he  mentioned,
 viz.,  Orissa  or  West  Bengal  but  in

 we  can  improve  the  cultivation  there
 and  at  the  same  thme  expand  the  area  of
 cultivation,

 Bat  the  most  important  thing  that  we
 have  to  now  look  at  is  the  production  in
 Kerala  and  in  the  Coorg  area  in  Kamateks.
 It  is

 song
 down  because  of  the  deadly

 form  LA  being  me pesimistic.  J  am  not  going  ९०  blame
 A  lot  of  effort  has  gone  into  it  and  8  lot
 of  esearch  has  also  been  done.  But

 CC8B,  We  ane
 crep  is  maintained.  It  is  not  as
 that  we  can  grow  this  crop  —

 particular wish  Mr.  Jyatirmoy  Bosu  is  here,  because
 fhe  fs  supposed  to  be  a  man  knowiled;
 on  evary  subject,  but  here  at  least  he
 made  some  ‘basic  errors.  Jt  meeds  some
 shade,  a  abade  of  monsconic  Se it  is  net  ४३  though  that  you  can  put  it  ia
 to  do  perticalars  research  and  etuily  द.
 police  = ppl  pedo  —— sountry  be!  extensive,  we
 terrains  where  we  can  expand this  alte
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 br)  ‘  F  win  shedimits
 tly  42000  smal!  ak  dey

 Now,  the
 ——

 in  the  oil  producing
 Ng  power,  are  in  a  mood  to  pay

 consume  this,  There  is  not  a  single  house
 in  the  Gulf  countriea,  where  the  car-
 damom  will  not  be  available.  Let  us  not
 spoil  the  markets  by  the  ad  hoc  methods
 amd  by  the  vagaries  of  the  Finance
 Ministry.  Let  us  not  drive  away  our
 customers  of  this  important  commodity.
 T  may  once  again  request  the‘Commeree
 Minister  ro  pay  some  little  attention  to
 this  matter  because  st  is  2  very  delicate
 crop,  it  is  &  very  sen:  itive  crop  and  it  has
 to  be  studied  in  a  peculiar  manner.  It  i8
 not  as  though  that  vou  can  handle  itin  a
 haphazard  manner.  So,  in  I  repeat  that
 you  must  pursue  it  in  -  International
 Cardamom  Commurity,  where  a  basic
 utiderstanding  has  been  reached,  pursue.
 The  marketing  ion  has  to  be  ह...) lated  and  the  semicon  has  to  be  im-
 proved.  The  deadly  *Katte’  disease  must
 be  attacked.  I  may  suggest  ultimately  that
 this  cess  may  go  to  the  betterment  dt
 the  farmers.

 SHRI  C.  K.  CHANDRAPPAN  (Can-
 nagore)  :  Sir,  while  making  his  intro-
 ductory  remarks,  the  Minister  him¢elf
 hed,  admitted  at  least  four  important

 pleme  tage  red  agar  i  Pag  food is  viz..  production,  large
 diseaeatected  p'  amations,  fall  in  export

 ete  th
 ties  of  weather.  That  ix “the  reason
 this  cardamom  industry  i-  in  crisis

 S0,  I
 really  Ge

 not  know  whether  by  en-

 ng
 cess,  you  will  be  able  to

 meet  the  of  cardamom  plan-
 tation.  I  not  againtt  enhancing  it,
 but  I  think  a  more  closer  look  is  nece‘sary
 48  to  what  hancement  will
 affect  the  export  market.  If  it  affects  the

 market,  if  it  puts  us  in  an  akward
 ssition  in  relation  to  our  competitors

 tt  the  international  market,  then  there
 a  second  look  at  it.

 |  ipoey  nage  Sates  tices  tiie, epbanci'  068  ,  same  time

 pony  sey x  cs  eg
 on

 hd ry,  $  very  le.
 ahould  by

 ‘

 (SHIA)  (Amdt,  ght  an  -

 The  task  atiead  is  “The  cuss will  mat-be  able  ३०  meet  ail
 ments.  You  grust  made ment  about  ६  १०40  will  realise
 by  ‘way  of  this  enhanced  cess.  I  think

 e  of:  the  board  to  .fight  the
 didease  ms  provide  assistance  to  the

 infected,  Lar  piped  ie  =
 also,  the  bpard’s assistance  is  fed.  I

 oe

 With  these  words,  I  suppoft  the  Bill.,
 SHRI  VAYALAR  RAVI:  Sir,  I  want

 to  ratsé  a  basic  question’  What  is  the
 approkch  of  this  government  to!  cash
 crops  ike  coffec,  cardamom,  rubber  etc  2

 is  fluctuating,  I  am
 afratd  that that  there  is  a  tendency  on  the  part of  the  government  to  put  *  mare  tax  an,
 these  commodities  when  the  export  valug
 goes  up.  I  am  thankful  to  the  erly ment  for  being  good  enough  to  aol  et  the
 tax  on  coffee  and  cardamtim.  Satithe
 question  is  about  the  butic
 Can  we  think  of  ad  hoc  d4fustinents  and
 ad  hoc  ineréase  and  d¢crease  कु्। »  tte  de  ,

 nex he  money  il  jectfriy’
 r

 ८

 one
 on

 seat
 ह्:

 rhe cs  dated
 fusd.  othe  vabber  Foard: is  not  given  tuck

 €o  spendnt.  You  have  been
 giving some, Yoga!

 by
 subsidy  but

 noise
 foes  As  8  too.

 pee  4  be  amare  freedom snow

 wot  mm  Tere  thiode हट im
 |  than as  mes  oe  during  th

 years, board  har  been  caning  forgigh,ex-
 change  a

 the  functioning
 ०१5  beet 8  r.  I  appreciate  it  an  ate

 them.  The  market  has  because
 of  the  activities  F  toatl  "We  can
 darn  more

 ee  ee
 if  the  board

 is  given  more  om  sutonomy.

 Pert  oy said,  The a  rt  hat
 pes

 and
 are  25]  नि ।

 upport  the  ill,  4  —  .  «  "

 ois  ‘sk  a  Cee :  ५  &  Come,  "a
 where.

 (22277:  Pf tenien  a  शप  fon
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 {Shri
 Nana  Gerd

 se,  Rewech,  se  ol  rie

 because
 must  think  of  doing  something in  this  direction  and  give  aid  to  the  small
 growers,

 Reet
 ‘ding  the  price  fluctuation,  I  am

 told  now  it  is  only  Rs.  60  per  K.G.
 At  times it  was  Rs.  r80to  Rs.  200  per  K.G,
 This  fluctuation

 = ecting  Ae Brewers  very  ७८९  *  Yor  thet,
 ‘would  like  to  suggest  to  the  hon.  Minis-
 ter  that  the  Cardamom  Board  should
 secure  par

 to  these  growers  just  es  the

 Much  is  already  stated  by  my  friends.
 cardamom  is  a  very  delicate  crop  and

 it  is  grown  only  in  restricted  areas,  in

 request  er  to  more
 attention  to  the  cardamom  a

 a
 temperature  and  at  a

 ee  =
 altitude.

 For  coconut  also  a
 up

 Similarly,  for  coconut  there  is  «  lot
 price  fluctuation.  So,  the  coconut

 growers  also  must  be  protected.
 With  these  few  words,  I  thank  you.
 THE  MINISTER  OF  COMMERCE

 AND  CIVIL  SUPPLIES  AND
 COOPERATION  (SHRI  MOHAN
 DHARIA)

 :  E  in  E  =

 the  ye
 has  come  down.

 And  it  is  with  a  view  toimprove  the  func-
 tioning  of  the  Board  so  that  the  ions
 as  are  Section  9  of  the

 lore
 House  with  proposals.  And  I  would  like

 I  would  very  much  like  to  take  care  of this  plantation  and  all  possible  efforts  will
 be  made  so  that  the  production  of  car-
 damom  does  not  go  down,  that  whatever
 losses  have  been  incurred  so  far  are
 regained,  and  that  the  disease  which  is

 ps  very  much  the  cause  for  esting
 this  crop  is  properly  taken  care  of.

 Sir,  my  friend  Mr.  George  has  made
 one  suggestion,  viz.  that  the  Tnternational Cardamom  Comm

 six  countries  producing  cardamom;  and
 when  we  are  t!  jor  country,  it  is  for
 us  to  take  thelead.  can  assure  him  that
 the  lead  will  be  provided  in  the  matter  of
 revival  of  that  Community.

 Several  other  suggestions  have  aleo
 come.

 MR.  CHAIRMAN  :  The  Bill  can  be
 held  over,  because  at  5°30  the  Half-an-
 Hour  Discussion  has  to  start.

 SHRI  VAYALAR  RAVI  :  I  wottld
 suggest  that  we  extend  time  by  §  or
 6  minutes.

 MR.  CHAIRMAN  :  We  may  agree
 to  it;  we  can  take  up  the  Half-an-Hour Discussion  after  5  or  6  minutes,



 the  rice  and  things excess  9 in  the  interest  of  the  country,  I  think  it

 SHRI  A.  GEORGE  :  In  these
 things,  what

 po the  chairman  of  the  odity  board
 was  not  taken  into  confidence.

 SHRI  MOHAN  DHARIA:  You  are

 ani
 ly  correct.  If  sugh  a  thing  had

 ippened  in  the  past,  we  will  now  take
 them  into  idence.  I  entirely  agree
 with  Mr.  George  that  wherever  such
 decisions  have  to  be  taken—wherever  we
 have  crated  boards  for  these

 plantation uce—they  must  be  taken

 i
 ice.  It  shall  be  our  endeavour  to

 Oo  80.
 I  was  referring  to  ing  up  of  excess

 But  cme  should  be  taken
 — same  time  not  to  lose  the  mar!

 friends  will

 ing

 that  there  are  complaints
 of  under-  og  ar

 over-invoicing, Care  has  to  in  that  regard;  and

 growers also  a  representative  from  the  workers
 from  these  areas.  That  care  will  be

 SHRI  C.  K.  CHANDRAPPAN  :  Will
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 I  taking
 perpeeaicn

 Be  ss
 na]  shall  be  con- g  g

 The  motion  was  adopted.
 Ma.  CHAIRMAN

 wake
 i  Fd

 by  clause  coi
 a  there  ig  an  amendment  by  Shri

 Clause  2—(Amendment  of  Section  74)
 SHRI  ह्य,  LAKKAPPA  (Tumkur)  :

 I  beg  to  move:
 Page  r,  line  6,—

 Sor“‘five  percent,”
 substitute  “four  per  cent."(1)

 I  do  not  want  to  add  anything  more,  be-
 48088  all

 hay  caged
 have  mentioned

 earlier  on
 export  etc.  of  cardamom.  I  had  an

 5  Cardamom

 the  Board
 inte  sphere  of  pr

 odwction, marketing  even  capone how  they
 are  controlling  t  tire  situa-

 ion  creating

 Bas  Cardamom  Board,  was  8

 price
 the  a  3  il)  ha smal  ape

 they  wi
 opment a  sayin  ४

 tal  activities  will  take  place.
 We  are

 bi
 happy  with  the  assurance
 be  re-organisation  of  the

 =
 in  order  to  make  it  more  futc-

 There  is  a  lot  of  trouble  for  the  em-
 The

 Ministry ar  ocean.
 You  will  be  surprised  to  that
 of  the  Ministers  have  not  even
 seen  car  even

 pony
 is  such  a

 nice  from  the
 south  sh  pi  2  the  entire  यी
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 SHREM.  V..KRISHNAPPA  :(Chik-
 pict  stl

 Foreigners  came  to  India  for
 curan,

 SHRI  K.  LAKKAPPA  :  It  gives
 such  a  beautiful  smell.  It  has  got  a  wide
 market.  '  As  myfriend  mentioned,  Guate-
 mala  and  Tanzania  are  in  the  world  mar-

 So,  we  have  to  organise  our  market
 and  exportir  a  proper  ‘matiner  so  that  we
 san.  get  the  maximum  benefit.  I  would
 request  the  Minister  to  kindly  vigit,  the
 garden  area  once  so  that  he  can  .under- stand  the  problem.

 ६... अ

 There  should  be  research  for  evolving
 ilternative

 ‘ases  for  cardamom.  *  Other-
 sit  will  06  used  ontyfor  consu: ox  sare Tf  by  research  other  uses  could  be  foutid

 then  it  will  fetch  &  better  price  and  the
 growers  will  be  benefited,  In  that

 epuall  even  the  area  under  cardamom  oo can  be  extended,  ‘
 The  katte  disease  is  plaguing

 the
 carda-

 mom  crop
 in  Karnai  T  wens

 pe
 uire  financial  and  scientific

 Tap
 to

 t  this  disease.  Pes
 /  goons

 should  be
 supphed  at  concessional  rates  to  poor
 farmers.  हे

 thar
 more

 fands  wil  spent  ter  deverep- more  fan  apent  for
 mental  activities.  Otherwise, the  indus-
 try  will

 stagnate.
 l  hope  the  dynamic

 Minister  will  take  all  steps  to  see  that
 the  Cardamom  Board  is  restructured,  it
 functions  well  and  creates  a  good  export
 market.  Please  see  that

 rg people  are  put  on  the  Cardamom  dy not  the  ple  who  have  been  abways
 mottopo! hing  it.

 I  want  a  categorical  assurance  that
 pool  marketing  sys

 ote
 S  which  alone  wil rqot  aut  the  monopolies,  will  be  operated

 Hila  ny
 tod

 Sige
 8i  $§i0N  to  ,

 withdraw  my  amendment.  a”
 SHRI  MOHAN  DHARIA  :  So  far.

 as  this  assurance  which  is  demanded
 the  hon.  Member  is  concerned,  I  bry look  into  it  because  I  always  admire
 advice  that  comes  from  him.

 Mr.  CHAIRMAN  :  Has  the  hon.
 Member  the  leave  of  the  House  to  with-
 draw  his  amendment  ?

 KON.  MEMBERS;  Yes.
 Aniendment  No.t  was,  by  leave,  toithdrawn.

 MR.  CHAIRMAN  :  The  quettion  is:
 ay  2and3  stand  patt  ofthe sii

 come  see
 The  motion  was  adopted,
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 Clauses  a  and  3  were  added  to  the  Bill.
 MR.  CHAIRMAN  :  The  question  ie:

 “That  Clause  dy  the  Enacting  For-
 _—

 the  Title  stand  part  of  the
 a

 The  motion  was  adopted
 Clayse  i,  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 SHRI  MOHAN  DHARIA  :  beg  to
 move  :

 “That  the  Bill  be  passed.”
 MR.CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 peered

 37°42  hee.
 HALF-AN-HOUR  DISCUSSION.
 MALARIA  INCIDENCE  IN  THE  COUNTRY

 भी  झोम  प्रकाश  त्यागी  (बहराइच  )  :
 मुझे  एक  विशेष  बात  कहती  है  कि  झाज  देश
 पर  बहुत  बडा  आक्रमण  हो  रहा  है  भौर
 हमारी  सरकार  और  जनता  दोनों  इस
 भयंकर  भराक्रमण  की  भनुभव  नहीं  कर  रहे
 हैं  7  यह  सेनाओं  का  नहीं  भ्रपितु  मच्छरों
 का  आक्रमण  है।  उसकी  भयंकरता  लड़ाई
 से  ज्यादा  है।  विदेशी  सेनाओं  के  भ्राक्रमण
 मे  जितने  प्रादमी  मरते  हैं  उस  से  ज्यादा  इस
 बीमारी  से  थायल  धोौर  परेशान  होते  हैं  ।
 मैं  कुछ  आंकड़े  झापकों  देना  चाहता  हूं  ।
 i952  %  मलेरिया  के खिलाफ  आन्दोलन

 शुरू  हुआ  था  डब्लू एच एच  शो  के  सहयोग  से  ।
 उस  समय  देश  में  इस  बीमारी  से  बीमार  लोगों
 की  संख्या,  मलेरिया  से  रोगग्रस्त  लोगों  क्री
 संख्या  7  करोड़  50  लाख  थी  ।  दस  साल
 बाद  यानी  965  में  यह  संख्याकेबल
 एक  लाल  रह  मई  भौर  ऐसा  लगता  था  कि
 इस  देश  में  मलेरिया  स्मालपाक्स  की  तरह
 समाप्त  हो  जाएगा  t  लेकित  देसा  नहीं
 हुमा।  19764  भरलेध  था  के  रोसियों  की
 संख्या  50  लाख  हो  गई  ।  ड्ब्त्यू  एच  शो
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 का  कहना  है  कि  जगर  हसी  मति  से  महू  बढ़ता
 रहा  तो  दस  साख के  बाढ़  इस  देश  में  यह  संछया
 1 करोड़  20  लाख  हो  जाएगा।  भ्रगर  भस्म
 में या.  तराई  के  हेत  में  यह  तेज़ी  से  बढ़े  तो
 झाश्चयं  की  बात  नहीं  होती  भाहिए.।  परन्तु
 में  कुछ  झांकडे  झापकों  देना  चाहता  हूं  1
 दिल्‍ली  जो  कि  मलेरिया  प्लेस  नहीं  है  यहां
 हमारी  लोकप्रिय  सरकार  शौर  हमारी  जनता
 की  लापरवाही  किस  रूप  में  चल  रही  है
 इसके  प्रांकड़े  मैं  देता  हूं  i977  मे
 मलेरिया  से  ग्रस्त  लोगों  की  संख्या  3852
 थी,  972  में  3562  धौर  973  में
 352i,  लेकिन  i975  में  यह  बढ़  कर
 37879  हो  गई  झौर  976  में  4933001
 अप्रैल,  977  में  ह ह  तक  दिल्ली  में  25000
 मलेरिया  के  केसिस  हो  गये  हैं  |  यह  गवर्नमेंट
 डिसपैंसरीज़  के  भांकड़े  हैं  ।  प्राइवेट  डाक्टरों
 के  यहां  जो  इलाज  करवाने  जाते  हैं  उनके
 झांकड़े  लिए  जाएं  तो  बे  इस  से  कई  गुना
 ज्यादा  होंगे।  हमारी  सरकार  भौर  जनता
 कितनी  लापरबाह  है  उसकी  झोर  मैं  झपका
 ध्यान  भ्राकषित  करना  चाहता  हूं।  दिल्‍ली
 में  मलेरिया  की  बेसिक  सेडिसिन  प्राइसा-
 क्वीनाइन  भौर  क्लोरोक्वीनाइन  है।  इन
 दोनों  का  बाजार  में  बिल्कुल  भ्रभाव  है  ।
 जो  सरकारी  डिस्पेंसरीज़  हैं  वहीं  यह  दवायें
 मिलती  हैं,  प्राइवेट  डाक्टरों  को  नही  मिलती
 हैं।  यह  दोनों  दबाये  मिला  कर  भ्रगर  दी
 जाती  हैं  तो.  मलेरिया  हमेशा  के  लिए  चला
 जाता  है  लेकिन  प्राइवेट  डाक्टर  केवल
 कुनीत से  इलाज  कर  रहे  हैं  जिस  से  मलेरिया
 कुछ  दिनों  के  लिए  तो  चला  जाता  है,  लेकिन
 फिर  उसका  झटक  उस  मरीज  को  हो  जाता
 है।  सरकार  का  ध्यान  इंस  शोर  नही
 जया  1

 सरकार  ने  976  में  इसको  समाप्त
 करमे  की  योजना  बनाई  थी  और  प्रान्तीय
 सरकारों  को  प्रादेश भी  दिये  गंगे  परन्तु
 किसी  प्रास्तीप  ,  सरकार  ते  इस  और  ध्यान
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 नहीं  दिया  झौर  मणेरिया  की  गति  उसी  प्रकार
 से  चल  रही  है  |

 दूसरी  जो  सबसे,  बढ़ी  लापरवाही  है
 बहू  यह  कि  इंडियन  काउन्सिल  भाफ़  मेडिकल
 'रिचस  का  ध्यान  भ्रभी  तक  मलेरिया  की  भौर
 नहीं  गया।  उसका  ध्यान  गया  परिवार
 नियोजन  के  लिए  कोई  दवा  निकालें,  फ़टीलिटी
 कंट्रोल,  डिलिवरी  सिस्टम  शौर  न्यू  द्विशन
 झ्रादि  पर  ही  गया  शौर  मलेरिय*  को  कैसे  रोका
 जाय,  इसकी  क्‍या  दवा  निकाली  जाय  इस
 पर  काउन्सिल  का  कोई  ध्याम  नहीं  गया
 यही  नहीं,  जो  हमारे  पास  दबा  थी  उसका
 भी  रही  प्रकार  से  प्रयोग  नही  हुआ  भौर
 कांग्रेस  सरकार  की  तमाम  शक्ति  केवल  परि-
 वार  नियोजन  पर  ही  लगी  ।  जो  मलेरिया
 में  भी  डाक्टर  थे  उन  सब  की  भी  यही  ड्यूटी
 थी  कि  वह  नसे  काटें  ।  इस  लापरवाही
 का  ही  यह  कुपरिणाम  है  1  इसलिए  मैं
 मंत्री  महोदय  से  कहुंगा  कि  इस  खतरे  को
 प्राप  भयंकर  समझ  कर  युद्ध  स्तर  पर  इसको
 रोकने  के  लिये  समाप्त  करने  का  झाप  काम
 करे।  जा  डी०  to  टी०  श्रब  तक  इस्तेमाल
 होती  रही  वह  कम  मानना  मे  थी,  और  मच्छरो
 में  भी  उसको  सहन  करने  की  ताकत  शा  गई
 है  '  इसलिए  प्राप  इंडियन  काउन्सिल
 झाफ  मेडिकल  'रिसचे  से  प्रार्थना  करें  कि  बह
 डब्लू०  एच०  झो०  के  साथ  मिल  कर  मलेरिया
 को  दूर  करने  के  लिए  कोई  दवा  निकाले  |
 हस  बीमारी  से  लड़ने  के  लिए  केवल  सरकार
 की  मशीनरी  काम  कर  सकेगी  इसमें  मुझे
 संदेह  लगता  है  ।  भाप  इस  काम  को
 जिलाधिकारिमों  को  भी  सौपे  झोर  जो  भापके
 जिले  में  सेड़िकल  झ्ाफिसस्स  हैं  उनको  भी  कहें
 तब  जा  कर  यह  बीमारी  जायगी  ।

 जी,  आपने  परीक्षणशासा  केसर  बनाये
 हुए  हैं  उनमें  "कहां  पर  कीड़ों  की  कांच  होती
 है  उसका  विकेन््रीकरण  कीजिए  भौर  श्यादा
 तादाद  'में  प्रयोगशीलाएं  बनाइये  ताकि

 केसेज  “को  पकड़ा  जा  सके।
 समादारुपत,
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 saying  all  these  things  now  and
 ी  झोग  प्रकात  त्यागी]

 रेडियो  भौर  दूरदर्शन  की  सहायता  से  झाप
 जनता  को  इस  बीमाटी  के  खतरे  से  परि-
 चिंत  करायें  कि  वह  कैसे  बचें  i  इसके
 साथ  साथ  प्रापको  महू  भी  ध्यान  रखता  है  कि
 बॉयला  देश  शौर  पॉकिस्तान  से  भी  मच्छर
 झा  जाते  हैं,  इंसलिए  उन  दोनों  देशों  की
 सरकारों  से  भी  झाप  सहयोग  लें  ताकि
 मलेरिया  उंन्मूलस  का  भ्रभियान  दोन  तर्रफ़
 से  चल  सके  ।

 दिल्‍ली  में  मलेरिया  केसेज  बढ़ते  का  कारण
 यह  भी  हैं  कि  बहां  बहुत  बाटर  ले.  गिंग  हैं
 और  हर  जगह  तालाब  भरे  पड़े  हुए  है  ।
 दिल्ली  ऐशमिनिस्ट्रेशश  का  ध्यान  उप्र

 नहीं  गया  है  |  इसके  धलाबा  बड़ी-
 बड़ी  कोठियां  हैं,  जहां  गाय  भैंत  रखते  की

 झनुमति  है  ।  उतने  लोगों  के  नौकर  जहां
 उनके  जी  में  भ्राता  है,  गोबर  फेंक  देते  हैं

 झौर  बहू  योबर  सड़कों  के  कितारे  पर  पड़ा
 रहता  है,  जिससे  बहां  मच्छर  पैदा  होते
 हैं।  मैं  जानना  चाहता हूं  कि  भापके  सैनिटरी
 इन्स्पैक्टर  क्‍या  करते  रहते  हैं  ?  सरकार
 इस  तरफ  ध्यान  क्यों  नहीं  देती  ?

 सरकार  का  ध्यान  प्राकषित  करते  के

 लिए  मैंने  इस  विषय  को  यहां  उठाया  है,  मैं
 झासा  करता  हूं  कि  मंत्री  महोदय  किसी  विशेष
 योजना  का  परिचय  इस  सदन  सें  देंगे  ताकि
 इस  प्रकोप  से  हम  लोग  लड़  सकें।

 rc.  ७  Sir,  when  Mr.  Raj  Narain the  Health  Minister  took  over  this
 that  people  would  become

 out  the  fauks  of
 she  prego

 us  Govesn-
 ment,  because  I  the  moment  the

 fensta
 Government

 ONe  person
 every  family  in  every  bs  5

 Recently  when  [  returned  from  my

 Sra  as  eet  pe 83  more  ¢  30  peroent  of  peop!
 were  Suffering  from  malaria  and  there  was
 70  place  in  the  hospitals  with  the  result
 that  admission  was  refused  and  the  doctors
 जाह  nt  on  the  patients.
 These  days  Medicine  is  not  available  ;
 even  simple  medicine  is  also  not  available
 We  have  got  very  ambitious  programme
 and  policy  to

 ge
 ive  and  eradica'

 aed but  the  medical  facilities  are  not  rea
 the  people  who  are  affected  very  much  by
 this  disease.

 rotected  water  should  be  ided fave
 ०  Thisisone  of  the  impor

 water.  There  are  States  where  80
 famlies  are  effected.  Certain  measures
 should  be  taken  to  operate  rigs  for  digging
 wells  so  that  drinking  water  prcblem  can
 be  solved.  For  example,  in  .
 in  Tamil  Nadu  and  other  places,  we
 cannot  operate  rigs  because  of  paucity
 of  funds

 MR.  CHAIRMAN  :  You  can  only
 put  a  question  and  not  make  a  speech.

 SHRI  K.  LAKKAPPA:  I  have
 a  right  to  put  questions.

 We  are  confronteed  with  of

 try.  I  want  a  ca
 the  Minister  to  this  effect.  Also  I  weuld
 like  to  know
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 controlof  malariais  effected in  the  country.
 assurance  from

 ment  willassure  us  thet  they  will
 eradicate  malaria  from  this  country  for ever.

 My  second  questionisthis.  The  medi-
 cine,  thatis,  quinine,  isin  short

 supply
 in

 the  country,  and  the  reason  for  that  is
 neglect  of  cultivation  ‘of  cifchona
 plants.  Also  whatever  quinine  we  are
 producing  in  this  country  is  being  ex-
 prted.  So,  the  medicine  is  not  available
 in  this  c  untry.  I  want  to  know  whether

 mt  willencoursge  cultivaion
 of  cinchona  plant  so  that  the  medicine
 will  be  avoilable  in  plenty  in
 this  country.

 Malaria  is  a  problem  not  only  in  towns
 bue  mostly  in  the  rural  areas,  especially in  the  hill  areas.  Officers  who  are  posted
 they  are  afraid  to  go  to  these  areas.
 That  is  another  reason  why  it  has  not
 been  controlled.  I  want  to  know  whether
 the  Government  will  consider  itas  a
 poate!  E

 and  will  come  forward
 to  solve  this,  to  eradicate  malaria  comple-
 tely  from  this  country,  forever,  as  the
 Congress  Government  had  eradicated
 Small  pox.

 SHRI  C.K.  CHANDRAPPAN  (Canna-
 Nore)  :

 Pats
 the  last  decade  Government

 had  cl;  that  they  had  come  to  a
 stage  when  malaria  had  almost  been
 eradicated,  But  now  we  are  finding  that
 malaria  is  again  coming  back.  I  want  to
 know  whether  Government  would  con-
 sider  taking  steps  to  fight  this  growing
 mosquito  menace  in  a  new  way.  I  hope, the  Ministry  is  aware  of  the  fact  that  it  is
 due  to  the  immunity  developed  by  the
 mosquitoes  that  the  chemical  pesticide ig  no  more  sound  to  be  effective.  There
 was  a  Suggesti-n  made  by  some  scientist
 that  certain  other  kinds  of  insects  could
 be  developed  which  would  cat  away the  mSquitoes  and  thereby  even  those

 x9  hrs.
 श्वास्थ्य  जौर  परियार  कल्याण  'संत्री

 (भी  राज  मारावण ) :  श्रीमत्‌,  माननीय
 त्यागी  oft  मे  तीन  प्रश्नों  के  सम्बन्ध  में  उत्तर

 (HLA.  Dis.)

 (जानना  चाहा  है  ।  राष्ट्रीय  मलेरिया  उम्मूलम
 कार्यक्रम  क्या  है  ?  मलेरिया  के  बारे  में
 विश्व-स्वास्थ्य  संध  ने  भारत  को  क्या  चेतावनी
 दी  है  झौर  मलेरिया  उन्मूलन  के  लिए  सरकार
 द्वारा  किए  जाने  वाले  प्रयास  क्या  हैं  ?
 मैं  समझता  हूं  कि  माननीय  त्यागी  जी  के  तीनों
 सवालों  में  जितने  सम्मानित  .सदस्य  विरोधी
 पक्ष  के  बोले  हैं  सभी  का  समावेश  हो  जाता  है।
 हमारे  मित्र  लकप्पा  ने  यह  जानना  चाहा  है  कि
 विशेष  कार्यक्रम  क्‍या  हैं?  तो  श्राज  हम  ने
 एक  नारा  दिया  है--एक  घण्टा  देश  को  ।
 इस  देश  के  सभी  नागरिक  झपने  निजी  कामों
 से  अपने  को  हटा  कर  एक  घण्टा  देश  को
 झवश्य  दें  और  उस  में  पहला  काम  करें  कि
 मलेरिया  उन्मूलन  के  कार्यक्रम  में  लग  जायें
 एक  भण्टा  देश  को--इस  नारे  को  सब'  लोग
 हृदय  यंगम  कर  लें  ।

 खरकार  इस  सम्बन्ध  में  जो  कुछ  कर  रही
 है  उस  का  विवरण  तो  मैं  दूंगा  ही  सगर  मैं

 चाहूंगा  कि  सदन  के  सम्मानित  सदस्य  मलेरिया
 के  इतिहास  से  भी  परिचित  हो  जयिं  धौर
 मलेरिया  कब  बढ़ी,  कब  घटी  शौर  फिर  कब
 बढ़ी  भौर  फिर  कब  घट  रही  है,  इन  सभी
 बातों  को  ध्यान  में  रखें  ।

 हमारे  मित्र  त्यागी  जी  ने  थोड़ी  सी
 ज्यादती  की  है।  उन्होंने  कहा--हमारी
 सरकार,  हमारी  सरकार  ने  क्छ  नहीं  किया  ।
 तो  इस  का  मतलब  तो  हम  से  हो  जाता
 है।  cena

 aft  होम  प्रकादा  स्थागी  :  भाप  से

 नहीं,  पहलें  बाली  सरकार  से  मतलब
 था।

 मी  राज  भाराधण  :  इन को  कहना
 चाहिए  था  कि  पहले  की  सरकार,  बुशनी
 सरकार,  भूतपूर्व.  सरकॉर  ।  कहने  का
 मतलब  इनका  बही  था  लेकिन  शब्द  का  प्रयोग
 गलत  हो  गया
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 तो  मैं  साल  पढ़  देता  हूं,  झासानी  से
 जिस  सें  माननीय  सदस्य  समझ  जायं  कि  किस
 साल  में  मलेरिमा  को  क्या  स्थिति  है।

 भारत  में  मलेरिया  जन-स्वास्थ्य  की

 एक  प्रमुख  समस्या  चली  झा  रही  है।  भभी
 भी  है।  देश  के  विभाजन  के  बाद  इस  रोग
 से  प्रति  वर्ष  7.50  करोड़  व्यक्ति  पीड़ित
 हुमा  करते  थे--त्यागी  जी  ने  जो  भांकड़े
 दिये  हैं  वे  करीब  करीब  सही  हैं--जिस
 में  से  प्रति  बर्ष  8  लाख  मौतें  हो  जाती  थी
 7.5  करोड़  रोगी  झझौर  8  लाख  मौत  ।

 राष्ट्रीय  मलेदिया  नियंत्रण  कार्यक्रम  i953
 में  शुरू  किया  गया  शोर  इसे  958  में

 उन्मूलन  कार्यक्रम  में  बदल  दिया  गया
 उस  समय  किए  गए  प्रय  सों  के  परिणामस्वरूप
 965  तक  इस  रोग  से  पीड़ित  होने  वालों

 को  संख्या  घट  कर  लगभग  लाख  रह  गई  ।
 झब  965  माननीय  सदस्य  याद  कर  लें

 wet  मसाननीस  चौहान  साहब  से  मैं  ,कहूंंगा
 कि  बूंदा गाढ़ दें-- 1965 ।  झब  966
 से  कसि  की  रिजीम  भा  रही  है  उसे  भी  माननीय

 चौहान  साहब  ठीक  से  समझ  लें  क्‍योंकि
 माननीय  चौहान  साहब  इस  समय  नेता
 विरोधी  दल  हैं  हमारी  वजह  से  भौर  श्री
 जय  प्रकाश  नारायण  ने  भी  उन  से  झाज  कुछ
 झपोलें  को  हैं।  इसलिए  मैं  उन  से  निवेदन
 करना  चाहता हूं  कि  i966  के भाते  हो  फिर
 मलेरिया  प्रगति  पर  श्रा  रही  है  |  किर
 भी  विभिन्न  प्रशासनिक,  तकनीकी  भौर
 बित्तीस ..  कारणों  के  फलस्वरूप  1966  के
 बाद  रोगिपों  की  संख्या  में  वृद्धि  होनी  शुरू
 हो  गई  ।  वर्ष  i976  के  दौरान  लगभग
 58,  22  लाख  मलेरिया  के  पाज़िटिव  रोगी

 थे  जिनमें  से  40  रोगियों की  मौतें, हुईं  ।
 प्रश्नैल,  977 तक  6.  56  लाख  पाजिटिव
 रोग्रो  हुए  बताएं  गए  हैं  ।  रोगियों  की
 संख्या  में  1974  को  तुलना  में  975  में
 लगभग  38  प्रतिशत  की  ज़ुड़ि  हुई  जब  कि
 1975  की  तुलना  में  i976  में  लगभग

 JULY  19,  107  ह! उ  the  country
 (H.A.H.  Dis.)

 =

 ii  प्रतिशत  की  बद्ध  हुई  ।  यागी  झब
 धीरे  धीरे  जब  इमर्जेसी  पीरियंड  का  i976
 वर्ष  खत्म  हों  रहा  है  भौर  जब  भारत  माता
 के  सच्चे  सपूर्तों  की  जेल  से  छूटने  की  तैयारी

 हो  रही  हैं  तब  मलेरिया भी  धीरे-धीरे  नीचे
 की  तरफ  जा  रहा  है  |

 देश  भर  में  मलेरिया  फैलने  के  मुख्य
 कारण  क्या  हैं  उतकी  शोर  मानतीय  सदस्यों
 का  ध्यान  जाना  चाहिए  ।

 गुजरात,  महाराष्ट्र,  राजस्थान  का
 बस्तियों  शौर  बिहार,  उत्तर  प्रदेश  और
 उड़ीसा  के  छोटे-छोटे  क्षेत्रों  में,  देहातों  में
 सामान्यतः:  पाया  जाने  वाला  मलेरिया  रोग
 वाहक  मच्छर  द क  किबलिसीफरोज  में
 डी  डो  टी  को  हजम  करने  को  शक्ति  उत्पन्न
 हो  गई  है  ।  मलेरिया  के  जो  कीटाणु  हैं
 बे झब  डी  डी  टो  को  हज़म  कर  लेते  हैं  ny
 यानी  कीटाणु  की  शक्ति  बढ़  गई  है  भौर
 जो  दवा  है  उस  की  शक्ति  झब  उन  को  मारने
 की  नहीं  रह  गई  है।  इस  के  कारण  भी
 मलेरिया  देश  मे  झपता  प्रकोप  दिखा  रहा  हैं  ।

 गुजरात  शौर  महाराष्ट्र  के  कुछ  स्थानीय
 क्षेत्रों  में  इस  मच्छर  में  बी  एव  सी  हजम  करने
 की  शक्ति  भी  देखने  को  मिली  है।  गुजरात
 शौर  महाराष्ट्र  के  कुछ  भागों  में  लयभ्ग  तीन
 वर्ष  तक  प्रयोग  करने  के  बाद  973  से

 कुछ  मच्छरों  में  मेलाथिन  नामक  एक  भौर
 कीटनाशी  दवाई  हजम  करने  की  शक्ति  भी
 देखने  को  मिल  रही  है  ।  यानी  मलेरिया
 कीट-नाशक  जितनी  दवाइयां  हैं  उनको
 हजम  करने  की  शक्ति  धीरे  धीरे  मच्छरों
 में  बढ़ती  श्बली  जा  रही  है  t

 फरवरी,  977  के  पहले  जो  सारी
 प्रटनाएं  घटीं  उन  में  सारी  स्थिति  देश  की
 इस  तरह  से  सामने  भाई

 तेल  संकट  के  कारण  कीटनाशक  दवाइयों
 के  मूल्य  में  वृद्धि  भर  देश  में  तथा  बाहर
 हन  की  कमी,  यह  भी  एक  कारण  है।
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 राष्ट्रीय  संचारी  रोग  संस्थान,  दिल्‍ली
 भौर  शैष्ट्रीय  मलेरिया  उत्मूलन  कार्यक्रम
 हारी  भारत  के  विभिन्न  भागों  में  i973  से
 किए  गए  अध्ययमों से  यह  पता  चलता है  कि
 अर्सभ,  मेघालय  शौर  मिजोरम  की

 कुछ  बस्तियों  मे  भी  काल्सिपेरम  नामक
 परजीवी  जो  प्राथ  दिमाग  पर  प्रभाव  डालता
 है  में  क्लोरोबिवन  हजम  करने  की  शक्ति
 विद्यमान  है।  यानी  ब  मलेरिया  से  दिमाग
 पर  भी  असर  पडेगा  ऐसी  स्थिति
 पैदा  हो  रही  है।  मैं  चाहता  हू  कि  मलेरिया
 जाने  के  पूर्व  ही  उसके  जो  प्रिवेंटिव  मेज़र्स
 हैं  उन  को  लोग  अख्त्यार करे  ।

 कुछ  क्षेत्रों  म ेजहा  मलेरिया  का  उन्मूलन
 कर  दिया  गया  था  उनमे  मलेरिया  सम्बन्धी
 सतंकता  के  भ्रपर्याप्त  कार्यकलापो  के  परिणाम-
 स्वरूप  मलेरिया  के  रोगियों  का  देर  से  पता
 लगाया  गया  झौर  समय  पर  उपचारात्मक
 उपाय  बरतने  मे  देरी  हो  गई  अब ये
 सारे  कार्यकलाप  जो  हुए  है  भूतपूर्व  सरकार  के
 शासन  मे  उस  का  मजा  हम  सब  लोग  पा
 रहे  है  क्योकि  जो  उपचारात्मक  काम  था
 बहू  किया  ही  नहीं  गया  ।  जो  निरोधात्मक
 काम  थे  वे  किए  ही  नही  गए।  1966 8
 ले  कर  976  तक  दस  साल  का  समय  चाहे
 इस  को  प्रगति  के  ग्यारह  वर्ष  कहिए  या
 झवनति  के  i.  वर्ष  कहिए  यह  माननीय
 सदस्यो  के  सब  के  सामने  है  और  इस  से  वे
 पूरा  झन्दाज़ा  लगा  लें।  इधर-उधर  जाने
 से  कोई  काम  नहीं  चलता  है।

 देश  के  कुछ  भागों  में  कीटनाशक  दवाईयो
 के  छिड़काव  के  तुरन्त  बाद  कीचड  से  पुताई
 करने  के  कारण  छिड़काव  की  गुणकारिता  पर

 प्रतिकूल  प्रभाव  पडा  है।  कही  पर  पुताई
 हुई  झौर,  फिर  उस  पर  कीचड़  झा  गया  तो
 जो  कुछ  पुताई  का  काम  हुभा,  वह  खत्म
 हो  गया  ।

 प्रत्येक के  सोचा  कि  भेलेरिंया  का  लगभग

 उस्मूलन  ही  हो  गया  है,  इसलिये  प्रयासों

 Giney
 (HAS,  Din.)

 में  ढील  भरा  गई,  ।  यौतरी  ey’  झोबर-
 कार्फिंडेट  हो  गए  कि  मसेरिमा कों!

 ् ही  गया,  |...  वह  प्ाएग  ही  नहीं  ।
 मलेरिया  रह  गया था,  उस  के  कारणों की
 जानने  की  कोशिश  ही  मही  की  गई,  हंस
 तरह से  10-11  वर्ष  ब्र्कुल  बरबाद  कर
 दिए  गए  भर  आज  देश  को  मलेरिया के
 गाल  में  क्षीक  दिया  नवा  ।

 कार्यक्रम  के  भारम्स  में  ज़ब  डो०डी०टी
 का  इस्तेमाल  किया  शया  तो  इस  से  खटमल,
 छिपकलिया,  तिलचट्टे  शौर  बिच्छू  कऋादि
 मर  जाते  थे।  भ्रत  लोग  डी०  डी०  टी  के
 छिडकाव  को  तत्परता से  एवीकार  करते  थे  t
 किन्तु  कुछ  समय  बीत  जाने  पर  ये  कीड़े  आदि
 डी०  डी०  टी  को  हजम  करने  वाले  शीन  बन
 गए  श्र  इसलिए  लोगो  का  यह  सत  बन  गया
 कि  डी०  डी०  tte  प्रभावकारी  नही  है  |
 जो  लोग  जेलो  मे  रहे  है--जै+  हम  लोग  जेलो
 में  थे  तो  बहा  छिड़काव  करते  थे,  लेकित
 छिड़काव  के  बाद  देखते  थे  कि  जो  स्थिति
 पहले  भी,  वही  स्थिति  रहती  भी  ।

 शी  हीरा  भाई  :  (बासवाडा  )  यह  भी
 तो  हो  सकता  है  कि  डी०  डी०  टी०  प्रसली  के
 बजाय  नकली  हो  ny

 sft  राज  नारायण  .  हम  उंस  पर  भी
 झा  रहे  हैं।  सम्मानित  सदस्यों  के  मस्तिष्क
 शौर  मन  में  जितने  प्रश्न  उठते  हैं,  सब  की
 जानकारी  हम  को  है,  इसलिए  सब  की
 जानकारी  हम  करा  देते  हैं

 हमारे  मित्र  लकप्पा  को  1... |  तह  से
 मलेरिया  के  प्रकोप  का  पता  चल  गया  होता,
 यदि  26 जून,  975  के  बाद  दो  महीने  तक
 जेल  मे  रह  लिए  होते

 SHRI  ्  LAKKAPPA  We  were
 together  You  have  fergomest,

 SHRI  RAJ  NARAIN  ६  You  were  with
 जा  4  doubt,

 90  spt  tall
 We  shit,

 jes
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 नूँभी दाज  नारायण]
 ,  ,  सिरिया  केवल  भारत  में  ही  फिर  से

 ह.  हुमा  है,  यह  तो  विश्व भर  में  ऐसे  ही
 हुमा!  है,  जिसके  कारण  ऊपर  कहे  जा  चुके
 हैं।  श्री  लंका  जैसे  देश  ने  मलेरिया  का
 लवभत्  उत्मूलन  कर  दिया  था,  किन्तु
 इस  समय  वहां  सलेरिया  फिर  से  ज़ोर  पकड़
 गया  है।  दक्षिण  पूर्व  एशिया  और  लैटिन
 पम्ेरिका  के  सभी  देशों  मे  यही  समस्या  है  |
 अमरीका  में  कोई  भी  उन्मूलन  कार्येक्रम  नही
 बलाया  गया  जहां  मलेरिया  की  समस्या
 अत्यधिक  यम्भीर  बनी  हुई  है  a

 be  मैं  सदन के  सम्मानित  सदस्योको  बतला
 पू--आराव  ही  हम  से  तीन  बजे  प्रमरीकी
 प्रम्येतेडर  से  बातचीत  हुई  ।  मलेरिया
 से  ने  भी  बहुत  चिन्तित  हैं।  उन्होंने  पूछा
 कि  श्राप  अपने  देश  मे  सलेरिया  के  उन्मूलन
 के  लिए  क्या  योजना  बना  रहे  है।  मैं  भाप
 को  पूरी  बाते  बता  देना  चाहता  हू--इस
 में  कोई  चीज़  छिपाने  की  नही  है।  जनता
 पार्टी  की  सरकार  जनता  से  कोई  बात  नहीं
 छिपायेगी  ।  हम  बराबर  कहते  रहे  है  कि
 यह  लोक  सभा  है--जिसमे  लोक  की
 आकांक्षायें..  प्रतिबिम्बित  होनी  चाहिए  |
 ध्गर  हम  खुद  कोई  चीज़  छिपायेंगे  तो  हमने

 जो  25  साल  की  पालियामेन्द्री  लाइफ  मे
 बराबर  माग  की  है,  उन  मागो  को  समझना

 चाहिए कि  हमारी  मांगे  नकली  थीं।  इस
 लिए  हम  किसी  से  कोई  बात  छिपाना  नहीं
 चाहते,  चाहे  उसके  लिए  हमे  कुछ  भी  मेहनत
 करनी  पड़े

 सभापति  महोदय  :  पभ्रब  झाप  समाप्त
 करे ।

 की  राज  भारायण  :  मैं  दिवेदन  करूगा
 कि  सम्मानित  सदस्यों  ने  जो  प्रश्न  कि?  है,
 कम  से  कम  उन  का  उत्तर  देने  का  मुझे  सौका
 देंगे  ।  यदि  am  पहले  से  ऐसा  प्रतिरबन्ध
 लगाए  होते  तो  प्राधे  चष्टे  के  झन्दर  यह
 खत्म  हो  गया  होता,  लेकिन  सम्मानित

 JULY.  10,  उक्षा  1a  sn  the  eountry
 (HAH,  एंड.)

 सदस्यो  ने  पश्न  की  जगह  लेक्चर  देना  शुरू
 किया,  किसी  ने  दस  मिनट,  किसी  ने  ५5
 मिनट  ले  लिए,  तो  यह  सारा  दोष  हमारे
 ऊपर  नही  झ्राएया।  हम  क्‍या  उपाय  करने
 जा  रहे  है,  भ्रव  मैं  प्रापको  उन  के  बारे  मे  बताता
 हु।  जो  उपाय  इस  की  रोक-थाम के  लिए
 हम  कर  रहे  है,  वे  इस  प्रकार  है  .

 भारत  सरकार  ने  इस  रोग  के  निर्यत्रण
 के  लिए  एक  सशोधित  कार्य  यौजना  प्रनु-
 मोदित  कर  दी  हैं  भौर  उसे  i-4-77  से
 चलाया  जा  रहा  है  ।

 लकप्पा  जी,  देखिए  ।  सदन  के  डेकोरम
 के  लिए  यह  आवश्यक  है  कि  सम्मानित
 सदस्यो  का  मुह  बराबर  चैयर  की  शोर  रहे  1
 यह  नही  कि  चैयर  की  ओर  पीठ  कर  दी  भौर
 मुह  पीछे  कर  दिया  ।  श्रब  जो  मूल  चीज़
 है,  वह  मैं  बताने  जा  रहा  हु  1

 SHRI  K  LAKKAPPA  I  do  respect
 Shr  Ray  Naan  Heasinelderly  pers  a

 tt  राज  नारायण  :  मै  यह  बता  रहा
 था  कि  भारत  सरकार  ने  इस  रोग  के  नियत्रण
 के  लिए  एक  सशोधित  कार्य  योजना  प्रनुमीदित
 कर  दी  है  श्रौर  उसे  i-4-77  से  चलाया
 जा  रहा  है।

 राष्ट्रीय  मलेरिया  उन्मूलन  कार्यक्रम  की
 वर्तमान  यूतिटों  को  जिले  की  भौगोलिक
 सीमा  के  भ्रनुरूप  पुनगठित  किया  गयो  है
 जैसा  माननीय  सदस्य  त्यागी  जी  ने  मांग
 की  थी।  पहले  इस  कार्यक्रम मे  जिलों के
 मुख्य  चिकित्सा  भ्रधिकारियो  को  शामिल
 नहीं  किया  गया  था  किन्तु  पुनर्गठन  के  कारण
 &  जिले  में  इस  कार्यक्रम  के  लिए  मुख्य  रूप

 सै  जिम्मेदार  ठहराए  गए  हैं।  ह: अ  उने  की
 जिम्मेंदार  बना  दिया  गंयां  है  जेब  कि  पहली
 सरकार  से  ऐसा  नहीं  किया  था!

 राज्यों  को  विभिन्न  कोटनाशी  दवाइयां
 धौर  भ्रधिक  मात्रा  मे  सप्लाई  की  जा  रही
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 है  a  बैंजहां  बेक्टर में डी० े  ही  डो०  टी०  को  हजका
 करने  की  शक्ति  पैदा  हो  गई  है  वहां  पर
 यूनिटों  को  वेंकलिपक  कीटनाशी  दवाइया
 भी  सपम्बाईकी  जा  रहो  हैं।  ,

 ह1: क  क्रार्यक्रम  के  इतिहास  मे  पहली  कर
 क्लोरोविबन  नामक  लगभग  50  करोड़
 जीवन  रक्षक  गोलिया  सप्लाई  की  गई  है
 जब  कि  पहले  20  करोड़  गोलियां  सप्लाई
 की  गईं  थी  7  केवल  मलेरिया  कार्यकत  ही
 इन  गोलियों  को  मुफ्त  नही  जाट  रहे  हैं  बल्कि
 बहुत  से  स्थानों  पर  पंचायतें  तथा  स्कूल
 के  भ्रध्यापक  और  प्रन्य  स्वैच्छिक  एजेन्सियां
 भी  इन  का  वितरण  कर  रही  है।  यहे  इस
 सरकार  का  कार्य  है।  इसी  सरकार  ने
 इस  सदन  के  सम्मानित  सदस्यों  के  द्वारा
 झौर  इस  सदन  के  द्वारा  देश  की  भ्राम  जनता
 से  भपील  की  है  कि  वह  एक  धण्टा  देश  को
 दे  श्रौर  मलेरिया  का  उन्मूलन  करे  ।  मले-
 रिया  के  उन्मूसन  के  बाद  किर  वे  एक  धण्टा
 देश  को  दे  और  नहरें  खोदे,  बाग  लगाए,
 देश  की  पैदावार  बढाएं  झौर  रा  ट्रीय  विकास
 के  सारे  कार्यों  क ेलिए  देश  के  सभी  लोग  अपना
 एक  घण्टा,  भ्रवश्य  दे  |

 ,  झऔौसती  प्रेश्नलाथाई  चब्हाण  (कराड  ):
 माननीम  मंत्री  जी  से  मेरा  निवेदन  है  कि  भाप
 के  पास  जो  ये  स्टेटिस्टिक्स  झाए  हैं  कि  इतनी
 दवाइयां  दी  गई  है,  मेरी  ऐसी  जानकारी

 है  कि  वे  भ्रभी  वहा  पहुनी  नहीं  है'  उसके
 लिए  सरकार  क्‍या  इलाज  कर  रही  है  ?

 भी  राज  नोरशोयश  :  माननीय
 सम्मानित  संदस्था  अमर  किसी  विशेष
 स्थान के  बारे में  हमें  बताएं,  तो  वहां पर
 इस  की  कसी  को  दूर  करने की  पूरी  कोशिल
 करेंगे  ।

 ग  समझ  लीजिए,  केवल  सलेरिया
 कार्यकर्ता  ही  इस  में  महीं (लो  हैं।।  स्कूल
 के  प्रध्यापक,  स्कूलों  के  बरले,  पंचायतों
 के  सेक्रेटटी,  पंच्रायतों  के  ह........ ह  शौर

 (LAH.  Dis.)
 सभापति  सभी से  प्रपील  की  गई  है  कि  वे
 इस  कार्य  में  पूरी  शक्ति के  साथ  अपनी
 ताकत  भौर  सामथ्यं  के  पाथ  जुट  जाएं।
 इस  के  पअ्रतिरिकत  सारे  देश  मे  लगभग
 50  करोड़  गोलिया  केमिस्टों  की  दुकानों

 वर  भी  उपलब्ध  की  गई  है।  ,  गांवों में
 सिर  दर्द  की  दवाई के  रूप में  किराने की
 छोटी  दुकानों  पर  इसे  उपलब्ध  करने  के
 लिए  कदम  उठाये  जा  रहे है।

 जहा  परजीवी  पर  क्लोरोक्विन  का
 प्रभाव  नहीं  होता,  बहा  पुराती  'कुमीन
 इस्तेमाल  की  जा  रही है  जिसकी  सप्लाई
 पर्याप्त  मात्रा  मे  की  गई  है।।  बहुत
 काफी  मात्रा  मे  जो  पहले  लोग  इसे  देते
 थे,  उसकी  सप्लाई  का  इन्तजाम  कर  दिया
 गया  है  ।

 इस  रोग  के  पुनरावर्तन  की  रोकब्ञाम
 के  लिए  प्रिमविवन  का  इस्तेमाल  किया
 जांता  है  भले  ही  यह  एक  जीवर्न  रक्षक
 झौषधि  नही  है।  राज्यो  को  यह  दवाई
 पर्याप्त  मात्रा  मे  सप्लाई  की  गई  है।

 चूंकि  इस  दवाई  से  कई  बार  स्तेबीपर

 प्रतिकूल  प्रभाव  पड़ता  है।  इसलिए  बाजार
 में  इसकी  बिक्री  पर  प्रतिबन्ध  लगा  'दिया
 गया  है।  श्र्ब  इस  दवाई  को  « केमिस्ट
 की  दुकानो  पर  उपलब्ध  करने  के  उपाय
 किये  जा  रहे  है  1  '

 शहरी  मलेरिया  कार्यक्रम  के
 '
 ्म्तभत

 मलेरिया-रोधी  कार्यों
 को

 तेज  कर  |  ढ़िया
 गया  है।  वर्तमान  28  कस्बों  के  भ्रलावा
 यह  योजना  ,  14-778  38  और  कस्बों
 में ारम्भ  कर  दी  गई  है।

 |
 झाप  चाहेंगे  तो  हम  इन  कस्यों के

 नाम भी  बता  देंगे।
 ter 4

 क्षेत्रीय  कार्यकर्ताओं  के,  निरीक्षण  को
 ौर  सुदृढ़  कर  दिया  ग्रया  है,।
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 [त्रो  राज  नाराणी]
 भलेरिया  उन्मूलन  का  के  क्षेत्र  में

 बुनियादी  और  प्रापरेशनल॒  पश्ननुसंधान
 करने  के  लिए  उपांय  किए  गये  हैं।

 ब्लड  समीयर  की  शीघ्र  जांच  करने
 और  मलेरिया  के  पाजिटिव  रोमियों  का
 उपचार  करने  के  लिए  प्राथमिक  स्वास्थ्य
 केत्रों  में  भी  प्रयोगशाला  सम्बन्धी  सेवाएं
 उपलब्ध  कर  दी  गई  है।

 इसके  साथ  साथ  में  देश  में  मलेरिया
 से  पीड़ित  होने  बाले  व्यक्तियो ंकी  962
 से  संख्या  दे  रहा  हूं  —

 वर्ष  संख्या

 3962  59575

 3963  87306

 964  42942

 965  00i85

 966  4856

 967  27862

 968  27488I

 i969  348647

 970  694647

 97  322398

 972  428649

 इस  97i,  19729  कांग्रेस  का  भ्रजय
 अहुमत  भ्रा  गया।  भेव  झजम  अहुमत
 झा  गया  तो  किस  द्रुतगति  से  मलेरिया

 JULY  1,  1977  1: उ  the  country
 (H.A.H.  Dis,)

 रोधियों  की  तादाद  बढ़ी  'इंसकों  देखा
 जाए

 973  930273

 974  367658

 975  56642

 976  (अ्रनन्तिम )  §82734

 199779  wa  हम  प्रा  रहेहै।  हमें
 बाये  चार  महीने  बीते  हैं।  इन
 चार  भहीतों  में  मलेरिया  से  पीड़ित  व्यक्तियों
 की  संख्या  है  664903  यानी  साल  के
 एक  तिहाई  भाग  में,  क्‍योंकि  साल  के  अभी
 श्राठ  महीने  बाकों  हैं,  यह  संख्या  है  ।
 अगर  इसको  तिगुना  कर  दिया  जाए  तो
 यह  लगभग  18  लाख  संख्या  बनती  है
 हमने  जो  मलेरिया  को  रोकने  के  उपाय
 किय ेहैं  उनसे  इस  संख्या  में  प्रौर  कमी
 भ्राएणी  ।  कहां  संख्या  पिछले  साल  में
 58  लाख  थी,  कहां  झब  यह  संख्या  i8

 लाख  तक  ही  जाएगगी।  यह  है  जनता
 पार्टी  सरकार  की  उपादेयता।

 इन  उपर्युक्त  तथ्यों  से  यह  देखने में
 आएगा  कि  मलेरिया के  प्रकोप को  उल्लेखनीय
 मात  में  घटाने  में  मिली  प्रारम्भिक  सफलता
 के  बाद  इस  कार्य्रम  में  फिर  व्यवपधान
 खड़े  हो  गए।

 ये  जो  व्यवधान  जड़े  हुए  हैं,  ये  खड़े
 न  हों,  इसके  लिए  हमें  बहुत्र  ी  चिताएं
 हैं  प्रौ६  हम  इन  व्यवधानों  को  रोकने की
 कोशिश  कर  रहे  हैं।  1976  रोगियों
 की  जो  संख्या  थी,  वास्तव  में  उस  पर  काजू
 पा  लिया  गया  है।  इसे  हम  आगे  बढ़ने
 नहीं  दे  रहे  हैं।

 1960  i97.  शक  ऐसे  रोभिपों
 की  सख्या  क्य्नी  हो  गई  भी  परम्दु  समय
 पर  कीटनाशक  दक्ाइमों '  की  द्धि  भौर
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 छिड़काव  कार्य  शुद  किये  जाने से  972
 में  इस  संख्या  को  जागे  नहीं  बढ़ने  दिया
 गया  1

 झब  मरने  बालों  की  संद्या  सुनिये।

 SHRI  DHIRENDRANATH  BASU
 (Katwa)  the  has

 ed  to  all  the  prints,  And  he  has
 made a  brilliant  speech.  I  think you  shculd
 now  adjourn  the  House.

 dt  राजेता  कुमार  शर्मा  (रामपुर)  :

 ब्लड  हैस्ट  के  उपरान्त  जहां  पर  मलेरिया
 के  केसिज  मिलत ेहैं  वहीं  पर  छिड़काव
 भा  स्प्रे  का  निदेश  दिया  जाता  है!
 मेरा  झनुरोध  हैकि  जिस  तरहसे  मलेरिया
 का  प्रकोप  बढ़  रहा  है  उसको  देखते  हुए
 किसी  विशेष  स्थान  को  निधरित  न
 करके  सब  स्थानों  पर  स्प्रे  किया  जाए
 ताकि  मलेरिया  पर  एक  दम  रोक  लग  सके  ।
 क्या  आप  ऐसा  करवाएंगे  ?

 श्री  राज  नारायण  :  मैं  झापकी  राय

 से  सहमत  हूं।  मैं  झपना  ही  केस
 देता  हूं।  हमारा  रक्त  लगभग  तीन  दिन
 पहले  लिया  गया  था।  लेकिन  यह  तब
 लिया  गया  जबकि  हुमारा  बुखार  उतर
 गया  था  1  बुखार  उतर  जाने  के  बाद

 MGIPMRND  -SI--JC  2288—3-9-77—980—

 (HAH.  Dis.)

 भी  रक्त  जिया  जा  !गा  तो  मलेरिया  है  या  नहीं
 सका  पता  नहों  चल  सकता  है।  (सलिए

 हम  सि  बात की  कोशिश  करेंगें  कि  जहां
 शक्त  में  मलेरिया  के  कीटाणुओं  का  प्रता  न
 चले,  इस  बास्ते  चूंकि  मलेरिया  बढ़  रहा  है
 झौर  उम्मीद  की  जा  रही  है  कि  मलेरिया
 का  रोग  बाहर  से  भी  श्रा  रहा  है,
 इस  बास्ते  हम  प्रयत्नशील  हो  कर  जहां  जहां
 हमें  महसूस  हो  कि  मलेरिया  बढ़  रहा  है,
 चाहे  रक्त  में  कीटाणुओों  का  संकेत  मिले  या
 न  मिले,  वहां  भी  छिड़काव  की  व्यव  था
 करवाएंगे  |

 सभापति  महोदय  :  राज  नारायण
 जी,  हाउस  का  समाधान  हो  गया  है।

 थी  राज  ताराराण  :
 मैं  समाप्त  करता  हूं  ।

 तब  ठीक  है  t

 सलायति  सहोदय  :  भव  हम  एड  गन
 होते  हैं  प्रौर  कल  मिलेंगे  ।

 33.36  hrs.

 The  Lok  Sabha  then  journed  till
 Blais  of  the  Clock  on  Wadhesdays
 20,  2y77/Asadha  29,  78099  (Saka).


